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LOK SABHA DEBATES

LOK SABHA

Thursday, April 30, 1992/Vaisakha 10, 
1914 (Saka

The Lok Sabha met at 
Eleven of the Clock

IMR. SPEAKER in the Chaii) 

OBITUARY REFERENCE | 

[English]

MR. SPEAKER: Honourable Members, 
I have to infom the House of the sad demise 
of one of our former colleagues, Shri Shashi 
Ranjan.

Shri Shashi Ranjan was a member of 
the Third and Fourth Lok Sabha during 1962* 
70 representing Pupri constituency of Bihar.

An agriculturist by profession he was an 
active social and political worker.

An able parliamentarian, he actively 
participated in the proceedings of the House 
and lost no opportunity to draw the attention 
of the House towards the problems faced by 

I the workers.
I

Shri Shahi Ranjan passed away on 12 
April. 1992 at New Delhi at the age of 73 
years.

We deeply mourn the loss of this friend 
and I am sure that the House will join me in 
conveying our condolences tothebereaved 
family.

The Members may stand in silence for 
a short while as a mark of respect to the 
deceased

11.02 hrs.

(The Members then stood in silence for a 
short while)

SHRI HANNAN MOLLAH ‘.(Uluberia) 
Sir, I have given you a notice for the 
suspension of the Question Hour.

MR. SPEAKER: I have disallowed 
that notice.

( Interruptions)

SHRI HANNAN MOLLAH: Sir. Special 
, 301 has been applied to India by the United 

States of America which causes serious 
Y  harmto our trade and It has intervenedm our
* sovereignly.(Interrupthns)

SHRI BASU DEB ACHARIA: (Bankura) 
Sir, while replying yesterday, the Commerce 
Minister did not say anything aboutthis at all. 
(Interruptions)

MR. SPEAKER: You can discuss it later
on.

(Interruptions)

SHRI G E R O G E FERN AN DES 
(Mizaffarpur): Sir, there should be a 
discussion on this matter.

MR. SPEAKER: Yes.

( Interruptions)
SHRI A. CHARLES (Trivandrum): We 

are also equally concerned on this matter. I 
have also given notice in this regard. But it 
should be after the Question Hour. 
(Interruptions)

MR. SPEAKER: Well, this is your 
Question Hour and we can discuss It also. 
Every day I should not be required to speak
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like this. I have found that Members have
started agitating on issues like this at the
start of the Question Hour. I am saying on the
floor of this House that if any agitation of this
kind is going to be started on the floor of the
House at the start of the question Hour,lt will
not be shown on TV, and today there is no TV
coverage. I am making it very clear that
discussion of this kind will not go on TV.

I agree to the idea that it may be
discussed. Let us discuss it at a propertime.

SHRI BASU DEB ACHARIA (Bankura):
Today, there is no TV coverage.

MA. SPEAKER: That is exactly what I
am saying. When the TV is not there, you
don't do such things.

Question No. 820 please

11.07 hrs.

DRAt ANSWERS TO QUESTIONS

Import of Crude 011

{ Translation]

·820. SHRI TEJ NARAYAN SINGH:

Oral Answers

SHRI RAJESH KUMAR:.
Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state: .;

(a) the countries with which new
agreements have been signed during the
last three years for the import of crude oil;

(b) the broad details of the said
agreements indicates the terms and. ..
conditions thereof; and

(c) the total quantity of crude oil likely to
be imported from these countries during the
current year, country -wise?

{EngliSh]

THE MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKARANAD):
(a) to (c). A statement is laid on the Table of
the House.
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[Translation]

SHRI TE J  NARAYAN SINGH: Mr. 
Speaker, Sir, through you, I would like to 
know the names of the countries with which 
we have signed agreements for the import 
of crude oil and the terms and conditions the 
agreement and the total requirement of our 
country and the extent to which it is likely to 
be met by the import.

[English]

SHRI B. SHANKARANAND: In the 
year 1991 -92, we produced 29 million tonnes 
indigenously and we imported about 24 million 
tonnes of crude. As for 1992-93, the target 
which is yet to be finalised and which is 
indicated in the Oil Economy Budget is 27.46 
million tonnes of indigenous production and 
we propose to import 26.7 million tonnes.

[Translation]

SHRI TE J NARAYAN SINGH: Mr. 
Speaker, Sir, my secondquestion is, whether 
the Government hopes to meet the oih 
requirement of our country this year. j

[English)

MR. SPEAKER: Can we meet the 
demand indigenously?

SHRI B. SHANKARANAND: The efforts 
are there.

whether some efforts would be made in the 
country to find the oil at places where there 
are possibilities of finding it especially, I 
would like to know the progress made in the 
drilling work at Change rtalai in Jwalamukhi, 
Himachal Pradesh and reason for which the 
work at this place has been solved down? I 
would like to know tne steps taken by the 
Government to reduce the import of crude oil 
and to increase its indigenous production?

[English]

SHRI B.SHANKARANAND: The hon. 
Minister is keen to know as to what is 
happening in the States with regard to oil 
exploration, some time, I have explained in 
this very House about the eflorts that we 
have been making in each State, block - 
wise. It is well-known that we want to produce 
as much as possible so that our imports are 
cut down and foreign exchange is saved. 
The suggestion made by the hon. Minister is 
a suggestion for action. 

i
/ SHRI P.G. NARAYANAN: Inthe answer 

Jkf part (b) of the question^the"Broad details 
at the terms and conditions of the agreements 
entered into with these countries, are not 
given. I would like to know from the hon. 
Minister firstly what advantages we get under 
these agreements and whether it would 
have any impact on the balance of payments 
with us and othercountries. Secondly, what 
are the rates fixed by the oil companies of 
different countries for the supply of crude oil?

[Translation]

SHRI TE J NARAYAN SINGH: Mr. 
Speaker, Sir, can the requirement of crude 
oil be met by the Government within a year 
or two or is only hoping against hope?

MR. SPEAKER: He has. replied that
efforts were there.

t

PROF. PREM DHUMAL: M r-Soeaker. 
Sir, TforT Minister has admitted that we 
import crude oil from foreign countries as its 
production in the countiy is inadequate. I 
would like to know from the hon. Minister

SHRI B. SHANKARANAND: Sir, when 
we import oil, part of the imported oil is on 
term contract. We enter into term agreement 
with various national companies and the 
purpose of entering into the contract is to 
have better credit lacility. Usually, the credit 
facility is given for one year. When we have 
not been able to provide foreign exchange 
for direct payment we do go tor term credit, 
when we go in for term credit, a discussion 
takes place between the foreign national oil 
companies and the Indian oil companies. 
The object which is mainly taken into 
consideration while discussing this is that the 
crude should have a high net back that is the 
value addition' and that the product which is
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produced from the crude in the refinery is all 
cost efficient

The other point which is to be taken into 
consideration during this discussion is that 
the freight that we are required to pay for the 
imported oil should be as less as possible If 
the distance is less, then naturally the price 
will be less

Normally, we look 1 or the cheaper pnce 
and the foreign compamos try to sell their 
crude oil at higher cost Our attempt always 
is to get oil at the competitive price These 
are the cons'derations which ate taken in»o 
considerations

[Translation]

SHRI NATHU RAM MIRADHA Hon 
Mir !SlurRisyivenWrysTirpris:ingre-ply Thib 
yes r the production in the country was 29 
miljion tonnes and 24 million tonnes of crude 
oil was imported The target fortho nextyear 
is yet to be fixed, it has not boon linialised so 
far it is about 27 26 would be imported from 
abroad Why is there a decline in the 
production^ How can it be reviewed so that 
the production is mcreasod in future’  Our 
import is equal to our indigenous pioduction 
Is the Government worried about improving 
the situation? How does the Government 
propose to improve the situation? Initially 
the production of crude oil was 32 million 
tonnes, then it came down to 29 and now it 
has reachod 27 What is the reason? If the 
factors responsible lor the decline in 
production are not removed we shall have to 
spend more foreign exchange on •*

[English]

SHRIB SHANKARANAND Sir, I share 
the views of hon Member ,/vilh regard to 
sliding down of production of oil indigenously 
ft is a fact that during the las* two yea^s the 
production has gone down To sc iu extent 
it is a cause for anxiety for the Go ./err nent 
We have been doing our best to take 
rectificatory measures to see that the oi* 
production is again put back on rails

A Committee called Dnsgupta

Committee was appointed for this purpose 
It has given certain suggestions and we are 
keen to take necessary action on the advice 
of the Committee As a matter of fact we 
have been taking necessary action The 
hon Member has rightly said that the gap 
between production and demand is widening 
It would be ourendeavour to see that this gap 
is n^rroweH down by resorting to more oil 
protection

/  I
/ SHRI NIRMAL KANTI CHATTERJEE 
Sir, m the reply it has been said that the 
quantity of crude oil likely to be imported from 
othfer countries is dependent on the renewal 
of tne agreement etc I thought the Minister 
will say that the quantity would be dependent 
on our output within our country and the 
containment of the demand tor products Dut 
what has not been said I am saying this in 
continuation of h<s question Recently there 
was a great finding at Ichchapur No 
statement has been made in the House as 
yet as to what is the quality of this discovery, 
and what is the amount at Ichchapur in West 
Bengal

You know Sir we have been repeatedly 
raising the question tnat the West Bengal 
Basin accord rig to some Experts’ view, is 
full of oil reserves A suspicion arises because 
of this stat* ment wherein it is mentioned 
that, no further exploration would be done 
even in Jnchchapur There are efforts to 
curtail further exploration there I want to be 
assured of this by the hon Minister

They sav that the people are carrying 
Duckets of oil from that place Oil is gushing 
in such a manner there

In order to have an effective curtailment 
of imports, would the Minister say that there 
would be strengthening of explora* on in the 
West Bengal Basin and near and-around 
tnat Ichchapur well? I want a btatement to be 
made on tha* Ichchapur find

SHRI 8 SHANKARANAD Sir, I am 
happytosharetheviewsofthohon Member 
I should say that the Hyd o cirbor which 
hr»s been found in Ichchapur, is of good 
oua'ity It er courages us to go m tor more
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^efforts for exploration.

I J  SHRI SYED  SHAHABUDDIN: Mr. 
Speaker, Sir, the oil that we import is bought/ 
either on a term contract • a long-term or al* 
short * term contract - with foreign 
Governments or their national companies or 
on the basis of the spot purchases in the 
world market.

Sir, I would like to know this from the 
hon Minister, Can he give us the break -up 
of the oil that wo imported dunng 1991-92, 
that is 24 million tonnes; how much of it was 
imported under a long-term contract; how 
much of it was imported under a short-term 
contract; and how much of it bought under 
spot purchase in the world market? I also 
want to know the relative comparative price 
for these three source of supply.

SHRI B. SHANKARANAD: Sir, as I said 
earlier, a little over 50 per cent of the oil 
imported is purchased on spot It is done 
through tenders Whoever offers the best 
price and quality of /oil, we go in for that. 
Term contract, of course, involves credit. 
Usually, it is for six months but many of them 
are willing to give us for 12 months or for one 
year duration.

As I said earlier, a little over 50 percent 
oil is imported through spot purchase.

SHRI SYED SHAHABUDDIN. What 
about the break-up of short term and long 
term duration?

SHRI B. SHANKARANAND: I amgiving 
all these figures The crude oil that is 
purchased through the term contract, for 
year 1991-92 was of the order of 10.605 
million tonnes. The value of it was Rs. 3331 
crore.

purchases, the figure is 13.423 million 
t9nnes and the value is Rs. 4280 crore.

r' Ihvolvement of NGOs In Treffls \

f * 821. DR. R. MALLU: Will the Minister 
f HOME AFFAIRS be pleased to state:

(a) whether the Government propose to. ' 
..ivolvethe Non-Governmental OrqnlsationsJ 
(NGOs) in traffic management;

(b) if so. the details thereof;

(c) the number of persons booked for 
traffic offernces in Delhi under various 
categones during each of the last three 
years, category -wise; and

(d) the amount collected as fine under 
each category during the above period?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN MINISTRY 
OF HOME AFFAIRS (SHRI M.M. JACOB):
(a) and (b). There is no such proposal under 
consideration of the Ministry at present.

(c) A statement is laid on the Table of 
the House.(d) The amount collected by the Police as 
compounding fee during the last three years 
is indicated below.-

1989 Rs 4,96,59,338

1990 Rs. 5,84,65,255

1991 Rs. 6,87.75.881

1992 Rs. 1.82.13.291

With regard to quantity of spot (up to 31.3.92)
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DR. R. MALLU: I would like to know tiom 
the hon. Home Minister through you whether 
the Traffic Wardens in Delhi Police are from 
the Government Service or from the non* 
Government Service. What is the strength of 
the Traffic Police ranks -wise in Delhland the 
ratio of traffic police and population? How 
does it compare with the other Metropolitan 
Cities?

SHRI M.M. JACOB: The total number 
of traffic police in Delhi is 1642; and in Delhi, 
during the last 20 years, you wilt find 130 per 
cent increase in population and it is actually 
nine times more invehicies And the ratio as 
compared to other places is like this: in Delhi, 
the manpower, as I said, is 1842 and the 
number of vehicles is almost 19 lakhs; in 
Calcutta, the manpower is 2020 and the 
number of vehiclos is 4.77 lakhs; in Bombay, 
the manpower is 2082 and the number of 
vehicles is 6.53 lakhs; in Madras, the 
manpower is 2108 and the number of 
vehicles is 6.2 lakhs.

There is no non-Government agencies 
woifcing in this field in Delhi; only we get 
assistance and help actually when it is 
required from such agencies.

DR. R. M ALLU: As far as the 
compounding fees, collected from traffic 
offences which is in crores as per the 
statement in Delhi, is concerned, Is it being 
used for the improvement of Delhi Traffic or 
is it diverted to other sector?

SHRI M M. JACOB: It is essentially 
looked after by the Delhi Administration. I 
think a substantial amount is also used for 
the improvement of the Delhi Police. But, I 
want a separate notice to find it out. It is 
credited to the account. We do not know how 
exactly is the break-up.

[Translation]

SpeaKerTSir. although the question is about 
thp people whose cooperation has been 
sought forthe management of traffic. Butthe 
main thing is that last year 52 thousand 
persons lost their lives in road accidents and

2.25 lakhs of people were rendered disabled. 
They were crippled and maimed, and they 
have not future whatsoever. Mr. Speaker. 
Sir, Rs. 2 lakhs are paid compensation in 
case of death in railway accident and in case 
of death in air accident the compensation is
2 1/2 times more. So the amount of 
compensation in case of 52.000 persons 
comes to one thousand crore at the rate of 
Rs. two lakh each.

1 mean to say that, in this way thousands 
of crores of rupees are given compensation 
to people, in case of death or injury and the 
Government does not seem to have any 
concern to reduce the number of road 
accident. It is not the question as to what 
Police and Voluntary organisations are doing. 
There are certain rules and regulations to be 
observed by the padestrians and the people 
who drive vehicles. What are the Government 
and the Police doing to train the people in 
order to develop the road sense so that we 
can save the heavy sums from paid as 
compensation?

[English]

SHRI M.M. JACOB: his true the number 
of fatal accidents has increased during the 
last two decades from 418 to 1778; during 
the last 20 years, the increase is there.

But the compensation is given by the 
Ministry of Surface Transport and Motor 
Vehicles Tribunal gives the compensation; 
and that is handled ny the Ministry of Surface 
Transport, it is true that we have afresh look 
and see about the compensation part of It.

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B.CHAVAN): I am infull agreement 
with the hon. Member when he says that the 
traffic, that is those who walk on the roads 
and those who drive vehicles also will have 
to be properly educated. A large number of 
drivers also ply their vehicles in a drunken 
state, resulting in accidents. It Is not the 
amount of money which matters but it is the 
valuable life which is being lost, which is 
more important and that is why \ becomes 
very necessary that the educative aspect will 
have to be properly emphasised.
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i'ls ft byjsrw rt/O ffic ials

•82i SHRI PRABHU DAYAL
lOTHERIA:..............

SHRIOEVTBUXSINGH.

W illie Minister of EXTERNAL AFFAIRS 
be pleaded to state:

(a) whether Israeli officials had visited 
India recently;

(b) if so. the bilateral matters discussed 
with Indian counterparts and the outcome 
thereof:

(c) whether any specific areas have 
been indeintified for bilateral cooperation 
between two countries; and

(d) if so. the details thereof?

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) to (d). A statement 
is laid on the Table of the House.

STATEM ENT

(a) Yes, Sir.

(b) to (d). The discussions covered 
possible cooperation in various fields such 
as agriculture, science and technology, civil 
aviation tourism and culture. Expert level 
delegations are expectedto undertake visits 
to work our programmes In some of the 
areas identified.

[Translation]

SHRI PRABHU DAYAL KATHERI A: Mr. 
Speaker. Sir, it is a matter of great pleasure 
that diplomatic relations have been 
established between India and Israel. In this 
connection,, I would like to ask the hon. 
Minister through you, whether the 
Government of Israel will set up chair of 
Indological studies in the University of

Jerusalem again? If so, the details thereof? 
Secondly, what subjects were covered in the 
field of medicine under the special 
discussion? Had a Trade Delegation from 
Israel come to India to explore the possibilities 
of economic co-operation between the two 
countries? If so, the details thereof? Mr. 
Speaker, Sir, the most important and well- 
known thing is that Israel is the experimenting 
place for the excellent technology and if so, 
whether Government of India has sought 
cooperation of Israel for increasing 
agricultural production, for providing training 
and better technology to farmers and for 
bringing about Green Revolution in the 
country. If so. the details thereof?

[English]

SHR! EDUARDO FALEIRO: H I may 
say so, the statement I have mentioned the 
areas on which we have had a most general 
discussion and a most preliminary discussion. 
No specific projects has been discussed and 
I repeat, the discussion has been on the 
broadest of terms and has been at the most 
preliminary level.

[Translation]

SHRI PRABHU DAYAL KATHERIA: Mr. 
Speaker, Sir, my second supplementary is 
that whether the Government proposes seek 
co-operation from Israel for combating 
terrorism, keeping in view its long experience 
and success in the field.

SHRI EDUARDO FALEIRO: I have 
mentioned this that at this stage nothing 
specif ic is being contemplated.

/
„/ SHRI E. AHAMED: Only recently the 
jtSovernmeni oi Inaia nas decided to accord 

/full diplomatic recognition to Israel, much to 
' the disappointment, dissatisfaction and
• dismay of a large majority of the people of 

this country. Even now, we have not 
established the Embassies in both these 
countries. I do notknow what the discussion, 
about which the Government of Indian had 
gone to, is or what was discussed.

The hon. Minister has stated that it is
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only peripheral. I also find the word 'culture’ 
in his reply. There may be discussion about 
cultural aspects also.

Now the Israelis, even now, are treating 
the Arab citizens in the occupied territory in 
an inhuman way. I would like to know 
whetherthe Go vernment of India has brought 
this matter to the notice of Israel and if so. 
what was the reaction of Israel. I can very 
well understand what Israel has to gain by 
having bilateral discussions with India. I 
cannot understand what India has to gain. I 
would like what was the reaction of the 
Government of India about this cruel and 
inhuman treatment meted out to Arabs inthe 
Israel occupied Arab territory.

SHRI EDUARDO FALEIRO: The mam 
reasons why we had doplomatic relations 
with Israel is we that may be able to play a 
constructive role in the Middle East peace 
process, which we hope, will solve the 
Palestinian issue.

We have traditional ties with the people 
in that region, with the countries in that 
region; we have geo-political interests in that 
region being so close to us. Therefore, the 
House will be happy to know, the first thing 
is, this was the main reason why we 
established diplomatic ties. Without 
diplomatic ties we could participate in the 
process. No country outside the frontline of 
Israel in that region is participating unless 
they have diplomatic ties with Israel. 
Therefore, this was necessary. I am happy to 
inform the House through you, Sir, that out 
objective has been achieved fully to the 
extent it can be achieved at this point time by 
the fact that just a couple of days ago, both 
the co-sponsors of the peace process, 
United States and Russia, have now 
communicated to us and that we are invited 
to participate in all the working groups at the 
multi-level negotiation. And that is really a 
major achievement. Our initiatives had 
yielded the results.

The problem, which the hon. Member 
has mentioned along with many other 
problems, is really at the core of our 
perception of the Palestinian question. Surely

we will take this. We have been taking this 
in all forums. Now we have this forum 
available. We will take this question also 
there.

/SHRi MANI SHANKAR AlYER: Mr. 
Speaker, Sir, can I have an assurance from 
the Minister of External Affairs that the 
Government of India’s policy with regard to 
Israel will follow the instruction of the 
Resolution adopted at Tirupati, namely it will 
be calibrated to the peace process in West 
Asia? And If so, whether we can have an 
assurance from him that in the development 
of our future relations with Israel, the first 
focus of our attention will bo Israeli citizens of 
Arab origin who are being seriously 
discriminated against by their own 
Government.

SHRI EDUARDO FALEIRO: Sir. the 
Government, of course, accepts the 
Resolution adopted at the Congress 
Convention or AICC meeting at Tirupati. 
That is number one.

We are bound by our policies which we 
have been reiterating from time to time and 
there is no change. The second aspect of 
this is that now negotiations are in the 
process. The negotiating parties are basically 
the Palestinians, the Arab States, whose 
lands have been taken or who have land 
disputes with Israel. And it is basically in the 
process of negotiations. It is for them to 
settle the issues. We will support their cause. 
And we will do on the lines that the hon. 
Mfember has mentioned.

/ SHRI sVED SHAHABUDD1N: Mr. 
Speaker, Sir, thanK you for permitting hie to 
put a second supplementary question today.

The hon, Minister has stated that 
establishment of diplomatic relations with 
Israel was in order that we have a seat in the 
West Asian talks. He has also mentioned 
that we have just received an invitation, and 
he correctly said, ‘at this stage of the talks.’ 
This essentially means that we have not 
really been invited to the talks. There isgoing 
to be a third phase In which the doors were 
to be opened to a very large number of
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countries It is at that stage that we are being 
asked to be present. 1 do not think that is 
much of an achievement But my question 
is not really that

It has been stated on the floor of the 
House that the development of our relations 
with Israel will be as he said calibrated 
according to the progress in the settlement 
of the dispute. Now, we are talking about 
multi-faced cooperation with Israel And 1 
refer to the negotiation which took place 
here I would like the hon Minister to tel! us 
the level at which this negotiation took place 
and whether it is going to affect the entire 
gamut of relations betweenthe two countries 
although the West Asian peace talks have 
not so far shown any positive resu»t Even 
this morning the Palestine spokesmen are 
on record as saying that no progress has 
been achieved

Mr speakor, Sir, I would like to know 
from the hon Mintster how does this 
readiness tc negotiate on a wide variety ot 
cooperation with Israel match with the slow 
progress, if I may say so, slow development 
on the West Asian peace front and the fact 
that India has finally been asked to come in 
at the multi lateralphase, where our presence 
or absence would not make too much of 
difference

SHRI EDUARDO FALEIRO Mr 
speaker, Sir, as directed by you, I am 
repeating what I have said earlier that there 
was no negotiation as the hon Member is 
suggesting with Israeli representatives BlI 
It was at the official level in any case There 
was the broadest exchange of views and no 
neg oti at ion (Interruptions)

SHRI SYED SHAHABUDDIN They 
were received by our political 
leaders (Interruptions)

SHRI EDUARDO FALEIRO Yes, they 
were received As he knows from his wide 
experience, we receive lots of people in the 
Ministry and we having negotiations with ali 
of them Secondly, it is true that the peace 
process in the Middle East is not very fast. 
In fact, It is not going fast at all. But that is

what was expected in view of the complexity 
of the issues involved, in view of the fact that 
for decades and decades no progress was 
made The very fact, I may say, that for the 
first time in history Arabs and Israelis have 
sat together across a table and are talking to 
each other and that by itself is a substantial 
progress It is not enough by itself. We 
expect protracted negotiation We do not 
expect immediate results But peace must 
be given a chance and this historical 
opportunity ot peace should not be lost. 
(Interruptions)

As far as Asia is concerned, I may like to 
mention that apart from china and Japan 
China ts the permanent member and Japan 
is an important memebr community- India 
alone has be*»n invited from Asia and other 
countries

SHRI P M SAYErD Sir, in his reply 
the hon Minister has stated that large areas 
have been identified for cooperation It was 
reported in the press that the Israelis are 
hiving special expertis to contain terrorism 
I would like to know from the hon Minister 
whether in the discussions with these officials 
or at any level, this issue fig jred or whether 
the Government of India is contemplating to 
have come cooperation with Israelis to contain 
terrorism, as we are facing terrorists menance 
in the country

SHRI EDUARDO FALEIRO The 
answer is No’, Sir No such cooperation is 
envisaged

{Translation} ^

j  SHRI SUL r AN SALAKUDD1N OWAIS1 
Mi/ sspeaKer, Sir there saoms to bo 
coritradictionbetweenthe icsolJtion adopted 
at’ the Congress convention m Tirupati 
wherein it was stated that the cause of Arab 
States, whose lands have been occupied 
would be taken up and our foreign policy, 
wherein we established dtptomatic relations 
with Israel ’ The Government continues to 
have diplomatic relations with Israel even 
though it occupied the Arab land We have 
gamed anything so far I would like to ask as 
to what wo have gainedfrom ihe negotiations
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between the Arabs and Israel?

[English]

SHRI EDUARDO FALEIRO: I have 
already mentioned that unless we had 
diplomatic relations with Israel, we could not 
participate in the Middle East Peace process 
and in view of the fact that we have the 
diplomatic relations, the results are now 
dear because we received invitations to 
participate in the multilateral talks and that 
is the major achievement which could not be 
done otherwise.

Vagrant Children__
i*

*923. S J ria U - H H E T A R  ..R ,S*
/ CHAUHAM;

SI IRfMAHESH KAHQDIA’

yVillthe Minister of HOME AF FAIRS be 
pleaded to state:

(a) the number of boys and guts who 
were lifted from the streets of Delhi on 
vagrancy ground during 1989,1990,1991, 
and 1992 so far;

(b) their age groups,

(c) the nature of action whicn is riot mally 
taken in such cases; and

(d) the nature of work taken from them 
in jails /children’s homes?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AT FAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). A statement is laid on the 
Table of the House.

STATEMENT

The Delhi Administration has reported 
that the number of vagrant boys and girls 
taken charge of under the juvenile Justice 
Act during the last 3 years is as follows:-

YEAR BOYS GIRLS

1989-90 1072 498

1990-91 955 375

1991-92 886 -392

T he boys taken cnarge of were upto 16 years 
and the girls upto 18 years.

They are sent to Observation Homes 
under the orders of the Juvenile Welfare 
Board. There are separate homes for boys 
and girls, soon after admissions of such 
children, efforts are made to trace their 
families. Such Children as have no parents 
or belong to broken families /unfit parents, 
are committed in Juvenile Homes.

No juvenile is lodged in jail. Juvenile are 
kept uoeluliy occupied through a regular 
curriculum of education, vacational training 
and fcxlra -curricular activities in Observation 
Homr»s / Juvenile Homes.

[Ira'iblaiun]

SHRI CHETAN P.S CHAUHAN: Mr. 
Speckor, Sir, today begging has become art 
occupation, art and fashion. There are about 
40 lc,kh beggars in the country today.1n Delhi 
alone the number is in thousands. Most of 
the beggars are children. It has also been 
found that about 65% beggars are capable 
of doing work. There are some gangs who 
kidnap the children, make them disabled, 
threaten, and force them to undertake 
bogging. Consequently, thefate of thousands 
of children is getting ruined. What action 
does the Government contemplate to take 
against these gangs?

[English]

SHRI M.M. JACOB: Sir. At the moment 
the Juvenile Welfare Board is there.

Whenever vagrant children are found 
underany circumstances in the city, they are
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lifted up by the police and brought to the 
Juvenile Welfare Broad. Later on, as per tha 
usual scheme, they are made go to the 
Observation Homes and Juvenile Homes 
and as per the condition, they are given 
training there. But. it is true that a large 
number of boys are forced to undertake 
begging and we have to find effective 
methods. But I think the social Welfare 
Ministry is attending to the problems of the 
children who are to be prevented from 
begging. As far as possible, we are taking 
every step by the administration to see that 
such children are made to undergo some 
training either in crafts or in other fields and 
then they are made to go outside after 
equipped with some kind of competent 
training so that they can have either self- 
employment or they can get employed later 
on. That is what we are doing now. But I 
agree with him that children are being 
exploited and we are seriously concerned 
about it.

[Translation]

SHRI CHETAN P.S. CHAUHAN: Mr. 
Speaker, Sir, there is no check on beggars 
in Delhi. The Social Welfare Ministry blames 
the Delhi Police for it whereas the Delhi 
Police blames the Social Welfare Ministry for 
it. According to Delhi Police its main duty is 
to maintain law and order instead of arresting 
beggars. If they arrest any beggar, the Social 
Welfare Ministry releases them. Moreover, 
the police sends the beggar to their respective 
States. Begging is not a crime in some 
States. Sometime back the Social Welfare 
Ministry and the Labour Ministry had drafted 
aBill in this which was circulatedtothe States 
for their views. I would like to know whether 
the Government would introduce a Bill in the 
Parliament against begging so that this 
growing problem could be checked?

[English]

SHRi M .M.JACOB: Sir, the hon. 
Member has made a good suggestion. They 
have certainly to be attended to. At the same 
time, what we are doing, as I said earlier, is 
that the police are lifting up some children

if the parrot*; are prepared to take them

back, they will get in touch with the parents 
and see that the children are sent back to 
their homes. The release is done by the 
courts and the Department of Social Welfare 
attends to this.

SHRI CHETAN P.S. CHAUHAN: What 
about the Bill Sir? My question has not been 
answered. Are you bringing a Bill in the 
Parliament?

MR. SPEAKER: He has said it is a good 
suggestion...

(Interrupttons)

SHRI M.M. JACOB: I said that it is a very 
good suggestion...(Interruptions)

MR. SPEAKER: When he says it is a 
good suggestion, he is agreeing to it. It is an 
assurance.

SHRI CHETAN P.S. CHAUHAN:'Just 
one more point. Sir, Are you going to aiiow 
a discussion in the Parliament for these poor 
children?

MR. SPEAKER: Not like this. 

[Translation] s

/SHRI RAJNATH SONKAR SHASTRI: 
MrJSpeaker, iSr.lfie prboiem or Juvenile" 
delinquency is a grave problem in ourcountry. 
The hon. Minister has stated in his reply that

MR. SPEAKER: Mr. Shastri you are 
going to the reply, please come to the 
question.

SHRI RAJNATH SONKAR SHASTRI: It 
is necessary.

MR. SPEAKER: Not like this.

SHRI RAJNATH SONKAR S W iSW k  
These delinquents are Kept in the observation 
Homes and in the Juvenile Homes. They are 
kept occupied through a curriculum of 
education and vocational training. It has 
been often reported that the Juveniles who
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are kept there are maltreated. They are not 
provided food and clothing. Uon's share of 
the funds allocated for them in Budget, is 
swindled by the high officials there. It has 
been reported in the newspapers several 
times that the juvenile girls who are kept in 
these Homes are sexually exploited and are 
forced to indulge in other sexual crimes in 
Delhi, Bombay and Varanasi. I want to know 
from the hon. Minister whether he is aware 
of this? Moreover what steps are being taken 
by the Government to improve the condition 
of the Juvenile Homes and the observation 
Homes?

[English]

SHRI M M.JACOB: Sir, it is true that the 
Homes are working. But, at the same time, 
there is no specific complaint now of any 
sexual exploitation in the Juvenile Homes or 
in the Observation Homes. But, at the same 
time, if there is any dereliction of duty we take 
action. We have observed some instances 
where there was some dereliction of duty on 
the part of the officers and strict action was 
taken against them. I think, now, there may 
not be any need to complain. If there is any 
specific complaint we can certainly attend to 
It and rodressal can be found.

' /SHRI SRIBALLAV PANIGRAHI: -Sir 
alttfough the question is limited to Delhi, this 
problem is found all over the country. This is 
rather a national problem. In this connection 
I would like to know two things from the hon. 
Minister. What is the experience of the 
administration after picking up or lifting by 
police of those boys and girls and sent too 
observation homes or reformatory homes 
and giving them some vocational training 
etc? What is the percentage of such boys 
and girls who were reformed and were 
behaving well after that and could qualify 
themselves for undertaking different jobs? I 
may montion that this problem primarily 
arise out of unemployment and poverty. The 
question is about the age group of 16 to 18 
years. Anothermatterof very serious concern 
is about the youths agein the groups of 18 
to 22 years -who are children of officers, 
lower middle class and middle class..

MR. SPEAKER: ShrlPanlgrahi, please 
put a question. This is not a question.

SHRI SRIBALLAV PANIGRAHI: I want 
to know about the percentage of children 
who qualifying for jobs etc. after training in 
these homes etc? Secondly, this problem 
arises out of poverty. I want to know whether 
the Government is considering giving tflem 
some of allowance, like unemployment 
allowance, to such people? I want to know 
whether there is any proposal to give them 
some sort of assured employment?

SHRI M.M. JACOB: Sir, what Shri 
Panigrahi said is a good question. The 
Juvenile Justice Act was passed in 1986 
because of the factor existing in all over the 
country, not only in Delhi. Later, in 1987 this 
Act came into force. After that we took this 
up. Many States also took up the responsibility 
of running these kind of homes. But you 
asked a specific question about the number 
of people who were trained. I can say about 
the people here in Delhi. I do not have the 
figures of other states. The question related 
to Delhi and I had collected the figures for 
Delhi.

[Translation] ^

I The
hon. Minister is not replying satisfactorily. 
H|s reply is irrelevant. Please ask him to 
abme prepared in the House.

MR. SPEAKER: If the Member asking 
the question is satisfied, everything is fine.

[English]

SHRI M.M.JACOB: The question was 
asked about Delhi. (Interruptions)

In 1990-91,995boys and 375 girls were 
lifted up and the number of children restored 
to their parents in the same year is 710 boys 
and 308 girls. 23 boys and 10 girls out of 
those lifted were rehabilitated. The number 
of children trained in various vocational 
trades in the same year is 245 boys and 122 
girls. In the same way t have the figures for
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1992. But alt the details need not oc r g&u out. 
I have the figures but not the percentages. 
I have the number of people who were 
rehabilitated.

But as the hon. Member said, it is true 
that after the age of 18, they have to be sent 
out either on rehabilitation or self- 
employment. But, now-a-days we see that 
they are retained for some more time they 
get self-employment or till they are able to 
get a work somewhere outside. So we take 
a lenient view and we see that they are 
rehabilitated, if the girls go and get married 
we give them Rs. 2,500. If they are going 
out, on their own initiative, for some work we 
give them also Rs. 2,500 as rehabilitation 
expenses.

[Translation]

j Chakma Refugees

*825. SJHRI MTISHKUMAft:
SHRI M O K A M M A C ^ A L L .

" A l5 H A R A F F A IM L ,_

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether the Government are aware 
of the recent reports regarding Bangladesh 
Governments decision to rehabilitate Rohinga 
Muslim refugess of Myanmar in Chittagong 
Hill tracts of Bangladesh;

(b( if so, whether the Government had 
taken up/proposeto take up with Bangladesh 
the issue of return of Chakma refugees to 
that country; and

(c) if so, the response of Bangladesh 
thereto?

[English]

THE MINISTER O F STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (b) & (c). a 
statement is laid on the Table of the House.

STATEM ENT

(a) Yes, Sir. However, Government have 
also noted that the Government of 
Bangladesh maintains that they are seeking 
a speedy return of all Myanmar refugees to 
Myanmar.

(b) and (c). Government have separately 
been pursuing with the Government of 
Bangladesh the question of arranging an 
early of the Chakma refugees to the 
chittagong Hill Tracts.

[Translation]

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, sir, part "C* of my question has not 
been answered. I had asked about the 
response of the Bangladesh Government. 
The hon. Minister has given confusing reply 
by mixing the parts "B* and *C’ -of the 
question. Government has been answering 
such questions in this vague fashion in both 
the Houses for the last two years. I would like 
to know from the Government if more than 
two lakhs refugees from Myanmar and 
Bangladesh are rehabilitated in Chittagong 
hill tracts, where will these 53 thousand 
chakma refugees return,. According to an 
official estimate, Rs. 5 crore 75 lakh are 
being spent on their maintance at the rate 
Rs. 2 lakh 30 thousands per day. In these 
circumstances, has the Government taken 
up this issue strongly at any international 
forum as to how these Chakma refugees will 
go back to their own country? You have 
repeatedly mentioned that you have raised 
this issue during the negotiations with 
Bangladesh. I would like to know about the 
response of the Bangladesh Government 
about the return of Chakma refegees, or we 
would be bearing this expenditure for ever.

[English]

SHRI EDUARDO FALEIRO: There is 
nothing vague about our reply. We want all 
refugees to go back, because it is true that 
we are incurring expenses and otherwise 
also, socio-economic instability is always 
created In any country by the influx <of the
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refugees and so is in India. Firstly, we want 
them to go back. Secondly, the Bangladesh 
Government wants to take them back. So 
that is how the position stands. However, a 
number of refugees our a substantial portion 
of them do not want to go because they fear 
for their safety and security. Therefore, in 
addition to the undertaking of the Bangladesh 
Government to take them back, we have 
been impressing upon them that they should 
creat conditions for their safe return and 
safe in the Chittagong hill tracts. Now, it may 
be of interest to the House to know, I may 
convey through Sir, that since 1989 there 
has been practically no further influx of 
Chakmas into India. On the contrary, it does 
appear that a number of them have returned 
back.

[Translation]

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, sir, the reply of the hon. Minister 
shows that we would have to bearexpenditure 
on them tor an indefinite period. This proverb 
"if the sky falls we shall gather larks” seems 
to be appropriate in this case. Neither 
congenial atmosphere for the return of 
chakma refugees wotdd be created nor the 
refugees would be sent back. There are 
many social and cultural reasons for the 
settlement of the refugees here, similarly, 
many other refugees have also settled here. 
Many Bangladesh refugees have come here 
in Delhi anddue to their stay in Delhi, vanous 
crimos are 'taking place. It is also said about 
them that thev have come to India illegally. 
Similarly many other refugees have also 
come here due to social and cultural reasons, 
ttisawell knownfactthatthere is no likelihood 
of their going bade to their countries. You 
may quote any number ot figures and spent 
any amount of wealth for their maintenance, 
but it is a hard fact that they will never return 
we would likely know whether the 
Government of India would adopt liberal 
policy towards them, since Bangladesh had 
been apart of British India and give citizenship 
to these people?

[English]

SHRJ EDUARDO FALEIRO: Sir, nosuch 
thing is contemplated. As it is, we want them

to go back and for humanitarian reasons we 
are keeping them here. But, our effort is that 
they should go back.

[Translation]

/ SHRI PIUS TlRKFV^Mr. Speaker, Sir. 
fmy constituency is Alipurdwars and three 
types of people are coming there. As a result 
of it. all types of programmes have become 
unsuccessful. We are not pushing them 
back on humanitarian grounds. As regards 
Chakma refugees, they are a being removed 
forcibly by using police and .military forces. 
Our country has been spending money on 
them. Has the Government asked refugees 
organisations to repay the amount whatever 
we have been spending on the refugees? If 
not. whether we would try to take an initiative 
for it? Otherwise, Bangladesh should boar 
these expenses on them.

[English]

SHRI EDUARDO FALERIO: Our
positiontowards refugees gene rally will be—  
I suppose, the House will agree —  the 
humanitarian effort. If refugees are here, we 
have to look after them ,W e are not forcing 
any refugees to go back forcefully. But we 
would like them to go back and we request 
the countryfromwhere they havecome, that 
safe conditions should be made for their 
return. I hope, the House will agree to this.

SHRI PIUS TIRKEY: The finance is 
going from our side. Will the Government 
ask the Bangladesh Government to share 
this expenditure?

SHRI EDUARDO FALEIRO: The 
Bangladesh Government wants them to oome 
back. They say “You please come back’ 
They are making all the arrangements for 
the refugees to go back.

[ Translation]

/ SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, our area is located near the 
Bangladesh border. (Interruptions) At every 
place in Purna, Karihar. (Interruptions)  
Bangladesh refugees are settled,! would like 
to ‘know if the Government would consider
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granting citizenship to those refugees who 
have settled here for the last ten to fifteen 
years and for the people who are still coming 
to India...

(Interruptions)

MR. SPEAKER: He has answered the 
question.

[English]

This Is not your cup of tea.

[Translation]

SHRI SURYA NARAYAN YADAV: t 

want to know about the Chakma refugees 
who have settled here for the last ten to 
fifteen years.

MR. SPEAKER: He has answered It in 
negative.

[Engfsh]

/SHRIMATIB1BHU KUMAR1 DEVI: I am 
frorpfRe border State. We are a very small 
State and we cannot afford to Keep refugees, 
beiause in 1971, we had 20 lakh refjgees 
and most of them did not go back. I would like 
to ask the hon. Minister whether he is aware 
that we have 70,000 refugees who are waiting 
to go back and be re-settled on their Jumma 
land? In 1898, before we got independence, 
Bangladesh was part of British lnd<a and 
there were agreements between the 
Northeastern States that those areas where 
Chittagong Chakmas were living were not 
directly interfered by the Administration, in 
the same way as Nagas. The Chittagong 
Chakmas are making such a demand Is the 
Minister aware of it? Is the Government of 
India getting any concrete and specific 
answer with regard to the refugee problems 
from Bangladesh ? Also the Government 
considering going to the United Nations or 
Human Rights Commission with regard to 
the cruelty being meted out to the charms as 
there is a lot of religious persecutions and 
reports of women being raped?

From 1977, we have been keeping them.

Since I amfrom that constituency, tknowthe 
problems. This is causing great financial 
burden to the Government.

The second alternative demanded by 
the Chittagong Chakmas is that they want 
that the Government of India and the 
Bangladesh Government should both be 
present at the time of going back to their 
places of residence. Is he aware of It and if 
so, what is his reaction?

SHRI EDUARDO FALEIRO: These are 
operational details which we can work out. 
But surely, I appreciate the feelings of the 
hon. Member because these refugees are 
therein the camps in Tripura.

But we have to work the operational 
details as to who should be present and 
when.

SHRI MUMTAZ ANSARI: Recently one 
agreement has been entered into between 
Bangladesh and Burma that the Burmese 
refugees will go out of Bangladesh. How far 
thowili* ijSovernment of India help In this 
regard?

SHRI EDUARDO FALEIRO: This 
agreement has been enteied into day before 
yesterday. According to that, Myanmar or 
Burma has agreed to take backthe Vokklnga 
Muslims who have come to Bangladesh. 
The is very helpful because the fear was that 
those refugees from Myanmar would be put 
in chittangong tracts which would add 
substantially to the problems of Charms 
going back. Now this seems to be subsided 
and reduced very substantially in view of this 
agreement.

Whatever help it requires, we will help 
because it is a very good agreement.

[Translation]

/SHRI P.R*GANGWAR: Mr. Speaker. 
Sir/ seventeen thousand Bengalis have 
belen residing in the Terai region since 
partition of India, but they have not been
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granted ciUzenshiptlll now, then why are you 
allowing more Bengalis to come and settle 
there.

(Interruptions)

[English]

SHRI EDUARDO FALIEIRO: This is for the 
Home Minister to look into it.

SHRIMATI BIBHU KUMARI DEVI: Sir, he 
has not answored my question.

MR. SPEAKER: He has agreed to help 
Tripura.

[ Trinslatior^ ^

Mr. Speaker, Sir, through you, I would like to 
Mhow about the Government’s policy for the 
f jiture of refugees in Terai region. I would like 
to know whether any decision would be 
taken in this regard and the steps to prevent 
further entry of new refugees in the country.

[English]

SHRI EDUARDO FALEIRO: It is not for 
me. If I may submit, the Home Ministry will 
be in a better position to deal with this.

WRITTEN ANSWERS TO QUESTIONS 

[English]

Supply of Gas ..

Minister jol PETROLEUM AND NATURAL 
GAS belpleased to state:

(a) whether there is any proposal for 
piped gas supply to Ahmedabad and Valia 
cities in Gujarat; and

(b) if sot the time by which the gas is

likely to the supplied to the above cities?

THEM INISTEROF PETROLEUM AND 
N ATU R AL G A S  (SHRI B. 
SHANKARANAND): (a) and (b). Considering 
the projections of availability of gas, and the 
allocations already made, no allocation of 
gas tor supply to the cities of Ahmedabad 
and Valia in Gujarat has been made.

ktatlonal Scheme of Liberation and ^  
Rehabilitation ot Scavengers

‘826. SHRI K. uAM/\MURTHEE 
TINDIVANAM: _

SHRI MANGAL RAM PREMI:

j Will the Minister of WELFARE be 
pleased to state:

(a) whether the Union Government have 
formulated the National Scheme of Liberation 
and Rehabiliation of Scavengers and their 
dependents;

(b) if so, the main objectives of the 
scheme;

(c) whether it will be implemented by 
State Governments/Union Territory 
administrations;

(d) if so, how the implementation of the 
scheme would be monitored;

(e) the funds re'eased/likely to be 
released to States/Union Territories for its 
implementation during 1991-92 and 1991* 
93;and

(f) the measures taken/proposed to be 
taken for proper utilisation of those funds?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir.

(b) to (f). A Statement is attached.



45 Written Answers VAISAKHA 10,1914 (SARh )  '

STATEMENT

(b) The main objective of the National 
Scheme of Liberation and Rehabilitation of 
Scavenqers and their dependents is to 
liberate scavengers and their dependents- 
from the obnoxious occupation of manually 
removing night-soil andfifth andto rehabilitate 
them thorough the poivision of training and 
Finacial assistance in alternative anddignrfied 
trades/occupat'ons within a period of 5 years.

World Environment Fund

4827. SHRI SUDHIR GIRL___
S H R I Jj>Ak£AI__KUMAR

MANDAL:

tyillthe Ministerof EXTERNAL AFFAIRS 
be pleased to state:

(a) whether India is going to participate 
in the Earth Summit, an environment meet;

(c) The scheme will be implemented by 
the State Governments/ UT Administrations 
thorough the State level Scheduled Castes 
Finance 8 Development Corporations. 
Wherever such State Corporations do not 
exist, the Dnpartment/Directorate inchcarge 
of Scheduled Castes welfare will be 
responsible for the implementation of the 
scheme thorough any other designated 
Corporation

(b) whether vast differences have 
cropped up on the central issue of the World 
Environment Fund and its mangement; and

(c) if so their impact on the negotiations 
at the final round of the preparatory committee 
for the world summit on environment and 
development?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes. Sir.

(d) The Scheme will be monitored at all 
levels viz., National State, Distract and Local 
Body levels through the Monitoring 
committees. The National Scheduled Castes 
Fmance and Development Corporation would 
be responsible for monitoring the 
Implementation of the programme tn 
collaboration with the State level Scheduled 
Castes Development Corporations.

(e) An amount of Rs. 50.50 crores has 
been realised to various State Governments/ 
Union Territory Administrations for the 
implementation of this scheme during 1991 * 
92. A provision of Rs. 60 crores has been 
made for this scheme during 1992-93.

(f) monitoring Committees at the Central 
and State levels shall meat at regular intervals 
to evaluate the implementation of the 
Scheme.

(b) and (c). Differences on the central 
issue of financial resources and the financial 
mechanism or mechanisms remained 
unresolved at the final round of the 
Preparatory Committee for the UN 

-Conference on Environment and 
Development. It is expected that resolution 
of these differences would be taken up at the 
UNCED meeting itself.

Indo-Pak Relations

*^8. SHRI C.K. KUPPUSWAMY: 
SHRI B.N. REDDY:

vjfill the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether attention of the Government 
has been drawn to the news item regarding 
a recent call by 4he Pakistan Prime Minister 
frr overhauling of Indo-Pak attitudes as
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appeared In * The Hindu’ dated April 3.1992;

(b) if so, tho reaction of the Government 
thereto;

(c) whether any follow-up action was 
Initiated by Pakistan in this regard; and

(d) if so, the details thereof and the 
response of the Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) to (d). Pakistan has not, 
unfortunately, changed the direction of its 
policy towards India and continuesto aid and 
abet terrorism in Punjab and Jammu & 
Kashmir. This approach is not conducive to 
the promotion of mutual trust and confidence 
orto the conduct of a meaningful dialogue for 
normalisation of relations.

Government hope that Pakistan will stop 
Its support to terrorism and subversion 
directed against India, abandon its negative 
attitude and join in efforts to establish good 
neihbourty relations.

It is in this context that India remains 
committedtocontinuingthebilateraldialogue 
with Pakistani authorities at appropriate, 
levels.

j  Development of Agriculture

/  *829. P R O F.____
/lAKSHM ANANLJM Il the Minister of 
ZVCBTICULTUffEl^pleased to state:

(a) the details of the porojects aided by 
World Bank for comprehensive agricultural 
development in Kerala; and

(b) the areas benefited by such 
assistance?

THE MINISTER O F AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) There are no 
projects aided by World bank for 
comprehensive Agricultural Development in 
Kerala.

(b) Does not airse.

Grossing over of Terrorists to Foreign 
countries

•830. DR. A.K. P A TEL ,
DR^ J = M M iiS lA B A Y A N

PANDYA.

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of terrorists who managed 
to cross over to Pakaistan and other foreign 
countnes from India during 1991 and 1992 
so far;

(b) the number of terrorists killed and 
apprehended separate by the security forces 
while crossing unathisedly into foreign 
territory during the above period;

(c) whether the Government have any 
information regarding the sources of the 
weapons used by the terrorists; and

(d) if so, the details thereol?

" ^  THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) to (d). As per 
available information 77terrorists were killed 
and 76 apprehended in 1991 while crossing 
from India to Pakistan/POK. In 1992, upto 
March, none is reported to have been killed/ 
apprehended. Pakistan has remained the 
mam supplier of we aponsto terrorist elements 
in this country. The weapons available with 
the terrorists have mostly been prouder in 
Parkistan and then muggled to India. In 
addition to this the terrorists have resorted to 
snatching of weapons to augment their 
weapon-holding.
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Marine Technology ___

*831. SHRI RAM A KRISHNA 
JCOMATHALA:—

! SHRI A PRATHAP S A I:

Tractor Technology

•832. SHRI B. DEVARAJAN: Will the 
linister o/AGRICULfDRFlje pI&SS^CHo 

state: - 'C TT" “

Will the Minister of AGRICULTURE be 
v pleased to state:

(a) whetherthe Central Marine fisheries 
Research institute has developed any cost 
effective marine technology for artificial under 
-water marine fish farming;

(b) if so, the details thereof;

(c) whether this technology has been 
successful in certain patts of the country;

(d) if so, the details thereof;

(e) whether the Government have 
selected certain locations in Andhra Pradesh, 
Tamil Nadu, Kerala, West Bengal and Gujarat 
for developing artificial reef farming; and

(f) if so, the details thereof?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Yes, Sir.

(b) Marine fish farming technologies 
have been developed for pearl oyster, edible 
oyster, mussel, clam, marine prawns, sea 
cucumber and seaweed.

(a) the total number of centres in the 
'country for imparting training to the farmers 
in tractor technology and the latesttechniques 
of farming;

(b) whether the government propose to 
set up such a centre in Tami! Nadu, particularly 
in the rural area; and

(c) if so, the estimated expenditure 
thereon?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Government 
of India have set up four regional Farm 
machinery Training and Testing Institutes at* 
Budni (Madhya Pradesh), Hissar (Haryana), 
Geriadinne, district Anamtpaur (Andhra 
Pradesh) and Biswanath Chariaii, distrist 
Somtpur (Assam).

(b) and (c). A proposal to set upTraining 
and Evaluation Centres for Farm machinery 
in the States through a Centrally Sponsored 
scheme during the Eighth Plan is-under 
consideration.

Purchase of Properties by Indian 
Missions Abroad

(c) Yes.

(d). The pearl oyster culture technology 
has been successfully commercialised at 
Tuticorin in Tamil Nadu and a medium scale 
prawn hatchery has been established at 
Mopla bay, Cannanore.

(e) No.

(f) Does not arise.

*833. S H R ! D A TTA TR A Y A . 
t BANDARU:

SHRI ANNA JOSHI:

I Will the Ministerof EXTERNAL AFFIARS 
be pleased to state:

(a) the v?lue of land, buildings and other 
properties purchased by Indian Missions 
aborad during 1990-91 and 1991-92, year 
wise and country-wise; and
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(b) the expenditure incurred for their MINISTRY OF EXTERNAL AFFAIRS (SHRI
improvement, repair or innovation during the EDUARDO FALEIRO); (a) In 1990-91 the
above period, country-wise? following properties were purchased by Indian

Missions aborad at the values indicated 
THE MINISTER OF STATE IN THE alongside;

(i) Lima 
(Peru)

(ii) Cairo
(Egypt)

(ui) Windhoek a)

Chancery Bldg 

Chancery Bidg.,

Chancery
Building

(Namibia)

(b) Embassy Residences

(c) First Secy.
Residence

(d) Three staff 
Residences.

In 1991-92 no properly was purchased.

(b) the expenditure incurred for the improvement repair & renovation of the above 
properties during 1990-91 and 1991-92 was as follows;

. Rs. 45.10.000 

Rs. 4, 59.20,000 

Rs. 44. 93. 500

Rs. 1.04.06. 000 

Rs. 39.73, 200

Rs. 21, 28, 500

(i) Lima 

(i')Cairo 

(in) Windhoek

Rs. 4.61. 947 

Rs. 3.36 800 

Rs. 35. 49.007

[ Translation]

U.S. of Hlndyp Official Work

*834. DR. P.R. GANGWAH: Will the 
mu lister ofHOME AFFAIRS^ bepleased to 
«a te  the policy being followed by the 
Government to encourage use of Hindi in 
Official work?

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): The Government has 
been executing, as per the plans, the various 
programmes prepared for implementation of 
the Official language policy laid down in the 
Constitution and the law. These programmes 
include imparting training of Hindi language/ 
typing/stenography to such of the officers/ 
employees in Central Government Offices
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who do not possess knowledge of Hindi, the 
work relating to translation into Hindi and 
training of the staff engaged on translation 
work in various Ministries/Departments in 
the art of translation, ensuring availability of 
mechanical/technical equipment and 
promoting the increased use of Hindi on 
them. It is the policy of the Government that 
the use of Hindi in Government work may be 
encouraged through incentives andgoodwill 
and for this a number of incentive schemes 
are beiijig implemented.

I Oil exploration In Bihar

*ab5. SHRI UPENDRA NATH VERMA: 
Will tie Minister of PETROLEOMTTRD 
NATlljRAL GAS be pleased to state:

(a|) the funds allocated for the oil 
exploration work in Bihar for 1992-93;

(b) whetherthe drilling work for oil wells 
is likely to be completed within the next six 
months at the places where this work is in 
progress at present:

(c) whether the Oil and Natural Gas 
Commission has issued orders for the shifting 
of its plant from Bihar to Assam;

(d) if so, the reasons therefor; and

(e) the funds proposed to be allocated 
for the oil exploration in Bihar during the 
eighth five Year Plan?

THE MINISTER OF PETROLEUM AND 
N ATURAL G AS (SHRI B. 
SHANKARANAND): (a) About Rs. 2 crores 
for seismic surveys apartfromthe amountto 
be spent on the well under drilling atkadmaha.

(b) Yes, Sir.
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(c) No orders have been issued for the 
shifting of the rig.

(d) Does not arise.

(e) Abouts. 16 crores for seismicsurveys. 

Projects Peqdjng For Allocation

*836. ' SUBLBHAGWAN SHANKAR
.RAWAT:

DR. LAL BAHADUR RAWAL;

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased ?o state.

(a) the details of projects for allocation of 
natural gas pending with the Union 
Government at present. State-wise;

(b) since when those are pending;

(c) the reasons for delay in according 
approval;

(d) the time by which they are likely to 
be approved; and

(d) the time by which they are likely to be 
approved; and

(e) the details of such projects approved 
by the Union Government during 1991-92, 
State-wise?

THE M INISTER OF PETROLEUM AND 
N ATURAL G AS (SHRI B. 
SHANKARANAND): (a) Apart from the 
allocations of over 90 MMSCMD already 
made, demands to the extent of about 240 
MMSCMD have been registered with GAIL 
as per the following details:-
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State No, of 
parties

Quantity (MMSCMD)

Gujarat 326 43.98

Uttar Pradesh 122 18.25

Haryana 92 3.72

Delhi/Punjab/H.P. 4 0.04

Rajasthan 28 15.95

M.P. 57 20.90

Maharshtra 96 47.05

A.P./T.N /Karnataka 166 82.19

Assam 16 5.26

Tripura 18 1.80

Total 925 239.14

(b) to (d). applications for allocation of 
gas are received from time to time, and are 
considered keeping n. view the availability of 
gas and commitments already made. In view 
of the present projections of availability of 
gas, and the allocations already made, no 
lurther allocations are likely in the foreseeable 
further, except in the north Eastern Region.

(e) Only two allocations have been 
agreed to during the year 1991-92, both in 
the State of Tripura. These are:-

(1) for industrial consumers 
in and around

Agaitala -0.25 MMSCMD

Oil and Gas Reserves

(2) Tripura Electricity 
Deptt.. Rokhiya - 0.4 MMSCMD

*fe37. DR, RAM ESH C H AND
i IQ M A R l .
 ̂ SHRI BALRAJ PASSI:

Wjll the Minister ot PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) the States having petroleum and 
natural gas reserves;

(b) the estimated quantity of petroleum 
and natural gas expected in each of these 
reserves;

(c) the number of new petroleum and 
natural gas reserves located during 1991- 
92; and



(d)the quantity of gas likely to obtained
therefrom?
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ONLAND' Gujarat, Rajasthan, 1 ripura. 
Nagaland, Andhra Pradesh, Tamil Nadu, 
Assam & Arunachal Pradesh

THE MINISTEROF PETROLEUM AND 
N ATUR AL G A S  (SHRI B. 
SHANKARANAND;- (a) to (d). The following 
states are having oil and gas reserves *

OFFSHORE• West and Tast Coatt.

The estimated quantity of t> t; oil and gas 
reserves as on 1.1.1991 is g.vcn below

States Geological Reserves OiU Condensate 
Gds

MMT MM m3

A ONLAND

1. Gujarat 763.02 191659 3

2 Rajasthan - 6646 0

3.1 ripura - 23/13 8

4 Assam 970.25 271099.0

5. Auir.achal Pradesh

6 . Nagaland 23.55 4351.5

7. Andhra Pradesh 6 55 55705.7

8. Tamil Nadu 18.84 16734.9

Total On land 1812.21 571910.2

B. OFFSHORE

1. West Codst 2464.23 927938.6

2. East Coast 81.28 27923.3

Total Offshore 2545.51 955861.9

Total Onland +Offshore 4357.72 1527772.1
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During the year 1991-92 oil and gas 
reserves were established m 14 new 
proposects (11 on land and 3 offshore)

The quantum of reserves from new 
finds shall be established after assessment

[English]

Consumption Foodgrans

*838 SHRI M G  REDDY, JJM the 
Minrtor of7VCTTlCULTURE be plgased to 
state

(a) the per capita consumption of 
Foodgrams in the country at present

(b) whether the per capita availably of 
foodgrams has remained stagnant

(c) if so, the reasons therefor and

(d) the corrective measures being taken 
in this regard?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR) (a) the percapita 
net availability of Foodgrams which may be 
considered as consumption for the year 
1991 has been provisionally estimated as 
186 5 kg per year

(b) and (c) the percapita net availability 
of foodgrams by and large, has shown a 
rising trend over the years The provisionally/ 
estimated per capita net availability of 
foodgrams at 163 4 kg during the tnenmum 
ending 1981 increased to 180 0 kg during 
the trienmum ending 1991

(d) The steps taken to increase the 
production and avilability included 
implementation of integrated programme 
for Rice Development, special Foodgrams 
Production programme Wheat, Special 
foodgrams Production Programme Maize 
and Millets, National Pulses development 
Programme and Special Food Production 
Programme for Pulsos etc

Oilseeds Cultivation

*839 SHRI BRAJA KISHOR 
TIPATHY 

SHRI CHANDULAf, 
CHANDRAKAR

Will the Minister of AGRICULTURE? be 
pleased to stato *

(a) whe‘her tho OiUetd^, Technology 
Mission has surveyed and ir*o iMfied areas 
for oilseeds cultivation

(b) if so, the areas tdent fied for the 
purpose State wise

(c) the incentives proposed to be 
extended by the Government to the 
cultivators and

(d)thetargetfixedforoils^efls production 
during 1992 93?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR), (a) and (b) The 
Technology Mission on Oilseeds has identified 
the following areas for coverage under the 
Centrally posed Oilseeds Production 
programme -

State Number of Districts

Andhra Pradesh

Assam

Bihar

22
13

25
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State Number of Districts

Gujarat 18

Haryana 16

Jammu & Kashmir 8

Karnataka 18

Madhya Pradesh 45

Maharashtra 26

Orissa 13

Punjab 11

Rajasthan 27

Tamil Nadu 18

Uttar Pradesh ' 45

West Bengal 12

Himachal Pradesh

Manipur

Sikkim Entire State

Tripura u -

(c) Incentives are given to cultivators tor 
use of improved seeds, plant protection, I Translation]
sprinklers, improved farm equipments, 
gypsum/pyrites and rhyzobiumculture under /  Poultry Industry
the Centrally Sponsored Oilseeds Production 
programme. *840 SHRjM ATI P R A TIB H &

(d) A production target of 185 lakh
J3EV1SINGH PAUL;. Will the MinisteT o f  
’"’AGRICULTURE be pleased to state:

tonnes for 1992-93 has been proposed. (a) whether the poultry industry in the
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country Is facing servere crisis;

(b) M so, whether the Poultry Federation 
has requested the Food Corporation of India 
to supply to them wheat on the prices at 
which It Is being supplied to flour mills;

(c) If so, the action being taken by the 
Government in this regard; and

(d) whether the Government are 
considering to provide agricultural status to 
this industry?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) the poultry 
industry in the country has been passing 
through a difficult period, mainly due to the 
shortage and high prices of maize an 
important feed ingredient.

(b) and (c). Ministry of Agriculture had 
received requests form various poultry sector 
organisations including Poultry Federation 
of indias for supply of wheatf or use in poultry 
feed. Ministry of Food was requested to 
make available five lakh tonnes o(wheat for 
exclusive use in poultry feed art the same 
price as supplied to flour industries.

Thefollowmg steps have been taken for 
making maize available for poultry sector:

(i) State government have been 
requested to in tervene to prevent 
hoarding of maize by traders.

(ii) NAFED has been asked to procure
maize locally and also to explore 
the possibility of import of maize 
from aborad to make it available to 
the poultry sector.

(iti) Steps are being taken for increasing 
the production of maize in the 
country.

(tv) financial assistance has been

provided to State Level PouHtry 
Corporations /Federations and 
similar other organisations for' 
streamlining the marketing of eggs 
and poultry and supply of balanced 
poultry feed at reasonable prices.

(d) Poultry being a State subject only the 
State Governments can accord the status of 
agriculture to popuitry farming. Government 
of India have recommended to ail -States/ 
Union Territories to accord the status of 
agriculture to poultry farming in respect of 
production of eggs and table poultry for the 
purpose of electricity tariff, labour an land 
laws, institutional financing, sales tax and 
octroi.

[English]
I

Expenditure on Union Council of 
Minister*

8569; SHRI J. CHOKKA RAO; Will the 
Minister df TR5I3E AFFAIRS be pleased to 
state the Expenditure incurred by the Union 
Government towards salaries, T.A. and D A  
telephones and other parks ot the Union 
Council of Ministers during each of the last 
three years?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTAFIY AEEAIRS 
AND MINISTER O F S TA TE  IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): The information is being 
collected and will be laid on the Table of the 
House.

[Translation]

Facilities for SC/ST Students

8570. SH R IjjM JI ORAQNl

3QUNPARAM; -
SHRifi- ^V A R A JA N : j
SHRI HARISH NARAYAN
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PPABHU7AMTYE- 
KUMARI FRIDA TOPNO:

Will the Minister of W ELFARE be 
pleased to state:

(a) the amount provided by the Union 
Government under the centrally sponsored 
schemes ot hostels for boys and girts. Ashram 
Schools, Research, and Training centres, 
Pre-examination Coaching Centres, Stipend/ 
Scholarships, Post-metric Scholarships, 
Book Bank Yojana and grants to voluntary 

[organisations for the benefit of Scheduled 
Caste and Scheduled Tribe students during 

[the''last three years year-wise. State-wise;

\ v (b|tfre amount proposed to be provided 
{ortKesaid schemes during VIII Plan and for 
1992-93; and

(c) the number of Ashram Schools, 
Research and Training Centres and Pre
examination training centres set up/proposed 
to be set up Stale-wise, location-wise?

THE MINISTER O F WELFARE (SHRI 
SITARAM  K ESR I): (a) the required 
information is given in the enclosed 
statements (I to III).

(b) The allocations for the Centrally
sponsored Schemes for Scheduled Castes 
and Scheduled Tribes for the VIII Give Year 
Plan have not yet been finalised, an outlay of 
Rs,.88.25 crores has been provided for the 
schemes dunng 1992-93. —

(c) The statements containing the 
required information are attached In the 
statement IV to VII.
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Number and locations of Ashram Schools for S. T. Children

Annexure-iv. 
during 1990-91

SI. No. State Locations No. of Ashram 
Schools.

1 2 3 4

1. Andhra Pradesh Not indicated 5

2 Gujarat Not indicated 20

3 Karnataka 1. Mandya. Dakshina 
Kannada District.

2. Barhmegiri, H.d.Note 
Mysore District.

2

4. Kerala 1. Katela, Thiruvanthapuram 
District.
2. Naliongadu district
3. Oynad District

3

5 Orissa 1. Jagannathpur Kaonghard 
Distt.
2. Murusuan -do-
3. Kanjipam -do-
4. Jampali Sundegarh District

4

6 Sikkim 1. Lachen North Sikkim
2. laching -do-
3. Hee-Gyathang -do-

3

Tamil Nadu .̂ North Arot Distt. (3)
2. South Arot Distt. (2)
3. Salem Distt. (2)
4. Dharmpura -do-(1)

i
8 . Tripura 1 .Duburnagar Block

2. Dhawmanu Block
3.Bajafe
A  f i a n n a n a n a r  R ln r lr

4



99 Written Answers APRIL 30,1992 . Wrftten Answers 100

SI. No. State Locations No. of Ashram 
Schools

i

1 2 3 4

9. Uttar Pradesh Belanursuva, Kheri 1
>
i

50

1991-92

1. Maharashtra 38 Nos location not available

2. Orissa 2 Nos. -do-

3. Kerala 3 Nos. -do-

4. Tripura 1 Nos. -do-

Total 44.Nos.

STATEM ENT

Number andocations of research and Training
Institutes.

1. Tribal Cultural reserach&
Training Institutes 
Government of Andhra Pradesh 
TeJgu-Sankshema Bhawan, 
lllrd floor masab Tank,
Hyderbad.

2. Assam Institute of research for 
Trebles and Scheudled Castes, 
Government of Assam,
Jawahamagar, H. N. 37,
Guwahati-22.

3. Tribal Welfare Research 
Government of Bihar, 
Marabad Road,
Ranchi.

I n s t i t u t e

Centre, Gujarat Vioyuapith, 
Ahamedabad.

5. Kerala Institute tor Research,
Training and Development Studies 
for Scheduled Castes and Scheduled 
Tribes, Government of Kerala, 
Kozhikode.

6. M.P. Tribal Research and Developmei 
Institute,
Government of Madhya Pradesh,
35, Shimia Hills, Bhopal.

7. Tribal & Harijan Research-cum- 
Traming Institute,
Government of Orissa,
Bhubanswar.

8. Tribal Research Institute,
Government of Maharashtra.
28, Queens Road, Pune.

4. Tribal Research & Training 9. Tribal Research & Training,
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Institute.
Government of Rajasthan, 

“Udaipur;

0. Tribal Research Centre, 
Tamil University, 
Uthagamandlam,
Tamil Nadu.

1. SC/ST ReserchS 
Training Institute, 
A2-12-D Vishal Khand-2,

Gomati Nagar, 
Lucknow-226Q04\.

12. Cultural Research Institute 
Scheduled Caste & Scheduled 
Tribe Department,
P/4, C.I.T. Scheme.
V.I.M.V. I P. Road. 
Muncichtola, Calcutta.

13. Tribal research, Institute, 
Government of Manipur, 
Imphal.
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m i i s h l _

'oil and Natural Gag Reserves in 
Madhvit^Pradaah*

8571. SHRI PARASRAMmiABQWAJ: 
VWkll the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) whether the ONGC has identified 
certain locations In Madhya Pradesh which 
are believed to be rich in oil and Natural gas 
reserves;

(b) if so, the details thereof; and

(c) the time by which the exploration 
work is likely to be commenced?

THE MINISTEROF PETROLEUM AND 
N A TU R A L G A S  (SHRI B. 
SHANKARANAND): (a) to (c) After carrying 
out surveys in Madhya Pradesh ONGC has 
dnlied and tested an exploratory well at 
Jabera (Damoh Dist.) No commercially 
exploitable quantities of hydrocarbons was 
found, another location at Tehki (Shahdol 
Dist.) has been identified for drilling.

Dispute Between Hpsidc And German 
Companies

8572. SHRI M. V. CHAMDRASHEKARA 
MLJRTHY: Will the Minister ofTJH tflN AL 
^FFAIRS be pleased to state:

(a) whether the Government are aware 
of the existing dispute between Himachal 
Pradesh State Industrial Development 
Corporation (HPSIDC) and some German 

^ased companies; and

(b) if so, the details thereof and the steps 
taken/ proposed to be taken to resolve the 
issue?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI

EDUARDO FALEIRO): (a) Yes, Sir. Our 
Embassy in Boon had received a complaint 
against M/s Himachal Pradesh State 
Industrial Development Corporation 
(HPSIDC), Shimla from a German company 
M/s. gerhardit and Buch Gmbh & C'oTKG.

(b) The Government of Himachal 
Pradesh has conducted a thorough 
examination of the complaint and has 
responded to )he German company.

Chanqe In Name of Bombay as 
‘Mumbai’

8573. SHRI MOHAN REWAJL&L.
SHRI * YASH W AN TR AO  

PATIL:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whetherthe Government have used 
the name ‘Mumbai’ for Bombay in the official 
translations of the Constitution of India and 
Central Acts in Almost all the national 
languges of India including Hindi;

(b) whether UNESCO has used the 
name 'Mumbaj* in the Roman script in the 
‘Climatic Atlas of Asia' published by the them 
in 1981; and

(c) if so. whetherthe Union Government 
propose to effect the statutory change from 
Bombay to ‘Mumbai’ in the Roman Script of 
English?

THE MINISTER OF STATE IN TH E 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) In Hindi version of the 
Constitution 'Mumbai' has been used in the 
local legislations appearing in Schedules I 
and IX to the Constitution. We are not aware 
of any Central Legislation relating to 'Bombay1 
where the name 'Mumbai' has been used.
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(b) The climatic Atlas of Asiu published 
by UNESCO In 1981 used the name Mumbai 
Out the source of such usage is not Known to 
Department. However the matter was taken 
up' with the World meteorological 
Organisation (WMO and UNESCO and it 
was leamt from WMO that the basis for these 
spellings was the official 1967 edition of the 
publication by the USSR main Geodesy and 
Cartography directorate UNESCO was 
requested to take corrective measures in 
this regard through our representative in the 
UNESCO.

(c) There is no such proposal under 
consideration.

Solar Energy to Tap Inaccessible Water 
"" ...IJ In soils

8575. SHRI GEORGE FERNANDESj  
Will the Minister of AGRICULTURE™^ 
pleased to state: /

(a) whether Scientists of the Nimbnar 
Agricultural Research Institute at Phaltan in 
Maharashtra have discovered a novel 
strategy using Solar energy totap inaccessible 
water in soils and feed it to seadiings as 
reported in the Statesman February 11, 
1992;and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, sir.

(b) the methodology involves digging a 
pit in the soil and covering it with oither a 
plastic or a glass still, solar energy heats up 
the soil and soil;-bound water evaporates 
and condenses on the underside of the 
glass. This water is collected in a bottle and 
is used for watering seedlings.

[Translation]

Sites for Vegetable and Fruit Centres '

0576. SHRI VILAS,MUTTEM WAR WIi/ 
the Minister of AGRICULTURE be pleased 
to state:

/
(a) whether any study for identification 

of sites for the setting up of vegetable and 
fruit centres, is being conducted by the 
national Dairy Development Boarr*-

(b) if so, the criteria for the selection of 
these sites and the time by which this study 
would be completed;

s " (c) whether the World Bank provided 
any aid for this purpose; and

(d) if so, the amount thereof?

THE MINISTER OF STATE IN THE 
MINISTRY O F AGRICULTURE (SHRI 
MULLAPALLY RAMACHANDRAN): (a) and
(b). Yes, Sir. a feasibility study is currently 
being undertake^ by National Dairy 
development Board (NDDB) for preparation 
of a project report for establishing an 
integrated project, linking the imporatant 
production areas with six major urban centres 
viz. Ahmedabad, Calcutta, Cochin, 
Hyderabad, Lucknoiw and Madras in a supply 
•demand grid for marketing fruits and 
vegetables. These cities have been identified 
as representative markets and catchment 
areas for the purpose of the study. Final 
decision to establish such centres tor 
marketing of fruits and vegetables will depend 
upon the recommendations of the consultants 
as to the viability of the centres at places 
identified, the study is expected to be 
completed by June, 1992.

(c) Yes, Sir. The entire cost of the study 
is being financed by the World Bank.
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(d)U.S.$ 283.293 plus Rs 8.25 lakhs. 

[English]

Study of IARI

8577. SHRI SANAT KUMAR MANDAL: 
Will the Minlstef“or AGRICULTURE be 
pleased to state:

(a) whether his Ministry has examined 
the Study concucted by the Inriianagrtenltntal

inctiinta (|ARI) suggesting the 
need for certain Policy measures to br oaden 
there country’s tood base and check the 
highly distrbring trend in agriculture like the 
decline in input productivity;

(b) it so, the salient feature*; of this 
study; and

(c) his Ministry’s reaction thereto'!’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes Sir.

(b) The Indian agricultural Research 
Institute has inter-alia suggested the use of 
modern tools such as genetic engineering, 
recombinant DNAtechnology.tissuecuiture, 
proto plast culture and resource mangement 
through increasing use of larm produce 
inputs’ instead ot market purchased inputs 
for increasing the productivity in agriculture.

(c) The Ministry supports these views.

<T.Mango qnd Pineapple Production ,

8578. the
Ministerofr̂ g R lC U L D J R E be phased to
state:

(a) the quantity of mangoes and 
pineapples produced during the last three 
years, State-wise;

(b) whether these fruits are exported to

other countries;

(c) if so. the quantity of these fruits 
exported during 1991 >92, country-wise; and

(d) the steps taken by the government 
to boost its production?

THE MINISTER OF STATE U1THE 
MINISTRY O F AG R ICULTUR E (SHRI 
MULLAPALLY RAMACHANDRAN): (a) 
State-wise quantity of mangoes and 
pineapples produced during the last three 
years as per rough estimates are enclosed In 
the statement I and II.

(b) Yes, Sir.

(c) The information on quantity of 
mangoes and pineapple ex-ported during 
19S1 -92 are not available.

(d) (i) the Central Government have 
provided assistance for the multiplication of 
Alphonso mango to Konkan Krishi 
Vidyapeeth, Dapoli in Maharashtra during 
1990-91 and 1991-92.

(ii) Assistance have been provided for 
the rejuventation of old orchards which 
include mango also.

(lii) The Naational Horticulture Board 
have provided assistance to Nagaland for 
the cultivation of pineapples through 
elimination of Jhum cultivation in tribal areas 
from 1989-90.

(iv) the National Horticulture Board has 
also provided assistance for high density 
pineapple cultivation in tribal areas of Baster 
Distt. of Madhya Pradesh from 1989-90.

Besides, the State Govts, are also 
providing assistance th rough supply of quality 
planting material and dissemination of 
advanced technology to growers.
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Kidnappings in Jammu and Kashmir seeds in the slate during the above period?

.8879. S H m j S m m & J m M :  Will 
the Minister of HOME AFFAIRS be pleased 
to state: /

(a) the number of Kidnappings cases 
reported in Jammu and Kashmir during 
March. 1992;

(b) the number of terrorists arrested in 
the State during the said period; and

(c) the number of civilians Killed in the 
Slate during 1992 so far?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) to (c). The Government 
of Jammu and Kashmir have furnished the 
following information:-

(i) No. of abductions reported in
March. 1992- -37

(ii) No. of terrorists arrested in March,
1992- -130

(iii) No. of civilians Kilted in terrorist
violence in 1992 -163
(upto 15th April, 92) /

THE MINISTER OF STATE IN THE 
MINISTRY O F AGR ICULTURE (SHRI 
MULLAPALLYRAMACHANDRAN): (a)The 
Centrally Sponsored Oilseeds production 
programme is under implementation In 19 
States viz. Andhra Pradesh, Assam, Bihar 
Gujarat, Haryana, Himachal Pradesh, 
Jammu & Kashmir, KarnataKa, Madhya 
Pradesh, Maharashtra, Manipur, Orissa, 
Punjab, Rahasthan, Tamil Nadu, Tripura, 
SiKKim, Uttar Pradesh and West Bengal.

(b) Financial assistance was provided 
for items like production and distribution of 
seed, seed minikits, plant protection 
chemicals and equipments, improved farm 
implements, distribution of gypsum and 
pyrites, distribution of sprinkler sets and 
conducting front-line and general 
demonstrations.

(c) Production of oilseeds in Rajasthan 
increased during the last three years as 
follows:-

Oli Seeds Production Programme

8580, SHRIM A Tl VASUNDHARA RA/jE: 
Will the Minister oY'AGRicULTUREfbe 
pleased to state:

Year Production
(Lakh tonnes)

1989-90 18.46

1990-92 23.55

1991-92 28.00

(a) the States where Oil seeds production 
programme (OPP) is being implemented;

(b) if so, the steps taken under the 
programme in Rajasthan during the last 
three years; and

j(c) the achievement made in production of oil

(Preliminary estimate)

etai Development Board

&581. SHRI SATYAGOPAL MISRA: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether there is any proposal to set 
up a Betal development board in near future;

(b) if so, the details thereof; and
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(c) if not, the reasons theruor?

THE MINISTER OF STATE IN THE 
MINISTRY O F  AG R ICULTUR E (SHRI 
MULLAPALLY RAMACHANDRAN) No. Sir

(b) Question does not arise

(c) There is a separate directorate to 
lock after the schemes of Cocoa, are canut 
and Spices Development Considering the 
area, production, productivity and the 
potential for the development of betal it is 
not feasible to set up a separate Board for 
this commodity

I n
Mathura Oil Refinery

8582 SHRI SATYA DEO SINGLE Will 
the Minister of F E TFC TE iTm  A N 5 T O  jURAL 
GAS be pleased to state

(a) the. installed capacity of the Oil 
Refinery at Mathura,

(e) Does not airs

[Translation]

Financial Assistance for Welfare of 
handicapped to Uttar Pradesh

i 8583 £HRJ BRUBHUSHAN SHARAN 
SINGH* Will the Minister o f l J ^ l O T O e  
pleased to state

/ (a) whetherthe Union Government have
received any request from the Government 
of Uttar Pradesh to provide financial 
assistance for the welfare of handicapped 
during 1992 93.

(b) if so, the details thereof, and

(c) the financial assistance proposed to 
be provided to the State for the above 
purpose*?

THE MINISTRY OF WELFARE (SHRI 
SITARAM KESRI) (a) No, Sir

(b) whether the said refinery has been 
utilising its full capacity,

(c) if not, the reasons therefor

(d) whetherthe Government propose to 
undertake the expansion of the refinery and

(e) if so, the details thereof7

THE MINISTEROF PETROLEUM AND 
N A TU R A L G AS (SH R I B
SHANKARANAND)

(a) 7 5 MTPA

(b) Yes, Sir

(c) Does not airs

(d) No, Sir

(b) and (c) Does not arise

Oil and Nattftal Gas In Sikkim

8584 SH R IM A TI DIL__ KUMARI 
BH AN DAR I Will the '  MinTsfeT o T  
PETROLEUM AND NATURAL GAS be 
pleased to state

(a) whetherthe Government propose to 
explore oil and natural gas tn Sikkim, and

(b) if so, the details thereof?

THE MINISTEROF PETROLEUM AND 
N ATU R AL G A S (SHRI B 
SHANKARANAND) (a) No Sir

(b) Does not arise
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Fisheries Landing Centres

8585 SHRI O SCAR FERNANDAS Will 
the Mimsferof AGRICULTURE be pleased 
to state

(a) whetherthe UmonGovernment have 
received any proposal tor construction of 
fishers landing centre at the New Mangalore 
Port,

(b) if so, the details thereof, and

(c) the decision taken thereon?

THE MINISTER OF STATE IN' THE 
MINISTRY O F AGRICULTURE (SHR! 
MULLAPALLYRAMACHANDRAN) (a) No, 
Sir

(b) and (c) do not arise

Issue of Certificates to Handicapped

8586. D R  C, SJLVcRAWtll theMmister 
of WELFARE be pleased to stafe

(a) whether issue of physical

handicappedness certificates has been 
authorised to certain agencies, and

(b) if so. the details thereof ?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) Yes. Sir

(b) According to Ministry of Welfare 
Notification No 4 2/83 HW ifi dated 6 8 
1986, Authorised Certifying authority will be 
a medical board at the district lovel The 
board will consists of the Chief medical 
Officer/Sub Divisional Medical officer in the 
District and another expert in the specrfied 
filed viz ophthalmic surgeon in case of visual 
handicaps either an EN T surgeorT or 
audiologist n case o speech and hewing 
handicaps, an orthopaedic surgeon or a 
specialist in physical medicine & 
rehabilatation mcae of locomotor handicaps, 
a psychiatrist or a clinical psychologist or a 
teachenn special education in case of mental 
handicaps

However, some Departments/Ministries 
have prescribed agencies eligib’e to issue 
certificates of handicap for availing various 
concessions/facilities extended by them as 
follows

Written Answers 154VAISAKHA 10,1914 (SAKA)
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Emergence of Ethnic Chauvinism in 
world

I 8587. SHRI SHRAVAN KUMAR PATE L
' Will the Minister of EXTERNAL AFFffiHSbe 
pleased to state*

(a) whether the recent Harare Meet of 
Commonwealth Heads of Government noted 
with concern the emergence of ethnic / 
chauvinism in the world with specific reference 
to Punjab, Jammu and Kashmir and Assam 
and caHed for alt practicable steps,

(b) if so, the precise outcome of the 
deliberations ip tVs regard and

(c) the steps taken by the Government 
in pursuance thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUAFtDO FALETRO) (a) No Sir

 ̂ (b) and (c) Does not arise

London-Based Organisation 'Naga 
Vigll^ ----------

8588. aidRL^BJJOY KR1SH0J4A 
HANDIQUE- Will the Minister ot HOME 

’ AFFAIRS be pleased to state

(a) whether the Government are awan 
of a London-based organisation cilied Naga 
Viqil,

(b) if so, the details thereof,

(c) whether this organisation is involved 
in clandestine activities in the North Eastern 
region, particularly Nagaland, and

1j>9 Written Answers APR IL 30,1992

AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M M. JACOB): (a) Yes. Sir.

(b) the organisation called ‘Naga Vigil 
was organised by David Ward and Stephen 
Hillman, when they were tn the Welling 
borough Jail, U K in 1991. This is a small 
group comprising mainly ex-servicemen who 
served in India. T hey arranged three benefit 
concerts art Wellingborough Prison in August. 
1991

(c) David Word and Stephen Hillman 
came on a tourist visa to India and entered 
into Nagaland unauthorisedly without 
obtaining the Restncted Area Permit/lnnerline 
Permit for visiting Nagaland They conducted 
a number of meetings at various places in 
Nagaland and asked the Nagos to wage an 
armed w ar agamst Government of India

(0/ Both the foreigners were arrested on 
30th January, 1992 from Nagland and 
detained under the National Secunty Act, 
1980 A case was registered and the 
mve*>tig at ton entrusted tothe Central Bureau 
of Investigation

?
Handing over ot Noelam Off-Shore 
Field to Mi’lti national Companies

8589 DR Y S RAJASEKHAR REDDY' 
Will the Minister o f  PETPO l | u M̂  AND 
NATURAL GAS be pleased to state

Written Answers 160

(a) whether the Government propose to 
hand over the second biggest off-shore oilfield 
Neeiam’ to multinational companies for 

development and production, and

(b) if so, the reasons therefor?

(d) if so, the steps taken by the 
Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS

THE MINISTEROFPETROLEUM AND 
NATURAL G AS (SHRI B. 
SHANKARANAND). (a) and (b) No such 
decision has been taken.



/fthdrawal of Work Order from Burn I 
Standard Company Limited By ONGC /

Written Answ$f$

8590. DR. D f B1PRQSAD PAL: Will tfe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: /

(a) whether the QiLaad Natural Jas 
Commission has withdrawn its work orderto 
t̂KeTtune of about Rupees fifty crores from 
Bum Standard Company Limited (BSCL) 
regarding off-shore platform work;

(b) if so, the resons therefor;

(c) whetherthe Government are aware 
that as a result of this withdrawal, the workers 
and employees of the said company have 
been rendered jobless; and

(d) if so. whether the Government 
propose to direct the ONGC to review its 
decision?

THE MINISTER OF PETROLEUM AND 
N ATUR AL G A S (SHRI B 
SH AN KARAN AN D ): (a) to (d). The 
Conditional letter of intent placed on M/s 
BSCL for two permanent decks of well 
platforms was cancelled by ONGC since an 
agreement could not be reached on ceiling 
price and there was uncertainty over the 
completion schedule. Government have 
advised ONGC to examine the possibility of 
awarding other contractors to M/s BSCL.

fa.S. State Department's Report on

has been drawn tothe news-items appeared 
in the 'Business and Political Observer* dated 
February 5, 1992 regarding U.S. State 
Department’s report on human rights 
situation in India;
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Human Rightibituatton in India

8591. SHRI KAMLA MISHRA 
MADHUKAR:

SHRI PRAKASH V. PATIL:

Will the Minister of EXTERNAL 
AFFAIRS be pleased tt> state:

(a) whether attention of the Government

(b) if so, the reaction of the Government 
thereto; and

(c) the steps taken to counter the 
allegations made therein?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRD): (a) Yes Sir.

(b) Our Constitution fully guarantees 
the human rights of ali our citizens. Our 
democratic system, free press, and public 
opinion are always to any violations of human 
rights.

(c) Govt, have briefed concerned 
authorities on reports of alleged human rights 
violations, and also undertaken diplomatic 
and publicity steps to counter these 
allegations. /

■
Acquisition of Immovable Property'

8592. SHRI MQHAN Will the
Minister of, HOME AFFAIRS be pleased to 
state: 1

(a) whether built-up properties 
requistioned under the Requisitioning and 
Acquisition of Immovable Property Act, the 
Union Government shall release any property 
on or before the expiry of a period of 15 years 
from such requisition;

(b) if so, whetherthe Union Government 
will direct Delhi Administration and Municipal 
Corporation of Delhi (MCD) to de-requisition 
and vacate such properties referred in part
(a) above keeping In view the hardships of 
the owners particularly destitute and helpless, 
if so, the details thereof;
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(c) if not, the reasons theiofor; ana

(d) the alternative remedial measures 
the Government propose to take to redress 
the genuine grievance of helpless and 
destitute owners whose properties are under 
requisition since decades?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House.

[ t̂ranslation]

\ Pilgrims Visited Vafshanodevi

\ ----------------------
( 8593. SHRI CHINMAYANANDSWAMI: 

Will the MIfttsrer OT AFFAIRS" be
pleased to state:

(a) the number of pilgrims visited 
Vfcishnodevi temple during 1991;

(b) the total amount received by the 
temple as offering from them; and.

(c) the total expenditure incurred on the 
facilities provided to the pilgrims and on the 
maintenance of temple?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). The Government of 
Jammu & Kashmir have furnished the 
following information.

31,15,447 (Thirty on lakhs fifteen 
thousand four hundred forty seven) pilgrims 
visited Vaishnodevi Temple during calender 
year 1991.

Seven Crores Seventy Six lakhs Fifty 
thousand Four Hundred only) was received 
by the Board during the year 1991 as offerings 
and donations together with an amount of 
Rs. 3,12,25,200/- (Rupees Three Crores 
Twelve lakhs twenty five thousand two 
hundred only) as income from miscellaneous 
resources. The aggregate income for the 
year 1991 wasRs. 10,88,75,600/- (Rupees 
Ten crores eighty eight lakhs seventy five 
thousand six hundred only).

An amount of Rs. 6.42,95,465/- (Rupees 
Six crores forty two lakhs ninty five thousand 
four hundred sixtyfive only) was spent by the 
Board on creation and augmentation of 
facilities for the pilgrims visiting the 
Vaishnodevi Temple Shrine, such as 
accommodation for the pilgrims, 
maintenance of temple and other service 
oriented activities connected with the 
improvement of the pilgrimage.

[English]

Recruitment of Indian Nurses by Saudi 
j Arabia '

8594. I SHRiA, CHARl£&___
, "SHR! P.C. THOMAS:

Will the Minister of EXTER N AL 
AFFAIRS be pleased to 
state:

(a) whether the Government are aware 
of the ban or obstruction or suspension of 
recruitment of Indiana nurses by Saudi Arabia 
and certain other countries;

(b) if so, the details thereof;

(c) whether the Government had taken 
up the matter with Saudi Arabia;

(d) if so, the details thereof;

An amount of Rs. 7,76,50,400 (Rupees (e) whether offers have been received
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from any other country for the rouuitmem of 
Indian nurses;

(f) if so, the action taken thereon; and

(g) the number of Indian nursGs working 
in Saudi Arabia?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) No. Sir.

(b) to (d). Does not arise.

of changing the names of villages, towns, 
cities, etc. The guidelines inter alia, mention 
that unless there is some very special reason, 
it is not desirable to change a name which 
people have got used to; that a change 
should not bee made on grounds of local 
patriotism or for linguistic reasons or for 
merely satisfying local sentiments.

(b) During the period from 1.1.1991 to
31.3,92 no proposal for the change in the 
name of any city has been received from any 
State Government.

(e) and (f). No proposal of this nature 
has been received by Government since 
January 1.1991.

(g) The number of Indian nurses working 
in Saudi Arabia is currently estimated to be 
10.000.
[Translation]

Change In Name of^Qlty

8595. SHRI YASHWANTERO PATH: 
Will the Minister of HOME'AFFAlR^ be 
pleased to state: *

(a) the procedure and criterion adopted 
to officially change the name of a city;

(b) the details of proposals received by 
the Union Government in regard to change 
ot names of cities a longwith the names 
thereof;

(c) the action taken thereon?

TH E MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) The guidelines laid down in 
1953 contain various broad principles which 
are required to bee kept in view by the State 
Governments while examining the questions

(c) Does not arise 

[English] '

West Asia Peace Conference In/ndia
i

8596 SHRI N. DENNIS:W illW  Minister 
of EXTERNAL AFFAIRS be pleased to 
state:

(a) whether India propose to host West 
^sia Peace Conference; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) No. Sir.

/ (b) Does not arise. j ✓«—i

Annual Contribution to United Nations

I 8597. S HRI K . TH U L A S IA H . 
VANDAYAR: yyjjTthe Minister of E ^ T ^ N a “T  
KFFAIRS be pleased to state:

(a) whether India is contributing to the 
United Nations in Foreign Exchange, if so. 
the annual contribution of India to the United 
Nations;

(b) whether the United Nations Offices 
in some countries are paying the salaries to
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the domestic staff in US Dollars;

(c) if so. whether the Government 
propose to implement It in India;

(d) if so. the details thereof ; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDOFALEIRD): (a) India's contribution 
to the UN is made both is US dollars and in 
Indian rupees. In 1991, India's contribution 
to the regular budget of the UN was US 
Dollars 3,535,329. Out of this a rupee 
equivalent of dollars 200,000 amounting to 
approx. Rs. 43,50,300 was paid in rupees.

(b) In principle, the UN makes payments 
to its local employees m field offices in local 
currency. However, in exceptional cases 
such payments gave been made in US 
dollars or in other currencies also, taking into 
account the relevant national laws and loca| 
practices.

(b) if so, the districts selected for the 
purpose; and

(c) the salient features of the scheme?

THE MINSTER OF STATE IN THE 
MINISTRY O F AGR ICULTUR E (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b). Yes, Sir. It is propose to cover about 
357 districts in the country under National 
Watershed Development Project for Rainfed 
Areas. Statewise number of districts is given 
in the enclosed statement.

(c) The scheme aims at the twin 
objectives of restoration of ecological balance 
and sustainable bio-mass production. The 
programme components include treatment 
of arable lands non -arable lands and drainage 
lines for supporting diversified production 
systems including annual crops, dry land 
horticulture, agro-forestry, pasture developed 
house hold production systems and cottage 
industries, livestock management, etc

Production ot Kesri Dal

(c) No . Sir.

(d) Does not arise.

(e) The rupee portion paid by India to the 
UN is utilised by the UN to meet its local 
expenditure in India, which include payments 
ot salaries to the local statf. Thus payments 
of salaries to the local stan in US dollars by 
the UN will not result in any savings of foreign 
exchange to India.

Micro-Watershed* , /

8598. SHRI PRITHVIRAJ CHAVAfjWiil 
the MinisteToT AGRICULTURE be'ple Stsed 
to state:

(a) whether the Government plan to 
launch a drive for development of micro
watersheds in several districts in the country;

0599. SHRI C.SRI-fcNIVASAN;
SHRI R. Q H AN USKO D I 

ATHITHAN:
DR. V. RAJESWARAN- 
SHRI AN KUSH R AO

'RAOSAHEB TOPE:*

Will the Minister of AGRICULT URE be 
pleased to state:

( (a) the total production of Kesari Dal in 
{  the country;

(b) whether Government have decided 
to life the ban on the sale of Kesari Dal in the 
country;

(c) if not. the reasons therefore; and

(d) whether the entire quantity of Kesan 
Dal’ wouid be exported to the foreign
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countries?

THE MINISTER OF STA IL IN THE 
MINISTRY O F AGRICUl TUR E (6NW  
MULLAPPALLY RAMACHAMDRAN) (a) 
The total production of Kesaii Dai in the 
countrydunngi990 91 was 5 i9lakhfonnes

(b) No, Sir

(c) The matter of lifting ban on production 
and sale of Kesari Dal has been examined in 
detail in this Ministry in consultation with 
Ministry of Health and Family Welfare and 
ICAR and it has not been considered 
desirable to lift the ban on health ground

(d) No, Sir 

[ Translation],

Languages in Southern States

8600 SHRI RAWEST 1WAR PATIDAR 
Will the Minister of HOME AFFAIRS be 
pleased to state

(a) the number and percentage of the 
people m Andhra Pradesh, Tamil Nadu 
jKerala and Karnataka who speak their 
iregional languages according to 1991 
[Census and

(b) the numbei and percentage of people 
in said States who speak Hindi and English?

THE MINISTER OF STATE IN TH E 
MINISTRYOF PARLIAMENT ARY AFFAIRS 
AND THE MINISTER OF STATF IN THE 
MINISTRYOF HOME A^FA IRS 'SHRI M M 
JACOB) (a) The number and percentage of 
people speaking TeLgu Ta"V Malayalam 
and Kannada in Andhia Pradesh, Tamil 
Nadu, Kerala and Karnataka respectively 
as such are not available from thfc '-ansus 
Hcwever the number of persons with these 
languages as mother tongue (inclusive of 
vanants grouped under earh) in respect of 
each of the states according to the 1981 
Census is given in the staterrert enclosed 
This information according to the 1991 
Census is not available as the tabulation is in 
progress

(b) The njmber and percentage of 
people in the states mentioned in part (a), 
who speak Hindi and Engl sh, as such, are 
not available in the Census However, the 
number ot persons with Hindi as mother 
tongue ( with variants grouped under it) and 
English as mother tongue, according to the 
1931 Census, are given in the same 
statement This information according to ti ie 
1991 Census is not available atthe tabulation 
is in progress
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[English]

Integrated Watershed Management 
Frqjqict in Karnataka

8601 SHRJG DEVARYA NA1K.
SHRI K G_ SHIVAPPA_ _

Will the Minister of AGRICULTURE \>e 
pleased to state j

(a) whether any proposal called 
“Integrated Watershed Management Project 
The Creditantalt Fur Wideraufan’s (KFW) 
German BanK West Germany has been 
sent by the Government of Karnataka to the 
Union Government for approval and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMA CHANDARN) (a) 
and(b) Yes Sir The Integrated Water shed 
Management Project for financial assistance 
of KFW (Creditantalt Fur Widerutans) 
German Bank has been cleared and sent to 
KFW for appraisal ?

r < /

[Translation]

Oil Refiner^ at Ratangarh

8602 SHRI RAM SINGH KASHWAN 
Will the MimsFr of” PETROLEUM AfjlD
NATURAL GAS be pleased to state 1

\

(a)whetherthe Government propose/to 
set up an oil refinery at Ratangarh in Churu 
district of Rajasthan, and

(b) if so the time by which the work is 
likely to commence7

THE MINISTEROF PETROLEUM AND 
N ATUR AL GAS (SHRI B

SHANKARANAND) (a) There is no such 
proposal under consideration

(b) Does not arise

[English]

Cooperation between China and 
Pakistan

8603 jSHRI BAPU HARICHAURE 
I s m  RAJESHKUMAR

Will tjlie Minister of EXTERN AL 
AFFAIRS tfe pleased to stato

(a) whether the Government are aware 
of the increasing cooperation between China 
and Pakistan

(b) if so the Government s information 
about the fields in which the tm  Countries 
are cooperating with each other and

(c) the steps taken proposed to be taken 
by the Government to met the situation 
arising out of such cooperation?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
ED UAR D O  FALEIR O ) (a) and (b) 
Government are aware of the extensive* 
cooperation between China and Pakistan in 
a wide range of areas inciud ng culture and 
education, science and technology economy 
and trade and defence

(c) Government have in theirdiscussion 
with the Chinese Government emphasis 
that the supply of sophisticated arms and 
defence technology to Pakistan beyond its 
legitimate requirements of defence can pose 
athreatto India s security and is not conducive 
to the maintenance of peace and stability in 
South Asia Government keep underconstant 
review all developments having a beanng of 
India s security



Production and Consumption of i 
Natural Gas J

i
> 8604 SH R iK V THANGKABALU Will

the Minister of PETROLEUM APflJWSTOP^AL 
GAS be pleased to state /

^ T 7  \tfnnan A n^a r*

(a) the details of production and 
consumption of natural gas in the country 
dunng the last three years, year wise,
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{b) the expenditure incurred on its 
production dunng the above penod, year- 
wise , and

(c) the revenue earned from the gas. 
year wise?

THE MINISTEROF PETROLEUM AND 
N ATURAL G A S  {SHRI B 
SHANKARANAND) (a)to(c) Thedetailsfor 
the years 1998 789,1989 90 and 1990>91 
are as follows -

Year Production Utilisation Expenditure Revenue
(MMSCM) (MMSCM) allocated to Rs/Crores

gasprodn 
Rs /crores

1988-89 13214 9340 1062 55 1173 45

1989 90 16989 11256 1286 47 1459 43

1990 91 17998 62 12836 62 1700 45 1678 34

[Translation]

Loans by backward Clases Finance
and Development Corporation

8605 SHRI SHIVLAL NAGJIBHAI 
VEKARIA Will the Minister of WELFARE be 
pleased to state

(a) the number of applications for alo^n 
from the persons belonging to backward 
classes received so far by the Backward 
Classes Finance Development Corporation,

(b) the action taken thereon, and

(c) the time by which these are likely to 
be cleared?

THE MINISTER FOR WELFARE (SHRI 
SITARAM KESRI) (a) No application has so 
far been received from persons belonging to

Backward Classes

(b) Does not arise

(c) Does'not arise /

Indian and Foreign Citizenship

8606 SHRI SUR£§HANANP SWAMI 
WilltheMimsterof EXTERNAL AFrAIRS be 
pleased to state

(a) whetherthe Government are aware 
of acquiring of foreign citizenship by some 
Indians and

(b) if so, the details thereof

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFA IRS (SHRI 
EDUARDO FALEIRO) (a)aodM Howe/or, 
it is not possible to obtain the d«. JaiN s nee
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foreign governments do not u&Jaliy share [English] 
this Information.

^Assistance to Uttar Pradesh under J
Dairy System 8608.

production of Arecanut

, SHRI V. KRISHNA RAO:

n  . _____
AGRICULTURE be pleased to state: ! pleased to state:

8607. SHRI RAJENDRA^ KUWIAEL 
S H A ^M A : ' W llf the"' Minister of Willjihe Minister of AGRICULTURE be

(a) the manner In which the Union 
Government propose to provide assistance 
undei the dairy system for milk products in 
Uttar Pradesh;

(b) whether Government of Uttar 
Pradesh has submitted any scheme to the 
Union Government in this regard; and

(c) if so. the action taken thereon?

(a) the total production of arecanut in 
the country during the last three years. State- 
wise;

(b) whether the country has acheived 
self-sufficiency in the production of arecanut; 
and

(c) if not. the steps taken in the regard?

THE MINISTER OF THE STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI 
K.C. LENKA)* (a) There is no proposal under 
consideration of the Government to provide 
assistance for m>ik products in Uttar Pradesn.

(b) No, Sir.

(c) Does not arise in view of reply to part
(b) *»bove.

THE MINISTER OF STATE IN THE 
MINISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) A 
statement showing the total production of 
Arecanut in the country during the last 3 
years. State-wise, is appended

(b) Yes, Sir.

(c) Does not arise.
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!SHRI RAM CHANpBA 
GHANGARE 

SHRI RAM BADAN 
SHRI SAN AT KUMAR 

MANDAL

Meeting of the Qfntral Board of 
Fisheries

8611 PROF.
7VRLU V 

AGRICULTURE be pleased tc stat0

U M M AR E0HY
VENKATESWARLU Will the Mincer' of

Will th* Minibter of WELFARE be 
pleased to state

(d) whether any Conference of Chief 
Ministers w<*s ht»'d ir New Delhi recently to 
discutstheo onon c criteria for reservation 
in Government jobs and

fb) if so the decisions arrived at the 
Conference?

l\\l MINISR R OF WELFARE (SHRI 
SITARAMKFSRl) ( t)Yes,Sir AConference 
of Ch c f M meters'Governors (of the States 
under President srile/Lt Governors of Union 
Terr .tones was held on the 10th Apnl 1992

(b) The participants gave their views at 
the Conference

[Transjatiori]

Extradition Treaty with France

/8610 £HHJ SIMON MARANDI Will the 
Mirasterof EXTERNAL AFFAIRSbepleased 
to $ate

(a) whether India propose to initiate any 
extradition treaty with France and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a)and(b) The matter 
is under consideration

(a) whether any meotirg of the Central 
Board of Fisheries was held ir October 1991,

(b) if so the detai's iheieof and

(c) the board decisions arnved at the 
meet ng?

THE MINISTER O r  ST/^TE IN ^Hfc 
MINISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN) (a) 
Yes Sir

(b) The meeting held on bih October. 
1991 at New Delhi which was chared by the 
Agricu iture Minister, who is also the Chan man 
of the Central Board of Fishenes (CBF) The 
Minister of State (Agnculture & Cooperation) 
and Vice Chairman of the Board, and the 
Minister of State of Food Processing Industry 
Ministry were present 2b out ot 4C members 
including Ministers incharge of Fishenesfrom 
various States attended the meeting Agenda 
related to incentives to fish farmers, land 
lease policies, protection of interests of small 
f ishei men conservation of fishery resources, 
credit facilities etc

(c) The main decisions taken in the 
meeting are as follows

(i) To provide adequate incentives to 
fish farmers by the Centre and the 
States for increasing productivity in 
aquaculture

(n) To adopt a long term leasing policy
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In respect of teasing a inland and 
brackish water fishery resources

in) To five due priority to protection of
the interests of smuu ui id u aditional 
fishermen

(iv) Contribution of the scheme for 
providing relief to small machanised 
fishing boats by way of reimbursing 
Central Exc.se Duty on HSD Oil

v) To strengthen the Central Institute 
of Coastal Engineering for Fishery, 
Bangalore..

vi) The Vice-Chairman of the Board 
was authorised to take a suitable 
decision with regardto setting up of 
a Central Fishery Harbour Authority 
for proper maintenance and 
administration of the majo: fishery 
harbours; and

vii) To request Ministry of Finance and 
concerned financial institutions to 
ensure adequate flow of credit to 
fishery sector ^  ¥, j  yt

1 &
Programme of Amnesty International.

i
8612. SHRI NAWAL KlSHORE RAf 

Will the Minister" of H6ME AFFAIRS bjs 
pleased to state.

i

(a) whether the Amnesty International 
has a well-defined ten point programme to 
combat torture as a part of protection of 
human rights,

(b) if so, the details thereof, and

(c) whether the Government propose to 
support the above programme in view ot 
India’s past h istory, traditions and international 
commitments?

THE MINISTRY OF STATE IN THE

M IN ISTRY OF PARLIAMENT AR Y AFFAIRS 
AMD MINISTER O F S TA T E  IN TH E  
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JA C O B ): (a) to (c). “Amnesty 
International" has released a report entitled, 
“Torture, Rape and Deaths in Custody India" 
in March 1992, In which it has suggested the 
following ten-point programme for prevention 
of torture and other violations of human 
rights-

(1) Adopt an official pol cy to protect 
human rights;

(2) Investigate impartially dtl allegations 
of torture,

(3) Bring the perpetrators to justice;

(4) Strengthen safeguards against 
torture,

(5) Inform detains of thoir rights,

(6) Tram the police and secunty forces 
to uphold hunan rights, and reform tho 
police;

(7) Compensate the vict'ms,

(8) Provide torture victims with medical 
treatment and rehabilitation,

(9) Investigate the causes and pattern 
of torture; and

(10) Strengthen Ind'a’s ir.lemational 
human rights commitment

Many of the substantive points are 
already mandated by the Constitution and 
laws of the land; some others deal with 
training and procedural matters. Efforts of 
the Central Government will continue to 
stress upon the States, who are primarily 
concerned with ‘police* and ‘Public order' to 
vigorously pursue the legal obl.gations in 
these matters.
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Exploration of Oil and Natural Gas in 
Orissa u

f  8613JDR KARTIKE S WARPATR A ’Will
the Ministerol PETRoI e UM AND NATURAL 

J 3AS be pleased to state ‘

^  (a) the places in Orissa where 
exploration of otl and natural gas was 
undertaken by the Oil India Limited during 
last three years, and

(b) the progress made so far?

THE MINISTER OF PETROLEUM AND 
N ATUR AL G AS (SHRI B 
SHANKARANAND) (a) and (b) No inland 
exploration work was earned out by Oil India 
Limited in Orissa during the last three vears J

Role Played by Non-Aligned Movement!

*614 SHRI R. DHANUSJKOd I 
ATJjUIbAN Will the Minister of EXTERNAL 
AFFAIRS be pleased to state

(a) whetherthe Government proposejo 
take up with the other Member countnes the 
role to be played by Non Aligned Movement 
in the international affairs in view of the 
recent sweeping changes in the Eastern 
Europe, and

Methodology Committee meeting in 
February, 1992 Tnere is agreement among 
the members of the Non-aligned Movement 
that the Movement continues to remain valid 
in the changed international context since 
the raison d’fttre ot the Movement was not 
the Cold war but the determination of its 
members to preserve their independence of 
action and freedom of judgement in the 
International arena India has been playing 
an active role in highlighting the continuing 
relevance of the Non aligned Movement and 
in establishing Its new priorities such as! 
development democrat isation of the Uty 
and environment

Centenary Celebration of Dr. B.R. , 
Ambedkar

8615 SHRi ROSHAN LAL Will the 
Minister of WELFARE be pleased to state

(a) the amount spent so far by the Urfion 
Government on the various welfare schemes % 
for Scheduled Castes and Scheduled Tri^es /■ 
during the Centenary Celebration; of-̂  
Babasaheb Dr B R* Ambedkar, and \

(b) the amount proposed to be providjod 
for the said schemes during 1992-93?

THF MINISTER OF WELFARE (SHRI 
SITARAM KFSRI)

(b) if so the details thereof?

THE MINISTER OF STATE IN THE 
MINIS TRY Oh EXTfcRNALAi FAIHb(Snrtl 
EDUARDO FALEIRO) \d) anu ib) (he 
recent changes in the international dietia 
including in Eastern Europe have bean the 
subject of intensive debate wiihtn tno Non 
aligned Movement since the Belgrade,Submit 
in 1989* including the Accra M msterial 
Meeting in September. 199i and the Nicosia

Statement regarding Amount Spent on 
various Welfire Schcmes for Scheduled 
Castes and S^heduk d Tribes dunng the 
Centenary Celebrations of Daba Saheb 
Dr B R Ambedkar and PioposeJ to be 

provided dunng 1Q02 93

(a) Amounts spt nt oy tain S17 of Welfare 
on various Welfare schemas for schodutod 
Castes and Schoauied Tut^s dunng the 
Centenary Cf*iobr«itions of b jo 4 Suneo Dr 
B R AmDedkar <tr& as u' t
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Scheme Amount Spent Amount Spent
During 1990-91 During 1991-92

(Rs. In Crores)

1. Welfare Schemes for
Scheduled Castes 318.79 382.50

2. Welfare Schemes for
Scheduled Tribes 269.10 - 293.83

3. Dr. Ambedkar Centenary 
Programmes

0.18 10.73

(b) Allocation made for the year 1992-93:

Scheme Allocation for the 
year 1992-93 
(Rs. in Crores)

1. Welfare Schemes for Scheduled
Castes 405.19

2. Welfare Schemes for Scheduled
Tribes 314.80

3. Dr. Ambedkar Centenary programmes 3 35

[ Translation] j ^ l  ^  ̂ I

New Administrative Set up of Delhi
* *— ~

SHRI XALiCUBAMA: Will/the
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether the Union Government 
have constituted a Committee of the officials 
for the constitution of new Administrative set 
up of Delhi as per the recommendations of 

/the Sarkaria Committee;

(b) if so, the task assigned to the 
Committee; (b) to (e) Do not arise.

(c) whether the Committee has 
submitted its report;

(d) if so, the salient features thereof and 
the follow-up action taken thereon; and

(e) if not, when it is likely to submit its 
report?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER O F S TA TE  IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No. Sir.
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[EnglishJ (c) if so, the details thereof; and

School/Hostel Fees to SCs/STs (d) the response of the Government
Studying In Publlc-§chool* j .. thereto?

8617. SHRI KRISHAN D llT T  THE MINISTER OF STATE IN THE
SUlJANEliFU;WilltheMinisterol WELFARE * MINISTRYOF EXTERNAL AFFAIRS (SHRI 
be pleased to state: EDUARDO FALEIRO): (a) Yes. Sir.

(a) whether any provision has been (b) No. Sir.
madebytheUnionQovemmentforproviding * 
school fees/hostel fees to Scheduled Caste , (c) Does not arise.
and Scheduled Tribe students studying in J  
public schools;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (c). Under the 
Centrally Sponsored Scheme of Post-Matric 
Scholorships for students belonging to 
Scheduled Castes and Scheduled Tribes, 
the Ministry of Welfare provides scholorships 
to eligible day scholars and hostellers for 
recognised1 post-matriculation courses in 
recognised institutions. The scholarship 
includes non-refundable fees payable to the 
Institutions. Rs. 35 crores was disbursed in 

-4991-92. There is a provision of Rs. 46 
crores fc|r the scheme in the current year. 

) V j  1*4
Influx of Refusees from Myanmar into 

Bangladesh

8618. SHRI K. V, THANGKABALU: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a)\whetherthe Government are aware 
of the in\lux of refugees from Myanmar into 
Bangladesh;

(b) if so, whether Bangladesh had 
approached India for any assistance in this 
regard;

(d) Does not arise.

Terrorism In Kailash Colony, New Delhi!
i—. | ,f

8619. SHRI R, SU RENDER 
REDD/L 

SHRIMATI BASAV-
RAJESWARI:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether any terrorists Incident took 
place in Kailash Colony, New Delhi in April. 
1992;

(b) if so, the details thereof;-

(c) the number of terrorists killed and 
arrested, separately, in the incident;

(d) the number of civilians killed in the 
cross firing;

(e) the details of compensation paid to 
the next of kith and kin of the victims; and

(f) the measures being taken to check 
the activities of terrorists in Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI M.M. JACOB):
(a) Yes, Sir.
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(b) Following interrogation of aterrorists 
who was arrested on 6.4.1992 in Kaiiash 
Colony Park, a police party comprising three 
Constables spotted three terrorists in the 
part. When they were challenged, one of the 
desperados opened lire which hit a person 
standing nearby. The police opened return 
fire and after a chase arrested one of them. 
Two terrorists managed to enter house No.
F-15, Kaiiash Colony from where they fired 
at the police party. When the fire ceased, the 
house was cordoned off and a search carried 
out. Two terrorists were found lying dead. A 
revolver was found lying by the side of the 
body of one of the terrorists.

(c) Two terrorists were killed and two 
were arrested.

id) One.

(e) An amount of Rs. 50,000 was 
disbursed as compensation to the widow of 
the deceased civilian.

(f) Amongst the steps taken to curb 
terrorist activities in the Capital are formation 
of an Anti-Terrorists Cell in each Police 
District; deployment of armed pickets at 
Vulnerable/strategic points; intensive mobile 
patrolling; distribution of educative literature 
amongst the people to make them more 
vigilant; development of spotters, displaying 
of photos of known terrorists at public 
places; stationing of PCR vehicles at strategic 
places and coordination meetings with the 
adjjpining States.

Rural Centres of Excellence

; 8 6 2 0 .S H R JS H R A V ^ U M A B m ifc ^ «
Vj/ill the Minister of AGRICULTURE be 
pieased to state;
! (a) whether the Government have

decided to set up Rural Centres of Excellence

with a view toprovide the benefits of scientific 
and technological research to agricultural 
and rural development;

(b) if so, the number of such centres so 
far set up or recognised; and

(c) the precise details of the functions 
and the sphere of activity of these centres?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) No sir.

(b) Does not arise.

? (c) tjfoes not arise.

Bills Pending for President's Assent

8621. $HRI SUBRATA MUKHERJEE 
Will thfc MmisteVof'T o tf rftF F A T H 3 ‘ T5e
pleasejd to state:

/
(a) the particulars of Bills passed by the 

West Beengal Legislative Assembly pending 
with the Union Goverrnment of Preseident’s 
assent and since when; and

(b) the time by which these bills are likely 
to be accorded President’s assent?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M.M. 
JACOB): (a) As on 27.4.92,7 Bills passed by 
West Bengal Legislative Assembly are 
awaiting President's assent. The details are 
contained in enclosed statement.

(b) No definite time limit can be indicated 
at this stage as the bills are at various stages 
of consideration.
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[Translation]

Recycling Project

8622. SHHL & ANIQ .§H KUMAf| 
G A N G  W AR: Will the M in i s t e r ^  
AGRICULTURE be pleased to state:

(a) whether any ‘recycling project’ is in. 
progress at the Indian Veterinary Science 
Research Institute, Bareily, Uttar Pradesh;

(b) if so. since when;

TH E MINISTER OF STATE IN THE 
MINISTRY O F AGRICULTURE (SHRI K.C. 
LENKA): (a) to (c). In Government of India 
there is no specific classification by name 
‘Agricultural Commodity ' However for the 
purpose of assistance by National Co
operative Development Corporation, certain 
commodities are classified as ‘Agricultural 
Produce ' Wool is not include under those 
classification.

Recommendations of Experts' 
Committee on Bodo Problem

(c) the details of works accomplished 
through this project;

(d) the expenditure incurred on this 
project so far;

(e) whether this project is proposed to 
be shelved now; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE IN TH E 
MINISTRY O F AGRICULTURE (SHRI K.C. 
LENKA): (a) to (f). The information is being 
collected.

[English]

N
Declaration of Wool at an Agricultural 

Commodity

8623. SHRIANANDRATNAMAURYA: 
Will the Minister of AGRICULTURE be 
pleased to state*

(a) whether the Government have any 
proposal to declare the wool as an 
‘Agricultural Commodity';

(b) if so when and the facilities tom be 
obtained by the wool growers/proceduers as 
a result thereof; and

8624. SHRI K. PRADHANI: Will the 
Minister of HOMEE AFFAIRS be pleased to

(a)whether the Bodo Peoples Action 
Committee has accepted the 
recommendations of the Experts' Committee 
on Bodo problem;

(b) if not, the details thereof; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND M INISTER O F S TA T E  IN TH E 
MINISTRYOF HOME AFFAIRS (SHRIM.M 
JACOB): (a) to (c). A copy of the Report of 
the Three Member Experts* Committee on 
Plains Tribes of Assam has been recently 
referred to the All Bodo Students ’ Union' 
Bodo Peoples * Action Committee for their 
information and study.

[Tira«ts/aton]

Vim  by Loaders ofForelgi^Countrios

18625. SHRI HARIKEWAL PRASAD: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(c) If not, the reasons therefor? (a) the leaden of foreign countries who
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visited India during the period from July,
1991 to March, 1992, country-wise;

(b) the purpose of each such visit;

(c) the expenditure incurred on each 
such visist?

THE MINISTER OF STATE IN TH E 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO); (a) and (b). The 
information is g iven in the attached Statement.

(c) The information is being collected 
and wilt be laid on the Table of the House.
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Ip g m

Income and Expenditure on OU 
Development and Royalty

8626. SJH01______SHAM KFRSJNU *
VAGHELA;

S H R l’ A TA L  J31HARQ 
VAJPAYEE: _

Will the Minister of PETROLEUM ANQ. 
t NATURAL GAS be pleased to state:

(a) the amounts yielded In each of the 
lastthree years and the current year through 
Oil Development Cess and excise and 
customs duties on oil; and

(b)theamountjspenton ourdevelopment 
and on royalty for different States during the 
last three years?

TH E MINISTEROF PETROLEUM AND 
N A TU R A L G A S  (SHR I B. 
SHANKARANAND): (a) Amount yielded 
through

(Rs. in crores)

1988-89 1989-90 1990-91 1991-92

Oil Development Cess 2028.72 2946.74 2756.97 2540.70 RE

Customs Duties 1916.74 2148.94 3145.46 3492 45 RE

There is no Excise Duty on Crude Oil.
-

(b) The amount spent on (Rs. in crores)

1988-89 1989-90 199091

Royalty to States 226.79 268.07 686.18

i

The inf ormat'on about the amount spent 
on oil development is being collected and will 
be laid on the Table of the House. .

r  /' Non-Practising Allowance tp
Veterinarians j j  y  ^ ^

6627. DR. ASHAJBAUUftfillthelMinister 
of AGRICULTURE be pleased to fetate:

(a) whether the Government have 
, decidedthequestion of grant of non-practising 
\ allowance to the Veterinarians working in the
V technical cadrses of Indian QoyopiaL,jp>
I  Agricultural Research (ICAR);

(b) if so. the time by which this is to be 
implemented;

(c) if not, the reasons therefore;

(d) whether scientists of ICAR have 
agitated over or put forward any 
representation oh non-prac^cmg allowance; 
and

(e) if so. the details thereof?

THE MINISTER OF STATE IN TH E 
MINISTRY OF AGRICULTUREL(SHRIK.C. 
LENKA); (a) Sir. It has been decided to grant 
non-practising allowance all the veterinaries 
working in the technical cadres of I. C. A. R. 
where the minimum prescribed recruitment 
qualification is B.V.Sc. without any alternate 
qualification.
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(b) lhe posts which tall in tne category
mentioned above are being identified, after,
which the oecision can be implemented.

(c) Does not arise.

(d) and (9) Representations were
received from some scientists not entitled to
non-practising allowance. These have been
considered and comprehensive instructions
regarding the eligibility criteria have been
issued.

Cu!tivabla land

8628. KUMARI VIMLA VERMA: Wil!the
Ministeret AGRICULTURE be pleased to
state:

(a) the per capita cultivable land at
present;

(b) whether there has been any decline
In the per capita cultivable land; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRiCULTURE AND
COOPERATION IN THE MiNISTRY OF
AGRICUL TUHE(SHRl MUlLAPPALL Y
RAMACHANDRAN): (a) As per latest
available Census data. per capita cultivable
land during 1990-91 was 0.22 hectare.

(b) Yes Sir.

(c) Per capita cultivable land has come
down due to increase lnpcpulatlon.

Prawn Culture

8629 .. OR, (SHRI~ATI.) KS.
SOPUNDARAM: Will the. Minister of
AGRICULTURE be pleased to state:

.(a) whether there is great scope for
prawn culture in Tamil Nadu:

(b) if so, the assistance given to the
State during 1991-92 for this purpose;

(c) the total export of prawn from the
State during each otthe last three years; and

(d) the steeps takenfoeing taken to
increase the production of prawn in the State

..
THE MINISTER OF STATE IN THE

MINISTRY OF AGRiCULTURE (SHRI
MUU.APPALL Y RAMACHANDRAN): (a)
Tarnil Nadu has a potential for development
of prawn culture in about 56,000 ha.
brackishwater area.

{b} During 1991-92 a sum of Rs. 19.50
lakh was given as control assistance for
development of prawn culture in the State.

(c) The total export of prawn from the
Stata during eacb Of the last tnreeyearsts as
follows:

Year QU<J.nrity (in Tones)
---.---------- ...---.----.-.--.-.----.- ..----.--- ..-

1988-89 6957

1989-90 5091

I J

1990-91 6965 1109B
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(d) The steps taken/being taken to 
increase the production of prawn by culture 
in the State are as follows:

.1. establishment of Brakishwater Fish 
Farmers' Development Agencies 
(BFDAs) in the district of South 
Arcot. Thanjavur. Chidmbaranar 
and Chengai Anna for providing a 
package of technical, financed and 
extention support to prawn farmers.

2. Upgrading the facilities at the prawn 
hatcchery at Neelankarai for 
producing about 15-20 million tiger 
prawn post iarve per annum;

3. establishemnt of a Demonstration 
cum training C&rtre tor importing 
tral'" to prawn farmers at 
Karanguadu;

4. Provision of assistance to various 
categories of prawn farmers for 
construction of semi-intensivee 
prawn seed hatcheries and feed 
miUs.

I

Fish Farmers Development Agpncty

8630. SHRI THAYIL JOHN ANALOjSE: 
Will the Mlnister of ACSRiCUOXJRE* be“ 
pleased to state:

(a) the locations of Fish Farnjers 
Development Agencies operating in Kerala 
at present; and

(b) the funds released for development 
of aquaculture in Kerala during 1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULRTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
Fourteen Fish Farmers* Development 
Agencies (FFDAs)) are operating in Kerala. 
The locations of these FDAs are.

Thiruvdnanthapuram. Kodam, Atappuzha, 
Emakuiam, Kottayam, Tbrissor, Palakkad, 
Malappurtim, Kozkode, Kannur.Kasaragod.. 
Wayna Wdukli and Pathanamthltta

(b) An amount of Rupees Fourteen lakh, 
as Central assistance, has been released to 
Kerala for development of Freshwater 
aquaculture under FEDA Scheme during 
991-92.

[Transtaf/oi

Raid by Myanmareee Troops

8631. SHRI JAGM EET SINGHBRAR:
Will the MifistefoT 

itate:
TR3KJTAFFAIHS be

(a) whether Myanmaress troops recently 
raided two Manipuri villages and occupied 
them for two days as reported in the 
‘Statesman' dated April, 1,1992;

(b) if so. the reaction ot the Government
thereto;

1
(c) whethe^he Government of Myanmar 

have declared their right of possession of a 
certain piece of land in Indian territory;

(d) if so, the details thereof;

(e) whether the movement of Myanmar 
Army vehicles in allowed in this area whereas 
the movement of Indian vehicles in banned 
here as reported in the news-item; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA T E  IN TH E  
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACO B): (a) The Myanmarese tr6ops 
conducted search in a few villages of Chandel 
district of Manipur on 10th & 11th March,
1992 in order to locate some Burmese army
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personnel who had reportedly deserted the 
Myanmar army with amis. The Myanmar 
army personnel were seen compalng inside 
Indian Territory in the nearby jungles till 
13.3.92.

to the extent of 19.4 MMSCMD of gas have 
been sanctioned for various projects in 
Gujarat. Demands of 43.98 MMSCMD for 
various projects in Gujarat are registered 
with GAIL

(b) The preseme of the State police has 
been strengthened in the area.

(c)and(d) No. Sir.

(e) and (f). The Kalemyo-Tamu Road 
passes through Indlauiterritory near Molcham 
village for a distance of about 3.5 Kms. 
Burmese vehicles frequently pas through 
this stretch as the alternative road const meted 
by them is only a fair whether raod The 
Indian vehid do not use this stretch of road 
because separate communicable road inside 
Indian territory are available.

Schemes/Projects of Natural Gas

6632. SHRI A V TA R  SINCJH 
BHADANA:

SHRf SHIVLAL NAGJIBHAjL^

Will the Minister of PFTROI FI 1M 
NATURAL GAS be pleased to state:

(a) the details of the schemes pertatomg 
to the natural gas in the Gujarat State which 
have been accorded approval by the Union 
Government as on January 3.1992 and the 
schemes which were pending on the said 
date;

(b) the time by which these pending 
schemes are likely to be accorded approval; 
and

(c) the reasons for the delay in clearing 
the same?

MINISTER O F PETROLEUM  AND 
N ATUR AL G A S  (SHRI B. 
SHANKARANAND): (a)to (c). Gas allocations

In this regard the further -allocations 
depend upon the availability of gas.

[English]

Visit of Parliamentary Delegation to 
Ayodhya

8633 SiiR IM ATI . BASAVA 
RAJESWARI. Will the Minister of HOME 
AFFAIRS be pleased to state: I

i
(a) whether a Parliamentary delegation 

recently visited Ayodhya and submitted a 
report to the Government;

(b) if so, the details of their findings; and

(c) the action being taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER O F S T A T E  IN-JTHE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) Yes, Sir.

(b) and (c). The Report is being

procr ssed

drees for Bilateral Cooperation with
/ Vietnami   .................—

' 8634. DR. R AJAG O P ALAN
SRIDHARAN: Will the Minister of E X ttR N A r 
AFFAIRS be pleased to state:

(a) whether India and Vietnam have 
identified any areas for the bilateral 
cooperation; and

(b) if so, the details thereof and the 
steps taken thereon?
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TH E MINISTER OF STATE IN THE  
M INISTRYOFEXTERNALAFFA!RS(Sh RI 
EDUARDO FALEIRDO): (a) Yes. Sir.

(b) Several areas were identified for 
cooperation at the Fifth session of the indo- 
Vietnam Joint Commission, which was held 
in Delhi, from 23*25 March, 1992. These 
included gem stones, apaetite mining, rock j 
phosphate, rubber plantation and related/ 
industries, cashew and tea plantation and1 
processing, sugar mills processing and 
packaging of soft drinks and fruit drinks] 
transport sector, modernisation and 
expansion of textile mills, hotels, mini cement 
plants, marine products pharmaceuticals,’ 
timber and related products, and projects for 
protection of the environment. All necessary 
follow up action Is being taken to promote 
cooperation in these areas.

Marketing Cost of Oil

8635. SHBI AM A t QA.TJA: Will the 
Minister of PETROLEUM AND NATURAL 

J3A§J>e pleased to state:

^  (a) the farmula on the basis of which
marketing cost ot allowed to the vanous oil 
companies and what actual amounts have 
been allowed during the last three years top 
each of the companies;

(b) what was the marketing cost incurred 
by the various oil companies during the said 
period and what has been surplus if any; and

(c) how the deficit, if any, has been met?

THE MINSITER O F PETROLEUM AND 
N A TU R A L G A S  (SHRI B. 
SHANKARANAND): (a) to (c). The marketing 
costs are fixed on the basis of retention cost 
and return of 12% post tax on net worth and 
interest on normative borrowing. The 
marketing companies are reimbursed on the 
above basis with reference to the actual 
turnover achieved. As these are fixed on 
normative basis, the marketing companies

will have to meet the losses. If any, arising out 
of non-achievement of norms fixed, put of 
their own resources.

Judicial Inquiry on Compensation
Claims of Riot Affected Tamils

* “ ■ 
gu m  ft will the

Minister ofHOM E AFFAIRS be pleased to 
state:

(a) whether the Government of Tamil 
Nadu has requested the Union Government 
to get a judicial inquiry conducted on the 
issue of compensation claims of Tamils 
affected by the riots resulting from Cauvery 
Water dispute; and

(b) if so. the reaction of the Government 
thereto?

THE MINISTER OF STATE IN TH E 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA T E  IN TH E  
MINISTRY OF HOME AFFAIRS SHRI M.M. 
JACOB): (a) The Chief Minister of Tamil 
Nadu has written to the Prime Minister to 
appoint a sitting judge of the Supreme Court 
as a Commission of Enquiry to assess the 
damage caused to tne Tamil people and to 
award compensation for those damages.

(b) ‘Public Order* being a State subject, 
it is for the Government of Karnataka to take 
steps for assessment of damage on aoteunt 
of disturbance of Public order and to disbu rse 
relief for that damage. The Government of 
Karnataka has already taken action in this 
regard.

[Translatiop] s

DeVeiopment o fpiyhariaa in 
/  Maharashig

86i7,£tiBLYlkASBAO NACaNATHRAO 
G U N D ER W A R : Will the Minister of 
AGRICULTURAL be pleased to state;
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(a) whether any team from Australia/ 
World Bank had visited Maharashtra to find 
out the scope of fisheries in the State;

(b) if so, the details thereof; and

(c) the details of the financial assistance 
provided to Maharashtrato promote fisheries 
during 1991 -92?

TH E MINISTER OF STATE IN THE 
M INISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b). Information will be collected and 
placed on the table of the Sabha.

(c) The financial assistance provided to 
Maharashtra through the Central and 
Centrally Sponsored Schemes during 1991 - 
92 amounts to Rs. 237.33 lakhs.

[English]

Welfare Secretaries Conference

8639. SHRI RABI RAY: Will the Minister
of WELFARE be pleased to state;,

i

(a) whether any conference of Welfare 
Secretaries and Directors of Social Welfare 
of various States and Union-Territjories was 
held in New Delhi recently; !

(b) if so, the details thereof;

(c) the decisions arrived at the 
conference; and

(d) the follow-up action taken thereon?

TH E MINSITER O F WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir.

(b) A Conference of Secretanes and 
Directors of Social Welfare of States and 
UnionTerritoiies Administrations on Juvenile 
Justice Administration was held on 7.4.1992 
at New Delhi. Various issues relating to the

effective implementation of Juvenile Justice 
Act, 19U6, were discussed.

(c) The main recommendations of the 
Conference were:

(I) Setting up Juvenile Welfare Boards 
and Juvenile Courts in the States and UTs;

(it) Setting up of different homes 
contemplated under the JJ Act;

(iii) Effective implementation of centrally 
Sponsored Scheme for prevention and 
control of juvenile social maladjustment;

(iv) Involvement of the non- 
governmental organisations in the 
administration of juvenile justice; and

(v) Conduct of training courses for 
government functionaries and voluntary 
organisations;

(c) The recommendations of.the 
Conference will be followed ufy with the 
States.

UnauthoriSJ^JCPJDJ^ctl^ns and 
Encroachments In Ofrlhf

8640. SHRI JEEWAN SHARMA: Will 
the Minister of HOME AFFAIRS be phased 

•to state: \
l

(a) whether the Delhi Police is vested 
with the responsibility bf checking 
unauthorised constructions and 
encroachments on the public land;

(b) if so, the reasons for the targescale 
unauthorised constructions and 
encroachments on the public landcoming up 
in Delhi,

(c) whether there is any proposal to 
book the responsiblepolioeandcivicofficials 
who have failed to check the coming up of the
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unauthorised constructions and 
encroachments on the public land; and

(d) if so. the details thereof?

THE MINISTER O F STATE IN THE 
MINiSTRYOF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA T E  IN TH E  
MINISTRY OF HOME AFFAIRS SHRI M.M. 
JACOB): (a) The responsibility to check 
unauthorised constructions vests primarily 
with the concernedcivic body the land owning 
authority. As regards encroachments on 
public land, the responsibility vests with the 
land owning authority and the Delhi Police.

(b) The reasons for the unauthorised 
constructions and encroachments in Delhi 
primarily are:-

i) Rapid growth of population and 
migration of people from adjoining States;

ii) Lack of availability of accommodation 
in the city at afordable prices mechanism for 
timely detection of encroachments by land 
owning agencies as the lands are scattered 
over various parts of the metropolis; and

iv) Grant of stay orders by the courts.

(c) and (d). Whenever the connivance 
of officials in unauthorised constructions/ 
encroachments on public land is noticed, 
strict action is taken by the concerned 
organisations.

Grants of Licences by Delhi 
Administration

8641. J>HRI_ RAJNATH SONKAR 
SHASTRI: Will the Minister of HOME 
AFFAIRS be pleased to state: \

(a) whether it is obligatory to take o 
licence from the civic bodies in Delhi to cani 
on any types of business including fair price

shop, kerosene oil depot,«tealeafttipin«*i&te 
oils before a licence is gnRttedtf the Delhi 
Administration;

(b) if so. the reasons for large number of 
edible oil licences holders having been 
granted licence by Delhi Administration 
without production of licence issued by civic 
bodies in non-conforming areas;

(c) the details of the revenue lost by the 
civic bodies on this account;

(d) the remedial measures being taken 
in this regard?

THE MINISTER OF STATE IN TH E 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S T A T E  IN TH E  
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House. \

s ’

8642. SHRI CHITTA BASU: Will the 
Minister of HOME AFFAIRS be pleased to 
state: I

(a) whether the North Eastern itudents’ 
Co-ordination Committee (NESfcC) has 
submitted any memorandum to the Union 
Government on their long standing demands 
recently;

(b) if so, the details of such demands;
and

(c) the reaction of the Government 
thereto?

THE MINISTER O F STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND TH E MINISTER OF STATE IN THE 
MINISTRY O F HOME AFFAIRS (SHRI M.M 
JACOB): (a) Yes. Sir.

Demands of North Eastern Stu 
Co-ordlnatlon Committee
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(b) The demands relate to trie repeal of 
certain laws, withdrawal of aimed forces 
except from the international border, study 
of the dimensions of inflow of foreigners, 
detection and deportation of Illegal migrants, 
environmental and economic development, 
and education.

(c) The Government is aware of the 
problems of the North East and is committed 
to its ail round development. In cooperation 
with the State Governments, the Government 
has taken and continues to take appropriate 
action.

[Translation]

Effects of Oxitosln Injection

8 6 4 3 ^ R l j ^ l s u MrrRAMAHAJAil: 
Will the Minister of AGRICULTURE qe 
pleased to state:

(a) whether oxitosin is being Inject ejd 
into cows for the last few years in order to 
increase their milking capacity;

(b) whether this has given any narmfui 
results; and

(c) if so. the action proposed to be taken 
by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) to (c). The information is being 
gathered and will be laid on the table of the 
Sabha.

[English]

Funds to State Dairy Development | 
Boards ‘

a

6644. SHRI BOLLA BULLI RAM AI/k 
Wilt the Minister of AGRICULTURE (is

pleased to state:

(a) the details of funds sanctioned by the 
National Dairy Development Board (NDDB) 
to various States Dairy Development Boards 
during 1990-91 and 1991-92, State-wise 
and year-wise;

(b) the amount outstanding tc £IDDB 
from State Dairy Development Boards as on 
March, 31,1992, State-wise; and

(c) whether there is any plan for the 
increase of grants to Andhra Pradesh Dairy 
Development Board?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Under Operation Fiood-lll, 
National Dairy Development Board (NDDB) 
provides financial assistance to apex level 
State Dairy Cooperative Federations/Milk 
Unions being the implementing agencies for 
the Operation Flood Programme. Statement 
Indicating state-wise funds disbursed by 
National Dairy Development Board to State 
Dairy Cooperative Federation/Milk Unions 
during 1990-91 and 1991-92 is enclosed.

(b) Statement- II indicating the state- 
wise amounts outstanding to National Dairy 
Development Boards from State Dairy 
Cooperative Federation/Milk Unions as on
31.3.92 is also enclosed.

(c) The question does not arise es there 
is no Andhra Pradesh Dairy Development 
Board.
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S TA TE M E N T-I

Statement Indicating the Statewise Funds Disbursed by National Dairy Development* 
Board During 1990-91 and 1991-HZ lo State Dairy Cooperative Federations/Milk Unions

Rs. in Lakhs

1990-91 1991-92
(Provisional) (Provisional)

1. Andaman & isobar (-) 0.04 —

2. Andhra Pr^ciosh 627.63 440.73

3. Assam 16 07 2.99

4. Qii'lcaf 179.87 263.51

5. Goa 8.81 11 75

6. Gujarat 11190: 1332.22

7 Haryana V10 4S 212.44

8 Himachal Pradesh 7.85 (*) 0 1 8

9. Karnataka 456.94 613 26

10. Kerala 108 27 122.91

11. Jammu & Kashmir 0 83

12. Madhia Pradesh 287.62 86.61

13. Maharashtra 126 43 203.21

14. Manipur 0.36 0.33

15. Onssa 64.73 77.20

16. Pondicherry 10 63 2.49

17. Punjab 892.67 257.71

18. Rajasthan 70.94 341.80

19. Sikkim 1.42 0.31
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1U90-91 
(Provisional)

20. Tam,, Nadu 43Q.51

21 Tnpira 0 80

22. Utta' f 347.13

23 W w C U ’f.ga! 296 00

Tc 5194 44 4645 42

S TA TEM E N T-11

statement inhaling the Statewise Amounts outstanding »o National Dairy Development 
Br>'' a iron, Sue Dairy Cooperative Federations 'Unions as on 31.3.92

(Rs in tuk’-.s)

(Provisional)

1 Hasi'ia 215 40

2 Kerala 77.93

3. Wesi Bengal 69.88

4 Mariu-asntra 35 86

5. Bihd! 52 98

6 Punjab 180 36

7. Rajasthan 498.75

8. Arid'ira Pradesh 69.29

9. Madhya Pradesh 456 70

10. South Andaman 8.11

11. Kashmn 2 45

12. Asi.am 51.17

13. Karnataka 6.67

1991‘92 
(Provisional)

S3G 19 

0.82 

225 16 

69 13
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(Rs. in lakhs) 

(Provisional)

14. Tripura 0.53

15. Tamil Nadu 1.18

16. Sikkim 0.59

17. Gujarat 8.88

18. Nagaland 0.08

19. Mizoram 0.05

1734.86

irity to Parsons In Delhi 

* -
/SHRI MOHAN RAWALE: Will the 

Minister of HOME AFFAIRS be pleased to 
state: j

(a)ithe number of persons in Delhi to 
whom security has been provided at present;

(b) the reasons for which security has 
been provided to these persons;

(c) the total expenditure the Government 
bears on providing security to these persons; 
and

(d) whether some part of the expenditure 
made in this regard is recovered from the 
persons to who security has been provided?

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA T E  IN TH E  
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). 402 persons in Delhi 
have been provided security on the basis of 
perceived threat to them as per assessment 
of the security agencies. An expenditure of

Rs. 1.22 crores (approx.) was incurred by 
the {Delhi Police during March 1092. The 
CabirTet Secretariat had incurred an 
expenditure of Rs. 9.37 crores (approx) 
during 1991 *92 on security provided by SPG 
as per the SPG Act 1988. The entire 
expenditure is borne by the Government.'

f
Development of New Varieties of I

j

8646.3HRI GEORGE FERNADND|S: 
Will the Minister "of AGrTc ULTURE  !be 
pleased to state:

(a) whether Indian Agricultural F 
Institute is engaged in developing n4w 
varieties of oil-seeds by using the tissue 
culture technique In Brassicas (raya); arid

(b) if so. the salient features thereof?

THE MINISTER O F STATE IN THE 
MINISTRY O F AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes. Sir.

(b) A number of tissue culture induced 
variations (somaclones) possessing traits of
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economic importance, have been isolated 
and are being evaluated and used in Dieeuu ig 
programmes. Among these two somadones, 
viz.. B 10-902 and BIO-YSR have been 
entered in varietal trails to assess their 
suitability for different environmental 
conditions.

[Translation]

Losses Incurred by MHk Organisations

8647. Pa  LAXM1NARAYANPANPEYA:/ 
Will the Minister of AGRlCULTURglxjl 
pleased to state: i

I
(a) whether operation Flood Programme

has been reviewed; /

(b) whetheralmost ail milk organisations 
in the country are incurring heavy losses and 
their accumulated loss is increasing;

(c) whether the Executive team of 
Livestock and Dairy Department has 
recommended for reimbursement by the 
Union Government and the State 
Governments on 50*50 basts for the 
accumulated loss of the milk organisations;

(d) if so, the action taken on the said 
recommendation; and

(e) the time by which necessary financial 
assistance would be provided by the Union 
Government to the Government of Madhya 
Pradesh for reimbursement of the toss 
suffered by the milk organisation?

THEE MINISTER OF STATE IN THE 
MINISTRYOF AGRICULTURAL (SHRI K.C. 
LENKA): (a) The progress of operation Flood 
III is being monitored by a Steering Committee 
constituted for the purpose.

(b) While most of the functional village 
dairy cooperatives are running in profit, a 
largee number of apex organisations, both

unions and Federations, are incurring loss.

(c) and (d). The Working Group on 
Animal Husbandary and Dairying for 
formulation of Eighth Five Year Plan (1990- 
95) had recommended a scheme to wip-off 
the past a accumulated losses of the 
Federations/Unions. Such a scheme has 
been proposed in the Eighth Five Year Plan 
(1992-97).

(e) Financial assistance win be reieasd 
to the Madhya Pradesh Dairy Federation as 
and when the scheme is sanctioned.

k  W 2 -  
Institutes for Disabled

8648. S H R I S A T Y A  D E Q SINGH: jlvill
the Minister of WELFARE be please^ to 
state: j

(a) the number of institutes for the welfare 
of disabled in Uttar Pradesh

(b) whether the Union Government 
propose to open more such institutes in the 
State during 1992; and

(c) if so. the details thereof?

THE MINISTER O F WELFARE (SHRI 
SiTARAM KESRI): (a) One-National Institute 
tor the Visually Handicapped, benradun, 
Uttar Pradesh.

\

(b) No, Sir.

(c) Does not arise.

[English

Safety Measures In Buildings

8649. SHRI SANAT KUMAR MANDAL: 
Will thJ  Minister ot H O M O F F A IH S ’be 
pleased to state:

(a) whether there is no let-up in the
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outbreak of tires in the multi stored buildings 
in the Connaught Ptace commer c ial complex;

(b) whether despite the fact that the 
Delhi Fire Service authorities declared a 
number of buildings as unsafe and the 
warning stating that these did not have the 
ftre safety measures had been put up at the 
entrance of these buildings, no action had 
been taken by the woners of these buildings 
to meet the f re satot> requirements,

(c) if sc, tilt* nuntbc. of such buildings,
anu

(dj the re asons why the Law enforcing 
agencies in the capita! failed to ensure the 
compliance w,th the Fire Service 
requirements'?

THE MINISTER Of STATE IN THE 
MINISTRYOF PARLIAMLNTARY AFFAIRS 
AND M INISTER O F S TA TE  IN TH E 
MINiSTRYOF HOME AF FAIRS (SHRIM M 
JACOB), (a. Many buildings tn the Connaught 
P.ace Commercial Complex have 
incorporated the fire safety requirements 
which should result in reduction in the number 
of cases o* the out break of the tire in that 
locality

(b) The woners of buildings have taken 
act.on bu*> the progress was very slow

(c) The warning notices were displayed 
in 12-multi storeyed build ngs

(d) Notices have been issued to the 
woners from time to time for taking 
appropriate action under Delhi Fire 
Prevention and Fire Safety Ad, 1986

[ Translation]

Promotion of Animal Husbandry in 
Uttar Pradesh

8650. SHRI BRUBHUSHAN ^HARAN 
SIN G H . Wili the Minister of 
AGRICULTURE be pleased to state*

(a) whetherthe UnionGovernment have 
received any proposals f romthe Government 
of Uttar Pradesh to promote animal 
husbandry;

(b) if so. the details thereof; and

(c) tthe action taken In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O F AGRICULTURE (SHRI K.C. 
LENKA): (a) No proposals have been received 
from the Government ot Uttar Pradesh for 
the promotion of animal husbandary during 
1992-93.

(b) and (c). Do not arise 

[English]

\
Breakwater Aquaculture ,

8651. SHRI OSCAR FERNANDES: Will 
the Minister of AGRICULTURE be pleaded 
to state:

t
(a) the schemes worked out by the 

Union Government in collaboration with State 
Governments to develop breakwater 
agriculture, and

(b) the targets achieved in this regard so
far?

TH E MINISTER OF STATE IN THE 
MINISTRY O F AG R ICULTUR E (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
The schemes worked out by the Union 
Government in collaboration with State 
Governments to develop brackishwater 
aquaculture is the Integrated Brackishwater 
Fish Farm Development under Centrally 
Sponsored Schemes. The various 
components of the scheme are as follows:

1. Establishment of Brackishwater Fish 
Farmers’ Development Agencies (BFDAs)
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in the potential coastal districts for providing 
a package of technical., financial and 
extention support to the target group.

2. Establishment of Pilot brackishwater 
prawn farms for demonstration of techno- 
economic viability of brackishwater prawn 
farming.

3. Establishment of prawn seed 
hatcheries to meet the demand for prawn 
seed,

4. Establishment of Demonstration- 
Cum-Training Centres for imparting training 
to brackishwater prawn farmers.

• 5. Strengthening of technical wing in the 
Fisheries Department of the Maritime States 
for undertaking survey, investigation, 
preparation of project report and execution 
of projects for the development of Brackish 
water Agriculture.

6. Implementation of a World Bank 
assisted shrimp culture project in Andhra 
Pradesh. Orissa and West Bengal covering 
a net water area of 3310 ha. from 19g2-93 
onwards for a duration of 7 years, at an 
estimated cost of about Rs. 250 crore.

(b) The targets achieved so far are as 
follows:

Component Number of sanctioned

1. BFDAs. 31

2. Brackishwater Farms 20

3. Prawn seed hatcheries 5

4. Demonstration Cum Training Centres 6

5. Strengthening of Technical Wings in the

j Fisheries Department of Martime States 4 Stales

I W P ' J S
farmers Extension Service Scheme in 
j  Maharashtra

J 8652. SHRI ANNA JOSHI: Wiil the 
hjlinister of AGRICULTURE be pleased to 
state:

1 1 (a) whether the Government have 
launched a Farmers Extension Service 
Scheme in Maharashtra; and

(b) if so. since when and the results 
achieved so far under the scheme?

MULLAPPALLY RAMCHANDRAN): (a) No 
scheme underthis name has been launched 
in Maharashtra. The Training & Visit System 
of extension continues to be implemented in 
the State since 1981.

(b) Question does not arise.

/
Environment

6653./SHRI SANA T KUMAR MANDAL: 
Will the Mi/iister of EXTERNAL AFFAlRSbe* 
pleased t^ state:

TH E MINISTER OF STATE IN THE (a) whether the Inter-Governmental
MINISTRY O F AGR ICULTURE (SHRI panel on Climate Change (IPCC) had
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proposed for an international assessment 
on global warming and reduction m total 
green house gasses;

(b) If so. the details thereof; and

(c) the amount allocated and likely to be 
allocated by the Global Environment Facility 
(GEF) to developing countries like India to 
meet their technical and financial needs on

,  environment

(d) whether the US is willing to sign a 
framework convention on dimate change 
during the forthcoming United Nations 
Conference on Environment and 
Development (UNCfD) at Rio de Generio;

(e) If so. whether that country laid down 
any terms for providing additional funds to 
developing countries to meet incremental 
costs; and

(f) if so, the details thereof;
TH E MINISTER OF STATE IN THE 

MINISTRYOF EXTERNAL AFFAIRS (SHRI 
■EDUARDO FALEIRD): (a) and (b). IPCC is 
preparing an international assessment 
oniikely global dimate change due to net 
emission of greenhouse gases while taking 
into account sources and sin of greenhouse 
gases and global warming potential thereof. 
The IPCC has brought out a supplement in 
1992 as an update of its first assessment 
report (Aug. 90). It has not suggested any 
plan for reduction in total greenhouse gases 
press, but has predicted likely emission 
scenarios.

(c) As on 30 September 1991 the Core 
Fund of the GEF has reoeived contributions 
amounting to SDR 818.88 million for “global” 
environment related projects.

(d)The US delegation hasindicatedthat

ftwouicfoewilngtoSifteoribetoaFiarnswork 
Co(mitiononClmsl»Ch8nBeirtt)econten& 
oi the Convention am compatible with US 
positions*

(e)and(f)uTheUSha«notlaiddownany 
detailed specific terms for provision of 
additional funds to developing countries but 
has taken a common posftiofl with other 
O CED  members. The stand taken by India 
and other developing countries is that the fuD 
incremental costs of developing countries 
should be met by provision of adequate, new 
and additional financial resources form 
developed countries. Most O ECD  countries 
have argued that * agreed ” incremental 
costs may be covered.

Intellectual Property

8654. DR. Y.S. R/UASEKHARREPPvi 
Wilt the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether attention of the Government 
has been drawn to the news-item regarding 
a US Senator’s charge on India's piracy of 
US intellectual property as appeared in the 
'Hindustan Times' dated March 8,1992; and

(b) if so. the reaction of the Government 
thereto?

THE MINISTER OF STATE IN TH E 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes Sir.

(b) Pharmaceuticals are produced in 
India for exports as well as for domestic 
consumption in conformity with Indian laws 
on intellectualproperty. Therefore, there can 
be no question of piracy in the production of 
drugs in India or export of such drugs from 
India.
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[ Translation

Recording of Telephone Calls

8655. SHRI YASHWANTRAO PATiL: 
Will the Minister of HOME AFFAIRS &  
pleased to state.

(a) whether the Ministry is formulating |a 
scheme with the help of the Ministry of 
Communications for recording all calls 
received on Phone No. 100 and to detect the 
phone number from which a particular caU 
has been made;

(b) if so, tho progress made in this 
regard,

(c) whether it is proposed to make 
provision of any punishment for the persons 
giving false information on this number; and

(d) It so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). No such proposal is 
under consideration of Government.

[English]
W oolProduction 

3655. S JH F ^U  R U D ^

SHRIS.ELXHQBAIL j 

SHRI GOV1NDRAO

Will the Minister of AGRiCUL 
pleased to state:

(a) the production of wool in the country 
during the last three years, state-wise and 
year-wise;

VAISAKHA 10,1914 (SAKA) Written Answers 250

exported during the last three years, 
separately, year-wise;

<c) whether the Government have 
formulated any action plan/scheme for the 
boosting of wool production including 
Angoora wool in the country aid top improve 
their quality;

(d) if so. the details thereof;

(e) if not, the reasons therefor;

(f) the steps taken to strengthen Wool 
Development Board;

(g) whether any Research and 
Development Programme Is initiated by the 
Government on sheep rearing; and

f U  if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY O F AGRICULTURE (SHRI K.C. 
LENKA): (a; A statement is attached.

(b) Quantity of wool imported is as
under

Quantity finmUHonko)

1989-90 28 00 (estimated

1990-91 30.00 (-do )

1991-92 28.00 (-do-)

There was no export of raw wool during
the last three years.

h a n d  (d). For increasing the production 
and quality of Wool including Angora Will the 
following are some of the major programmes;

i) Cross breeds of local abrades with 
superior exotic breeds.

(b) the quantity of wool imported and y) Seiectivebroeding among the superior
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indigenous breeds.

iii) Assistance to wool producers by wa/ 
of remunerative prices (or their produce.

iv) Dissemination of technical knowledge 
among the breeder.

(e) Does not arise

(f) It is proposed to provide Statutory

Status to the Wool Devetopme r.t Board so as 
to strengthen it.

(g) and (h). Indian Council of Agricultural 
Research (ICAR) conducts fundamental and 
applied research onvartcus aspects of sheep 
rearing and wool production and utilisation. 
Research is being conduced by ICAR to 
develop sheep for fine wool 2nd increased 
yield of mutton suitable for di'terent agro- 
climatic regions of (he count./
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[ Translation]

Guest Houses In Delhi

8657. SHRI MOHAMMAD All
ASHRAF FATM\:

SHRI ARJUN SINGH YADAV:

Will the Minister of HOMEAFFAIRS be
pleased to state:

(a) whether the guest houses to whom
notice has been served under Section 14·
read with Section 29 (11) ot Delhi
Development Act 1957 and under Section
28/112 ofDelhiPoliceAct, havebeenclosed;

(b) if not, the reasons theretor; and

(c) the nurnberof officials found guilty of
not implementing the said Acts properly and
the action taken against thom?

THE MINISTER OF STATE IN THE
MINISTRYOFPARlIAMENTARY AFFAIRS
AND MINISTER OF· STATE IN THE·
MINISTRYOFHOMEAFFAIRS (SHRIM.M.
JACOB): (a) and (b). The Delhi Police have
reported that during the last five years, (from
1.1.87 to 31.3.92) 3430 challans were
instituted by the local police against 501
guest houses/hotels which are running
without valid licences. Of these, 151 guest
houses/hotels were closed on the orders of
the courts. The powers to issue closure
orders vest with the court of law.

(c)TheDelhiPolicehavefurtherinformed
that no oiticial was found guilty of not
implementing the Delhi Police Act property.

Unauthorised Gas Connection

8658. SHRI TEJ NARAYAN SINGH:
SHRI RAJESH KUMAR:
SHRIMATISHEELAGAUTAM:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government are aware
of unauthorised gas connections in the
country;

(b) if'so, 'whether the Government
propose to. regularise these connections;
and

(c) if so, the details thereof?

THEMINISTEROFPETROLEUMAND
NATURAL GAS (SHRI B.
SHANKARANAND): (a) Oil Industry has
reported the existence of various types of
unauthorisedgasconnections likeout of turn
connections by the dealers, possessing
somebody else's cylinder and regulator,
unauthorised temporary connections etc.

(b) and (c). In certain cases where a
person is inpossession of a cylinder which is
not in his name but someone else's name,
regularisation of the connection is permitted
after observing necessary prescribed
procodures.

Assistance to Flood Affected States

8659. SHRI PRABHU DAYAl
KATHERIA:

SHRI RAMKRISHNA
KUSMAR1A:

Will the Minister of AGRICULTURE be
pleased to state:

, (a) whether the Government have
conducted asurvey to identify areas affected
by floods annually;

(b) if so, the areas so identified during
1991-92; and ~

(c)the assistance provided by the Union
Government to each flood-affected State
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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MULLAPPALLY RAMACHANDRAN): (a) 
According to assessment made by the 
Rashtrlya Barn Ayog, an area of40.00 million 
hectares in the country is prone of floods. 
The average extent of area affected annually 
is estimated at 6.00 million hectares.

(b) On the basis of tentative estimates, 
the areas affected by floods, due to 
inundation, heavy rains and cyclonic storm, 
in various States during 1991 are given in 
Col. 3 of the enclosed statement.

(c) Under the existing scheme of 
financing relief expenditure, a Calamity Relief 
Fund (CRF) has been constituted, for 
undertaking relief measures in the wake of 
natural calamities including floods; annua) 
contributions to this fund are made by the 
Central Govt, to the extent of 75% and by the 
State Govt. 25%. The details of Central 
assistance to the flood affected States during 
1991 -92 are given in coi. 4, in respect of 
contribution to CRF and in col. 5 in respect of 
the Integrated Watershed Management in 
the catchment of Flood Prone Rivers.
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M— la m  Q j)  F la lri » n d  f ia s  Flarlflfl

--------------------^frojgfit

866° SHRI NITISH KUMAR_
SHRI SUKDEO PASW^N j

Will the Minister of PETROLEUM AND 
NATURAL GAS bo pleased to state I

'  (a) whether the Export Import Bank of
Korea had made a commitment to provide 
financial assistance for the Neelam Oilfield 
and Gas Flaring project,

(b) if so, the total amount which was 
decided to be made available for this project,

(c) whether the said bank has recently 
expressed its inability to provide the financial 
assistance,

(d) if so, the reasons therefor, and

(e) the measure being taken to complete 
It withm the stipulated time’

THEMINISTEROFPETROLEUMAND 
N ATUR AL G A S (SHRI B 
SHANKARANAND) (a)to(e) No suppliers’ 
credit has so far been finalised against the j 
conditional LOI for the Neelam Process < 
Complex Efforts are no to socure the! 
suppliers' credit '

(b) the average expenditure Incurred on 
security per day; and

(c) whether the expenditure Is met by 
the Government or by the Members of 
Parliament themselves?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA TE  IN TH E  
MINISTRY OFHOME AFFA1RS(SHR)M M 
JACOB) (a) to (c) Security is provided 
based on perceived threat to a person as per 
assessment made by the secunty agencies 
At present, 59 Members of Parliament have 
been provided with security It is not 
considered in the interest of the security of 
the Protected Persons to divulgetheir names 
and other details The approximate 

, expenditure is Rs 50,000/- per diem The 
expenditure is met by the Government

Demand for CBI Investigation
— ---------------- — I

8662 S HRI D A T T A TR A Y A 
BANDARtl _

SHRI ANNAj^QSHL 
SHRIMATi RITA V£RMA* -  
SHRIM ATI BHAVNA

CHIKHLIA

Will the Minister of HOME AFFAIRS be 
pleased to state

[English]

Security to MPs

8661 .PRQF.~~ SAYLIH B I 
L A K S H M A f^  Will "the Minister of I- OME 
AFFAIRS be pleased to state

(a) the number ot Members of 
Parliament State-wise who have been 

-  provided security on their own requests and 
as a precaution taken by the government 
separately,

(a) whether there has been a great 
demand to get serious cnmes in various 
parts of the country investigated through the 
Central Bureau of Investigation, and

(b) rf so. the reaction of the Government 
thereto?

THE MINISTER O F STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA T E  IN TH E  
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB), (a) and (b). There »  a demand to



269 Written Answers VAISAKHA 10, 1914 (SAKA) Written Answers 270

get senous crimes in various parts of the 
country investigated by the Central Bureau 
of Investigation.

Action on each request is taken m 
consultation with the Central Bureau of 
Investigation and the concerned State 
Governments/Union territory
Administrations. \

Welfare Schemes for Destitute Children *

8663. SHRI MAHESHKANQDIA^ ; 
SHRIMATI RITA VERMA: .  
SHRIM ATI M AH EN DR Aj

KUMARI:,. v. \
SHAlM ATI BHAVNA \

CHIKHLIA: i

Will the Minister of WELFARE be * 
pleased to state'

(a) whetherthe Union Government have 
conducted any survey in regard tothe number 
of destitute children in the country;

(b) if so, the details thereof; and

Indian Council of Cultural Relations

8664. SHRI K.V. THANGKABALU: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) the steps taken/proposed to be taken 
to streamline the working of Indian Council of 
Cultural Relations;

(b) whether various committees of the 
Council including sub-committees dealing 
with different regions are not meeting regularly 
for the past several years; and

(c) If so, the steps taken by the 
Government in the matter'?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS(SHRI 
EDUARDO FALEIRO): (a) The decisions/' 
directives of the General Assembly, 
Governing Body and the Finance Committee, 
ensure the smooth and efficient working ot 
ICCR.

(c) the amount proposed to be provided 
by the Union Government for the welfare of 
these children during the Eighth Plan and 
1992 -93?

^  THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): No. Sir.

(b) Does not arise.

(c) The Centrally Sponsored Scheme 
for the Welfare of Children in Need of Care 
and Protection is being transferred to the 
State Governments/Union Territories in the 
current year. The amount to be provided 
during the Eighth Five Year Plan has not 
been finalised.

(b) and (c). ICCR has several 
Committees and Advisory Panels including 
those dealing with the regions of Africa. 
South and South-East Asia and the Latin 
America and the Caribbean. Their meetings 
are being held from time to time.

[Translation]

Pakistani  Passport Holders In Indi^i

8665. SHRI RAJENDRA KUM|m * 
SHARMA: Will the Minister of HOME 
AFFAIRS be pleased to state: j

(a) the number of Pakistani passport 
holders who visited India dur'ng .^ach of the 
last three years;
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(b) the number of persons out of them 
who have returned back and the number of 
such persons who are missing;

(c) the action taken to trace the missing 
Pakistanis; and

(d) the steps being taken to check the 
recurrence of such incidents in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND M INISTER O F  S TA TE  IN TH E  
MINiSTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). A statement, prepared

on the basis of the available information, is 
attached.

(c) and (d). Government is aware of the 
problem of missing Pakistani nationals and 
has taken up this matter with the State 
authorities directing them to gear up their 
machinery to locate and deport the missing 
Pakistani nationals. Also, elaborate 
procedures have been prescribed in resped 
of Pakistani nationals to govern their entry, 
stay and exitfrom India. Underthe Foreigners 
Ad. 1946, the State authorities are aiso 
empowered to deal with such Pakistani 
nationals in regard to their prosecution/ 
deportation etc. wherever required.

STATEMENT

Year Arrival Departure Un traced or Missing

1989 2.11.265 1.88.302 3.009

1990 1.66.341 1.56.961 2.994

1991 1.96.878 1.69.215 2.943

[English]

Support Price for Anecanut

8666. S H 5 LK Jiid U N D ^P A ;W ill the 
Minister of AGRICULTURE be pieised to 
state: j

(a) the number of arecanut growers in 
the countiy particularly in Karnataka;

(b) whether the growers are not getting 
support price for arecanut inspite of Increase 
in the market rate;

(c)>if so. the reasons therefor; and

(d) the steps taken to provide support 
price to the arecanut cultivators?

THE MINISTER OF STATE IN TH E 
MINISTRY O F AGR ICULTUR E (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
The number of arecanut growers in the 
country or in Karnataka has not officially 
been estimated.

(b) The prices of Arecanut in the major 
markets of the country have been ruling high 
since 1991 and hence there is no need for 
fixing support price.

^ ' w w d .
External Assistance for Fish Projects

I  8667. PRO F. UM M AREDDY 
VENKATESWARLU: Will the Minister of 
AGRICULTURE be pleased to state:
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(a) the numtor of fish projects in the 
country which ere receiving financial 
assistance from other countries;

(b) whether any new projects are in pipe 
Jine for obtaining external aid in nearfuture;

(c) if so, tho details thereof;

(d) whether there is shortage of prawn 
feed in the country;

(e) whether any foreign organisation 
has agreed to locate a prawn feed 
manufacturing plan* in India; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
The projects receiving financial assistance 
from other countries are;

(i) Jndo-Dartish Fisheries Project at 
Tadri in Karnataka.

(ii) EEC assisted project for Trout 
Farming at Kokamag in J  & K,

(iff) Norwegian assistedprojectforTrout 
Farming in Kuilu Valley, Himachal 
Pradesh.

(iv) Supply ot Net making machines for 
Kerala through Japanese 
assistance,

(v) German essfcted Kerala Reservoir 
Fisheries Project; and

(vi) Kuwait assisted Kerala Fisheries 
Developnnent Project for Prawn 
Culture.

(b) and (c). The projects in the pipe-line 
are the World Bank assisted Shrimp & Fish 
Culture Project, Aqu!slt!on of Fishing Vessels

for Integrated Fisheries project under 
Japanese Grant-in-Aid and RehabUtation of 
Training Vessels of Central Institute of 
Fisheries Nautica Engineering & Training 
under Danish assistance.

(d) and (0- There is a gap between the 
supply and production of quality prawn feed. 
The World Bank assisted Shrimp ft Fish 
Culture Project envisages financing of prawn 
feed mills in the private sector. Government 
have also allowed Indian companies to set 
up prawn feed plants with foreign 

i collaboration.

Interrogation Centre In Delhi

8668. SHRI NAWAL KISHORE RAI: 
, Wi» the Minister of HOME AFFAIRS be 
pleased to state:

{ (a) whether there is a special
interrogation centre at the Red Fort in Delhi;

(b) whether the Government propose to 
open more such centres in Delhi; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN TH E 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER O F S TA T E  IN TH E  
MINISTRY OFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) No. Sir.

(b) and (c). Do not arise.

7 Private Sector In Field of Oil 
Production

~ 8669. SHRI R. D H A N U S K O gl

SHRI R£8LRAYX 
SHRI N.J. RATHVA:

Will the Minister of PETROLEUM AND 
NATURAL GAS be pieased to state: "
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(a) whether the Government have 
evolved some proposal* and modalities for 
including private sector in the field of oil 
production, refining, and marketing of oii and 
natural gas;

(b) whether the Government have also 
invited investors to invest capital for the 
purpose;

(c) whetherthe Government have taken 
any measures for safeguarding the 
operational activities of three nationalised 
companies; and

(d) if so. the details thereof?

THE MINISTEROF PETROLEUM AND 
N A TU R A L G A S  (SHRI B. 
SHANKARANAND): (a) and (b). Government 
have invited bids from private sector investors 
for exploration of oil and natural gas. Private 
sector participation is considered in setting 
up oil refineries on a case to case basis. 
Besides, private participation already exists 
in the oil marketing activities

(c) It is not clear as to which three 
nationalised companies are referredto inthe 
question.

(d) Does not arise.

[ Translation)

BUI on Indian Council of World Affairs j

8670v SHRI M ADANJLAL^KHURA^ 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: .

(a) whetherthe Government propose to 
reintroduce in Parliament a Bill for taking 
over the management of the Indian Council 
of World Affairs;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN TH E 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (c). The matter 
is under consideration of the Government

Employees of Delhi FlrsServlCe/

8671 • SHRI VILAS MUTTEMWARt WUI 
the Minister ot HOME AFFAIRS be plcfased
to state; / I

(a) the number of employees woriling in 
Delhi Fire Service;

(b) the number of non-gazetted 
employees out of them;

(c) whether the Government are 
considering to provide accommodation to 
the employees of this service nearest to their 
place of posting keeping in view the 
importance ot their duty; and

(d) if so, the details thereof?

THE MINISTER O F STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA T E  IN TH E 
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) At present there are 1456 
employees working in Delhi Fire Service. Of 
these 1257 are operational employees.

(b) Ail the employees are non-gazetted 
being on Municipal Service.

(c) and (d). Out of total strength of 1257 
operational employees 414 have been 
provided with family accommodation and 
remaining have been provided barrack 
accommodation. 13 out of 27 Fire Stations 
are having family accommodation in addition 
to barracks; remaining Fire Stations are 
having only barrack accommodation.
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Supply of Gas to Gas-Based Power I * (b) the extent to which each at these 
Plants J refineries has availed of loans?

8672. DR.LAL BAHADUR RAWAL: Will
the Minister of PETROLEUM ANDNATUF
GAS be pleased to state: ~ ~
*r~'~ t

(a) the daily requirement of gas for gas- 
based power plants in Uttar Pradesh; J

(b) whether these plants are being 
supplied gas as per their requirements;

(c) if not, the reasons therefor,

(d) the steps taken to meet their 
requirements; and

(e) the locations of the gas-based power 
plants in Uttar Pradesh?

THE MINISTEROF PETROLEUM AND 
N A TU R A L G A S  (SHRI B. 
SHANKARANAND): (a) Commitment of gas 
for gas-based power plants in U.P. is 5.25 
MMSCMD.

(b) Yes, Sir.

(c) and (d). Do not arise.

(e) Auraiya in Etawah District and D4adri 
in Ghaziabad District.

Capacity of Refineries •

8673. SHFU RAJESH KUMAR^
SHRI MUMTAZ ANSARJ[:„ 
SHRIMATI SHEELAGAUTAM:

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: I

(a) the oil refineries which have 
expanded their production capacity and have 
set up other industrial facilities by taking 
loans from the World during the last two 
years; and

THE MINISTEROF PETROLEUM AND 
N A TU R A L G A S  (SH R I B. 
SHANKARANAND); (a) and (b). The World 
Bank is financing various projects of Indian
Oil Corporation under 'Petroleum Transport 
Project* for which a loan agreement of US $
340 million has been signed between IOC 
and the World Bank Out of this, M/s. IOC 
have drawn US $ 35 million in September.

1M0- ? 7 f

Grants to Voluntary Organisations

8674. SHRI HARl KEWAL PRASAD:' 
Will the Minister of WELFARE be pleased^ 
state:

(a) the number of voluntary organisations 
in Uttar Pradesh which have applied forgrant 
for various welfare schemes during 1991- 
92; and

(b) the number of applications finalised 
so far and the number of those still pending?

THE MINISTER O F WELFARE (SHRI 
SJTARAM KESRI): (a) The number of 
voluntary organisations in U.P. which applied 
for grants under various welfare schemes 
during 1991-92 was 93.

(b) The number ot applications finalised 
during 1991-92 was 50 and the number of 
those pending Is 43.

[English] [ 7

Export of Onions

8675. SHRI PR1THV1RAJ D. CHAVAN: 
Will theTSnister of AGRICULTURE be 
pleased to state:

(a) whether the Government propose to 
export onion form Maharashtra in view ot its 
abundant production during the current year,
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(b) V so, the quantity proposed to be 
exported during the current yean

(c) /he countries to which onions are 
proposed to be exported, and

(d) the average export price of onion 
during the last year?

TH E MINISTER OF STATE IN THE 
MINISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
Yes. Sir

(b) The projection for export of onion 
dunng the year 1992-93 is 3 50 iakh MTs 
which is inclusive of export of onion from 
Maharashtra

(c) The countries to which the onion is 
proposed to be exported dunng the year 
1992*93 are UAE, Bahrain, Saudi Arabia. 
Doha, Malaysia, Singapore, Srilanka, 
Maurttus, Maldives, Seychelles, Nepal and 
Bangaladesh

TH E MINISTER OFPETROLEUM  AND 
N A TU R A L G A S  (SH R I B. 
SHANKARANAND): (a) No. Sir.

8677/ SHRI M.V. C H A N D R A -
> SHEKARA MURTHY:
j SHRI V . ”"sreeniVASa.
j  ~ PRASAD.

Will the Minister of HOME AFFAIRS be 
pleased t^ state:

(a) whether fire broke out in jhuggis in 
Delhi on April3.1992 and Apni 12.1992 and 
caused considerable loss to the lives and 
properties,

(b) If so, the details thereof*

(c) whetherthe Government have since 
investigated the cause of the fire In these 
jhuggis; and

(d) The average export price realised on 
export of onion dunng the year 1991-92 ts 
provisionally estimated at Rs. 4400 per MT. 

r  /
' Transportation and Distribution of

Petroleum Products g u--------------------------- —
8676 S H R [N J )E M S ; Willthe Minister 

Of PETROLEUM AND NATURAL GAS be 
pleased lo state

(a) whether the distribution and 
transportation of petroleum products are 
proposed to be handed over to the Gas 
AqjBncy of India Ltd., and

(b) If so, the details thereof and the 
reasons thereof?

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND M INISTER O F S TA T E  IN TH E  
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB), (a) and (b). The Delhi Fire Service 
has reported that fire broke out in jhuggi 
clusters at C  & D Blocks of Jahangir Puri and 
at Bhulswa Dairy on 3.4.92 and 124.92 
respectively.

In the fire . t Jahangir Puri, one chiid 
died. About657jh ggis were burnt In the fire 
at Bhulswa Diary, one persons died and 
about 400 Jhuggis wt re gutted.

(c) and (d). The Delhi Police has
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registered two cases and have initiated 
Invest gation. ^

J . ^elfare Schemes for Mentally 
Brded/Handicapped Children

SHBI . PARASRAM 
BHARDWAJ;

KUMARI VIMLA VERMA; .
> KUMARI UMABHARTI:

SHRI N J .  RATHVA:
\
Will the Minister of WELFARE be 

pleased to state:

(a)the schemes formulated by the Union 
Government for the welfare of mentally 
retarded/handicapped children Inthe country;

(b) the number of institutes set up/ 
proposed to be set up for their rehabilitation, 
State-wise; and

(c)the amount allocatedfor this purpose 
during 1992*93?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Several schemes

have been formulated for the welfare of the 
mentally retarded/handicapped persons 
including children. The schemes, which are 
implemented through voluntary 
organisations, are>

(1) Assistance toOrganisationsforthe 
Disabled Persons.

(2) Scheme of Assistance to disabled 
persons for purchase/fitting of aids 
and appliances.

(3) Assistance to Organisation for 
persons with Cerebral Palsy and 
Mental Retardation.

(4) Scheme of Assistance to Voluntary 
Organisations lor the Rehabilitation 
of Mentally IU Persons.

(5) Scheme of special education for 
handicapped children.

(b) and (c). The institutes which provide 
services to handicapped persons including 
children are given below atongwiththe amount 
allocated during 1992-93 to each:-

Institute Plan Non-Plan

(In lakhs)

(i) NIVH, Dehradun 150 158

(ii) NIOH, Calcutta 110 93

<«i) NIHH, Bombay 110 192

(lv) NIMH, Secunderabad 150 90

(v) NIRTAR, Cuttack 50 148

tvi) iPH, New Delhi B0 151
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No other Institue is proposed to be set up in 1992-93.

NIVH

NIOH

NIMH

NIHH

IPH

.NIRTAR

National Institute for the Visually Handicapped.

National Institute for the Orthopaedically Handicapped 

National Institute for the Mentally Handicapped.

National Instiitute for the Hearing Handicapped

Institute for the Physically Handicapped

National Institute for Rehabilitation Training and Research.

; t  V -
Development oi Agriculture In Desert 

Areas

8fj79. SHRIMATI VASUNDHARA RAJE: 
Will tlie Minister of AGRICULTURE be 
pleased to state:

(a) whether the Government have any 
proposal to develop agriculture in the desert 
areas;

(b) if so, the salient features of the 
proposal;

(c) whether new schemes are proposed 
to be implemented for the development of 
agriculture in the desert area of Rajasthan; 
and

(d) if so, the salient features of these 
schemes and the funds earmarked for this 
purpose?

THE MINISTER OF STATE IN THE 
M INISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
Yes, Sir. The Government have been 
implementing a Central Sector scheme of 
Desert Development Programme (DDP) 
since 1977-78 to promote diversified land 
use pattern.

(b) The main objective of the scheme 
includes controlling of desertification 
mitigating the effect of drought, restoring 
ecological balance and raising the productivity 
of land and water resources in these areas 
through afforestation, sandune stabilisation 
shelter-beit plantation, grassland 
development, soil and moisture conservation 
and water resource development. This is a 
100% Centrally funded scheme and is being 
operated in the states of Rajasthan, Gujarat 
Haryana, Himachal Pradesh and Jammu & 
Kashmir.

(c) No new scheme is proposed for 
development of agriculture in the desert of 
Rajasthan.

(d) The question does not arise. ^  

Akbar Hotel 7

B68Q  ̂SHRI BQ3HAN UMfr Will the 
Mmisterof EXTERNAL AFFAIRS be pleased 
to refer to the reply given to i Unstarred 
Question No. 1226 on August 1j[ 1991 and 
state:

(a) whether the requisite posts have 
since been created to absorb and to fix the 
pay scales of employees of the erstwhile
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(b) if so, the details thereof;Akbar Hote: who are presently working in his
Ministry; •

(bfif so, the details thereof;

(c) if no, the reasons therefor;

(d) whether any decision has been taken
to reopen that Hotel and to reabsorb all the
ex-ITDC employees;

(e) if so, the details thereof and by what
time the Hotel would start functioning; and

(f) if not, the reasons therefor? .

THE MINISTER OF STATE IN THE
MINISTRYOF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) to (c). The
proposal for creation of 117 posts is being
processed by this Ministry. Pending creation
of posts, their salaries have been provisionally
fixed w.e.t August, 1991 in pay scales in
accordance with the recommendations of
the Fourth Pay Commission. They are being.
paid DA, HRA and other allowances as
admissible to Central Government
employees.

(d) to (f). No decision has been taken in
the matter. The question relating to takeover
of Akbar Bhawan by ITDC to be reconverted
into a Hotel is contingent upon suitable
alternate accomodation being provided for
the offices of the Ministry of External Affairs.

Seizure of Fake Currency Notes in
Delhi

8681. SHRI JEEWAN SHARMA:
DR. C. SILVERA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Delhi Police have seized
any fake currency notes recently;
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(c) whether all the culp.rits have since
been arrested;

(d) if so, the details thereof:

(e) whether Delhi Police have publicised
the description of these fake notes to ensure
more seizure of such notes;

(f) if so, the details thereof; and

(g) the measures taken/being taken to
prevent recurrence of such incidents?

THE MINISTER OF STATE IN THE
MINISTRYOFPARLlAMENTAAY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) and (b). Twocases,one u/s489
(8) & (C)134 IPC and the other u/s 489 (C),
have been registered at Police Stations
Greater Kailash and Malviya Nagar on
10.4.1992 and 13.4.1992 respectively. 98
take notes of denomination of Rs. 500/-
were recovered.

(c) and (d). Five persons have been
arrested.

(e) and (f). Yes, Sir. As a result of such
publication two persons produced four iake
notes of the denomination of Rs. 500/- at
Police Station Greater Kailash after reading
the news.

(g) The following measures are being
taken 10 prevent such incidonts:-

(i) Publicity is givien to such incidents.

(ii) As and when such i~e notes are
recovered, i~(,d;(j:a legal action
is taken and the C,3SC:I investi~aled
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under the close supervision of ACP
and DCP.

(iii) All ACSP/SHOslDivisionaJ Officers!
Beat Officers and IIGs Special Staff!
Vigilance are briefed to collect
criminal intelligenco in this regard. '

Fisheries Proposals of Karnataka

8683. SHRI OSCAR FERNANDES: Wi!1
the Minister of AGRICULTURE be pleased
to state:

(a) whetherthe Union Government have
received any proposals relating to fisheries
from the Government of Karnataka;

(b) if so, the details thereof; and

(c) the number of fish-landing sites in
Karnataka taken up/proposed to be taken up
for development during the Eighth Five Year
Plan?

THE MINISTER OF STATE IN THE
• MINISTRY OF AGnICUl.TURE (SHRI

MULLAPPALL Y RAMACHANORAN): (a)
and (b). A proposal for construction of ,Stage
II of the rAinor Fishery Harbour at Malpe has
been received from the Government of
Karnataka. The Government of Karnataka
has been requestedto resubmit the proposal
after obtaining technical clearance for the
project trorn Central Institute of Coastal
Engineering for Fisheries, Banqalore..

(c) Projects for setting up fishery
harbours/fish landing centres are proposed
by the State Government having regard to ,
local needs and availability of funds to meet
their share of the project cost.

People of Indian Origin n Libya

8684. SHRI GURUDAS KAMAT:
SHRI YASHWANTRAO PAT/l:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of people 01 Indian origin
in Libya; ,

(b) whether some of them wlstno return
to India;

(c) if so, the number thereof; and

(d) the steps taken/proposed to be by
the Governamnt to facilitate their return?

THE MINISTER OF STATE IN THE
MlNlSTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDo. FALEIRO): (a) The number.ot
Indian nationals in Libya is estimated to be
between 13,000 to 15,000.

(b) Those wishing to return are doing so,
as the surface routes out of Libya are still
open and those desiring to return are not
expenen~lng serious hinc:leranco.

(c) It is no! possible to estimate the
number 01 thOS9 w:shing to rat urn.

(d) The Indian Ambassador, in
consultation with the Ministry of External
Affairs in New Delhi has drawn up plants to
provide assistance to lndians wishing to
return to India, in case they are not able to do
so-throuqh normal channels, or encounter
particular difficulties.

Arecanut Production'

8685, SHRI K.H. MUNIYAPPA:Willthe
Minister of AGRICULTURE be pleased to

, ..state:

(a) the varieties of are-canuts grown in
the country. State-wise; and

.(b) the variety which has the maxirmrrn .
demand for domestic consumption?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALl Y RAMACHANDRAN): (a)
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The following Important arecanut varieties are grown in major arecanut growing areas:-

,,!ame of the State Name of varieties
---' -------- ._---------------

Karnataka South Kanara, Thirthahalli

Maharashtra Srivardhan

Kerala South Kanara, Mangala, Sumangala

Tamil Nadu Mettupalayam

West Bengal Mohit Nagar

Assam Kahikuchi

(c) and (d). Do not arise.(b) South Kanara called Mangalore
Supari has the maximum demand for
domestic consumption.

Restructuring of ONGC

8686. SHRI R. DHANUSKODI
ATHITHAN:Willthe Ministerof PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether attention of theGover nment
has been drawn to the news-nom regarding
restructuring of O.N.G.C. on lines of World
funding bodies appearing in the Economic
Times dated November 14, 1991;

(b) if so, whether several international
financial institutions have laid conditions of
structural changes in its present set-up for
.providing financial assistance to the ONGC .

(c) if so, the details in this regard; and

(d) the reaction of the Government
thereto?

THE MINISTER OF PETROLEUM AND
. NATURAL GAS (SHRI. B.
SHANKARANAND): (a) Yes, Sir.

(b) No, Sir.

[ Translation]

Sugarcane, Wheat and Maize Crops
In Uttar Pradesh

8687. DR. LAL BAHADUR RAWAl: Will
the Minister of AGRICULTURE be pleased
to state: .

(a) the total area of land in which
sugarcane, wheat and maize crops have
been cultivated in Uttar Pradash .during the
last three years, year-wise; '-

(b) whether the Government have
provided any assistance to Uttar Pradesh for
the research and .development work on
sugarcane, wheat and maize during the said
period;

(c) if so, the details thereof;

(d) whether the Indian Council of
Agricultural Research had undertaken any
research Project in the State during the said
period in this regard;

(E) if so, the salient features of this
Project report; and
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(f) the amount allocated and utilised for 
this Project’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA) (a) Sir. The total cultivated area of 
Sugarcane. Wheat and Maize in Uttar 
Pradesh during the la t̂ three years is shown 
in the given statemet 11

(b) and (c) The financial assistance 
provided to Uttar Pradesh on research and 
do\.olopment work m  Sugarcane, Wheat 
and Maize during the Jabt three years is given

in statement-ll.

(d) Yes.

(e) The Indian Council of Agriculture! 
Research has undertaken research on 
Sugarcane, Wheat and Maize in Uttar 
Pradesh through Co-ordinated projects A 
project on Sugarcane Adaptive Research 
has also been initiated

(f) An amount of Rs 508 21 lakh hus 
boen released to Uttar Pradesh undor 
Sugarcane Adaptive Research Project.

STATEM ENT I

Total Culttvated Area of Sugarcane. Wheat & Maize in Uttar Pradesh

Crops 1988-89 1989 90 1990-91

Area (Thousand Hectares)

Sugarcane 1761 3 1761 3 1855 6

Wheat 8702 3 6837 5 8489 6

Maize 11539 1149 5 1132 8

STATEMENT-II

Financial Assistance Provided to Uttar Pradesh on Research on Sugarcane, Wheat & 
Mdtro and under Cents a! Sector Crop Oriented Scheme

(Lakh Rupees)

1989 90 1990-91 1991-92

Sugarcane 304 15 413 61 442 51

Maize 14 25 30 34 167 28
(including for 

millets)

Wheat 23.84 24.42 38 67
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Mixing of Chemicals In Petrol and 
Diesel

Ml! the Minister of P E TR Q L E U M M ID 
NATURAL GAS be pleased to state:

(a) whether the Government hdve 
permitted mixing of Methanol and Ethandl in 
Petrol;

(b) if so. whether the Government 
propose to permit mixing of these chemicals 
sn diesel also;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTEROF PETROLEUM AND 
N A TU R A L  G A S  (SHRI B. 
jsHANKARANAND):(a) No, Sir.

(b) to (d). The matter is under 
soosideration.

'Fnghsh]

Libya’s Attempts to Raise Kashmir 
" Issue In UN '  ”

* 8689. SHRI G EORGE F E R N A N D ^:
Will the Minister ot EXTERNAL AFFAIRS be 
pleased to state:

(a) whether the Government are aware 
|f the recent reports regarding Libya’s 
Ittempts to raise the Kashmir issue in the UN 
general Assembly;

(b) if so, whether India had taken up the 
latter with Libya; and

(c) if so, the details thereof and response 
if Libya thereto?

THE MINISTER OF STATE IN THE 
[fllNISTRYOF EXTERNAL AFFAIRS (SHRI

EDUARDO FALEIRO): (a) and (b). Yes. Sir.

(c) On January 7, 1992 Libya sent a 
communication to the Secretary General of 
the UN requesting the convening of a special 
session of the General Assembly toconsider 
the question of internationaiterroris. Among 
the so-called unresolved political issues listed 
was “The Kashmir Problem*. India lodged a 
strong protest with Libya. Libya’s explanation 
was that their idea was to highlight the 
terrorist threat in Kashmir.

Following our demarche L ibya deleted 
the reference to “The Kashmir problem' and 
a corrigendum was accordingly issued by 
the UN on January 21,1992. . . *

Concessions to Fishermen /

8690J5HRI N. D E ^  l&WHJhe M’rfster 
of AGRICULTURE" be pleased to stat£ the 
details of concessions and facilities extended 
to traditional fisherme n to promote modern 
method of fishing? j

• THE MINISTER OF STATE IN THE 
MINISTRY O F AGR ICULTUR E (SHRI 
MULLAPPALLY RAMACHANDRAN): The 
following are some ot the major Central/ 
Centrally Sponsored Schemes through which 
concessions and facilities are extended to 
traditional fishermen to promote modern 
method of fishing:-•

(i) Memorisation of traditional craft;

(li) Introduction of Plywood craft; and

(iii) Introduction of offshore pelagic
boats. For motorisation ot traditional 
craft, 50% of the cost of Out Board 
Motor/ln Board Motor is provided 
as subsidy subject to a maximum of 
Rs. 10,000/- per engine, which is 
shared between the Centre and the 
State equally. For introduction of 
Plywood craft, 25% of the cost of
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/ Jajoba Cultivation__ _craft subject to a maximum of Rs. 
30,000/* per craft is provided as 
subsidy which is shared by the 
Centre and State equally. For 
introduction of offshore pelagic 
boats. 25% of the cost of craft 
subject to a maximum of Rs 16 
lakh per craft is provided as subsidy, 
of which 75% is met by the Centre 
and 25% by the State.

(iv) Reimbursement of Central Excise 
duty on HSO Oil used by 
mechamsed/Motorised fishing 
vessels, the cost of which is shared 
on80:20 basis between the Centre 
and the State, and

(v) Construction of minor fishery 
harbours and fish landing centres, 
the cost of which is also met by the 
Centre and State on 50 :50 basis.

Visit by Former Prime Minister of Sri.
Lanka

8691 PR. V S. RAJASEKHAR REDDY: 
Wilt the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether the former Pnme Minister of 
Sri Lanka. Mrs. Sinmavo Bandaranaike 
visited India recently and met the senior 
officials of his Ministry, and

(b) if so, the purpose of the visit and the 
outcome of the talks held by her with Indian 
officials?

THE MINISTER OF STATE IN THE 
MINISTRY O F EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). Mrs. 
Sirimavo Bandaranaike, former Prime 
Minister of Sri Lanka vi&tted India from March
12 to April 1,1992 for medical treatment. As 
a guest of the Government of India, the 
Ministry of External Affairs coordinated the 
arangements for her visits.
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8692  ̂SHRIMATIVASUNDHARA RAJE 
Will ths/lXn&tar of AgWeOnTJHFbe 
pieasedjto state:

(a) whether the climatic condition in 
Rajasthan is ideal for Jajoba cultivation;

(b) if so, the steps taken to increase 
areas under Jajoba cultivation in that State, 
and

(c)the target of production fixed for the 
Eighth Plan?

THE MINISTER OF STATE IN THE 
MINISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
Yes. Sir.

(b) and (c). Governemnt of Rajasthan 
has introduced cultivation of Jajoda on pilot 
basis during 1991-92 on its own. Area under 
the Jajoba cultivation is insignificant at 
present. As such on targets have been fixed! 
so fan. i

Request lor Helicopters for Air-Born*
jAssauit or]JtiaxaUJA» In Andhra
I Pradesh

18693. SHRI SHRAVAN KUMAR PATEL 
Witt the Minister of HOME S H O T S '  bt 
pleased to state:

(a) whetherthe Government of Andhr< 
Pradesh has requested the Unior 
Government to make available two combai 
helicopters for airborne assault on th« 
naxalites as reported in Hindustan Time* 
dated April 5,1992;

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereto?
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years, State-wise;(c) At present, 13507 employees are
waiting for allotment.

(d) The Public Works Departmont of
Dulhi Administration has purchased 42 acres
of land in Dheerpur from the Delhi Wator
Supply and SflW.1:;JeDisposal Undertaking'
fur construction of residential quarters for
General Pool. The Delhi Development
Authority has also been requested to allot
land in Dwarka and Narela torconstrucnon of
staff quarters,

(e) No, Sir.

Area under Arecanut Cultivation

8696. SHRI KH. MUNIYAPPA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the total area under arecanut
cultivation in the country during last three

Written Answers 300

(b) whether the Governent propose to
increase the area under arecanut cultivation
in the country'; and

(c) if so, the steps taken by the
Government in this regard?

THE MINISTER OF STATE .IN THE
MINISTRY OF AGRICULTURE (SHRI
MUlLAPPALL Y RAMACHANDRAN): (a)
The detail of the total area under arecanut
cultivation in the country during the lat 3
years, Statewise for 1988-89, 1989-90 and
1990-91 is appended as statement.

(b) and (c). There is no proposal to
increase the area under arecanut cultivation
at present. It is proposed to meet the demand
by improving the productivity of the existing
gmdens.

STATEMENT

State-wise Area of Arecanut ;Juring 1988·89 to 1990-91

(Area in" '000' hectares)

1988-89 1989-90 1990-91

Andhra Pradesh 0.2 0.2 0.2

Assam 59.8 63.1 63.1

Goa 1.3 1.3 1.3 .

Karnataxa 61.1 62.9 63.1

Kerala 62.5 63.2 62.1

Maharashtra 1.9 1.9 1.9

Meghalaya 6.1 6.1 6.1

Mizoram Neg. 0.1 0.1
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1988-89

(Area in '000' hectares)

·1989-90 1990-91

Tamil Nadu 4_2 3.9

Tripura 1.2

West Bengal 5.3

Pondicherry

All India 203.6

Neg. "" Neglible

Status 01Amled Police Forces

8697. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government are
considering to set up a panel to examine the
status of the Armed Police Forces of the
State Governments;

(b) if so, the details thereof; and

(G) when it is iikely to submit its reprot?

THE MINISTER OF STATE IN THE
MINISTRYOFPARLlAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE·
MINISTRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). 'Police' being a State
subject it is primarily for the State
Governments to examine and improve the
Armed Police in the States. Central
Government has not set up any panel.

Fishing Harbours

8698. SHRI N. DENNIS: Will the Minister
of AGRICULTURE be pleased to state:

4.1

"1.2 1.2

5.3 5.3

0.1 0.1

209.5 208.4

(a) whether the Govern ment propose to
open fishing harbours in the Southern part of
the West coast of the country in view of the
difficuities faced by the fishermen in carrying
on fishing operation during monsoon season;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF. AGRICUL lURE (SHRI
MULLAPPALL Y RAMACHANDRAN): (a)
and (b). Proposals for setting up fishery
harbours are made by State/Union Territory
Governments. Two proposals for construction
of fish landing centres in Kerala have been
received in April, 1992.

Utilisation of Natural Gas

8699. SHRI SHRA VAN KUMAR PATEL:
Will the Minister of. PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the amount and percentage of natural
gas flared up during January 1991 to March
1992;

. (b) the total 1055 Incurred thereby; and
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(c) the steps taken and proposed to be 
taken to utilise it?

THEMINISTEROFPETROL EUM AND 
N A TU R A L G AS \oHRI B 
SHANKARANAND) (a)and(b) During the 
petlod from January, 1991 to March, 1992 
appioximately 5f>00 MMSCM of gas was 
flared, which is approximately 23% of the 
total gas produced in the country, and is 
valued at Rs 700 crores (approximately) at 
the selling pnct. c jrrent at the relevant time

(c) O N C C s Gas Flaring Reduction 
Project is being implemented in the Western 
Offshore Projects for reducing flaring of gas 
in Gujarat arid Assam are also being 
implemented

Creation of New State In Orissa ^

8700 SHRI GyRUQASJKAMAT {Will
the Minister of HOME AFFAIRS be pleised 
to state J

(a) whether some organisations in Onssa 
have given a call for a new State of Kosla’,

(b) if so the details thereof, and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND M INISTER O F S TA TE  IN TH E  
MINISTRY OF HOME AFFAIRS (SHRI M M 
JACOB) (a)and(b) No such proposal has 
been received by the Governemnt of India

(c) Does rot arise

Schemes on Dairy jn d  Poultry.
D e v e lo p m e n t^ ^ ,

8701 SfciBJ JSANQiPAii-BHAGWAN 
THORAT Will the Minrsterof AGRICULTURE 
be pleased to stare

(a) the programmes and schemes 
executed by the Union Government for Dairy 
and Poutay Development,

(b) the extent of Central assistance to 
such programmes and schemes dunng the 
last three years State-wise, year-wise,

(c) the programmes and schemes 
finalised for 1992 93,

(d) whether the National Cooperative 
Development has received a number of 
proposals forprojects on Dairy Development 
and Poultry Development during 1991-92.

(e) if so. the action taken thereon,

(f) the number of such proposals cleared 
with outlay, and

(g) the location of these projects, State- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K C 
LENKA) (a) Following schemes were 
executed by the Union Governemnt for dairy 
and poultry development during the last 
three years,

(i) Operation Flood 111

(u) Delhi Milk Schfame

(in) Setting up of Third Dairy in Delhi

(iv) Technology Mission on Dairy
Development

(v) Integrated Dairy Development 
Project

(vt) Swiss assisted Dairy Development 
Project

(vii) Assistance to State Poultry 
Corporations/Federations
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(viii) Assistance to States for the 
establishment of backyard poultry 
units for the benefit of the rural
poor.

(b) Funds tor dairy development tor the 
schemes at items (i) to (Iv) of (a) above were 
released to the nodal implementing agencies. 
Funds released during 1989-90 to 1991-92 
are as under

(Rs. in lakhs.)

1989-90 6038.97

1990-91 4127.65

1991-92 7649.00

A statement-! showing the amount of 
Central assistance during the last three years, 
State-wise year-wise for items (v) to (viii) of
(a) above is attached.

(c) Following schemes are proposed by 
the Union Governemnt for dairy and poultry 
development for the year 1992-93:

(i) Operation Flood-ill

(ii) Delhi Milk Schemes

(iii) Setting up of Thiid Dairy in Delhi

(iv) Technology Mission on Dairy 
Development

(v) Cows from Germany

(vi) Milk and Milk Products Order

(vii) Integrated dairy development 
project in non-operation flood, hilly 
and backward areas.

(viii) Swiss assisted dairy development 
projects in Kerala

(ix) National poultry development 
agency/board.

(d) The National Cooperative 
Development Corporation (NCDC) received 
124 proposals during the year 1991-92 for 
poultry and dairy development.

(e) to (g). Details of action taken by 
NCDC regarding the number of proposals 
cleared and locations of the proposals etc. 
are given in statement II
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Kaahmir he»ie at Summft a« 
Economic Cooperation Organisation

8702. SHRI BHUWAN C H A N D rA  
KHANDUBI: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: j

(a) whether the Government are awjfre 
of the First Summit of the Economic 
Cooperation Organisation (ECO) held In 
Tehran recently;

(b) If so, the member countries which 
had attended the Summit;

(c) whether Kashmir issue also figured 
In the deliberations at the Summit,

(d) if so, the details thereof and the 
reaction of the Government thereto;

(e) whether the member countries 
attending the Summit were apprised of the 
India’s stand on the issue; and

(I) If so, the details thereof?

TH E MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes. Sir.

(b) Apart from Pakistan, Turkey and 
Iran, the three founding Members, the ECO 
Summit was attended by Azerbaijan, 
Turkmenistan, Uzbekistan, Kyrghyzstan and 
Tadjikistan while Kazakhatan was 
represented on special invitation.

(c) to (f). A statement is attached.

STATEMENT

The Tehran Communique, a copy of 
which is placed in the Parliament Library, 
issued at the conclusion of the ECO Summit 
Included the following paragraph:

J
agreed that peace and security In 
the legion is a pre-requisite for 
economic development. Taking 
note of the deteriorating situation in 
Jammu and Kashmir,they stressed 
the need for respect of the human 
rights of the Kashmiri people and 
tor settling issue expeditiously In 
accordance with the wishes of the 
people of Kashmir, which are yet to 
be ascertained underlong-standing 
commitments”.

Government are committed to the Simla 
Agreement under which all differences with 
Pakistan are to be resolved bilaterally and 
peacefully. There is no scope for any outside 
or third party involvement of any son

Government of the countries attending 
the ECO Sumit are well aware of the 
Government of India's well known position 
on Kashmir, which has been conveyed from 
time to time during bilateral contacts at various 
levelsf.

Permission to Naval Ships of Foreign 
Countries

, 8703. -SHRI ASHOK ANANDHAP
DESJtlMUKW: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whetherthe Government propose to 
allow certified navalshlps of foreign countries 
without nuclear weapons on board to visit 
India;

(b) if so, the details thereof;

(c) if not. the reasons therefor;

(d) whether naval ships of foreign 
countries with nuclear weapons on board 
have visited India during the last three years, 
and

“The Heads of States/Governments (e) if so, the number thereof and the
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reasons for according permission to them?

TH E MINISTER O F STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIR O): (a) to (e). In 
accordance with Government policy which 
has been made know to the foreign 
Governments, we do not allow foreign 
wamhips known to carry nuclear weapons to 
visit Indian ports.

[Translation]

Offer oi Uranium by Klrghlzstan

8704/ SHRI SIMON MAffANDI:
I SHRI PR1THVIRAJ- N. 
j CHAVAISL----------

WiBt(ie Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether the President of Kirghizstan 
had offered Uranium to India recently;

(b) if so. the details thereof and the 
reaction of the Government thereto;

(c) whether any other State of the newly 
formed Commonwealth of Independent 
States have offered Uranium to India; and

(d) if so. the details thereof?

THE MINISTER O F STATE IN TH E 
MINISTRYOFEXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). At his 
pressconference on 18th March the Kyrghyz 
President stated that there is a tripartite 
agreement among Kyrghyzstan. Russia and 
Kazakhstan on the production and distribution 
of uranium. Kyrghyzstan was willing to sell 
enriched uranium to countries under strict 
IAEA safeguards except to those considered 
“undesirable-by the international community 
including the UN. Governemnt has taken 
note of this.

(c) No, Sir.

(d) Does not arise.

{English}

Use of Hindi In Conversation with 
Foreign Diplomat*

8705. SHRI C H E TA N  P.S 
CHAUHAN:

SHRI BALRAJ PASS!:
SHB1MAU____MAHENDRi

KUMARi:
SHRfN K BAUYAN;

Will the Minister of HOME AFFAIRS bt 
pleased to state:

(a) whether any instructions have been 
issued that our diplomats and officers in 
foreign countries should, as far as possible, 
use Hindi in their conversation with foreign 
diplomats;

(b) whether any provision of 
interpretation facilities has been made in this 
regard; and

■ (c) if so. the details thereof?

THE MINISTER O F STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND M INISTER O F S TA T E  IN TH E  
MINSTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). Suitable directions have 
been issued to the all Indian Mission abroad 
for use of Hindi in conversations by Indian 
delegations during their visit abroad. All 
Ministries/ Deptts. of the Govt of India have 
been apprised of the suggestion made by the 
some members of Central Hindi Committee 
in its meeting held on 18th September 1985 
that our diplomats and off leers in foreign 
countries should, as far as possible, use 
Hindi in their conversations with foreign 
deplomats. They have also been apprised of
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the similar suggestions made in the meeting
oftheHindiAdvisorycommitteeoftheMinistry
of Parliament affairs and Tourism held on
30th September 1985.When our leaders go
abroad, they are free to use Hindi in their
conversation with theircounierparts in those
countries. Thouqh no separate posts of
interpretors exits in our missions abroad but
since most of the staff posted there possess
working knowledge of Hindi, they can work
as interprector.

!Translation]

Arrests under TADA

8706. SHRI JANGBIR SINGH:
SHRI N.J. RATHVA:

Will the Minister of HOMEAFFAIRS be
pleased to state:

(a) the number of persons arrested
under TADA in various Union Territories
since June 1991 till date, Union Territory-
wise;

(b) whether any complaints regarding
misuse of the provisions of TADA by State
Governments have been received by the
Union Government;

(c) if so, the details thereof including the
names of those States;

(d)the actiontakenlbeing taken thereon;

(e)whetherthe Government propose to
bring in amendments in the provisions of
TADA;and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARYAFFAIRS
AND MINISTER OF STATE IN THE
MINISTRYOFHOMEAFFAIRS (SHRIM.M.
JACOB): (a)Arrests underTADAwere made

only in -the Union Territories of Delhi and "
Chandlqarh. 130 and 33 persons were·
arrested in Union Territories ~ Delhi and
Chandigarh respectively from June, 19i1 to
December, 1991.

(b) to (d). Some complaints were
received regarding alleged misuse ofTADA
by the States of Bihar, Gujarat, Haryana,
Maharashtra, Rajasthan and Tamil Nadu.
Since law and order is a State subject, the
matter was referred to the State
Governments with the request that the'
provisions of TADA be invoked with utmost
care and caution.' .;

(e)As at present, there is noproposal to
amend the Act.

(f) Matter does not arise.

Recommendation of Commissions on
Problems of Ladakh

8707. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government had
constituted Gajendra Gadkar Commission
and Sikri Commission to study the problems.
of the residents of Ladakh;

, (b) if so, whether their reports have i
since been received by the Union
Government;

(c) if so, the main recommendations
contained in these reprots; and

(d) the follow-up action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRYOFPARLlAMENTARY AFFAIRS,
AND MINISTER OF STATE IN THE)
MINISTRYOFHOMEAFFAIRS (SHRIM.M.
JACOB): (a) to (d). The Government of
Jammu & Kashmir have informed that the J
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issues of regional inequality in the State had
often been the subjectot public debates, and
from time to time different committees and
commissions, including the commissions
constituted"under the Chairmanship of Shri
Justice P. B. Gajendra Gadkar and Shri
Justice S. M. Sikri in November, 1967 and
.June, 1979, respectively, had been appointed
by the State Government to inquire into.
those issues and to make recommendations
•which would contribute to greater regional
equity.

The recommendations/reports of
Gajendra Gadkar and Sikri Commissions .
which were submitted in December, 1968
. and August, 1980 respectively have been
published by the Governemnt of Jammu &
Kashmir. The Government of Jammu &
Kashmir have further reported that on the
numerous recommendations made by the
commissions, appropriate action had been
taken from time to time by them.

[English]

Publication of Works and Speeches of
Dr. Ambedkar

8708. SHRI TEJ NARAYAN SINGH:
Will the Minister of WELFARE be pleased to
state:

(a) whether any decision has been taken
by the Ambedkar Centenary Celt)bration
Committee to publish works and speeches
ofDr. B.A. Ambedkar in different languages;

(b) if so, the details and allocations
made in this regard; and

(c) the further action taken to implement
the decision?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) An amount of Rs. 381akhs has been

released during 1991-92 to the pubiication
division of Ministry of I & B to undertake the
translation and publication of 12 Volumes of
writings and speeches of Dr. Ambedkar in
Hindi and 8 other Indian languages Viz.
Bengali, Tamil, Telugu, Malayalam, Kannada,
Oriya, Punjabi and Gujarati. A provision cif
Rs. 80 lakhs has been proposed for this
scheme in the annual p4an of 1992-93.

. (c) The Publication Division of Ministry
of I & B has set up a cell to monitor this work.
Publication Division is also exploring the
possibilities of assigning this job to the private
publishers, Sahitya Academy and Text Book
Press.

Infiltration of Terrorists Into Kashmir

8709. SHRI SHANKERSINH
VAGHELA:

SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether 4000 Pakistan-trained
militants are waiting to infiltrate into Kashmir
valley for terrorist and disruptive activities as
reported in The Hindu dated January 14,
1992;

(b) if so, the facts of the cases; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). There are reports of a
large number of Pakistan trained militants
waiting for an opportunity to infiltrate into the
Kashmir Valley for terrorist and disruptive
activities. Due to strong vigil on the border,
such terrorists are facing difficulty in entering
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the Valley in laNe nurrtbea. The Security 
Forces would r  .unueth^ efforts to stop 
tnfiltratton/exfiitration

Market Price of Arecenut

8710 SHRI K.H. MUN1YAPPA Wiflfthe 
Minister of AGRICULTURE be pleasefJ to 
state.

(a) whether the market pnce of arecanut j
Is increasing steadily despite the increase in 
production every year; and \

(b) if so. the actual increase tn the 
market pnce during the last three year?

Unch. Nandasan, South KadWtael Nada 
andUmbodralnpujaraLWilhtheuseoftbit. 
technique, four locations wens identified In 
Jotana area of North Gujarat which on test 
drilling established significant northern 
extension of the known Jotana field.

Production ofNgrtha

8713. nFV Po n w nA - Will
the Minister ef PPTRQ^ FlJM AMO MATt JRAI 
GAS bepteased to state:

(a) The cost of Napthaper ton produced 
by taking the actual production cost of the 
crude oU which is produced within the country

THE MINISTER OF STATE IN THE 
MINISTRY O F AGR ICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN) (a) 
and (b) Yes, Sir The wholesale price index 
(base 1981 -82) of arecanut exhibited a rise 
of 2 6 per cent in 1989-90, 66.6 per cent in
1990-91 and 37.p percent in 1991-92

Oil Exploration Technique

8711 SHRI SHRAVAN KUMARPATEL: 
Will the Minister "oTpgTnO IEU M  T O P  
NATURAL GAS be pleased to state

(a) whether a new oil exploration 
technique has been put to use. to collect 
reliable data about the precise nature and 
extent of oil reserves in the Western region,

(b) if so. the details thereof, and

(c) the extent of od and gas reserves 
identified as a result thereof?

THEMIN1STEROFPETROLEUM AND 
N ATU R AL G A S  (SHRI B 
SHANKARANAND)* (a) to (c). Yes. Sir. A 
new exploration technique known as 3-D 
seismic has been put to use tn Western 
Region. This technique has been used in 
various places which indude Balol. Jotana,

(b) the cost of Naptha per ton produced 
from the imported crude oil;

(c) the total quantity of Naptha being 
produced in the country presently, and

(d) the quantity of Naptha being exported 
together with its rate per ton?

THEMINISTEROF PETROLEUM AND 
N ATU R AL G A S  (SHR I B 
SHANKARANAND). (a) and (b). As the actual 
cost of productm of crude oil will vary from 
field to field, the cost of Naptha will also vary 
The cost of Naptha wdl also depend on the 
type of crude processed, whether Imported 
or indigenous, and the configuration of the 
refinery.

(c) and (d). Dunng 1991-92, about 4 ' 
mmT Naptha was produced and about 1 4! 
mmT was exported at an average rate of Rs 
4537/mmT

Long T f m  Policy for Vegetable Oil*

8714/ SHRI GEORGE FERNANDES 
Will the Minister of AGRICULTURE be 
pleased p  state: !

(a)'whether any agreement betw
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MR. SPEAKER: Now please understand. 
Do not direct from your seats things tike this.

India
the Government and the United Nations 
Food and Agricultural Organisation on long 
term policy for vegetable oils was signed in 
New Delhi on February 7,1992; and

(b) H so, the details thereof?

THE MINISTER O F STATE IN THE 
MINISTRY O F  AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
Yes, Sir. It was signed on February 6,1992.

(b) The agreement is on long-term Policy 
Strategy for Vegetable Oils (Phase II). The 
first phase related to studies on various 
aspects for the development of the oilseed 
sector and their long-term implications for 
production, processing, marketing and 
consumption. Thepresentproject is extension 
of the same studies Le. to deliberate on 
strategies and policy issues for development 
of oilseeds and identify specific areas for 
immediate action and technical assistance 
priorities. The project is financed by FAO's 
Technical Cooperation Programme with an 
allocation of US $ 30000.

12.00 hrs.

US ACTION AGAINST INDIA IN 
PROMULGATING SUPER 301

(Interruptions)

[English]

SHRI SAIFUDDIN CHOUDHURY: 
(Katwa): We demand a fuller discussion on 
US action against India In promulgating Super 
301. The whole House is unanimous in 
condemning this.

MR. SPEAKER: Wen. I think that you 
want to discuss this matter. I am inclined to 
allow you to have your say on this point. But 
please do it after the other.

0 you have a Call Attention, only tour can 
sp?ak. If you have something to discuss 
here, more can speak. If you want under 
193, there would not be any time because 
there are other Issues to be discussed. 
Please do not think that the decision making 
of the Chair is in your hands because you do 
not have all the knowledge on all the matters 
which are pending for disposal

[Translation]

SHRI G E O R G E  FER N AN D ES 
(Muzaffarpur): Sir, you have given permission 
to have a discussion on it and therefore, I 
request you to ask both the hon. Minister of 
Commerce and the hon. Minister of External 
Affairs to sit in the House.

[English)

MR. SPEAKER: I have no doubt in my 
mind that if they are not otherwise engaged, 
they are likely to sit in the House.

[Translation]

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): The Minister of Home 
affairs should make a statement on the 
bomb blast in Delhi, yesterday. I would like 
to say something on this issue.

SHRI GERO GE FERNANDES: My 
submission is that the statement should be 
made first (Interruptions)

[English]

Let the statement come.

MR. SPEAKER: I would like to speak to 
the Home Minister.! wUl just cort* back to 
It. This whole matter is also very important 
Yesterday I was given this statement by the 
Home Ministry. Probably, they have some 
more information and they want to modify 
that statement

( interruptions) THE MINISTER OF HOME AFFAIRS
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(SHRIS.B CHAV AN), The statement has to 
be updated and it is also to be translated into 
Hindi and, that is wny, by 2,30 PM or 3 00 
PM, ft will be ready for distnbution

MR SPEAKER ftwillbegiventoyou At 
that time, you can discuss it

[ Translation]

SHRI TARA CHAND KHADEWAL 
(Chandni ciiovtk) I would like to make a 
submission about the situation there before 
the statement is* made so that a reply to my 
points ts also made in the statement

MR SPEAKER Alright First you make 
your submission, then there will be the 
statement Atter you speak I will call Shri 
George Fernandes

SHRI TARA CHAND KHANDELWALL 
Mr Speaker, Sir, with great distress I would 
like to say a tew words regarding yesterday's 
powerful bomb blast in Delhi There huve 
been fourbor.iu blast in Delhi during tne last 
six days arid that matter has been raised 
here buttneGoveu mont has not nude any 
statement as far as action in this regard is 
concerned and it seems that the Government 
oid not give any importance to the matter 
Had it been so, I dare say yesterdays 
incident would not have occurred 29 people 
d.ed in thw bomb b'ast four dead bodies 
were recovered today I nad gone there 
today morning also and yustojday also I was 
there for about two hours Some headless 
todies were also found and some are still 
under thederbris Some bodies were without 
limbs The bomb blast occured at 10 20 
am  yesterday The Commissioner of the 
Corporation reached there atter 20 minutes 
but the Chief Engineer reached when all the 
three buildings were destroyed and people 
died under the debris The Coiporation 
should have tried to rescue the people by 
removing the debris The chief Engineer ts “*

[English]

MR SPEAKER The name will not go 
on record

I Translation)

SHRI TARA CHAND KHANDELWAL* 
The Chief Engineer came there atl 30p m 
when the buildings collapsed 12 labourers 
reached there at 12 30 noon and most of 
tnem were women Mr speaker, Sir, I would 
like to speak in brief, but the matter in so 
important that I would like to give a few 
details The residents of that area recovered 
some dead bodies after removing the debris 
till 3 p m  Some more labourers came at 2 
p m they had spades, but the labourers 
who had come before these, had nothing 
with them When a building collapses, can 
labourers remove debris without spades 
and shovels? When the situation was so 
tense, the behaviour ot the Chief Engineer 
with the irate mob was indecent

Mr Speaker, Sir, earlier the police said 
that the reasons ot this blast was bursting of 
the gas cylinder, which is the stock reply of 
the police The reason of the explosion of 
Paharganj on 23rd was atso stated to be 
bursting of a gas cylinder

MR SPEAKER Mr Khandelwal, why 
are you going into the reasons? Let the 
statement be made in the House

[ English)

SHRI TARA CHAND KHANDELWAL 
Sir, i will not take much time of the House, 
I assure you that I will finish within two or 
three minutes Please give me time

[ Translation]

MR SPEAKER It is not a question of 
time only Say effectively what you want to 
say Please wait till the statement is made 
Listen to what the Government would say in 
this regard

SHRITARA CHAND KHADELWAL. Mr. 
Speaker, Sir, I do not know when the 
statement will be made and moreover 
whether I will be here or not is not certain.

*Not recorded
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MR SPEAKER: You should remain in 

the House. It is a very important matter.

SHRI TARA CHAND KHADELWAL: 
Mr. Speaker, Sir, I would have concluded by 
now. Earlierthe police saidthatthe reason of 
the blast was bursting of a gas cylinder and 
later on said that the fire broke out due to a 
chemical. Three buildings have been 
destroysd and t;\ o adjacent buildings are hit 
sobadlythai rn<jyv,»lihavetobe demolished. 
All the houre within a radius of half a 
Kilometer have developed cracks. It was a 
horrible exp'otion. The police always gives 
a twist to the case, lt is not good 1 would like 
to make two or three demands. When the 
Hon Minister of Home Affairs makes the 
statement he should give the reaction of the 
Government also I demand that Rs. 2 lakh 
each should be given the next of km of the 
deceased and Rs. 50,000 each to the 
injured. I know the hon. Minister of Home 
Affairs will inform the House about the ex- 
gratia relief, but I would like to seek your 
protection and would like to know as to why 
the Government is indifferenttothe demands 
for compensation in such cases The 
Government neither reacts no gives any 
reply to it. Let the Government say that it will 
give Rs. 20. thousands as compensamon. At 
least people would know the price of human 
life as determined by the Government. 1 
would like that the Government should give 
Rs.2lakheachtonextofkm of the deceased 
and the Hon. Prime Minister should also give 
from the Prime Minister's Relief Fund for this 
incident.

Mr. Speaker, Sir, besides the 
responsibility of the Government I would like 
to submit that the Members of Parliament 
too have a responsibility to the people. 
Members who are from outside Delhi live in 
Delhi at least for six months. Delhi is their 
second home They are a part of this family. 
I would tike to submit that it would be a 
goodwill gesture on the part of the Members 
if they contribute Rs. 500 each for this 
tragedy. Let us not make it a mater of party* 
politics. I would also not like to set a tradition. 
It is merely because we live in Delhi and a 
rare tragedy has occured. Many Members 
have welcomed it and have assured me to

express their gratitude to them...

( interruptions)

IEnglish}

MR. SPEAKER: The Hon. Minister wants to 
say something.

SHRI JITENDRA NATH DAS (Jalpa.guri): 
On this point 1 want to say something. In fact 
I have visited the place.

[Translation]

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, you wit. not allow clarification 
after the statement is made in the House. It 
is a matter of concern that such incidents are 
continuously occunng in Delhi and people 
are in panic. This issue comes under the 
jurisdiction of the Central Government and 
the Government should own responsibility. 
We will have no right to seek clarification 
after the Minister makes the statement. I 
would like to submit that if the statament of 
the Hon. Minister Is not satisfactory you 
should allow a discussion on it in some form 
( Interruptions)

MR SPEAKER I would like to discuss 
all the issues, but you have no time.

( Interruptions)

SHRI RAM VILAS PASWAN: Can you 
not include it under Calling Attention? It is my 
suggestion ...(Interruptions)

[English]

SHRI JITENDRA NATH DAS: Sir, I had 
visited the place where the explosion took 
place.

MR. SPEAKER: It is not necessary

SHRI JITEIJDRANATH DAS: Sir, I want 
to make a statement.

MR. SPEAKER: You do not have to
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make a statement. You are not bound todo 
that

SHRI JITENDRA NATH DAS: I wish to 
make a statement on the Delhi explosion. I 
had visited that place.

MR. SPEAKER* The Member in whose 
constituency that has taken place, he has 
already stated it. so it Is not necessary and 
U you have any information give it to the 
Minister.

[Translation]

SHRI GEROGE FERNANDES.Mr. Speaker. 
Sir, it would have been better if the hon. 
Minister of Commerce speaks later on.

(Interruptions)

M R SPEAKER: He would intiate the 
discussion, then you may speak on this 
issue. (Interruptions)

[English)

THE MINISTER O F STATE OF THE 
MINISTRY O F COM MERCE (SHRI P. 
CHIDAMBARAM): Mr. Speaker. I think this 
matter has to be discussed. And as I 
understand, Shri Basu Deb Achana, Shri 
Fernandes and other hon. Members, they 
would like a discussion in a suitable manner. 
I would suggest for your kind consideration 
that you consider admitting aCaliing Attention 
on Monday because I expect to receive the 
copy of the notification during the course of 
the day from our Embassy. I feel that this 
action is unjustified and unwarranted.

Secondly, in the last ten months, 
misgivings were expressed in certain 
quarters that India will yield to pressure and 
will not defend its vital national interests. In 
fact, there is an ironical side to this decision. 
This decision underscores the point that in 
the last ten months, we had indeed defended 
out vital national interests. And. therefore. 
Sir. I would submit that 1 expect to get the 
copy of the notification during the course of 
the day. And, therefore, a Calling Attention 
or in any suitable manner It can be scheduled

for discussion on Monday.

MR. SP EA K ER : I have already 
expressed my view on that point U you have 
a Calling Attention, hardly four people can 
speak. We would like to hear the views of 
others also, which may also help you.

SHRI P. CHIDAMBARAM: You can 
decide in a suitable manner.

[Translation

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, i think that we should express 
our opinion regarding the statement of the 
hon. Minister. Later on, we will welcome 
whatever you wish us to do....

M R SPEAKER: If that wouidbe possible.

SHRI GEORGE FERNANDES: Wewill 
welcome that. Mr. Speaker, Sir, the hon. 
Minister has just stated that the matter has 
been going on for the last 10 months and that 
there came a point when our Government 
seemed submitting before America and now 
he states that it has been proved that we are 
not yielding before America. I however, fail to 
understand as to what proof the hon. Minister 
has put forth orwhat proof has been received 
from Washington to prove that the 
Government is not conceding.

Mr. Speaker, Sir, the fact remains that 
many members of this House and several 
people of this country have been raising 
their voices for the last 10 months that 
America is trying to suppress this country, it 
is trying toobstructthedeveiopmentprocess 
of this country In several ways. Development 
does not only imply economic development, 
rather America and white -skined people are 
averse to India's becoming self-reliant and 
her coming up before the world as a strong 
nation. This we have been feeling and also 
speaking about since long. Here is now one 
more example of that before us.

Mr. Speaker, Sir, let us dearly 
understand as to what has happened The 
name of Carta Hffls has been mentioned 
several times within this House and outside
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also, but today's pronouncement is not on 
the part of Carla Hills, this has been 
pronounced by the President of America 
who In his Presidential decree ordered 
yesterday that action should be taken against 
India artd he resolved to stop help in duty - 
relief under G.S.P. (General System of 
Preference) on the goods of import from 
here. Mr. Speaker, Sir, I would like to know 
to what talks our Government has had with 
them before the announcement of this 
decision. Our hon. Minister of Defence had 
been to America recently, our foreign 
Secretaiy was also in America and our 
ambassador there is also a very able man. 
They are the men who can safeguard the 
interest of this country. We do not know as 
to what talks were held between American 
officials and those people. I would therefore, 
like to say to the hon. Minister that I do not 
know as to how much time the notification 
taken to reach here, but it is said that it takes 
only two minutes to send any message 
through fax, yet you are asking us to wait for 
10 more hours. Mr. Speaker. Sir. at least I 
am not ready to accept it.

I would, therefore, like to know from the 
hon. Minister as to what talks on this issue 
were held before the coming of the President 
of America or before the coming of American 
Government. What role did you play before 
them that prevented American Government 
from coming to this conclusion?

Mr. Speaker. Sir, the statement of Carla 
Hills in this regard has also been published 
in the papers of our country today and once 
again we have been called thieves. In her 
statement she says that...

MR. SPEAKER: Listen. 1 have allowed 
you to speak on this matter in the House but 
you should keep it in mind that the 
representatives of other countries are also 
present in the Galleries and you should not 
say any such thing in this regard merely on 
the basis of newspaper reports. However, 
you should tryto solicit the information as to 
whether such a thing has been said or not

Super 301
[English]

SHRI P. CHIDAMBARAM: I said we 
can have a discussion.

[Translatloril

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I do promise that I will not make 
use of any such sentences and words about 
which there is even a little doubt I would like 
to put here the statement of Carla HBis only 
putting that within quote and unquote.

MR. SPEAK ER : I am sorry for 
interrupting you. but I would like to say that 
the hon. Minister of Commerce Is likely to 
make a statement to give the factual 
position. You, however, need not quote 
newspapers when I have allowed discussion. 
I agree that whatever is written In the 
newspapers Is written sensibly, but their 
news is also at times based on hear -eay 
evidence.

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I am not referring to the views 
of newspapers persons, but what has been 
stated fay Carla Hills is here before you. The 
statement goes....

[English]

“ This Is not academic question*..."We 
suffer in this country a loss of 60 billion as 
a result of theft of patents worldwide".

[Translatloril

Here, we have been accused of piracy 
of patents from abroad that is to say from 
America. I do not know as to what we steal 
from there, but it is my personal view that we 
do not steal anything from any country. I also 
thinkthat there is a good deal of research In 
our country to make medicines, chemicals 
etc. Here we give chance to others. There Is 
a possibiity to make many things in our 
country. The way we are giving free have to 
multinational companies in India at the 
behest of international Monetary Fund and
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which have given them a liberty has resulted 
only into such allegation that has been 
leveled against us. We would not like to 
tolerate such allegations.

ft we have to take the matter of theft. Mr. 
Speaker, Sir, has the price of commodities 
like sugar, pulses, iron, iron-ore or of all the 
primary produce that are exported from our 
country, not gone up in the last 5 to 10 years? 
Is it not a thf'ft? Is it not a day-light robbery? 
Do the nations who have indulged in such 
practices not working underthe influence of 
Amortca? On the one hand we are being 
looted on the export of goods from our 
country, while on the other hand action is 
taken against India even if those disputed 
matters can be solved in the mutual 
understanding or dialouge. We are not 
ready to tolerate it. I therefore request you 
and I would like to put before the Government 
and before the hon. Minister through you 
that our Government must do three things 
immediately—

(1) You should convey to America 
irrespective of whatever you have to import 
from there that we cannot tolerate, as has 
been said to the people of India, any such 
arm twisting and the trend of suppressing 
us.

(2) Mr. speaker, Sir, it had been raised 
in the House one or two times earlier that so 
far as the matter of Joint Naval Exercise is 
concerned—

[English]

If you are reaiiy meaning to stand upto 
Americans, you call off this Joint Naval 
Exercise and tell them that this is not 
acceptable to us.

[ Translation]

We will then be able know the might of 
the Government and thirdly, Sir, we would 
like to tell the Government that we people 
hesitate to say certain things. Israel's attack 
can be discussed andV/e can discuss other 
things, but we do not like these two words - 
non- alignment and SAARC - because

multinational companies and I.M.F. are 
putting pressure upon us. Mr. speaker, Sir, 
it is my appeal to the Government that you 
should immediately call the meeting of the 
committee of the non-alignment movement 
and try to challenge the America attack 
which is 'eugulfing the whole world. America 
has stopped us from giving rice to Cuba, 
sanctions were imposed on Libya. Russia 
was told to stop giving space technology to 
India and today an attack was made on us 
directly. The Government must call the 
meeting ot S.A.A.R.C. and non-alignment 
movement America should be told that 
these countries are not under your 
subordination; they are fully competent to 
face you.

[English]

SHRI HANNAN MOLLAH (Ulubena): 
Sir, I gave a notice to suspend the Question 
Hour.

MR. SPEAKER: You should not do it 
and please to not repeat it now.

SHRI HANNAN MOLLAH: It is because 
of the seriousness of the situation, because 
it is a an affront, an economic war against us. 
This international hoolmganism, we should 
all condemn unequivocally. I am happy that 
the indication has been given by the Minister 
and it should be strengthened further. You 
know that this is continuing for the last 
several months. They are trying to force us 
to surrender in their way. Now, they are 
accusing us of theft’. We should condemn 
that attitude expressed by them.

MR. SPEAKER: There is nothing said 
against India as such. Let us not extend It.

SHRI HANNAN MOLLAH: Those who 
are looting other countries are using the 
word like, “ theft“.

Sir, therefore I would say that the 
American Ambassador should be called at 
onoe and should be said that India wiU not 
tolerance this type of international 
hooioganism. We should also categorically 
say that the third world countries are being
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continuously pressurised; and they are also 
trying to force us to surrender, to accept 
TRIPS, etc. The Government's attitude 
should be very firm on it, that we are not 
going to surrender our patent right and other 
things. In this situation, I hope that the 
Government will make comprehensive 
statement; and a full Hedged discussion 
should be there. On the basis of that, we 
should make ourmindsciearand a message 
should go to the Third World countries so 
that they also get mobilised and come 
behind us. As a leader of the Non -aligned 
Movement, we should stand firmly against 
this onslaught on our economic rights, and 
it may be even extended to the political 
sovereignty. We should stand by that and i 
hope that the Government will stand firmly. 
The whole nation will stand by them, if they 
take a correct stand. Otherwise -if they 
surrender -the people will not tolerate, i hope 
that the Government will stand by it, correctly.

MR. SPEAKER: Thank you very much 
for being brief and to the point.

SHRI A CHARLES (Trivandrum): Sir, 
we on this side of the House, are equally 
concerned about this sudden development.. 
The United States has retaliated against 
India for its allegedly inadequate protection 
on patents in the pharmaceutical industry. 
Asa result, Indian pharmaceutical export will 
no longer enjoy the duty benefit under the 
general system of preferences. It is rather 
very unfortunate that we are now included in 
the priority list Kept by the US Trade 
representative Ms. Carla Hills along with 
Taiwan and Thailand. A few months back, 
they threatened China also; but some how, 
China is now outside the list. This is not a 
sudden development or rather an Isolated 
incident. They are putting all pressure tactics,, 
so that this country may not come up. They 
are unhappy about the discussion that is 
going on jn Russia regarding the supply of 
cryogenic engine for our space programme. 
They are unhappy about the coming up of a 
Third World country in the space programme. 
But we are using it only for peaceful purposes. 
So, we have to be very careful in dealing with 
this situation.
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After the Kuwait -Iraq war, an atterrjpt Is 
being made by the United States to force 
themselves as the only super power. We 
have to realise this. We have to strengthen 
thg.,Non- alignment Movement. This is the 
only way to keep our interest. But at the same 
time. 1 am very sad to hear how our hon. 
Member. Mr. George Fernandes, is accusing 
this Government. For the last ten months, 
the whole Opposition is trying to give a 
message that this Government is crying to 
surrender the economic sovereignty of the 
country. This is most unfortunate. 
(Interruptions) We are fighting against the 
foreigners. We are fighting against alt the 
attacks made on us. The IMF conditionalities 
have to be resisted, it is only because of that 
we are able to continue the food subsidy. We 
have selected 1,700 backward districts for 
the public distribution system. We are 
continuing the subsidy for fertilisers. So. it is 
because of this tight that the United States 
is annoyed against us.

It is unfortunate that the Opposition Is 
now having a double game -attacking 
America and, at the same time, attacking 
this Government. This is the time when we 
have to stand united. I appeal to the 
Opposition to stand united and oppose aU 
attempts either by the United States or any 
other country either for destabilising or for 
taking action against us. So, I hope that 
unanimously this august House will pass a 
resolution condemning the action of the 
United States and protecting our interests.

SHRI JASWANT SINGH: (Chittorgarh): 
Mr. speaker. Sir, I believe that this question 
has arisen because yesterday’s discussion 
on the demands for grants of the Ministry of 
Commerce were unfortunately, because of 
paucity of time, truncated. We have had a 
full discussion for the demands for grants of 
the Ministry of External Affairs. We have 
separately considered the question of the 
attitude of the Government of the United 
States of America both on the issue of the 
supply of cryogenic engines for space 
research which we were seeking from 
anothercountry. The demands for grants for 
the Ministry of External Affairs, of course, 
being at the hard core..
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MR. SPEAKER: A private Member's 
resolution is also being discussed

SHRI JASW ANT SINGH: There Is a 
private Member’s resolution. AM that has 
taken place. But I think, what has arise* and 
what is at the substance of this morning’s 
concern, which the House is rightly voicing. 
Is really the question of economic soveignty. 
I am basing my observations onwhatlhave 
read in the newpapers, about the statement 
attributed to an official of the Government of 
United States of America, ff my interpretation 
of it be correct, I Wilt be happy if the hon 
Minister would illuminate us. The subject is 
that a certain official of the Government of 
the United States has commented on patent 
laws, mis-apptication of them globally, 
accordingtotheir perceptions and specifically 
relating to the question of pharmaceutical 
industry Now as that happens, the 
pharmaceutical industry in India is the one 
crucial aspect of this entire matter whether 
Dunkel or special 301. etc

K the economic sovereignty is on test, it 
is really on the question of how much we 
buckle on the question of pharmaceutical 
prices i am somewhat reassured by what 
the hon Minister of Commerce has said, If a 
certain official of the Government of United 
States of America chooses to employ 
certain phraseology, that is their nght and 
they are free to do that I would like to share 
with my friend. Shri George Fernandes, an 
old Arabic saying that if a caravan were to 
stop every time, the village dogs bark Then 
the caravan would neverreach its destination 
The caravan of a great country like India is in 
motion and this caravan is not going to stop, 
having chosen the path and direction as it 
has, Everytime when some village dog yelps, 
this caravan is not going to stop But the re
assurance that is needed from the 
Government is particularly on this aspect 
that, so far as pharmaceutical industry is 
concerned, as the drugs, pharmaceutical 
preparations and medicines are perhaps the 
cheapest In India, India just cannot aford to 
buckle under anyone’s pressure, when it 
comes to drug pricing and pharmaceutical 
industry, be it the United States of America

or any other country. I think this is the 
assurance that la headed from the 
Government That is ait that i have to say.

SHRI MANI SH AN K AR  A IY ER  
(MayOaduturai): Mr Speaker, Sir. we are 
realty faoed with an extremely important 
crisis in the life of our country, iwoutdpiead 
with the Minister of Commerce and other 
Ministers of our Government not to treat this 
matteras a purely technical issue. Thisis not 
matter of on*y commerce and economic 
sovereignty it is a matter of India's standing 
up against the quest for dominancy by the 
UnitedStates which constitutes the essence 
of the new world order which the Americans 
are seeking to impose upon our country I 
would therefore, plead with the Government 
not to give us, whenever this matter is 
discussed, an answer that is narrowly based 
on questions of pharmaceutical or oniy of 
patents or of the consequence of our not 
obtaining GSP treatment in the US market 
for our pharmaceutical products, but to explain 
to us whether they are prepared to reassess 
ourentire relationship with the United States 
in a situation where instead of talking to us, 
the Americans are attempting to threaten us 
This is the litmus test for our Government 
to prove that we are a non- aligned country, 
that we are a self-respecting country, that 
our regardforour sovereignty extend beyond 
matters of purely economic sovereignty, 
which is the expression used by my friend, 
Shri Jaswant Singh, to all areas of 
sovereignty This specific action represents 
the symbol of an attempt to reduce all of us 
in this world in to a kind of vassal state to the 
paramountcy of the United States 1 would, 
therefore, plead that we should not treat this 
as a technical matter I woukJ plead that we 
should take into account the points made by 
my friend. Shri George Fernandes, very 
senousiyasthey are extremely relevant with 
the matteres at hand 1 would very very 
strongly support my friend Shri Charles’s 
proposal that the House should unanimously 
adopt a suitably worded resolution on 
expressing the unanimous determination of 
India, of this House and of our people to 
stand up against bullying bythe United States 
of America. (Interruptions)
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SHRI BASUDEB ACHARIA(Bankura): 

Sir, 1 am inluU agreement with thesentiments 
expressed by Shri Mani Shankar Alyar. This 
is not an isolated matter, that is. the attack 
and threat by the US Government. After the 
dismantling of the Soviet Union, there is a 
change in the international situation. The 
United States of America are threatening 
India and they want our country to surrender, 
that we should change our foreign policy 
and the policy of non-alignment which we 
have been pursuing sinoe long. We used 
non-alignment policy against the US 
Imperialism and US domination. Their main 
intention is to change our foreign policy and 
our economic policy. Once our economic 
independence is attacked, our political 
independence will also be under attack. 
There are already many such instances. 
Our recognition of Israel is aiso because of 
the pressure from the US Government, our 
role in abstaining and not opposing the 
motion in the Security Council to take action 
against Libya, and out Joint naval ventures, 
ait these prove that we are surrendering all 
our policies, one after another. Time has 
now come to act on what Shri Mani Shankar 
has suggested. vi2. we should now review 
our relations with the United States. We 
should not succumb to their pressure. If we 
surrender our economic sovereignty, our 
political sovereignty also will be in danger.

Sir. there is another matter. The Finance 
Minister is present here. Today. 10 lakhs of 
bank workers on strike...(Interruptions)

MR. SPEAKER: No. no. Please sit 
down, this is all mixing up. You should not do 
it.

SHRI PR ITHVIR AJ D. CHAVAN 
(Karad): I join my friends in expressing on 
the action by the President of the United 
States in proclaiming that certain Indian 
goods wilt now attract retaliatory penatduties. 
We have to specifically note this is not an 
action taken underthe Special 301 of the US 
Trade Act, but this is an action taken by the 
US President. Action under Special 301 is 
still awaited and It Is still hanging over our 
heads. We do not know what further action 
they will take, i would ask the Commerce

Minister one point qwdficaily. The US Trade 
Representative. Ms. Carta HiUs while talking 
to reporters yesterday, has stated that India 
is stilt being retained on their watch list that 
she Is not satisfied with the bilateral and 
multi-lateral negotiations that are going on. 
We know that China has concluded the 
arrangement under TRIPS with the United 
in a bilateral negotiation.

SHRI A  CHARLES (Trivandrum): China 
has accepted all the points.

SHRI PRITHVIRAJ D. CHAVAN: Yes. 
They have concluded their bilateral 
agreement. But I want to know from the 
Commerce Minister as to what our stand is, 
in the bilateral discussions now going on with 
the United States regarding TRIPS. We 
should know what is going on in our bilateral 
negotiations.

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): I would Just add a few points. 
We all' know that the Uruguay Round of 
Negotiations are not in a happy state. The 
action taken by the United States 
representatives is precisely because they 
are no sure about the results of the G A TT 
negotiations. Therefore, they have started 
acting on their own. These pressures will be 
mounting in the immediate future. I entirely 
agree with Shri George Fernandes that we 
should, first of all, indicate to the world via a 
retaliatory measure such as cancelling the 
Indo-US naval exercises, that we can stand 
on our own. The second point to which, we 
would aiso agree, is that an immediate 
summoning of the Non- Aligned Meeting or 
the meeting of the G*77 should be attempted 
to have a Joint rally against such blatant 
domination.

The third point that I want to mention 
and which is not made by others up to now 
is that all these Issues are related to the 
giving up of our developmental approach on 
the basis of self-reliance. As long as we 
sacrifice our self-reliant approach to 
economic development and choose to 
approach the IMF and the World Bank for 
help, itwouidbe difficult for us to resist such 
pressures, in this sense our approach about
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the entire economic policy also should be 
changed so that we can really stand up 
against this old bully As has been said. It is 
not only a super power but is attempting to 
become the supreme power. Therefore, all 
these points should be covered when the 
Commerce Minister gives his reply and If a 
resolution has too be adopted unanimously, 
we should try to incorporate all these ideas 
in the resolution That alone will prove our 
point before the U S Power

SIIRIE AHAMED(Manjeri) Ifullyshare 
the views expressed bythehon Memoeron 
this point I request the hon Minister to 
accept the sunqestion made by Shn George 
Fernandes to call off the joint naval exercise 
which we propose to have with Amenca as 
an expression o*displeasure of the American 
muscle flexing and arms twisting and muscle 
flexing policy against the nations standing 
against her Sir, we cannot surrender our 
self -rebpect to any country America will 
never agree or allow India to grew and have 
domination in the trade and other regions 
America will definitely try to subdue India 
Therefore, Sir it is time for our Government 
to show our self-respect I am glad to hear 
the Commerce Minister saying that India will 
not yields to American pressure (hope India 
will continue this stand and all of us will stand 
behind the Government of India in this 
regard

SHRI P C THOMAS (Muvattupuzha) 
Sir, our country is becoming more and more 
self relient and we are marching towards 
progress A stern step has been taken by us 
v irious fields including the new economic 
policy itself, and we have marched forward 
to a great extent It is clear to the other 
nations, especially to the Super Power that 
India is not going to succumb to any of the 
pressure and yet they are putting more and 
more pressure.

I firmly stand by what has been said by 
almost all the Members here and I would 
suggest that a stern signal should go from 
this House as well as from the Government 
and from people of India against this 
oppression and against this so called steps 
taken by US to see that we bow down to 
their wishes

SHRI SAIFUDOIN C H O U O H U R Y  
(Katwa): Sir. if is not the first time that the 
whole House is, in a unanimous manner, 
condemning the U S action against the 
dignity and honour of our country. Now, 
when Shri Chidambaram comes forward 
and says that the U S action is unjustified, 
we can understand how serious the situation 
is

SHRI SO M N ATH  C H A TTE R JE E  
(Bolpur)- Even how serious Shn 
Chidambaram is

SHRI SAIFUDOIN CHOUDMURY' I 
have no hesitation to say in this House that 
if to protect the dignity honour and interest 
of our country this Government comes 
forward and takes a firm stard against the 
bullying tactics of this superpower, then the 
whole country wil1 be behind t*-om That is 
why ft is necessary that even r ow we come 
together and take a firm decision to express 
the opinion of our people that even tn this 
changed world situation our cour try will stand 
on its feet the attack of super power and 
against the attack of imperialist forces

In the same line even now if they try to 
really pursue their line ot domination, then 
India would stand up against that and the 
whole country, its people, and its Parliament 
will be fully supporting that star id

With this I also support ths demand for 
a Resolution of this House and consequent 
action that will really be a projection that we 
are firmtoprotect our dign>ty and honourand 
as a taken, I also demand that you take a 
decision to cancel that Joint Naval exercise 
which has no meaning in this changed 
context

SHRI RUPCHANO PAL (Hoogly) Mr 
Speaker, Str, I have a point to add The U S 
Government, particularly, the U.S.T R 
already, sometime baok, had taken oertain 
measures against the Indian interests on the 
basis of evidence submitted by American 
Motion Pictures Association Ms Carla Hills 
had said that after investigation, it was found 
that Indian patent fugime was very much
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against their interest and on pressure by 
them, the Commerce Ministry had allowed 
the American Films to be under OGL and 
taken away the rights from NFDC. It was 
part of the cultural invasion had been taking 
place while we are considering unanimously 
the threat being given by Ms. Carla Hills and 
the U.S. Government. We should take note 
of the past surrenders that had taken place 
by our Government.

[ Translation]

SHRI PIUS TIRKE Y (Alipurduars): Hon. 
Mr. Speaker, Sir, the whole House is 
unanimous on this proposed resolution. I 
would like to say only this much that in view 
of the sovereignty of the country as well as 
the feelings of the member, we should not 
bow down before any .pressure of any 
country whether it is the largest country or it 
is a Super Power. We should frame our 
policy keeping- in view the interest of our 
country andlhe entire House is unanimous 
in this regard. I therefore, request you kindly 
to move this resolution. The world knows 
that India may be poor but it shall maintain 
its self-respect and pride.

SHRI LAKSHMI NARAIN MANI 
TRIPATHI (Kaiserganj): Hon. Mr. Speaker, 
Sir, I strongly oppose the pressure being put 
by America through economic sanctions 
and I totally agree with the opinion expressed 
by the hon. Members in this House. Sir, I 
quote a shtok in this regard

“Yawat Jiwet, Suktem Jiwet, Rinam
Kritwa Chritam Piwet, Bhasmi
Bhutasya, Dehasya,
Punragamanam Kutah*.

Our tendency has become to take loans 
and to lead a happy life and only due to this 
tendency, United States of America is putting 
pressure upon India today and that pressure 
is gradually increasing upon the world. 
Every citizen of India is prepared to protect 
his self respect, pride and the national 
interest even if the gets only one time meal, 
but we are not prepared to bow down before 
anybody's pressure. I strongly oppose the 
economic pressure being put on us by

Super 301
U.S. A. In the circumstances, we request the 
Government through you that this issue 
should be taken up seriously and the 
American hooliganism, should be opposed 
and a consensus should be formed in this 
regard. Thank you.

[English]

SHRI AMAR ROYPRADHAN (Cooch 
Behar): I'joint* my friend and other hon. 
Members of this House in condemning the 
attitude of the USA. It is a threat our country, 
to our Non-Aligned Policy, to our economic 
sovereignty. I hope the House will move a 
Resolution to condemn the attitude of the 
USA.

SHRI SOMNATH CHATTERJEE: We 
have been from time to time referring to the 
danger of certain policies that we have been 
following, that we have adopted. This is an 
instance where we find that our apprehension 
ha? come to be true.

Inspite of our differences with the 
Government on various issues on this 
issue, I am sure that both the Government 
and US will be able to articulate our country's 
serious objection and protest in a most 
forthright manner without any ambiguity so 
that the country which is trying to act as an 
international bully realises that it cannot 
have its way all over the world as they are 
trying to do.

I am very happy that Mr. P. 
Chidambaram has already condemned and 
described it as unjustified action on the part 
of USA. I only request the Government and 
demand from the Government that they 
should continue with this approach in this 
issue and take a stronger approach in this 
matter. And I can assure him that the entire 
House will be with the Government in this 
matter. No ambiguity should be shown; no 
hesitation in this matter.

We welcome any hand of friendship 
that is extended to this country by any other 
country in the world. But whtftn our dignity is 
sought to be compromised and we are taken 
as a matter of plaything by any international
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agency or any country, then we must 
maintain our prestige and dignfty

W e  have been progressing we have 
problems But we should not depend on 
anybody’s mercy, or anybody's goodwill 
only Let us sfand on our strength, and on 
th is issue, let us project u n led , strong action 
on the part of the country as a whole Let the 
country be not, let the House be not divided 
on th is issue I request the G overnm ent to 
stand upon th is  issue, take  an proper 
approach so that we can join

M R S P E A K E R  W ould you like to  
respond now o r later’

(SH R I P  CHIDAM BARAM ) It will be 
most appropriate fo r me to  resDond aftei I 
get full .ntorm ation But lju s tw ish to s a y o n e  
thing Now that so many hon Members have 
spoken, I w ish to say that from  the very 
beginning we had taken a firm, fa ir and 
consistent position on the issue of IPR  
Despite misgivings expressed in certain 
quarters, we have not yielded or pressure 
nor have we failed to defend our vital 
national interests In fact, th is retaliatory 
action as I said little while eailier, undeibcoros 
The point that we have not yielded to pressure 
I need not cite examples of som e other 
countites which have yielded to pressure 
As fa r as I amconcered, I have not given w ^  
to  e th e r  panic o r po lem ics W e have 
consumed our bilateral trading partners, we 
h jv o  negot.ated in the m ultilateral forums

And when the debate takes pi .ice on 
M onaay or Tuesday, whenever you choose 
to fix trie tin  .8, the Governm ent will respond 
♦utly to the situation that has developed as a 
re t.j(t of this morning's action I welcome 
and I am greatful for the support expressed 
by hon M em bers to  the position taken by 
G overnm ent in defending vital national 
interest

M R S P E A K E R  In th is issue, I have to 
make it c lear to the hon M em ber that there 
is paucity of time W e have th is issue and 
the  Private Members' Resolution is also 
being discussed There is a proposal for 
discussing the Dunkel proposal a lso, and

the time at our disposal is realty very limited 
So. if you fix the time, probably we shall have 
to take up Dunkel proposal and this issue 
also together so that...(lnterruptions)

MR SPEAKER : Private Member 
Business is there today, and if the hon. 
Memebrs want to express their views, in a 
way, they are expressing their views there 
also So, I think, we will try to find out as to 
how it can be done

Today, one m ore thing which I have to 
bnng to  the notice is tha tth e re  are som e hon 
Members who want to  raise som e issues I 
am  giving them  time But let them  be very 
briel please, and then we have a Calling 
Attention Motion also

S H R I G E O R G E  F E R N A N D E S  
(Muzaffarpur) And my Privilege Motion also 
is there

M R S P E A K E R  I have refused my 
consent to  it

S H R IG E O R G E  FE R N A N D E S  W hy did 
you refuse? Yestoiday, I had raised an issue 
before the House You had assured me that 
I would get an opportunity to raise that issue 
today regarding m y Calling A ttention Notice 
I have pot the in fo rm ation  fro m  your 
secretariat in this regard You m ust see this 
rule No 225

[English]

“ Provided that where the Speaker 
has refused his consent under rule 
222"

as has been conveyed to me,

“ or is of opinion that the matter 
proposed to be discussed is not in 
order, he m ay, if he th inks it 
necessary",

[Translation]

I agree that all the rights are with you 

“read the notice of question of
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privilege and state that he refuses 
consent or holds that the notice of 
question of privilege is not in order/

[Translation]

Mr. Speaker, Sir, since the last few 
days there had been some discussion on 
this issue. On that particular issue I have 
given my privilege motion against the Prime 
Minister. I have mentioned two things in that

* Motion. The Prime Minister had given a 
statement on the first of April and he had 
given another statement on the 23rd April. 
The two statement are just contradictory. It 
is not an ordinary mistake; rather it has been 
deliberately made to mislead the House. As 
an evidence of it 1 have sorted out some 
extracts of his speeches and have a 
presented them in the House.

He is the leader of the House. He is the 
Prime Minister and we all respect him as a 
Prime Minister as the leader of the House 
and as a person. If there is anything against 
him which shows that he is misleading the 
House, I have no alternative barring Rule 
222, but to being a Censure Motion or a No- 
Confidence Motion against the Government. 
I know that the Censure Motion cannot be 
brought against the Prime Minister, but you 
are forcing me to move a "No Confidence' 
Motion. I request you that you should allow 
a discussion in the House on my Privilege 
Motion. 11 you feel during the discussion that 
there is something against the Prime Minister 
as per my notice, then there are number of 
capable persons in Congress like the 
Kumaramangalam who is a very leading 
Advocate, who can defendthe Prime Minister 
I am talking about the Privilege Motion. If It 
is not admitted, then what alternative is left 
with me to raise the issue. You please tell 
me what is the other measure with me 
except Rule 222 or raising the issue before 
you. if 1 had given a wrong statement 1 would 
have corrected it within the rules and under 
your directions. But the Prime Minister has 
given the statement on behalf of the 
Government and he has given a wrong 
statement. You may see para no. 2.1 am not 
reading anything in this..

[English]

MR. SPEAKER: You are going into the 
substance.

[ Translation]

SHRI GEORGE FERNANDES: I am 
not going into that. You should give the 
permission, you should read yourself. You 
may kindly see para 11 and 12 of my letter.

MR. SPEAKER: I have seen it.

SHRI GEORGE FERNANDES: There 
is a contradiction in the Prime Minister’s 
statement which is very clear.

MR. SPEAKER: You have spoken. 

[English]

I think you are a very senior and very 
able parliamentarian. You have been using 
the devices to discuss this matter every how 
and then and nobody can object to that, it is 
your right. But at the same time, we have to 
go by the rules. Rule No. 222 says,

* Any Member, may, with the 
consent of the Speaker*.

I shall have first to decide whether 1 can give 
the consent to not; and 1 have informed you 
that I have refused consent to it. t refused the 
consent after getting your Privilege Motion, 
the explanation from the Prime Minister, 1 
went through it and I have come to the 
conclusion that as far as my understanding 
goes, there is no inconsistency or 
contravention and I did not feel that there 
was anything misleading in it. I have come 
to that conclusion. I have refused that 
consent. After that you will not be able to 
raise it.

Supposing I refuse the consent, you 
raise it and supposing there is a breach of 
privilege against any Member ol the House 
and then I refuse the consent, again it is 
raised, then it goes on and on and on.
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[Translation)

SHRI GEORGE FERNANDES: I am 
not raising it. I am obeying your orders. Mr. 
Speaker. Sir. t got your orders when I came 
to the House today that you have rejected 
my Privilege Motion. I have drawn your 
attention to rule No. 225,1 am not violating 
any rule.

MR. SPEAKER: Sir, Rule 225 is a 
different issue. You may take it as that I have 
not given my consent on your Privilege 
Motion. I gave you the chance to speak. I will 
have to listen others also and will take a 
decision on it.

[English]

13.00 hrs.

SHRI GEORGE FERNANDES: No Sir, 
Please see the first proviso of Rule 225. It 
says:

"Provided that where the speaker has 
refused his consent under rule 222 or is of 
opinion that the matter proposed to be 
discussed is not in order, he may if he thinks 
it necessary....”

( Translation]

Then I have accepted the fact that it is 
your rightk It is my appeal to you.

[English]

Further it says:

..... ” read the notice of question of
privilege and State that he refuses consent 
or holds that the notice of question of 
privilege is not in order."

{ Translation]

It is my request to you that my notice 
should be read out in the House so that the 
members may give their opinion. Since on 
this topic the entire House had taken part in 
the discussion in the House and during this 
discussion when I was speaking, you people

had tried to interrupt me In a very planned 
way; and even then if you reject my privilege 
motion then His an injustice not only with me, 
but with the entire House.

MR. SPEAKER: N o. it Is not like this at
all.

SHRI GEORGE FERNANDES: That is 
why you should call aH the leaders of the 
House, make them sit and talk to them.

[English]

MR. SPEAKER: I have to apply my 
mind to the facts.

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir. we can call the doctors to 
check whether soul living being is dead or 
not. So the question is that you are saying 
that there is nothing in it while we say that it 
has something.

MR. SPEAKER: This issue has been 
discussed, apart from that, there was a 
discussion on it in the unlisted Hour, 
statements have also been made 2 or 3 
times, then there was an Adjournment 
Motion and now we have the Privilege Motion. 
So, I feel that it should not be extended 
beyond a certain limit.lt has been discussed 
here 7-8 hours. Whereas I have said that 
there are so many other subjects also for 
discussion, tt is true that you are aware of the 
provisions andtheir use and you are making 
use of these provisions and you do not raise 
objection but there are other people who 
want to raise other points. So my request is 
that if a discussion is not allowed on it, then 
you say that there it is not being done due to 
some other reasons. But what I say is that 
there has been a discussion for 7 hours on 
this issue. Everybody has expressed his 
views. There Is no use of repeating the 
points. I have carefully observed the points 
and I have given my consent with my 
understanding and judgment. People 
repeatedly say that i should use my discretion 
and discretion Is mine not yours. You say 
that It is my discretion than It is not possible.
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SHRI GEORGE FERNANDES: You will 

listen to me at least in your chamber.

MR. SPEAKER: But I won't allow you to 
raise a discussion on this topic afterwards...

SHRI GEORGE FERVIDNESS: But. at 
least you will try to understand me may be 
I may not follow you....

MR. SPEAKER: Yes. I will listen to you 
but I will not allow you to raise the matter in 
the House.

[English]

I have closed the matter.

[Translation]

SHRI GEORGE FERNANDES: I will 
talk to you in your chamber.

[English]

MR. SPEAKER: Anytime Members are 
welcome to my Chamber.

SHRI SO M N ATH  C H A TTE R JE E  
(Bo!pur):Mr. Speaker. Sir. I will take only half 
a minute.

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): Sir, he cannot speak on 
this ...(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir. I 
am not at the moment referring to the 
privilege motion. Mr. Chidambaram, the little 
goodwill that you have earned, you are 
dissipating it very soon by your unmerited 
obstruction (Interruptions)

SHRI P. CHIDAMBARAM: Now he wants 
to argue on a privilege notice which he 
admitted a minute ago that he has not even 
read or seen. This is the way he argues in the 
Supreme Court ' without a 

: brief...(Interruptions)
' «

MR. SPEAKER: Only he argues on law, 
lor which he does not need any brief.
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SHRI SOMNATH CHATTERJEE: Sir. I 

did get it. How did he get a copy of this 
report?...(Interruptions)

SHRI P. CHIDAMBARAM:: It was given 
to the Government ...(Interruptions)

SHRI SOMNATH CHATTERJEE: Do 
not provoke me
unnecessarily....(interruptions) Yesterday I 
made a little interjection. The country's 
honour is involved. I am not questioning your 
Judgment. Iknowthatyou used your discretion 
with discretion, I a(n sure. Therefore, what
I am submitting is that since the Prime 
Minister has felt that the matter is important 
to merit -his reply ....(Interruptions)

MR. SPEAKER: That is what I had 
asked for it.

SHRI SOMNATH CHATTERJEE: He is 
going to reply. Therefore, the matter is not 
closed finally. He is going to reply within a 
week. I am on the questions that have been 
raised/.. (Interruptions) Do not show your 
unnecessary allergy for this.

' Sir. after the hon. Prime Minister gives 
his reply, if there is any question that has to 
be put in. we shall be allowed to do that. If 
necessary, there can be a proper discussion 
on issues which are coming up like 
allegations, insinuations, charges, 
complaints. What is this again and again? By 
your sensitivity to this issue and by your 
resistance to a meaningful discussion, you 
are only strengthening the suspicions in 
people's mind. This is the trouble. Therefore,
I am suggesting for their benefit., after the 
Prime Minister replies and before the House 
rises, we must have an opportunity to speak.

MR. SPEAKER: Shri Somnathji. I am 
closing this mattier how here. Every now and 
then H you discuss - supposing you want a 
discussion on some point which is involved 
in it, again on some point which is involved 
in it. again on some point -it becomes 
unending.

SHRI SOMNATH CHATTERJEE: I am 
not asking for discussion today.
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MR. SPEAKER: Please let us not do IL 
Let us do something. I do not Know and I do 
not remember what was said and what was 
promised and alt those things. So. I am not 
going to say do this thing or do not do this 
thing and ail those things. I am going to say 
anything on that point. But one point I am 
trying to bring to your notice is that if a 
statement is made, you find some fault with 
something, again something and this cannot 
continue like this. We have limitations.

SHRI SOMNATH CHATTERJEE: Not
now.

MR. SP EAKER : Srtmati Malini 
Bhattacharya.

SHRIMATI MALINI BHATTACHARAYA 
(Jadavpur): Mr. Speaker, Sir, last evening 
the Jamia Milla Islamia had to be closed sine 
die. This was fotiowing an attack reportedly 
by some students on Professor Akhtarul 
Waisi of the (Department of Islamic Studies.

It may be mentioned here that before 
this Professor Waisi and some of his more 
othereminent colleagues like Professor A.J. 
Kidwai (former V.C), Majid Ali Khan, 
M.G.Hussain, M. Shatiq etc. had expressed 
their concern and anguish in writing at the 
way in which some students had distored 
and misinterpreted certain statements made 
by Professor Mushir-ul-Hassan, a well- 
known historian and Pro-V.C. Jamia in an 
interview to the Sunday Mangazine: 
compaign was launched demanding his 
removal from his post; classes were not 
allowed to be held, examinations were 
hampered, effigies were burnt and a tirade 
of hatred was unleashed.

The Prof -V.C. in the interview 
concerning the ban on import of Salman 
Rushdies Satanic Verses in India had said 
that the banning of a book cannot prevent 
any ill effect that it may have. It only; lends 
that book a greater notoriety. As such he 
was for lifting the ban. But his opinions 
against the ban have been maliciously 
interpreted as suggesting that he is in 
agreement with the content of the book. This

is inspite of the fact that in interview he had 
said very categorically that R*s novel had 
offend the sensibility of a large section of 
Muslim Community and he shared their 
indignation, and he Subsequently issued a 
clarification saying that he in no way approves 
of the comments in Satanic Verses, One 
may agree or disagree with his opinion, but 
it is right that because he expressed his 
opinion, he would be submitted to 
harassmentandattack of ali kindsand anyone 
who supports him would be subjected to a 
physical attack? Is he to be denied his right 
to exercise his opinion? Ithinkthatthisdenial 
of his right is a challenge to the very basis of 
the life of University which cannot 
meaningfully exist without an atmosphere in 
which diverse views may be expressed and 
debated fully and also against our democratic 
Constitution.

I feel that this is just in a small way, it is 
the other side of the incident which took 
place some months ago in Bombay when 
some journalists were attacked because 
they had dared to say that it was bad to dig 
up the pitch at the Wankbede Stadium just 
before the visit of a Pakistan team.

I would say that this does not have 
anything to do with religious belief, the 
colleagues of Pro-V.C. who have stood up 
forhimare also religious believers and it is on 
the basis of their religious beliefs that they 
have protested against such hooliganism. 
We feel that It is a misguided attempt to 
destroy the academic atmosphere of the 
University. We praise the firm attitude of the 
colleagues of Prof. Mushir -ul-Hassan and 
we praise the attitude of the Exuecutive of 
the Teachers’ Association there. We feel 
that the majority of students, although they 
may be silent today, cannot approve of such 
unwarranted attack and we think that the 
Govenment should have a positive role to 
play in this. The hon. HRD Minister has 
already been apprised of the matter 
....(Interruptions).

MR. SPEAKER Now please conclude. 
We have the Calling Attention Motion hand 
many other things.
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SHRIMATlMALINIBHATTACHARAYA: 

There is the hon. Salman Khursheed who is 
also associated very closely with Jamia Milla 
and I think that they and the Government 
and all Members of Parliament, whichever 
party they may be belonging tor should play 
a positive role in this. They stand up behind 
the Vice-chanceilor and the teaching 
community and they should try to defuse the 
tense atP'* sphere which has developed in 
the University and they should try to restore 
the normal atmosphere.

MR. SPEAKER: Shri Deshmukh...

( Interruptions)

SHRI E. AHAMED (Manjeri): Sir, I have 
also given my name on this...

( Interruptions)

MR. SPEAKER: But this is properly 
explained. If you want on every point four- 
five Members to speak, them this Call 
Attention Motion for which you were very 
much agitated yesterday cannot come up 
for discussion because at 3,30 we have the 
Private Members' Business.

SHRI E. AHAMED: Sir, now the 
exa-nmations are gotng on. The closure of 
the University is not in the interest of the 
students ...(Interruptions).

MR. SPEAKER: The lady Member has 
done it very well.

SHRI E.AHAMED:The Vice-Chancellor, 
about whom Malintji has said so much, has 
acted in an arbitrary manner. Whorever 
there is violence and attack, we ail condemn 
that. So, it is really condemnable and it 
should not have taken place, especially in a 
university like Jamia Milia. I do not want to go 
into the details. Prof. Mushir -ul-Hassan 
should not have given an opportunity. For 
creating such a situation, anyway, I teave it 
to his wisdom. Had he been discretee. Then 
clarification's would not have come in. He 
has said something which affected the 
sensibility of a large section of the people. I 
am given to understand subject to correction
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- that some students of the High School 
Class in the Camp have done this assault. I 
condemn that. But the Vice -Chancellor 
could have settled it amicably. It is not such 
a big issue. So many students' agitations are 
taking place in the country but every 
university is not closed only on that account. 
Therefore, the Government should take soma 
steps so as to open the university in the 
interests of the students and the issue should 
be settled very soon. I do not want to make 
any comment on other things at this i' -ncture.

MR. SPEAKER: Now in this Hour you 
have spoken two times. I am reminding you.

SHRI AN AN TRAO  DESHM UKH 
(Washim): Sir, the All India Community 
Health Guide Union has staged a dharna and 
hunger strike at Boat Club. This CHG Scheme 
is a Centrally -sponsored scheme. There-are 
about 3,70,000 members of this Union and 
most of the members are women folk. Every 
Guide has to work about four hours every 
day and he has to perform about 22 dut>es. 
They are paid an honorarium of Rs.50 per 
day. It has been their persistent demand that 
their honorarium should be increased. The 
Anganwadi workers and the CHG workers 
have to perform, more or less, the same 
duties. On the one hand, the Government 
has increased the salary of Anganwadi 
workers to Rs. 300 but the CHG workers 
have notbeengiventheirjusticesofar. Time 
and again, on different occasions diflerent 
Governments have assured them. On 8th 
April 1988, 28th April 1989, 15th February,
1991 arid 22nd March,, 1991, different 
Ministries and different health Ministers 
have assured them that their demand would 
be looked into. What I urge the Government, 
through you, is that they should hold a 
dialogue with them immediately and they 
should assure the House categorically today 
that this dialogue they would hold with them 
today itself.

[ Translation]

SHRI RAM VILAS PASWAN : Mr. 
Speaker, Sir, t would tike to draw your 
attention to a very serious matter, There is a 
granite company at Mangol under Prakasham
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district of Andhra Pradesh. On 27th April,
1992 three women belonging to the 
Scheduled Castes were not only rapedthere 
but after raping them they were killed .and 
thrown into a well. The incident took place at
2 p.m. People of our Dalit Sena went there 
and returned after making inquiry. On that 
very day as soon as we got the information 
we decided to raise the matter in the evening 
but we did not raise that issue intentionally 
because we decided that unless we did not 
get a true authentic information about the 
incident, we won’t do anything here The 
incident occured at 2 p.m. andthen the police 
reached there at 4 p.m. No action has been 
taken In this connection so far. If you wish, I 
can give you the names of those women who 
have been the victims. These are B. 
Ramulamma aged 30 years. Rabudi 
Anjamma, 23 years, and Bathula Yasammal 
aged 14 years. Various rumours are 
spreading about the ownership of the 
company and involvement of the Chief 
Minister in this case. Not only that, even in 
Delhi a girl was raped in Sarai Basti. This way 
there are so many instances cf rape out of 
which I have quoted only a few instances of 
Bihar and Delhi. I believe it is a serious 
matter. There is no crime like brutal killing. 
The entire House should express its sorrow 
on such incidents. The incident took place on 
27th April. I want that the incident is 
investigated and a report is presented. A 
dead body was found there, may I know 
whether orders for judicial inquiry have been 
issued or not'? Hon. Minister is present here, 
I am submitting it with all seriousness in the 
House that the Government should definitely 
come with a statement in this regard.

( Interruptions)

MR. SPEAKER: Please listen to me
first.

[English]

I have a Call Attention Motion which is to 
be discussed here. It is regularly fixed for 
discussion. Supposing we do not want to 
take it up, if we do not go, to some other 
business, we will not be abje to take it up. It 
is because the Private Members* Business

has to be started at 3.30 p. m. There is hardly 
one hour. You would like to rise for lunch 
also, lam allowing Shri Saif uddin Choucfliury 
for two minutes only, (interruptions)

[Translation]

SHRI RAM VILAS PASWAN: Sir, what 
is the opinion of the hon. Minister about the 
incidents that I have referred to just now or 
are you going to take up any Motion in this 
connection?

MR. SPEAKER: Let us see, what can be 
done.

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, it is a rape case and a very 
serious one. It should not be taken casually. 
Is it a trivial matter? Mr. Speaker, Sir, there 
can be serious matters of others but this is 
the most serious matter for us. After all poor 
people also have got some honour. It is the 
matter of rape committed with poor girls.

[English]

SHRI SOBHANADREESWARA RAO 
VADDE(Vijayawada): Since the granite 
company is connected with the Chief Minister, 
no action is being taken against the culprits. 
( Interruptions)

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, the Government should give 
directive to the State Governemnt under 
Article 256.

( Interruptions)

MR. SPEAKER: Yours is a Calling 
Attention Motion. I am telling you repeatedly 
that you will be given time for that

( Interruptions)

[English]

MR. SPEAKER: He is responding
(Interruptions)
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TH E MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA TE  IN THE 
M INISTRY OF LAW, JU S TIC E  AND 
CQMPANY AFFAIRS (SHRI RANGARAJAN 
KliMARAMANGALAM): I must submit that I 
do not have all the facts on this matter. We 
willdefinitelyascertainthefactsandcomeup 
before the House.

( Interruptions)

[Translation]

MR. SPEAKER. You have been given a 
chance already.

(Interruptions)

[English]

MR. SPEAKER* I have allowed you to 
speak. In this hour also, you are wanting to 
speak more than two times. Please take your 
seat.

( Interruptions)

MR. SPEAKER: Not like this. There are 
other Members also who want to speak.

[ Translation]

SHRI RAM NAGINA MISHRA 
(Padrauna): Mr. Speaker, Sir, I have also 
given a notice.

MR. SPEAKER: He also says that he 
has given a notice. If I take up business of the 
notices, should I drop the business on the 
agenda?

[English]

SHRI SAIFUDDIN C H O UD H UR Y 
(Katwa): Thank you for giving me time. I do 
not want to take much time of the House. 
There is one very important Issue on which 
the entire country is concerned and that is 
aboutthe developments in Afghanistan. What 
Is really happening there? The Prime Ministe- 
of Pakistan has visited Afghanistan— Kabul. 
So many dif f erent conflicting news are coming
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and the development of a fundamentalist 
Afghanistan is totally anthema to secular 
India. In this context, I want to know about 
what is the situation there. Please give us 
information about the position and what you 
are going to do in relation to the developments 
In Afghanistan (Interruption s)

[Translation]

SHRI SYED  SHAHABUDDIN 
(Kishanganj); Sir, I had given a notice. I will 
speak on a different point of view.

MR. SPEAKER: All rig'ht. In case I leave 
it, your Call Attention could not be taken up.

[Interruptions)

[English]

MR. SPEAKER; Nobody is prepared to 
understand what is the business on the 
agenda. How can we conduct this House like 
this

»
[Interruptions]

[ Translation]

SHRI RAM NAGINA MISHRA 
(Padrauna): Mr. Speaker, Sir, please allow 
me to speak for just a minute.

MR. SPEAKER: If everyone requires 
one minute each, what would happen to the 
Business on the Agenda?

[English]

THE MINISTER O F  STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Mr. Speaker, Sir, 
with your permission, I will reply to the point 
raised by the hon. Member.

The Government of India does welcome 
the announcement of ceasefire in 
Afghanistan. The Mujahideen Council has 
also taken office in Kabul We officially 
acknowledge that this Council is functioning 
as the interim Government of Afghanistan. 
Our Ambassador in Kabul has been in touch
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with the rr.embers of the Council and had
been received by the President Mr.
Sibghatul!ah Mujadidi. These developments
have raised the prospect of peace and
restoration of normalcy in Afghanistan. India
has always supported a political settlement
in Afghanistan based on the aspirations of
the Afghan people worked out by the Afghans
themselves. We hope that the authorities in
Kabul will reflect the aspirations of different
segments of the Afghan society and opinion.
We wish the President and the members of
the Mujahidden Council every success in
their endeavours in promoting national
reconciliation and harmony, resolving all
ethnic and other differences, in maintaining
Afghanistan's stability, unity and territorial
integr'ty. India, on its part, will do whatever it
can to contribute towards the achievement
·01 these objectives. We have always stood
for a sovereign, independent, non-aligned
and united A!ghanistan and remain firm in
this commitment.

The people of Afghanistan have
undergone incalculable hardships and
deprivation during the long years of violent
conflict. The new authorities in Kabul are
faced with a dauntin,g challenge 01alleviating
human suffering and undertaking the arduous
task of reconstruction, rehabilitation and
development. The Government of India which
has traditionally been involved inprogrammes
for the betterment of the Afghan people is

. ready to assist the Afghan Government in
these endeavours. Our close and friendly
relations with Afghanistan are deeply rooted
in history and tradition. We have an abiding
interest in sustaining and nurturing the
friendship and cooperation with Afghanistan.
We do look forward to a continuous,
constructive and a fruitful dialogue with the
new authorities in kabu!
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PAPERS LAID ON THE TABLE

13.22 hrs

Annual Report and Revie v on the
working of the National Insth lte for the
visually Handicapped, Dehra Dun for

the Year 1990-91 etc.

[English]

THE DEPUTY MINISTER IN ','HE
MINISTRY OF WELFARE (SHRIMATI K. •
KAMALA KUMARI): On behaf of Shri Sitaram
Kesri, Ibeg to lay on the Table,

(1 )(i) A copy of the Annual ReRort (Hindi
and English versions) of the National
Institute for the. Visually
Handicapped, Dehra Dun, for the
year 1990-91 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the

. Government on the worKing of the
National Institute for the Visually
Handicapped, Dehra Dun, for the
years 19.90-91.

(2) A statement (Hindi and English
versioss) Showing reasons fordelay
in laying the papers mentioned at
(1) above. [Placed in the library
See No lT - 1875.92]

(3)(i) A copy of the Annual Report (Hindi
and Englishversicns) olthe Institute
for the Physcially Handicapped,
New Delhi, for the year 1990-91
along with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the
Governemnt on the worKing of the
Institute for the Physically
Handicapped, New Delhi, for the
year 1990-91.
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(4) A Statement (Hindi and English
versions) showing reasonsfordelay
in laying the papers mentioned at
(3) above. [Placed rh Library, See.
No. LT - 1876.92)

V,AISAKHA 10, 1914 (SAKA) Papers. Laid. 370.
(ii) . Annual Report of the Madhya

Pradesh State Agro Industries
Development Corporation Limited,
Bhopal, forthe year1984-85 along
with Audiled Accounts and
comments of the Comptroller and

. Auditor General thereoh.
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Oil and Natural Gas Commission
(Amendment) Rules, 1991

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE' AND
COMPANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): On behalf of Shri
Shankaranand,

J beg to lay on the fable a copy of the Oil
and Natural Gas Commission (Amendment)
Rules, 1991 (Hindi and Engfish versions)
published in Notification No. G.S.R. 693 in
Gazette of India dated the 14th December,
1991 under sub-section (3) of section 31 of
the Oil and Natural Gas Commission Act,
1959. [Placed in the Library, See No. LT -
1877/92)

Annual Report and Review on the
Workifl9 of Madhya Pradesh State Agro' .
Industries Development Corporation
Ltd. Bhopal Ior'the Year 1984-85 etc.

THE MINISTER OF STATE IN THE
. MINISTRYOFPARLlAMENTARYAFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): On behalf of Shri
Mullappally Ramachandran: I beg to lay on
the Table -

(1) A copy each of the following papers
(Hind! and English versions) under section
619 A of the Companies Act. 1956:-

(i) Review by the Government on the
working of the Madhya Pradesh
State Agro Industries Development
Corporation Limited, Bhopal, for
the year 1984-85.

(2) A Statement (Hindi and English
versions) of the National Oilseeds
and Vegetable Oils Development
Board, Gurgaon, forthe year 1990-
91 along with Audited Accounts
under sub-section (4) of section 14
and sub-section (4) of section 16 of
the National Oilseeds and Veqetable
Oils Development Board Act, 1983.

(4) A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(3) above. [Placed in Ubra-~See
No. LT - 1879/92)

Report of the Comptroller and Auditor
General of India (No. 1 of 1991) etc. .

THE MINISTER OF .STATE IN THE
MINISTRY OF PARLIAMENTARY AFF AfRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): On behalf of Shri P.
K. Thunqon,' I beg to lay on the Table a copy
each of the ,following Reports (Hindi and
English versions) under article 151 (1) of the
Constitution:-

(1) Report of the Comptroller and
Auditor General of India - Union
Governemnt (No. 1 of 1991)-
Commercial-Introduction, [Placed
in Library, See No LT - 1880/92)

(2) Report oJ the Comptrollerand
Auditor General of India - Union
Governemnt (No, 2 of 1991) -
Commercial -Resume of the
Company Auditors, Reports and
Comments on Accounts of
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Government Companies. [Placed
in Library. See No. LT -1881/91]

{3} Report of the Comptroller and
Auditor General of India - Union
Government {No. 3 of 1991} -
Commercial- Audit Observation on
Individual topics. [Placed in Library ..
See No. LT 1882/92)

13.23hrs

PUBLIC ACCOUNTS COMMITIEE

Twenty - Fifth to Thirtieth Reports

[English]
. I

SHRI NIRMAL KA.NTI CHATIERJEE
(Dumdum): Sir, Ibeg to present the following
Reports {Hindi and English versions} of the
Public Accounts Committee:

(1) Twenty-Fifth Report on
Development and production of a
trainer aircrait.

{2} Twenty-sixth Report on Action
Taken on 168th Report {Eighth Lok
Sabha} on Development of weapon
system 'X'

{3} Twenty-Seventh Report on
Procurement of defective imported
parachutes.

{4} Twenty-Eighth Report on Action
Taken on 79th Report (Eighth Lok
Sabha) on Short-billing of telephone
call charges of heavy callers.

{S} Twenty-Ninth Report on Action
Taken on 187th Report (Eighth Lok
Sabha) on Infructuous and
avoidable extra expenditure in the
acquisition of certain special
purpose naval vessels.

(6) Thirtieth Report on Action Taken
on 145th Report (Eighth Lok Sabha)
on Union Excise Duties - Price lists.,

13.23112 hrs

COMMITIEE ON PUBLIC
UNDERTAKINGS

Minutes

[English]

SHRI BASU DEB ACHARIA (Bankura):
Sir, I beg to lay on the Table the Minutes
(Hindi and English version) of the sittings of
the Committee on Pubuc Undertakings
relating to Procedural and Miscellaneous
Matters. .

MR. SPEAKER: Now, statement by the
Minister of Parliamentary Affairs.

( Interruptions)

SHRI SOMNATH CHATTEHJEE
(Bolpur): Sir, has any notice been given? We
do not mind; I am quite happy to see his face,
but the question is, some procedure has to
be followed. The Ministerin whose name it is
there, is not here. Has any permission been
taken? (Interruptions) Let him formally seek
your permission and you give him, I do not
mind that. (.fnterruptions)

MR. SPEAKER: Yes; it has been taken.

13.29 hrs

BUSINESS OF THE HOUSE

[English]

THE MINISTER OF STATE IN THE
MINISTRYOFPARLlAMENTARYAFFAIRS
AND MINISTER OF STATE IN THE
MINISTRYOFHOMEAFFAIRS{SHRIM.M.
JACOB}: With your permission, Sir, I rise to
announce that Government Business"curing
the remaining part of the Session will consist
of:-

1. Consideration of any item of
Government Businesscarried over
from today's Order Paper.
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. of time for Joint Committee on

Constitution (72nd Amend.) BiI!, 1991

2. Consideration and passing of:-,
(a) The Constitution < (Seventy-first

Amendment) Bill, 1990 as passed
by Rajya Sabha

(b) The Constitution (Seventy-sixth
Amendment) Bill, 1992 as passed
by Rajya Sabha

,
(c). The National Commission for

Minorities Bill, 1992

. (d) The Army (Amendment) Bill, 1992

(e) The Foreign Trade (Development
and Regulation) Bill, 1992

(f) The B.ill to repeal Air Corporations
Act, 1953

MR. SPEAKER: Now Submissions
before the House. Shri P.K. Dhumal.

PROF. PREM DHUMAL (Hamirpur): I
request that the following may be included in
the next week's agenda:-

•. The Pong Dam outsees from Himachal
Pradesh are facing many problems and the
House should discuss the same and amicable
solution be found.

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Sir, I request that the following
item may be included in the next week's
agenda:-

Scarcity of drinking water in various
areas in Orissa is causing untold misery to
the poor people especially in Sambalpur,
Bolangir, Kalahandi, Koraput, Phulbani,
Sundergarh and Dhenkenal districts.

[ Translation]

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Speaker, Sir, underthe present
rules of electrification in the rural areas of the
country, electrification in the real sense is not
being done in the Villages and thus the
people of the villages are not being benefited.
I hC';(lfore this policy should be reviGwed and
nc)cQccan' oboe GO b d

[EngliSh]

SHRI BRAJA KISHORE
TRIPATHY(Puri): I requestthat the totlowlnq
may be included in the next week's agenda:-

To discuss the necessity of
enhancement of Royalty on Coal which has
become one of the paramount importance
tor Orissa and other Coal producing States
of the country. .

SHRI PRITHVIRAJ D. CHAVAN(Karad):
Sir,' I request that the following may be
included in the next week's agenda:---

1. Need to discuss the grave drought
situation in Maharashtra with a view
to declare the drought as the rarest
of rare natural calamity.

2. To discuss the guidelines for
deciding the severity of a natural
calamity, particularly in case of a
drought:,

SHRI SYED SHAHABUDDIN
(Kishanganj): I request that the following
items may be included in the next week's
agenda:-

1. Adiscussion on the economicstatus
of the handloojm weavers all over
the country with special reference
to the progress of welfare schemes.

2. A discussion on the reported
infiltration of foreign nationals in
border Sta'ltte;es!'l-:.--

13.27 hrs

MOTION RE: EXTENSION OF TIME FOR
PRESENTATION OF REPORT OF JOINT

COMMITTEE ON CONSTITUTION
(SEVENTY - SECOND AMENDMENT)

BILL, 1991

[English]

SHRI NATHU RAM MIRDHA (Nagaur):
loeg to move:
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time for Joint Committee
on Constitution (72nd Amend.) Bill, 1991

ISh. Nalhuram Mirdha}

"That this House do extend upto
the last day of the first week of
Monsoon Session, 1992, the time
fer presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of India
viz. the Constitution (Seventy-
Second Amendment) Sill, 1991
(Insertion of new part IX and addition
of Eleventh schedule)."

M":i SPEAKER: The question is:

'That this House of extend upto the
last day ot the first week of Monsoon
Session, 1992 the lime for
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of India
viz. ihe (Instertion of new part IX
and addition of Eieventh
Scheduled).

The motion was adopted.

SHRI GEORGE FERNANDES
(Muzaffarpur) I wanted to protest. But out of
deference to the hon. Members and
Chairman, I did not protest.

MR SPEAKER: I think, we will take
calling attention after Lunch.

13.28hrs

The Lok Sabha then adjourned for Lunch
till thirty minutes past Fourteen ot the

Clock

The Lok Sabha re-essembted after Lunch
at thirty-seven minutes past Fourteen of

the Clock.

Calling Attention 376
Strike by Share Brokers

[MR. DEPUTY-SPEAKER in the Chair)

J

CALLING ATIENTION TO A MATIE.q OF
URGENT PUBLIC IMPORTANCE

Strike by Share Brokers

[English)

. MR. DEPUTY-SPEAKER: The House
wHlnowtakeupCalling Attention. ShriGeorge
Fernandes. •

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, I call the attention ot the
Minister of Finance to the following matter of
urgent public importance and request that he
may make a statement thereorr-

"Situation arising out of the strike.
byshare brokers resulting in closure
of Stock Exchanges over the
implementation of the provisions of
Securities and Exchange Board of
India Act and the steps taken by the
Government in regard thereto".

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): The Securities and
Exchange Board of India (SEBI) Ordinance
was promulgated by the President on 30th
January, 1992. The ordinance provided for
the establishment of a Board to protect the
interests of investors in securities, to promote
development of the securities market and to
regulate it. The S'ecurities and Exchange
Board of India Ordinance has since been
replaced by an Act of Parliament during ttre
current Session. The SEBI has been
established on 21 st February, 1992·imder
Section 3 (1) of the Act.

The powers and functions of the SESI
include regi~tering and regulating the w.Qrking
of stack brokers, sue- brokers and other
intermediaries who may be associated with
securities market in any manner. Section 12
(1) of the SEBI Act provides that no stock-
broker, sub-broker etc. shall buy, sell or deal
in securities except under, and in accordance
with the conditions of a certificate of
registration obtained from the SEBI in
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accordance with the rurles i lade under the 
Act, The proviso to the Sectii. n provides that 

4a person buying or selling securities or 
otherwise dealing with the sec lnties market 
as a stock broker, sub-broker >*tc. and such 
other intermediary who may bt associated 
with securities market immediately before 
the establishment o( the Board for which no 
registration certificate was necessary prior
to such establishment, may..... continue to
do so lor a period o< three months 1 rom such 
establishment or, if he has n.ade an 
application for such registration w'thin the 
said period of three months, till the disposal 
of such application. The SEBI Boo*d was 
constituted on February 21,1992. Th i three 
month period expires on May 21, 19D2. 
Section 12(2) provido 3 that every appli ation 
for registration shall bo in suchmanne' and 
on payment of such feesras ma  ̂ be 
determined by regulations. Section i ;  (3) 
provides that the Beard may, by orier, 
suspend or cancel a certificate of registration 
in such manner as may be determined by 
regulations. However, no order under this 
sub-scction shall be made unless the person 
concerned has be^n given a reasonable 
opportunity cf being heard. Section 20 (1) 
provides that any person aggrieved by an 
order made undei the Act or the rulus or 
regulations made thereunder may prefer an 
appeal to the Central Governemnt within 
such time as may be prescribed.

SEBI issued a letter dated 1Cth April, 
192 to Stock Exchanges advising them to 
supply to their members a copy of the 
application form for registration which was 
enclosed with the letter and to forward the 
application forms alongwith cheques/ 
Demand Drafts for the fees so as to reach 
SEBJ by 20th May, 1992 in ordar to enable it 
to process the applications under the Act. 
The United States of America, Japan. 
Australia, Korea, Taiwan and Singapore have 
similar provisions for registration of brokers.

The members of the Calcutta Stock 
Exchange stopped trading on April 15,1992 
and of the other exchanges from April 16, 
1992in protest without informing or discussing 
the matter with the Government or SEBI.

Subsequently the brokers expressed their 
concern about the levy of fees to be paid with 
the application. Taking note of the brokers 
concern. SEBI substantially reduced the one
time registration fee to 1/100th of 1% of the 
turnover of the individual brokers to be paid 
annually for a period of 5 years. The fees 
work out to Rs. 1000 per Rs. 1 crore turnover 
of the brokers. SEBI issued a press statement 
on this reduction of fees on Sunday April 19, 
1992. SEBI has taken a flexible aproach 
towards the fees at the same t:me ensuring 
that it pertof ms the duty cast on it under the 
lav;. The registration fees will be required to 
be paid by tne brokers on the grant of a 
certificate of registration by the Board under 
the rules and regulations framed under the 
Act and need not be remitted along with the 
application

The Presidents and representatives of 
15 Stock Exchanges had met in Bombay on 
2.4.92 to consider the letter from SEBI on 
registration. Subsequently, they submitted a 
representation each to the France Minister 
and\o Chairman, SEBI. The main point in the 
representation is that there is no need for 
registration of members of Stock Exchanges 
with SEBI. Members of most ot the Stock 
Exchanges in the country had refrainedfrom 
trading as protest against the letter issued by 
SEBI from 16th April to 24th April, 1992. 
Trading resumed in most of the Exchanges 
on 27th April, 92 and in al the Stock Exchanges 
on 28th April, 1992.

Section 28 of the SEBI Act provides that 
If the Central Government is ot the opinion 
that ft is necessary or expedient to do so in 
public interest, if may, exempt any person or 
class ot persons buying or selling securities 
or otherwise dealing with the securities market 
from the opet ation of the provisions of section 
1 2 ( 1).

A writ petition has been filed before the 
Calcutta High Court challenging mter-alia 
the validity of the letter dated 10.4.92 issued 
by SEBI to Stock Exchanges on registration 
of their members. The petition has been 
admitted by the High Court and accordingly 
the orders of the court are awaited in the 
matter.
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The brokers are important intermediaries 
in the primary and secondary markets and 
are expected to render services to individual 
and institutional investors. Exemption trom 
the requirement of reg istration by the brokers, 
as requested by them, will considerably 
diminish the roie of the statutory authority in 
meeting its objectives of ensuring the healthy 
growth of the capital market and also in 
ensuring that brokers provide adequate 
services to the smalt investors.

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Deputy Speaker, Sir, yesterday the Speaker 
had stated that the pomts I wanted to raise 
during the discussion on the Appropriation 
Bill yesterday wouid be discussed in the 
Calling Attention Motion today Therefore, I 
hoped that the statement of the hon Minister 
of Finance wo u Id not be rest ricted only t o t he 
strike that was called off two days back, but 
also to the strike and the matter related not 
only to State Bank of India, but to the entire 
banking system that has come to light. 
Besides, as a result of the market crash in the 
last two days loss of about Rs. 60,000 crores 
has been suffered and the index fell down by 
570 points. When index grosses 222,223, it 
means that if the market of capitalist Stock 
Exchange has Rs. 3,20,000 crores, then Rs. 
60000 crores have been lost by the people 
Only the future will tell as to what fate these 
people will meet. The hon. Minister has 
much more knowledge than we have that a 
large number of people of lower sections 
closed down their business or shops in the 
hope that the investment of money in the 
share market will grow at a faster pace as it 
is the best means to earn huge profits. Thus 
the money of these lower class and middle 
lower class people was also included in the 
loss of Rupees sixty thousand crores.

The very first sentence of the statement 
madebytheMinistermdicatesasto how 
much disturbed the Government is due to 
the activities of SEBI. The Governemnt 
promulgated this ordinance in a hurry and it 
was reasonable to be so on the part of the 
Government. As soon as the session began, 
the Bill was passed and steps were also

taken underthe Bill immediately. But as soon 
as the Government took measures, stock 
brokers also adopted various strategies to 
challenge the Govement. After keeping the 
stock exchange closed for 10-15 days, they 
were able to achieve what they desired. I 
have a few objections in regard to your 
statement. Firstly, the Governemnt should 
not have reduced the registration fee under 
the pressure of the stock brokers We would 
accept the capability of the Government only 
if they find out a way to stick to the decision 
that was taken earlier. Just as the 
Government say that it can challenge even 
America, then white dealing with the stock 
brokers*....

MR. DEPUTY-SPEAKF R. The word* 
.... should be expunged.

SHRI GEORGE FERNANDES' I will 
use the word thief if the word.... is not 
suitable In the market they are called big 
bull Newspapers have been daily referring 
them as “big bulls".

[English]

SHRI MANMOHAN SINGH: For ‘Big 
Bull’ he is using....

SHRI GEORGE FERNANDES* It is a 
parliamentary expression.

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL(SHRI SONIQSH 
MOHAN D E V ):. . .  is scoundral.

SHRI GEORGE FERNANDES' They 
are scoundrals I am prepared to call them 
worse names.

[Translation]

Secondly I have an objection about 
what you have said in the statement:

t English]

"SEBI has taken a flexible approach 
towards the fees at the same time

*Not recorded



ensuring that it performs the duty
cast on it...."

[Translation)

Here the Governemnt should adopt 
more stringent measures rather than being 
flexible. I have an objection in regard to the 
point made by the Government that since the 
matter was pending the Calcutta High Court, 
hence the Govement couid not take any 
action. But filing a case in the court does not 
bind the hands of the Government or that of 
the Parliament The Parliament has passed 
the law and the Government should 
implement it, courts should not be allowed to 
create hindrance in any way. Above all, 
despite a long statement the Governemnt 
have not disclosed as to what action will be 
taken in regard to the brokers. Do the 
Government have no responsibility? The 
Government have provided not much more 
information in the statement than what other 
people have. Therefore my submission is 
that the responsibility of implementing the 
law passed by this august House lies enthe 
Government.

Mr. Deputy Speaker, Sir, I understand 
the problems of the hon. Minister of Finance. 
The main problem before him is that the 
economic policy of the Governemnt is fully 
responsible for the present situation of the 
stock exchange. This is the root cause. I 
would like to submit that the hon. Minister of 
Finance and his colleagues want to prove to 
the world that the country is making progress. 
But when the industries are on the verge off 
closure, labourers are being rendered jobless, 
prices are rising and poverty is increasing, 
then in what sense is development taking 
place? Progress is taking place in Stock 
Exchanges. It has been reported in the 
World Press that India has shown to the 
world as to how rapidly the stock exchanges 
India are developing. People in India have 
also been shown that our country is making 
rapid progress though nobody is ready to 
ag ree that stock exchange speculations have 
been playing vital role in the development of 
India. Mr. Deputy Speaker, Sir, the 
Government are to blame for giving 
recognition to the black money inside the.
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country and being brought here from abroad. 
This has been done during the last eight 
months in the first Budget as also in the 
second Budget presented in the House. This 
practice itself has created an atmosphere in 
which earning money is the primary concern, 
no matter it is by means of theft, dacoity in 
broad day light or any other misdeed. 
Because today the Government itself makes 
advertisements to convert the black money 
into white by putting hoardings. Large amount 
of such money has been invested in the 
stock market. The money brought by NRIs 
and kept in the Banks was also invested in 
the stock market.

. Mr, Deputy Speaker, Sir. I would also 
like to know from the hon. Minister whether 
it is not true that the Government did not 
provide the information to the Economic 
Intelligence Agency. Are there no big 
smugglers in Dubai - 1 do not want to mention 
the names in the House - who have invested 
their money in Bombay stock exchange and 
are engaged in speculation and gambling? 
What pction have the Govement taken in this 
regard? Which Department of the 
Government has taken action about it? We 
would like to get a concrete answer to this 
question. My submission is that the hon. 
Prime Ministershould not kindly seektime as 
he did in regard to the Bofors issue but he 
should give a proper reply.

Mr. Deputy Speaker, Sir, I disagree that 
the boom in the stock Exchange has any 
connectiontothe development of the country. 
I would like to explain it to you. in Januacy. 
1991 the present Government was not in 
power. At that time the index stood 1000 
points it does not matter that. The present 
Government was formed in June-July, 1991, 
but it did not make my difference you yourself 
make a statement in and outside the House 
that the country has been ruined and it has 
gone bankrupt! but by the end of the year, 
index reaches at 1900 points. Which 
important incident took place fn the economy 
of the country except that the Government 
made an announcement to convert the black 
money into white, for which law was enacted 
that helped the index to use from 1000points 
to 1900 points Mr. Deputy Speaker, Sir. new
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Budget points was to be presented on 
January 30,1992 and the Index Increased by 
400 points to touch 2300 points. The trend ol 
rise in the share market and the economic 
development of the country have no 
connection whatsoever. I would like to give 
an example. The rate of the share of ACC in 
1991 was Rs. 500/- which reached Rs. 4000/
• by the end of the year. What happened in 
the cement industry or to the ACC 
management that the rate of the share 
jumped from Rs. 400/-to Rs. 5000/-. Butthls 
trend does not stop The ACC share which 
was of the value of Rs 400/- a few days ago 
reached Rs. 10,500/-a few days back What 
development took place that the rate 
increased so much And why only the example 
of ACC, there are many companies wh»ch 
are ruining in loss and theie are a number of 
companies which have already been closed 
down.

[English]

Forget the companies that are under 
the BIFR. Forget the companies that there in 
the sick list waiting for loans from the 
Government, from the exchequer, from the 
people of India so that these fat barons, 
these companies can lead their five-star 
existence. Forget about them

[ Translation]

Even the shares of-those companies 
which are lying closed are being purchased 
and sold in the market. The company scmdia 
steamship and Navigation has long been 
dosed while its share of Rs. ten which had a 
market value of Rs. 9.50P is now being sold 
at a rate of Rs. 172/- each. Share of Majda 
Industnes which was initially as low as Rs. 
5.75 had gone as high as Rs. 1650/-. How 
much dividend has been declared by this 
company7 What ts the financial position of 
this company'? But it is owned by a big bull. 
These people havedeceitedthe middle class 
people of India who do not know even A,B,C, 
ot stock exchange by manipulating the Stock 
exchange and raising the SENSEX. Thus 
people have been deprived of Rs. 60,000 in 
two day. I have quoted only two examples.

There are many more, but I do not want to 
quote all of them as I do not want to take 
much time ot the House. There are many 
factories which are lying closed and'where 
our friends run trade union activities, but the 
market value of these closed factories or 
companies have ficticiously been increased 
by 100 times to 200 times. People were 
being befooled and Governemnt went on 
watching all this game.... ( Interruptions) It 
would be insulting for the House to refer to 
the name of big bull, here in the House, 
Government is free to refer to his name, but 
I would not like to do it myself. In my opinion 
Government is responsible for this. 
Government can not run away from its 
responsibility by stating that it is all a stock 
exchange game. Your department and 
Finance Ministry know as to how SENSEX 
is manipulated. How many stocks determine 
SENSEX? I can tell yu about the whole game 
played between Feb 28 and April 2. On Feb 
20, SENSEX was at 2759. On April 2, it rose 
to 4387 It increased by 1500 points. How did 
como this increase Out of the total rise ol 
1500 points only four companies were 
responsible for increase of 1000 points. All 
this game is played by brokers TISCO, 
ACC, ITC and Reliance are the four 
companies involved. These are not big bulls 
They only use these big bulls and the big 
bulls strike deals with them in return.

15.00 hrs.

Mr Deputy Speaker, Sir, the rise in the 
market vaiue of the shares of these four 
companies resulted in the increase tr. 
SENSEX by 1500 points and the rise in the 
share value of all other companies togethei 
contributed only 500 poinl rise in SENSEX 
and in this way people became fool If you 
raise the value of an Acc share f Rs. 500/-to 
Rs 105C0/- and promote the companies 
which do not even declare dividends and the 
companies which maintain their reputation 
by all means then you would be putting the 
whole country in trouble. I hold Government 
responsible for not taking any action, despite 
everything being in its knowledge.

I do not want to refer to the name of Shri 
Nani Palkhlwala, but afterthe presentation of 
Budget, he makes a statement every year
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We do not agree to his views. Our views are 
different from his views. He is the supporter 
of your policies, He supports each and every 
policy of Government. {Interruptions) He 
had never been our suporter. Do not say 
anything, if you do not know. Mr. Speaker, 
does not allow to raise any privelege motion. 
So please do not raise any such issue. When 
immediately afterthe presentation of Budget 
SENSEX reached 3200 Mark Nani Paikiwala 
went to big cities of the country and made 
speeches. He made earnest appealto check 
this trend of the stock exchange otherwise it 
will result in loss. Situations is not such.... 
then why do you put so much ?tem or heat 
into the stock exchange. You should stop it. 
But you did not take any immediate action 
but decide to pay a visit to Bombay. But 
before you reached Bombay, the Governor 
ol RBI Shri Venkatraman Issued a statement 
that the trend should be checked and the 
SENSEX should be brought down. His 
statement comes on 10th March in the wake 
of SENSEX reaching 3500 point mark. In his 
speech he stresses upon the need to check 
out flow of money from different banks and 
financial institutions. At this point of time 
SENSEX falls down by 400 points. Then the 
Finance Minister meets the brokers and he 
makes a speech on 27th of March.

[English]

MR. MANMOHAN SINGH: When? I 
have never been to any stock-broker.

[ Translation]

SHRI GEORGE FERNANDES. Then 
why did you send a request? All right, I 
withdraw my words, if you say that you had 
not gone? But you must ask your Minister of 
State.

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWARTHAKU^): Somepeoplehad 
come to pay a visit to us in Delhi, but neither 
the Finance Minister nor I had gone to meet 
them.

SHRI GEORGE FERNANDES: All right, 
they had came to meet you.

[English]

SHRI MANMOHAN SINGH: I have not 
met any broker either in Delhi or outside 
Delhi.

[Translation]

SHRI GEORGE FERNANDES: All right, 
I take my words back. But the Minister of 
State tries to advise them. He tells them that 
the SENSEX has increased considerably.
But on 27th March ( Interruptions) Before
the commencement of Tirupati' Sessions, 
the SENSEX which was at 3796 on 27th 
March touches as high as 4285 mark on 31 st 
March. It takes place even after a word of 
advice given by the State Minister to the 
brokers. Everything moves in the opposite 
direction.

Mr. Deputy Speaker, Sir, all I want to 
submit in this regard is that ten brokers have 
been involved in this whole game. You know 
all of them, ’ by you, I mean Governent and 
not you as a person. Government has full 
information about them. Government knows 
their names, their identities andtheirbusiness 
and the type of statements made by them? 
They telephone the ministers and asks them 
as to how many shares do they want in their 
name. If they do not want to invest their 
money, the profit of accrued on them would 
be sent to them. Such ministers are also 
there who say no to them....

( Interruptions)

[English]

SHRI MANMOHAN SINGH: You should 
not make such wild charges. I have never 
invested a single penny in the stock market.

[Translation]

SHRI GEORGE FERNANDES: I know 
that. That was the point, I wanted to make. 
Yes. there are such minister aiso who do not 
entertain the big bulls and tells them to be 
out. But I am not worried about such ministers. 
But I have received the information. It means 
there are such ministers. But there may be
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such ministers who like these big bulls and I 
am ready to give proof in support of my 
contention If you want, the proof is ONGC 
A discussion has been going on in this House 
as well as in the other House on ONGC 
contracts which is know as SAW pipes, SAW 
pipes has got the contract recently The 
discussion is going on on their way of 
functioning This matter has been taken to 
the Pnme Minister also Seventy M Ps have 
wnten a letter to P M in this regard Now the 
connection between these two have to be 
found out by you I am not blaming anybody 
I am only trying to teli that there is a big bull 
with the name SAW pipes He is the second 
biggest bull in the whole country He had 
issued a statement in January that he had 
gone through the profiles of SAW pipes 
visited its factories, identified its assets Its 
share had a face value of Rs 70 each He 
purchased all the shares from the market 
Today the market value of that share is Rs 
960/- He says with pnde that it is going to get 
the contract certainly and in the coming year 
of 1993 it is going to do a business of 900 
crore rupees You should investigate the 
whole matter The are many things that lean 
say about it, but I would not

SHRI SO M N ATH C H A TTE R JE E  
Please tell

SHRI GEORGE FERNANDES It is not 
possible for me to give detail right now, since 
at 3 00 o clock Private Members Business 
will be taken up and Mr Deputy Speaker has 
rung the bell The matter does not end here 
I referred to the big bulls only Whose money 
was used in this game? Two types of money 
has been used First of all, I would like to say 
that the securities worth Rs 2 lakh crores 
belong to the Governent of India These 
securities have been captured by 8 big bulls 
The biggest bull among them makes a claim 
over securities worth Rs 70,000 crore 
Number one, the big bull, who makes a claim 
over secunties worth Rs 70 thousand crore 
misused this security money and number 
two, he not only misused the State Bank of 
India but also the other banks This game is 
not being played for last 3 months but for last

two years. The officers of the State Bank o| 
India and your Ministry could not detect it 
Had there not been this crash or this issue 
raised in the House for last 3 days, man  ̂
things could not have come to the for? 
Therefore, with due regards, I would like tc 
submit that the Hon. Minister has great love 
for these banks That is why when I raisec 
the issue in regard to the Banks in the House 
and involvement of high officials of these 
banks in looting Rs 2 thousand crore in « 
year, he made interruptions several times 
But he should not underestimate my love fa 
him Nobody can save these institutions o 
the hon Minister leaves their managemem 
in the hands of thieves Excepting for a feu 
people, all the big people involved in it shoulc 
have been in jail They spend Rs 10 to 2( 
thousand in a day in five star hotels and 
spend lavishly when they invite their friends 
It is an excess with the country Today there 
was a demand to arrest these guilty people 
Please arrest them We will extend our fut 
support to you in this cause I may be one ol 
your bitter enemines but in this respect the 
whole House will support you In the preseni 
circumstances, the Govement can do a lot tc 
set many things right

Mr Speaker, Sir, what the S B I and 
other banks have done The bank officers 
have prepared false Bankers receipts.

[English]

Bankers receipts was prepared 5 per 
cent commission was paid for preparing 
these false bankers receipts and taking risk 
but they took the risk

[Translation]

Please have it probed as to how mud 
money ot the banks was invested in the stoci1 
exchange As a result of this, the rate d 
interest of the call money went up to 105 pel 
cent Three months ago there was no takei 
for the call money It generally went up by 40 
50-60 per cent But 5-6 days ago It shot up 
to 105 percent, because all the banks run on 
deficit There was no cash Since their money 
was in bad debt, the banks themselves took 
loan as call money at the rate of 105 percent
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iterest. Therefore, I would like to ask the 
ion. Minister to take action on the follow Ing 
bints.

(1) Please inform all the small investors 
of the country that this stock 
exchange is nothing but a 'Satta 
Bazar. The Middle class, the lower 
middle class and the poor 
employees should not fall a prey of 
this ‘satta’ business.

I
(2) Please file F. I. Rs against the big 

bulls and other bulls about whom 
the Government has information. 
Please do not confine it to the bulls 
only and implicate the officers of 
those banks which are involved in it 
and have orders issued by the 
Ministry of Home Affairs for their 
arrest so that the matter could be 
investigated.

(3) Please issue orders asking all the 
officers of financial institutions, the 
Reserve Bank of India, L.I.C., 
Mutual Funds and banks for 
furnishing a statement, with details 
of money amassed by them in their 
own name, in the name of their 
family members and friends - from 
stock market during the last two 
years. Please compel them to 
furnish this information in a 
statement to the Governemnt.

(4) It is learnt that the Government is 
trying to decode the computers of 
the big bulls. I came to know that 
Shri Raj of Income Tax Department 
from Madras has come to Delhi and 
is engaged in decoding computers. 
If this work has not been done 
please decode them immediately 
or take necessary steps in this 
regard.

English]

SHRI MANMOHAN SINGH: You are 
iot helping the process by saying this.

[ TranslationJ

SHRI GEORGE FERNANDES: (5) 
Please issue oiders to all the officers of 
financial institutions that they should not 
involve themselves in any illegal activity of 
the stock exchange.

[English]

They should not play on the stock market. 

[Translation]

I shall place the information on next 
debate as to how and how many persons 
invested money of their companies and 
institutions on it.

(6) Please warn the brokers who possess 
huge sums of money at present. They can 
utilise it as they wish. I take it seriously when 
I say that they even telephone the Ministers 
and ask how much money should be 
deposited4n their names.

I am not making any allegation against 
anybody, but if you want to collect information, 
ask your Ministers and high officials astothe 
extent upto which they are involved in it.

[English]

MR. D EP U TY -S P EA K ER : Shri
Rupchand Pal. We have got only fifteen 
minutes at our disposal. Because at 3.30 
p.m. we shall have to take up the Private 
Members' Business.

SHRI RUPCHAND PAL (Hooghly): Sir, 
I am very conscious of the time.

MR. DEPUTY-SPEAKER: In addition to 
this, you have to save five minutes for 
introduction of Finance Bill. It is also very 
important.

SHRI RUPCHAND PAL: Sir, the hon. 
Finance Minister, in his statement, has not 
touched the points given in my notice.
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SHRI SRIKANTA JENA (Cuttack). Sir. 
on this issue, we are prepared to listen. We 
are interested to participate in this discussion, 
butthe members who have given their names, 
are allowed to participate in this discussion, 
that is all right But, the time should be given 
to the Members whose names are there. If 
necessary, we are prepared to sit even after
6 O'clock We are interested to listern to all 
the points that have been raised by Shri 
George Fernandes and otherhon Members. 
We want to listem to the Finance Minister 
very carefully

MR. DEPUTY-SPEAKER Mr. Jena, you 
are always very careful.

SHRI RUPCHAND PAL* The points 
made by me in my notice have not been 
covered in the statement by the hon Finance 
Minister My notice was. “Reported financing 
by SB I and other banks for speculative 
activities in the stock market ”

Yet another scam has surlaced while 
this House has not yet completed its 
discussion with regardtoBofors, with regard 
to ABB No satisfactory reply has come from 
the Government Unprecedented massive 
fraud of a dimension which has never 
happened in independent India has corr ? to 
light - Rs 600 crores were given SBI for 
speculative purposes to Mr Harshad Mehta 
I am taking the name because my notice was 
specifically related to this Harshad 
phenomenon

This ilk not the first time that SBI is 
involved in fi aud Fromthe days of Nagarwala 
are you remember, many such grave 
irregularities have come before us, and here 
we find that a big bull has been allowed to use 
Government security in a very very dubious 
manner and to just cause boom to the share 
market as a result of which, as has been 
stated by the hon colleague of mine, 
unprecedented decline has also taken place 
causing distress to thousands andthousands 
of smaii investors. It has alsobeen mentioned 
that this big bull has been associated with 
Mazda, and he has also given the figure to 
show how a share of the value of Rs. 5 75 per

unit has reached the figure of Rs. 1,6000 in 
the chart.

Two questions arl&e. 1 am not going into 
them. But, then, it may be a good thing that 
there is a decline; but, at the same time, it will 
cause distress to the small investors; andthe 
Governent has failed miserably to protect 
the interest of the investors in general and 
particularly the small investors, because, 
they had been, in spite of their knowledge, 
sitting upon it and allowing them to do aii 
these things. That is a charge.

Till today, as you know, It has come out 
in the Press that one CBI equiry has also 
been started; and it has also come out in the 
Press that the RBI is looking into the 
irregularities not only of SBI but also other 
banks, and to my knowledge, there are 
foreign banks also involved in a big way in 
this ugly game, in the share market

I am pot taking much time, because 
there are other speakers also who want to 
speak May I know how is it that in spite of all 
these things, the big bull has not yet been 
arrested? No FIR has yet been lodged. Not 
only SBI, but manyother ba.nk officials have 
been involved the responsibility is to be fixed 
to my knowledge But, there are many other 
officials who have been involved in,all these 
irregularities and manipulations for all these 
years. My question is' is the Government 
prepared to institute an equiry commission 
to go into depth of these operations made b/ 
all these banks in all these months in the 
past?

I unoerstand that during the decoding ot 
the computer possessed by Mr Harshad 
mehta a lot of information has come. Is the 
Government prepared to lay on the Table of 
the House the whole information that has 
come as a result of decoding of the computer 
possessed by Mr. Harshad Mehta?

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB1AZAD)* Sir, 
I submit that we may continue with this after 
six o’Clock.
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[Translation]

PROF. RASA SINGH RAWAT (Ajmer): 
It is not possible for me to speak after six O' 
clock. 1 will speak now.

SHRI GHULAM NABIAZAD: Are all of 
your Members prepared for this?

[English]

Before we start the Private members' 
Business we have another ten minutes. I 
submit that the Finance Minister would like to 
go ahead with his Finance Bill forten minutes.

It may take only five or six minutes. 
Yesterday we said that the Home Minister 
would make a statement on the bomb blasts. 
That statement may be made and then we 
can go ahead with the Private Members’ 
Business.

MR. DEPUTY-SPEAKER: All right. Now. 
Shri Manmohan Singh.

15.21 hrs

FINANCE BJLL, J992*

[English]

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I beg to move:

That the Biii to give effect to (he 
financial proposals of the central 
Governent for the financial year 
1992*93, be taken into 
consideration*.

While presenting the Budget in this 
august House on 29th February, 1992,1 had 
explained the salient features of the proposals 
contained in the Bill.

I feel gratified by the amount of interest, 
discussion and debate that the Budget has 
generated. During the general discussions 
on the Budget, Hon. Members from both

Houses made many useful suggestions with 
regard to some provisions contained in the 
Finance Bill. Many hon. members of 
Parliament have also written to me about 
their suggestions. A large number of 
suggestions have also been received from 
members of the public, trade unions, 
chambers of commerce, professional bodies 
and voluntary organisations. I am Indeed 
grateful to all of them for their valuable 
suggestions. I would like to assure hon. 
Members that we have very carefully 
considered ail the points which have Men 
made with reference to the Finance <Jii. In 
response to the various suggestions made, 
I now propose to move certain amendments 
to the Bill. I seek the indulgence of the hon. 
Members to explain some of these 
amendments. I had occasion to announce 
some changes at the time of replying to the 
general disscussions on the Budget.

In my Budget speech, I had mentioned 
that, with the increase in the exemption limit 
and the reduction in income tax rates, many 
of the* income tax concessions were no 
longer justified. I had, therefore, announced 
the withdrawal of deductions under Section 
80 L, 80 CCA and 80 CCB of the Income-tax 
Act. A large number of representations have 
been received indicating that the withdrawal 
of Section 80 L willcause hardship, especially 
to pensioners and taxpayers in the lower 
income group who have investedtheir savings 
in specified financial assets. Several 
members of this august House both from the 
Treasury Benches and from the Opposition 
have urged reconsideration of the decision 
to withdraw concessions under Section 80 L. 
In deference to their sentiments and in 
recognition of the need to protect to the 
maximum extent possible the interest of 
taxpayers in lower income groups, I now 
propose, as an interim measure, to restore 
the decuction under Section 80 L with a 
monetary ceiling of Rs. 7,000. Taking into 
account the increase of Rs. 6000 In the 
exemption limit as originally proposed in the 
Finance Biii, the amendment I now propose 
with regard to Section 8 should take care of 
most of the complaints) have received from 
tax payers in the lower income groups.

“Moved with recommendation of the President.
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With the withdrawal of deductions under 
Section 80 CCA in respect of the National 
Savings Scheme and under Section 80 CCB 
in respect of Equity Linked Savings Schemes, 
etc, I had proposed to enlarge the scope of 
the tax rebate under Section 88 so as to 
include within its ambit, schemes which are, 
at present, included under section 80 CCA 
and 80 CCB The rebate under Section 88 
is allowed, at present, upto an investment 
level of Rs 50,000 In view of the enlargement 
of scope of the tax rebate I now propose to 
raise the ceiling on investment level to Rs
60.000 The implication is that the ceiling of 
the tax rebate will increase from Rs 10,000 
toRs 12,000 Within the overall ceiling of Rs
60.000 a sub ceiling of Rs 10,000 is also 
proposed in respect of investments in Equity 
Linked Savings Scheme so as to ensure the 
continued viability of other savirgs 
instruments contained in Section 88

Hon Members would recall that |/i my 
Budget Speech I had proposed to introduce 
a new simplified procedure for taxation of 
small retail traders This proposal was made 
with a view to building an atmosphere of trust 
and confidence among small taxpayers and 
encouraging them to get over their 
psychological hesitation in having to deal 
with incometax authorities Emboldened by 
the enthusiasm with which this scheme has 
been received throughout the country I now 
purpose to enlarge its scope to include other 
small shop keepers who are engaged in 
vocations like tailoring, typewriting, 
photocopying, repair work, laundry service 
or are running eating places etc The 
requirement that persons opting for the 
simplified procedure should not have any 
income Chargeable to tax from any other 
source is proposed to be given up Persons 
having taxable income from other sources, 
not exceeding Rs 5,000 in a year in the 
aggregate, will now be eligible to opt for the 
new scheme on payment of additional tax for 
this amount

In this years Budget, I have undertaken 
a major restructuring ot the taxation of capital

gains I had proposed inflation indexation of 
the cost of acquisition of assets I had, 
further, proposed tax on long-term capital 
gams at a flat rate of 20 percent in the cases 
of individuals and Hindi undivided families, 
40 per cent, in the case of companies, firms, 
associations of persons and bodies of 
individuals and 30percent, in all othercases 
I have received representations that the tax 
rate of 40 per cent applicable to certain 
categories of taxpayers is too high I see 
merit in this representation I, therefore, 
propose to reduce the tax rate in the case of 
firms, association of persons and bodies of 
individuals from 40 per cent to 30 per cent 
I also propose a concessional rate of 20 per 
cent in the case of venture capital companies

Hon Members will recall that I had 
proposed important changes in the taxation 
of partnership firms with a view to avoiding 
dojbte taxation of the same income in the 
hands of both the firm and the partners I had 
proposed to exempt partners from the 
taxation of their share income from the firm 
I had also proposed to allow deduction 
towards interest and salary payment made 
to partners from the income of the firm The 
deduction in respect of salary was proposed 
at the rate of 90 per cent on the first Rs 1 lakh 
in the case of professional firms and on the 
first Rs 75.000 in the case of business firms 
In order to help the smaller firms, I now 
propose to allow 100 per cent deduction of 
partners salary upto Rs 50,000 from the 
firm s income

There seems to be some apprehension 
that the provisions of Section 40 A (2) of the 
Income tax Act may be indiscriminately 
resorted to by the Assessing Officer to make 
disallowance out of salary paid to the partners 
as being excessive The Central Board of 
Direct Taxes will be askedto issue instructions 
to the Assessing Officers so as to ensure that 
this power is not used in the case of small 
firms and even otherwise, it should be used 
sparingly The Finance Bill also provides for 
deduction of tax at source on the salary or 
interest paid to partners Realising that this 
may cause problems of implementation and 
avoidable paper work for the firm, I now 
propose to withdraw this provision
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The Bill contains a provision aimed at 
ensuring the presence of the persons whose 
premises are searched, for as long as the 
search operation continues. I have requested 
the Tax Reforms Committee to examine the 
entire gamut of the procedural provisions 
relating to direct tax laws, including the 
provisions concerning search and seizure, it 
would be desirable to await the Final Report 
of the Committee in this regard. I. therefore, 
propose to withdraw this provision in the Bill 
accordingly.

In my Budget Speech, I had announced 
a significant departure from the existing 
regime of taxation of wealth with a view to 
encouraging investments in productive 
assets. I have, since, examined some more 
aspects of the wea»tVtax structure which 
need immediate attention. There is need to 
provide that motor cars which form part of 
stock-in-trade will not be liable for wealth - 
tax. There is also need to ensure that urban 
land on which construction is not permissible 
under any law will not attract weatth-tax. 
Similar exemption should apply, for a period 
upto two years, in respect of land held for 
industrial purposes. I propose to ame suitably 
the Wealth-tax Act to provide for these 
exemptions and all restore some of the 
exemptions allowed earlier.

I would now like to refer to the proposed 
modifications relative to indirect taxes.

One area of concern in the 
representations and suggestions I have 
received is with regard to the possible adverse 
efleds of the reduction of the overall import 
tariff on the domestic industry, i have given 
the utmost consideration and thought to 
these representations. Earlieron 26th March, 
1992, I had announced major reliefs on 
import duty totalling about Rs. 245 crores. I 
am now proposing further appropriate 
remedia measures including reliefs in import 
duty to important sectors.

As part of the overall rationalisation of 
tariff, the concessional import duty of 95 per 
cent available to certain specifi drug 
intermediates used in the manufacture of 
bulk drugs had been removed in the Budget.

As a result, inputs such as bulk drug 
intermediates as well as the finished products 
such as bu(k drugs attract the same rate of 
duty of 110 per cent. It has been represented 
that this had led to inadequate incentive for 
the production of bulk drugs. 1, therefore, 
propose to restore the concessional import 
duty of 95 per cent in respect of most of the 
specified drug intermediates. I also propose 
to completely exempt specified formulations 
of certain life saving drugs and medicines 
from import duty. In the interest of bettereye- 
care I propose to reduce the excise duty on 
sterile solutions used for the care of contract 
lenses from 105% to 15%.

I propose to reduce the import duty on 
aseptic form-fill-seal machines for the 
pharmaceutical industry from 50% to 40%.

Prior to the Budget, specified raw 
materials and piece parts required for the 
manufacture of certain components for the 
electronic industry were attracting basicplus 
auxiliary rates of import duty at 50% and 70% 
respectively. As part of the overall 
rationalisation to remove multiplicity of duty 
rates, the rates on some of the raw materials 
and piece parts were reduced to a uniform 
rate of 40%. The duty concession available 
in respect of other raw materials and piece 
parts was withdrawn. It has been represented 
that the new duty structure has led to certain 
distortions. To rectifythe distortions. Ipropose 
to restore the duty differential that existed 
earlier between the raw materials and piece 
parts in most of the cases. I now propose that 
most of the raw materials which were 
attracting import duty at the rate of 50% prior 
to the Budget wilt attract 40%and most of the 
piece parts which were earlier attracting duty 
at the rate ot 70% will no attract 60%.

I had proposed to reduce the import 
duty on specified items of machinery used 
for the manufacture of flyash and 
phosphogypsum bricks and building 
components to 40%. It has been represented 
that the concession is inadequate as the 
initial cost of investment for such projects is 
too nigh even at the reduced rate of duty. In 
vk>w  of the environmental importance of this 
activity, I propose to fully exempt the specified
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machinery used in the manufacture of f lyash 
and phosphogypsum based building 
materials from the whole of the import duty.

I had proposed in the Budget to impose 
an export duty of 10% on certain types of 
finished leather and on unpolished granite in 
order to encourage exporters to shift to 
h gher value added leather products and 
polished granite It has been represented 
that this is too heavy a burden and the duty 
on such finished leatherf rom 10%to 5% and 
on unpolished granite from 10% to 7%.

In the Budget, I had proposed to allow 
import of gold by Indians including persons of 
Indian origin as part of their baggage on 
payment of import duty at the rate of Rs 450 
per 10 gms which worked out to be about 
15% in ad valorem terms I understand that 
this has hurt the smugglers In orderto make 
smuggling even more unremunerative, I 
propose to reduce the import duty on $uch 
gold to Rs 220 per 10 gms

I propose to reduce the import duty on 
ethyl benzene which is a raw material used 
in the manufacture of polystyrene from 40 
per cent to 25 per cent

There have been reports of large scale 
under-invoicing of imports of ball and roller 
beanngs Many Members of Parliament have 
represented that this persistent under
invoicing is adversely affecting the domestic 
manufacturers of ball and roller bearings, 
especially those in the small scale sector, in 
order to remedy the situation, I propose to 
exempt this category of imports from the 
ceiling of 110 per cent import duty so as to 
a'low the specific rates of duty to become 
operational However, the ad valorem duty 
rates are being reduced in many cases so 
that the total duty incidence on these items 
will be towered in line with the general thrust 
of the Budget proposal

At present computers and computer 
peripherals with the exception of six specified 
computer peripherals attract bas'c plus 
auxiliary rate of import duty at 75 per cent. In

the new ExporHmport policy, imports of 
computer and computer penpherais have 
been liberalised. It has been represented 
that in the changed circumstances the duty 
of 75 per cent is not sufficient to protect the 
domestic industry. Accordingly, I propose to 
raise the import duty on these computers 
and compute peripherals to the tariff peak of 
110 per cent. I hope the domestic industry 
will take note that this is a transitional 
measure. Domestic industry must gear itself 
to live with lower levels of production m 
future.

In the Budget, I had proposed to levy a 
duty of 30 per cent on insulated thermoware 
and vacuum flask It has beon represented 
to me that this industry is still young and has 
great potential for exports but needs fiscal 
incentives for some more time Accordingly, 
I propose to restore the full exemption from 
expise duty that was available prior to the 
Budget.

As an incentive for the readymade 
garment and hosiery industry which 
contributes significantly to our exports, I 
propose to reduce the import duty on certain 
specified trimmings and embellishments used 
by the industry from over 100 per cent to 45 
per cent

I am also proposing certain amendments 
to the Finance Bill seeking to make some 
changes in the excise and customs tariff 
These amendments are generally enabling 
provisions and have no revenue significance.

The exemption notifications relating to 
the above changes in the indirect taxes will 
be laid on the Table of the House in due 
course

Taking direct and indirect taxes together, 
the changes I have proposed are expected 
to result in a net revenue loss of Rs. 331 
crores to the Centre and Rs. 271 crores to 
the States.

I request the hon. Members to lend their 
support to the Finance Bill with the 
modifications I have proposed



MR. D EP U TY  SPEAKER: Motion 
moved:

“That the Bill to give effect to the 
financial proposals of the Central 
Governemnt for the financial year 
1992-93, be taken into 
consideration.”
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SHRI SOM ANATH C H A TTE R JE E  
(Boipur): Sir, today they deserve a good 
conduct certificate.

MR. DEPUTY SPEAKER: So, Mr. 
Somanath Chatterjee heartily congratulates 
the Finance Minister. The whole House also 
congratulates him

SHRI SOMANATH CHATTERJEE: Not 
for everything, Sir, but for today.

MR. DEPUTY SPEAKER: Actually, mo 
Private Members * Business ought to have 
been started at 3.30. Sorry, we are late by 
five minutes. The hon. Minister Mr. Jacob 
wants to make a statement. If the House 
agrees, may I request the hon.Mimster to 
make to the statement?

SOME HON.MEMBERS: Yes.
\

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): Sir, when should the 
amendments be moved?.... (Interruptions). 
Only after we get the copies of the 
amendments which the Government intend 
to move, we can do that, Can you indicate 
when do we move our amendments?

MR. DEPUTY SPEAKER: I shall let you 
know after five minutes.

SHRINIRMAL KANTI CHATTERJEE: It 
should be on Monday or Tuesday. The time 
should also be given.

MR. DEPUTY SPEAKER: Okay, you 
can submit your amendments on Monday at 
3 o’clock.

Now the hon. Minister may make the 
statement.
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Incident of fire In Naya Bazar, Delhi

SHRI NIRMAL KANTI CHATTERJEE: 
Amendments must be circulated by 
tomorrow.

STATEMENT/BY m in is t e r

Incident of Fire In Naibastl. Nava
Bazar. Delhi on 29th April 1992

THE MINISTER OF STATE IN THE 
MINISTRYQfcPARLIAMENTARY AFFAIRS 
AND M INISTER O F  S TA T E  IN TH E 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): I wish to apprise the Hon'ble 
Members of this august House about the 
unfortunate of fire in Nai Basti, Naya Bazar 
on 29.4.1992.

2. At about 10.12 A.M. on 29.4.1992, 
information was received at P.S. LahoriGate 
that smoke was coming out near Sushil 
Mohan School and that there was some 
fire.,, At about 10.14. A.M. another information 
was received in Police Station Lahori Gate^ 
on wireless from PCR. that unknown caller" 
had informed that a bomb had exploded in 
Naya Bazaar near Pilli Kotho behind Novelty 
Cinema.

3. The police rushed to the spot and 
found that three buildings bearing number 
1725,1726 and 1727 which were twoAhree 
storeyed, has collapsed.

4.The Control Roomof Delhi Fire Service 
had received information at about 10.10 
A.M. about the fire. Three water tenders and 
one ambulance were rushed to the spot. At
10.30 A.M. fire was declated medium and at
10.45 A.M. serious. The fire was brought 
under control at 1.15 P.M. In all 43 fire-units 
were deployed in fire-fighting and rescue 
operations.

5. The ground floor of these throe 
buildings are occupied by transport 
companies. The Municipal Corporation of 
Delhi and the Delhi Fire Service, with the 
assistance of the Delhi Police launched a 
joint rescue operation.About 400 persons of 
the Corporation and 250 personnel of the 
Delhi Fire Service were deployed for the 
work.
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6 The rescue operations have been 
continuing uninterruptedly since yesterday 
morning The MCDofficials and the personnel 
of the Delhi Fire Service with the assistance 
of police are still removing the debits to 
rescue those who may be still entrapped

7 According to the information available 
so far, 28 persons have died and 24 have 
sustained injuries Of these 4 have been 
discharged, The remaining are admitted in 
various hospitals

8 After the explosion the Crime Team, 
the Bomb Disposal Staff, the experts from 
CFSL and Operation Cell visaed the site The 
cause of fire has, not yet been determined 
According top preliminary inquiries fire 
started after an explosion which was followed 
by two other explosions The area is highly 
congested and a business centre A number 
of transport combines are located in the area 
which handle all sorts of goods, including 
highly inflammable items

9 A case under sections 4/5 Explosive 
Substance Act and sections 304/308/427/ 
436JPC has been registered at P S Lahon 
Gate and detailed investigations regarding 
the cause of fire are under progress 
Preliminary enquiries made by the police so 
far show that the explosion took place in the 
off ice-cum godown of a company located in 
1725, Nai Basti One person has been 
arrested

Nay a Bazar, Delhi 
to grant ex-gratia relief tot the victims of the 
tragedy

13 In order to decongest the Walled 
City and disperse the wholesale trade to 
different areas of Delhi, Sanjay Gandhi 
Transport Nagar has been developed on 
GT-Karnal Road, where many transport 
companies, particularly godowns, can shift 
Many have done and others are in the 
process of shifting This process will be 
expedited Delhi Administration had decided 
some time ago that from 1st June. 1992 
entry of heavy goods and vehicles to certain 
congested areas of the Walled City would be 
banned

[ Translation]

SHRI TARA CHAND KHANDELWAL 
{Chandni Chowk) Mr Deputy Speaker, Sir, 
I am not discussing anything on this

MR DEPUTY SPEAKER No. the rules 
will have to be followed

[English]

Whenever there is a statement, 
clarifications are not allowed

( Interruptions)

We have to follow the rules Whenever 
an hon Minister makes a statement, there 
will not be any clarification We have never 
allowed It

10 The Lt Governor of Delhi, senior 
officers of the MCD, Delhi Fire Service and 
the Delhi Police visited the site yesterday

11 I also visited the site yesterday I 
have directed the officials of MCD/Fire 
Service and Deity Police to undertake 
expeditious rescue operations and clear off 
the debris Delhi Administration has ordered 
a magisterial enquiry into the incident I shall 
share the findings of the enquiry with the 
Hon’ble members

[Translation]

SHRI TARA CHAND KHANDELWAL 
('Chandni Chowk) I am not discussing on 
this statement but saying about the situation 
that has emerged out of it Meanwhile the 
people, whose houses caught fire or whose 
houses are about to fall should be sent to 
transit camps or to other places And action 
should be taken immediately to rehabilitate 
the family members of those people who are 
living there., I would like to ,make this much 
request only (Interruptions)

12 Delhi Administration has taken steps SHRI DAU DAYAL JOSHI (Kota) These



transport companies have been provided 
godowns But they deliberately do not shift 
there The owner of the godown whose 
godown caught fire has been allotted 
godowns but he does not want to shift from 
there The wonder of the godown but how 
does not want to shaft from there The 
Central Government should order them to 
shift immediately *rom there (Interruptiorsj

[English]

MR DEPUTY SPEAKER Now.weshall 
take up Private members’ Business SHRI 
P P Kaliaperumal

405 Resolution re. refection VA ISAKHA10,

15.46 hrs. '

COMMITTEE ON PRIVATÊ 
MEMBERS, BILLSj\ND R E ^ L U T IO N S ^

£ Tenth Report -  Py i* tMj

[English]

SHRI P P KALIAPERUMAL 
(Cuddalore) Sir, I beg to move

“ That this House do agree with the 
Tenth Report of the Committee on 
Private members’ Bills and 
Resolutionsprosentedtotne House 
on the 29th April, 1992*

MR DLPUTYSPEAKER Thequestion 
is

That this House do agree with the 
Tenth Report of the Committee on 
Private Members’ Bills and 
Resoultionspresentedtothe House 
on the 29th April, 1992"

The Motion was adopted

15.47 hrs.

/̂ ESQLUTIONjffE REJECTION OF_  
PROPOSALS PEfffAWING Y o iR iB S. I

ETC

[English]

MR DEPUTY SPEAKER Before we 
take upf urther discussions on the Resolution 
moved by Shri Rupchand Pal regarding

1914 (SAKA) of proposals pertaining 406 
to •TRIPS'etc 

rejection of proposals pertaining to TRIPS, 
etc, I would like to mention that four hours 
and 28 minutes have already been taken on 
this Resolution, thus exhausting the time 
allowed for this discussion On the last 
occasion, the mover the Resolution, Shri 
Rupchand Pal was replying to the debate 
and he has already taken 12 mmutes 
Therefore, to enable him to complete his 
speech, wo may extended the time for 15 
minutes I hope the House agrees

SEVERAL HON MEMBERS Yes

MR DEPUTY SPEAKER The time is 
extended by another 15 minutes

I 00(SHRI R U P C H A N D  PA|, fHnonhlvl Mr 
Deputy Speaker S ‘r, I will Mot take much 
time Since I spoke last, some developments 
have taken place and the negotiations in 
G A TT had stumbled because of sharp 
differences between the US and the EC on 
questions of farm subsidy and other issues 
We Know that it had been struck evenJn the 
first step The pall of gloom over the trade of 
the Uruguay Round might be cause of 
concern to many, who have been trying to 
build up their future primarily on multi
lateralism Now, this failure in G A TT is going 
to wreck the Earth Submit which is going to 
take place in Rio in June That also will be a 
matter of serious concern to all of us All this 
is due to the recalcitrance, the arrogance 
and the protectionism of the US and its 
accomplices The protectionism of the 
developed countries has always been a 
source of major concern to the countries of 
the Third World, particularly in a new world 
situation when new equations are coming 
up, the US is trying to impose its will on the 
developing countries

15.49 hrs.

" { [SHRI P M SAYEED - in the Chaii]

Sir, strangely enough, the US practices 
certain things, but they do not allow the 
developing countries to do it everuUhey 
need it most in their own background For 
example, we have discussed the subsidy 
issue here But, they have even given subsidy 
totheirfarmersforexportoftheirgrams We,
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poor Indians are not allowed to provide 
subsidies on fertilisers. There agencies 
dominated by the US are telling j s  that we 
should discontinue the subsidy for our 
farmers.

There  are many other examples which 
I am  not going into Many things have been 
discussed Today even irt the early hours, we 
were discussing that in this new world order 
of th iea ts  and sanctions W e, India, are 
being subjoctod to  new sorts of threats As 
you know, Carla H.lls has been threatening 
all these days that retaliatory measures would 
be taken  Yesterday, an announcem ent had 
already been made that India would be 
subjected to  retaliat'on under Special 301 I 
have already indicated that the acceptance 
of Dunkel proposal will greatly jeopardise our 
own interest

I am happy to learn that the hon M inister 
has said etsewhore th?t the Governm ent of 
India w ill take  every care to  protect out 
national interest in vital areas like agricuirjre, 
textile, services, etc One of the points I 
would like to add which has come up from  all 
the dtscussicn that has taken place at the 
national level is about our genetic resources 
The m ulti-national companies are out to 
dominate the resources W e shall have to be 
very carefdl and try to protect them  In the 
projected new world, India will have to face 
many more threats W e have faced the 
threat in the case ot rocket technology They 
tried to pressurise the Russians on that 
score W e have faced the threat in the case 
of rocket technology They tried to  pressures 
the Russians on that score W e have been 
threatened that if we supply rice to Cuba, 
there will be som e sort of sanction or the 
other There  are pressure on the question of 
N PT  Now there is retaliation threat

I have moved this Resolution because 
the G overnm ent has been speaking into 
voice W e have been noticing that while they 
have been speaking that it is discrim inatory 
but at the sam e tim e som e m em bers 
belonging to  the Governm ent side were 
saying tha t if we agree to  the proposals

relating to agriculture, to the proposats>elating 
to textile, we Indians will be benefited. That 
is not so really. We have discussed that in 
detail. While initiating my Resolution, I had 
mentioned all those things.

T h e  G o v e rn m e n t h a s  m ad e  th e  
assurance; the hon. M inister has also made 
th is assurance on the floo r of the  House that 
before any final decision os taken, Parliam ent 
will be consuulted and a detailed discussions 
would be allowed to take place My last point 
is, which I have made even at the beginning 
that it is a very complex issue which affects 
the whole nation The people belonging to 
d iffe re n t d isc ip line s  cam e o u t w ith  a 
memorandum, and the national sem inars 
also expressed those v iew  that the best way 
would be to  institute a com m ission at the 
national level to  go deeply into all the aspects 
of tho Dunkel drati so that w e can pick and 
choose On the basis ot the recommendations 
and report of such Com m ission, we can 
discuss and make final recommendation to 
the G overnm ent of India so that our future is 
safeguarded and our fu tu re  generation 
should noi accuse us that we have fa llen into 
the trap of Dunkel and his accomplices

TH E M IN ISTER  O F  S T A T E  O F TH E  
M IN IS T R Y  O F  C O M M E R C L  (S H R I P  
CHIDAM BARAM ) I have already in my reply 
to the debate requested the Mover of the 
Resolution that I have taken note of the 
views and I have requested him to  w ithdraw 
his Resolution

Once again I am requesting him  to  
withdraw his Resolution

SH R I RUPC H AN D  PAL In view of the 
request made by the hon M inister and also 
the assurance given that it would be discussed 
in the House I w ithdraw my Resolution.

TheResolution was, byleave, withdrawn

MR CH AIRM AN. Now we go to thenext 
resolution to  be moved by Shri Satyagopal 
Misra..
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r e s o l u t i o n / ^  J
^ C O M P E N S A T IO N  T O  V in T lM & O F f  

‘ BHO PAL G A S  D IS A S TE R

\EnaJisfy~

'  S H R I S A T A Y A G O P A L  M IS H K A 
[Tamluk) I beg to m ove j

This House urges Upon the 
Central Governm ent to take 
measures fo r giving adequate 
compensation to  the victims ot 
Bhopal pas disaster and also 
jto take appropriate steps tor 
the extradition ol the form er 
Chairman of Un'on Carbide 
Corporation (U C C )from U  S A 
to face the crim inal changes in 
the gas leak case”

The w orlds  worst industrial d isaster 
took place on 2nd 3rd December 1984 when 
Union Carbide Ind.a Limited, a subsidiary of 
Union Corporation of United States of America 
released 40 tonnes of extrem ely toxic methyl 
isocyanato from  a storage tank at UCIL Plant 
in BMopal causing the death of about 5,000 
people and seriously affecting the lives ot 
about six h kh s  people Since then, more 
th a n  te v e n  ye a rs  have  g o ne  M any 
discussions have taken place in both the 
Houses of Parliam ent, many artides have 
appeared in different newspapers, countries 
have given their judgments-but the fate of 
victims of this tragedy remains stil! undecidea 
In March, 1989 the Parliam ent passed the 
Bhopal Gas Leak D isaster (Processing ot 
Claim s) Act On 14th February, 1989 the 
Suprem e Court of India ordered the Union 
Carbide Coloration of America to deposit 
470 millions U S dollars with the Registrar of 
the Suprem e Court of India towards the final 
settlement of all cnmmal and civil liabilities 
On 3rd October, 1991 the Supreme Court 
modified the  1989 Settlem ent to permit 
crim inal prosecution of the  then head of 
U C C. M r W arren Anderson and others 
against whom  a charge-sheet has been

released im m ediately after the disaster for 
relief and rehabilitation, a sum  of Rs 7 14 
crores has been paid as interim  re lie f to  the 
specific categories of victims on the direction 
of the Suprem e Court, a sum  ot Rs 310 30 
crores has been released in March, 1990 
dunng the regime of the National Front 
G overnm ent fo r paym ent of interim  relief of 
Rs 200 per month to  the victim s, a sum  of 
Rs 36 67 crores has been released by the 
Governm ent of Ind.a to the Governm ent at 
M ad h ya  P ra d e s h  as its  s h a re  fo r 
Implementation of Action P lan with an outlay 
o fRs 163 10croreswhichincljdeseconom ic 
social and environm ental rehabilitation as 
well as provision of medical fac l.ties  Put a 
large section of tne people inside and outside 
the country tec; that justice has been denied 
to the victims of the disaster Neither the  

G o ve rn m e n t of Ind ia  n o r th e  S ta te  
Governm ent o* Madnya Pradesh h a sto K en  

proper care to  save the victims 47C million 
L*S doilai settlem ent is too inadequate so far 
as the gravity of the disaster is concerned 
The victims are forcec today to come to the 
streets Nothing h3& been done fo r the 
extradition of Mr W a ren Anderson, the then 
Chairman of the Union Carbide Corporation 
and others. The situation has fo rced me to 
come forward with resolution even after the 
long period of seven years of the incident 
The notice of the resolution was given on 
21st March, 1992 in the m eantim e the 
G o ve rnm en t has fou id  som e tim e  to  
introduce a bill on 27 4 192 to declare the 
tribunals fo r the welfare of Bhopal gas 
victims as civil courts Tms is the attitude of 
the Governm ent of India towards the victims 
of the world & worst industrial d isaster

Now, I w ill ta k e  up th e  case  of 
com pensation  T h e  B hopa l G as Leak 
Disaster Act, 1985 given pow erto the  Central 
Governm ent to determ ine the tota l am ount 
of compensation to  be appropriated payable 
in general in relation to each type of injury or 
loss As the only representative of the victims, 
the Governm ent of India reached to  a full 
settlem ent on 14-2-1989 with the Union 
Carbide Corporation fo r a tota l am ount of 
470 million U S  dollars which is too merge to 
meet this serious situation
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Earlier, the Government of India claimed 
US $ 3000 million as full compensation This 
is something strange By claiming US $ 3000 
million, the Government of India reached the 
settlement of only US $ 470 million which is 
only 16 percent of the claim This is complete 
surrender of the Government of India to the 
foreign multinational Why has the 
Government of India surrendered the 
interests of the victims and compromised 
with the concerned multinational corporation 
which has committed criminal offences by 
Killing 4000 innocent people and affecting 
gravely the lives of about six lakhs people? 
It is not known to the country, In March 1990 
dunng the regime of the National Front 
Government, a sum of Rs 310 30 crores 
was sanctioned for payment of interim relief 
of Rs, 200/- per month to the victims and five 
lakh victims have received the said interim 
relief The directive of the Supreme Court is 
that at least 40 claims tribunals should have 
to be started by 3rd Februarys 1992 to settle 
the compensation claims of the Bhopal gas 
victims The adjudicative process has started 
with a Welfare Commissioner, three 
Additional Commissioners, and five Deputy 
Commissioners, which is 25 per cent of the 
total requirements of 40 claims tribunals as 
directed by the Supreme Court Now, the 
Government has introduced a Bill on 27 4 92 
in the Lok Sabha to give legal status to the 
tribunals I do not know when the Bill will be 
passed The tnbunals will have to work on the 
basis of the guidelines issued by the 
Government of hdia The Government of 
India has not found any time to formulate the 
necessary guidelines without which no 
settlement of compensation will be finalised 
by the tnbunals This is the attitude of the 
Government From the very beginning the 
Government has been betraying the victimsin 
every step How long will this continue? I. 
therefore, urge upon the Government to 
formulate the guidelines and to start the 40 
claims tribunals immediately in orderto avoid 
further delay in releasing compensation The 
amount of compensation to be paid to the 
victims should also be adequate please

ensure proper compensation disbursement, 
without wrongful denial, delay, harassment 
and corruption, to the victims of the world’s 
worst industrial disaster.

Sir, on the question of rehabilitation, it 
may be said that necessary medical services 
were not provided to the victims No long- 
term concrete programmes hc*s been taken 
so far for the rehabilitation of the victims 
Seven-yaars is too long a period and the 
condition of many of those gravely affected 
by the MIC gas may have deteriorated, in the 
medical science it caught have come too 
late An action plan Rs 163 10 crores for 
rehabilitation has been takpp up The plan 
includes economic, socu ivironmental 
and medical rehabilitate programme, 
Efforts should be made to nunitor the early 
completion of the programnv The Supreme 
Court has asked the UCCto set up a 500-bed 
hospital for the victims in 18 months where 
free medical surveillance to tne victims should 
be provided The Government should take 
care so that the Supreme Courts order is 
implemented in time As per the Supreme 
Court s verdict the Union Government must 
pay premium from the US $ 470 million 
Settlement Fund for ensuring future victims 
for eight years Victims should also be 
provided with a suitable job All necessary 
steps should have to be taken for the proper 
rehabilitation of the victims of Bhopal Gas 
Tragedy

Now. the question is Who is responsible 
and accountable for this disaster? I do not 
know why the State Government of Madhya 
Pradesh and the Government of India allowed 
the Union Carbide Corporation to set up 
such a hazardous industry in such a thickly 
populated area The Union Carbide set up 
this industry in this area considenng the low- 
cost factor only to earn more profits

Sir, on the basis of rich material evidence, 
it may be said that the Union Carbide 
Corporation of the USA was directly 
responsible for the decisions, actions and 
events that caused over 40 tonnes of MIC to 
be released from a storage tank at UCIL 
plant in Bhopal Knowing fully well the 
consequences of the release of the gas, they
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willfully did 1  Conscientiously, they did it.

This is a criminal offence. The Supreme 
Court of India has permitted the criminal 
prosecution of Mr. Warren Anderson, the 
then Chairman of the Union Carbide 
Corporation of USA and others. Accordingly., 
the Chief Judicial Magistrate of Bhopai on 
27the March. 1992has issued an unbaiiabie 
warrant of arrest against Mr. Warren 
Anderson. The Government of India must 
now seek immediate assistance from the 
Government of USA to secure the extradition 
of Mr. Anderson from USA .Now it is the duty 
of the Government of India for the interest of 
the victims of Bhopal gas disasterto preserve 
the dignity of our judiciary and above all for 
the dlginity and prestige of the country to 
negotiate with the US Government to secure 
the extradition of Mr. Anderson. The current 
efforts of the US Government towards 
securing the extradition of two Libyans 
suspected to have bombed the US airliner 
should inspire the Government of India to 
take diplomatic, tegal and extra-legal steps 
necessaryfor the extradition of one American 
charged with having cased the world’s worst 
industrial disaster of the century. If on the 
ground of suspicion the USA Government 
can askforthe extradition of two Libyans and 
create ali type of harassment to that country 
then why we will remain silent when one 
American is charged with the killing of more 
than f ourthousand people and injuring gravely 
six iakhs of people? The Chief Judicial 
Magistrate of Bhopal has also ordered the 
attachment of property of the accused. But 
at present in the name of collecting money 
for the purpose of construction of a hospital, 
the Union Carbide of India Limited has started 
selling its assests. This should be stopped 
immediately.

What is the attitude of the Government 
of India in this regard? They have completely 
surrendered to the pressure of the 
multinational corporation. On 7th December, 
as soon as Mr. Warren Anderson arrived in 
Bhopal he was arrested along with others 
under Sections 304, 304A, 426, 429, 278 
and 1208 of the Indian Penal Code. After 
detaining him at the Union Carbide Guest 
House 1or barely six hours, he was released

on bail He was immediately flown to Delhi by 
State Government aircraft and then allowed 
to leave the country. What has happened 
when the Chief JudidalMagistrate of Bhopal 
has recently Issued an unbaiiabie warrant of 
arrest against Mr. Anderson? Dr. Chinta 
Mohan, the hon. Minister of State for 
Chemicals and Fertilizers has said In the Lok 
Sabha and I quote:

“We are not thinking in the lines of 
prosecuting anybody*. Why? Is It not the 
complete surrender of the Government of 
India to the foreign multinationals? Our 
Government has been pursuing a policy to 
invite the foreign multinationals corporations 
to the country. Open door policy for the 
foreign multinationals and the Exist Poiicyfor 
the workers of our county is the main thrust 
of the Government of India today. 
Multinational corporations come hers only to 
make profits even by the way of creating 
harmto the lives of ourpeopte. The technology 
they transfer is either back-dated or 
experimental which is in no way serves the 
Intercfcts of the country. Globally, the record 
of the multinational corporations has not 
been re-assuring and the studies of the 
World Health Organistion have pointed out 
that drugs that are declared unsafe or at 
least unfit for human consumption in the 
West are being passed off as equal its drugs 
in several third world countries. There have 
also been instances of the multinational 
corporations involving themselves in efforts 
at political destabilisation in the developing 
countries and the fall of some Governments 
in Latin America has been traced to the 
manipulation of multinational corporations. 
The feeling in the third world is that the 
multinational corporations only look for their 
gains andtransfer the out rrodod technology 
to the poor countries,Therefore. why should 
there be any sympathy left for them? Why 
should we not take server action against the 
Union Carbide Corporation? We must try to 
secure the extradition of Mr. Warren 
Anderson and others and attach the property 
of the Union Carbide of India Limited with the 
Bhopal gas disaster case

Lastly, 1 would like to ~orm tothe attitude 
of the Administration o1 t'n States. The
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details of the Bhopal gas disaster are known 
to everybody. Advertisements regarding the 
crtminai prosecution and the anrest warrant 
on non-abailable section with the attachment 
of property has been published in the leading 
newspapers of U.S. A. It was the moral, legal 
and diplomatic duty of the American 
Government to hand over Mr Anderson to 
the Government of India for criminal 
prosecution. But they are silent today. On 
the one hand, the American Government 
has been asking for the extradition of two 
Libyans on suspicion of bombing American 
Airliner and on the other hand, the same 
Government is silent on the extradition of 
Mr. Anderson who is charged with killing 
more than 4,000 people. This is double 
standards American Government has 
created all kinds of harrasments to Libya By 
pressurising American Government for the 
extradition of Mr Anderson we should stand 
by the people ot Libya The attitude of the 
U.S A. has become authoritarian Who is the 
U S Government to ask India not to se41 nee 
to Cuba? Who <s the Amencan Government 
to as Russia not to transfer Space Tech noiogy 
to india? They are trying to dictate to every 
country The interests of the Third World 
countnes are in danger with this dictatonai 
and authoritaram attitude of the U.S 
Government. A tirae has come when the 
developing countnes should come together 
to fight the authoritarian attitude of the U S 
Government Now the administration of 
America has threatened the economic 
sovereignty of our country by using Special 
301 Why should we tolerate all these 
dictates?

The Government of India should 
negotiate with the U S Government for the 
extradition of Mr Anderson from U S A. to 
face the cnmmal charges in the Bhopal gas 
leak case This is to be done to save the 
dignity of our judicial system, to uphold the 
prestige of our country and in the interest of 
the victims of Bhopal gas disaster.

I, therefore, urge upon the Government 
of India too pay adequate compensation to 
the vlctimisd and to arrange proper

rehabilitation for them. The Government 
should also take necessary steps for the 
extradition of Mr. Warren Anderson from 
U.S.A. for criminal prosecution.

I. aiso request ail the hon. Members of 
all sections of this House to support the 
resolution.

MR. CHAIRMAN: Motion moved:

This House urges upon the Central 
Government to take measures for 
giving adequate compensation to 
the victims of Bhopal gas disaster 
and aiso to take appropriate steps 
for the extradition of the former 
Chairman of Union Carbide 
Corporation (UCC) from U.S.A. to 
face the criminal charges in the gas 
leak case”

[ Translation)

PROF RASA SINGH RAWAT  (A|mer) 
Mr. Chairman, Sir. I support the Resolution 
regarding payment ot compensation to the 
victims of Bhopal gas tragedy, moved by one 
of our colleagues, Shri Satyagopai Misra.

In fact, Bhopal gas Tragedy was fuU of 
horrors and was a black spot in the history of 
humanity and in the history of world 
Thousands of the people simultaneously lost 
their i.ves in this tragedy and thousands of 
people fell victims to vanou&diseases Bhopal 
city which was earlier known as the city of 
ponds and a saying was prevalent 'Val To 
Bhopal Tal., Aur Sab talaiya' The same 
Bhopal city canfe to be known in the entire 
world due to this horrible poisonous gas 
tragedy and death of thousands of people 
and now the attention of the entire world has 
been drawn to the fact that of the scientific 
aheivements are not used properly and with 
outmost care, the poisonous gases may 
take the lives of lakhs of sleeping people and 
these gases may effect lakhs of neighboring 
people. Bhopal gas tragedy has proved It. 
This tragedy had happened In 1984 arid It is 
1992now. In 1965 an Act was passed by this 
House which had said that as it was the 
greatest tragedy of the World, therefore kith
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and kin of the victims and the aHected people
.• should be paid adequate compensation. The

company shculc be asked to- pay due
cornmunlsauon to all i.e. children. orphans or
helpless widows or other affected people
whowero alive in the family after this tragedy.
Credit goes to Supreme Court which had
taken keen interest in this case and has
forced the Union carbide to make payment of
crorers and billions ot rupees to the victims.
But I am sorry to say that no concreat steps
have been taken in this direction though it is
now 1992. Thousands ct the people hold
demonstration at the Boat Club every year
en the anni versary dJ.Y 0: the Bhopal Gas
Tragedy. The reason tor holding such a
cernonstranon is that tili now the Bhopal gas
victims have not been paid anycornpensation
or relief. No arrangements have been made
for their rahabill.ation or for the treatment of
their diseases. SUCll type of factories or
cornpanies should bE! anoweo to be set up
away from the ocpulated areas of the cities.
The action in th.s matter has not been taken
expeditiously. The result is that cur hon.
Member has been forced to move such
Resolution in the House. Throug~1 you I
would Lke to submit to the Government that
the Union carbide is tha culprint, the then
officials of this company are also criminals
who were arrested. but they were allowed to
go to America ..••.•.ithout any harm. I do not
know. under which plan. The owners of the
company are indulging in all sorts of
procrastination sitting in America. The owners
and the officials of this company are
responsible tor mis tragedy and for the death
of thousands of people. Such a large number
of persons lost their lives in this tragedy due
to carelessness on the part of the onicials
and the owners of ttus company. The owner
of the company should be calied back to
India. India has very cordiai relations with
America. Taking advantage of our good
relations wi:h USA. and using all sorts of
tricks whether political or diplomatic or in the
name of humanity. the guilty persons should
be called back to India and they should be
awarded the most stringent punishment.
according to our laws. The guilty person who
has indulged in such an inhuman task should
be called here and asked to face the
punishment under our laws. The most
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stringent action should be taken against him.

Sir. we are inviting multi-National
Companies in our country and thus we are
neglecting indigenous industries. In these
circumstances it is very necessary to award
them most stringent punishment to caution
them and to teach them a lesson. In the
people. responsible for such incidents. are
not awarded the most stringent punishment.
the coming multi national companies, which
are comiog here to challenge our economic
sovereignty or which are making intrusion in
our country. which are expected to bring new
technology here. may cause death of the
innocentpaople. its employees and the people
living in the neighbouring areas due to
carelessness on their part. Therefore. through
you I would like to urge the Central
Government to shrik all its mental weakness
and being an independent and self respected
country it should hold talks with America.
with all its dignity, and ask USA 10 hand over
the owner of Union Carbide to India and
proceedings against him should be started
in our Court. This case Should inoludes
payment of compensation and arrangement
01 other things. I wowd like to submit to the
Government of India-

• Bahadur kab kisika asra-ansan
lete hain •.
Usi ko kar guj,utta hain. jo dil main
Ihan lete hain,
Dilwar mard ka lohha jab man lete
hain,
Jo kamzor hota hai, kan uske sab
pakar lete hain".

Through you Iwould like to submit to the
Government that it should not feel weak.
Such weakness is fatal for the country.
America may be very powerful and Union
Carbide may be very rich company. but
when our innocent people have lost their
lives. hundred of children have become
orphans. thousands of mothers have become
widows and thousands of the people are still
suffering from several diseases and
undergoing many agonies. they are
wandering from door to door and there is no
place for him in hospitals. The new diseases
are atfecting the people in Bhopal due to
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poisonous gas, that is why the people of
Bhopal are forced to stage demonstration
here. Therefore, the Government of India
should take action to bring the criminals here
to face the charges.

Mr. Speaker, Sir, I would like to submit
one point regarding payment of
compensation. It was already decided that
the genuine persons should get the money
under this Act. But some sort of committee
was constituted or some organisation was
tormed by the middlemen and middlemen
come in the way, who offered their services
to serve the depressed or the victims. These
middlemen began to embezzle the money in
the name of seeking relief from the
Government as several formalities had to be
completed like tilling up the application forms
and other forms. Many middlemen opened
their offices and many became very rich and
the genuine persons who should have got
the money did not get it. So through you I
would like to urge the Government that the
victims of Bhopal gas tragedy should be
rehabilitated and the relief should be provided
to the genuine victims and efforts should be
provided relief. to those who have not been
provided relief up to now. I would like to say
that the crores of rupees, which are to be
given to the victims according tothe judgment
of the Supreme Court must be given to the
victims. The Central Government has
assigned the responsibility to the Madhya
Pradesh Government to work according to
.the judgment of the Court and it has appointed
a Commissioner for the purpose and the
Government has to introduce a Bill in the
nearfuture regarding the delegation of powers
and to provide relief to the Bhopal gas victims.
The attention must be paid to provide relief
to them and if such multi·nationalcompanies,
which produce poisonous gases orchernicals,
set up their factories or big units, should be
strictly directed not to be careless in future -,
All their plants should be examinedfrom time
to time so that such tragic incidents do not
recur in future. Our inspectors,
environmentalists and other officers looking
after :;~ch plants whether they belong to the
C,,:1:ral Government, State Government or

the concerned departments, in addition to
those companies should be held responsible
for such accidents and they should see to :;
that such 1argic accidents do not recur in
future. '

Mr. Speaker, Sir, I am remember th"
words of Acharaya Vinoba Bhava on this
occassion:

·Science is feet and self-knowledge is
eyes·, science knows how to go ahead, lest
one's feet should slip into a pit, so it is most
essential for the eyes to give them the right
direction, even then science wants to make
aprogress but when that science may become
fatal for man, when that science may create
a tragic scene for man, the very big companies
orthe official or administrative workers orthe
other people work very carefully to use these
toxic, chemicals, their use should be restricted
or strict rules should be observed to protect
health so that such carelessness never takes
place in future.

Sir, through you, I would like to make
another submission and I shall also make a
submission to the Central Govemment that
this matter should be expedited. As many as
eight to nine years have elapsed and laws
have also been framed, everything has been
done, but nothklg has been done,so officials
should be appointed through the Government
of Madhya Pradesh and through Central
Government and the organisations created
to rehabHitate them. It should also be
evaluated and examined whether the money,
which has been distributed in crores of rupees,
has really reached the victims or not. Are the
children in their families being brought up
properly or not, have their houses been
made or not or have the new localities been
constructed for them. or not? It should be
examined whether the widows and those
who are helpless and suffering, those who
have been rendered blind, those whosa
e-yesight has gone, are being given some
kind of support pr whether the money which
has been given by the Government is being
used properly for their upbringing and their
happy life or not, and the needy people
should be given adequate help, all this
arrangement should be mace.
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With these words, through Iwould like to

demand from the Government that all the
• victims 01Bhopal gas tragedy- the greatest

devastating incidents 01this age~should be
given adequate compensation and the
resolution moved by our hon. Member
colleague is really a resolution lorthe public
welfare. The owner of the Union Carbide
should be pressurised because we have
heard that those companies have earned a
lot of money .here and reepatriated it to the
U.S.A., if so much of money is kept in their
bank accounts, then the Indian Government
should ask U.S.A. and the owners of that
company for money that so many of our
people are faCing so much of difficulty and
we have to spend so much money, then that
money should be recovered.from them this.
kind of an arrangement should bedone. With
these words I shall again make a demand
that the House should accept this resolution.
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SHRIMATI MALlNI BHA ITACHARAYA
(Jadavpur): Sir,l riseto support the resolution
moved by Shri Satyagopal Misra. The tragedy
of Bhopal, that occured in the small hours of .
3rd December, 1984, has been described as
the greatest industiral disaster in human
history. I would like to start by saying that, 01
course, it was a disaster tor those who died,
but it was a greater disaster for those who
continued to live on as the victims of that
tragedy. It was most disastrous not only
because of the physical suffering that the
victims incurred, but it was disastrous
because of the negligence, the callousness,
the cynicism towards these victims of those
who might have done something. And the
most tragic aspect of the whole affair is that
just because most of the affected people
were poor and insignificant nameless people,·
itwas assurr=dthat they cannot have justice
and they must be satisfied with driblets of pity
and charity. Even that thing all these seven
oreight years, has been withheld from many.

In the resolution. as it has been
presented in the House, measures have
been sought for ensuring adequate
compensation. And at the same time, it has
asked for the extradition of ex-Chief of the

Union Carbide Company. I would like to say
that these two demands are inextricably ,
connected with each other. Is it because of
personalvindictiveness that this extradition
is being demanded? No, Sir. It is in the
interests of minimum justice.

Earlier, just after the disaster had
occurred, this accqsed has come to India.
He had been arrested and released on bail
on condition that he would appear in court
whenever summoned. On 8th April, 1985,
legal proceedings for the recovery of
compensation against Union Carbide
Company were initiated by the Government
of India in the New Y0r:!<Southern District
Court, This was dismissed on the ground
that the forum was not suitable, However,
the New York Judge Keenan at that time
stipulated that Union Carbide Company
should consent to submit to the jurisdiction of
courts in India. It is in arrogant and blatant
violation of these directives both of the United
States and the Indian judiciary that the
accused has continually turned deaf ear to
the repeated summons of the Bhopal Court.
The judgment of the Supreme Court of 3rd
October, 1991 has revoked the criminal
immunity earlier granted to Union Carbide
Company so that criminal proceedings are
started by the CBI once again. These criminal
cases had been kept in abeyance since 1989
in the Bhopal District Judge's court, Now
they have been opened again. However, the
main accused are missing. Moreover,
attachment of movable and immovable
properties of UCC chief had been ordered by
Chief Judicial Magistrate on the 1st February
1992. But court told that legal opinion taken
by Government suggested that under United
States criminal procedure, attachment of
property cannot be invoked to compel the
accused to appear in court. So, that move
was frustrated. As far as the CBI's plead to
attach the property to attach the property of
the Union Carbide Company in India is
concerned, it itself is still pending before the
court and the accused, that i:;, the Union
Carbide Company has taken this opportunity
to try to sell of its Indian shares. The latest
that we have heard about these attempts is
very alarming. It seems that already they
moved quite a few steps towards this
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transference of their property through
insidious means. It has been said that on the
20th March last, the Union Carbide Chemicals
and Plastics Company of USA created a
charitable trust called the Bhopal Hospital
Trust. and appointed Sir lan Percival, a
former London based solicitor as its trustee.
On the same 'day, by a security agreement,
the Union Carbide entered into an agreement
with the trust and pledge to it all its right, title
and interest in its Indian shares. And it seems
that already this move has received the
sanction of the Reserve Bank of India on
FERf, grounds. We want to know whether
this is true or not because if this so, then the
legal procedure is going to be much more
complex than originally expected. We also
feel that now the culprits are in hiding
expected. We also feel that now the culprits
are in hiding like Meghanath. Theycannotbe
seen when hiding behind clouds and from
there, they are trying to manipulate the
situation so that if the Indian judiciary, at the
end of the criminal proceedings, orders them
to pay a find as compensation, then they can
wriggle out. If they are allowed to do it, if the
Government of India cannot prevent this,
then there will be no way to enforce them to
pay that fine. Therefore, we would also like
to demand that all unencumbered assets of
the Union Carbide in India will have to be
maintained until the criminal su ttsare decided,
The sheer cynicism of culprits is revealed in
this project of offering 17 million dollars for a
hospital, apparently for the Bhopal victims.
On a global scale, they are repeating the
effrontery of food adulterator who, by
adulterating baby goods, goes to Ganga for.
a bath and on his way back pays some paise
to the beggers. That is the. attitude that the
Union Carbide is taking by offering this
hospital to the gas victims. Why is it important
to carry on criminal proceedings? Of course,

. they want one basic thing; that is, demand of
IIC!.I!J[a! justice. They have been charged, as
an we should remember, of death by
negligence not of ona poor twoor Iivc or ten
persons but alltla;~:;7~C;;€~:;;Jr.:;arid rnose-
people are thought to be dying even nov~as
long term effect of the disaster.But we feel
that pursuing criminal proceedings is also

important because it is through these
proceedings that the financial penalty may
be imposed on the Union Carbide Company. ;
The SUpt9me Courts's settlement of 470
million dollars, as already pointed out before,
has been rejected by the victims because it
is considered insufficient and arbitrary.
Hence, criminal proceedings may perhaps
help to ensure a more acceptable amount.
But with the culprits absconding, this cannot
be done. What is surprising is the question
that comes too our mind. How did the
Supreme Court arrive at this settlement of
470 million dollars? How did they come to
this sum? Through the Bhopal Gas Leak
Disaster Act, 1985, the Indian Government '
has reserved for itself the exclusive right to
represent and to act in place of any person •
who has made any claim in this connection.
This sole representative of the interests of
the Bhopal gas victims started buy
announcing that it could claim oamaqos fer
three billion dollars, that is, Rs. 3,900 crores.
As late as on 29 January 1988, the Indian
Government again filed an amended plaint in
the District Court of Bhopal •• claiming the
same amount. However, in 1989 it was

, suddenly suggested to the court that what
was required was a minimum of 500 million
US dollars instead of three billion dollars. 500
million dollars instead of three billion dollars.
Why this scaling down of claims? On what
basis was it done?

So far as Government of India was
concerned, insofar as itwas the sole petitioner
for the gas victims, it was SOlely responsible
for dereliction of duty. We feel that the Court
was misled and the case of gas victims was
misrepresented.

Of course, the attitude of the Union
Government has been changing for some
time. In 1986, there was some such effort at
compromise and this time we find that this
change in the scaling down of the demand
was done on the pretax that the assessment
of claims was not only faulty in method but
also incomplete, Atthe time of the settlement,
_only about 5 per cent of all the claims had
bee:'! categ0:~ee-c ~r:~ t t-0 ill that toe t~~ -
amount had been assessed. The medical
categorisation of the victims itself is said to
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be faulty. Go instance, all the 15 categories 
of claims due for compensation as defined 
under Bhopal Scheme of 1985. seven have 
been left out of the ambit of settlement. This 
Is how the sole petitioner on behalf of the 
Bhopal victims has conducted itself. This is 
how It has represented its case and this is 
how the settlement of 470 million dollars is 
arrived at.

So, If adequate compensation is to be 
obtained, it is very necessary that the 
unencumbered assets of the Union Carbide 
in India should immediately be frozen.

There is another point. If this is not done 
then all future liabilities for the crime 
committed but a multinational company will 
be passed on to the Union Government, that 
Is to the Indian people because it is the 
verdict of the Supreme Court that India being 
a welfare State should make good the 
deficiency, if any. So,, ultimately, if there is 
any deficiency in the payment of 
compensation, if Union Carbide has already 
paid what is due then obviously according to 
the Supreme Court’s verdict it is the Indian 
Government that means the Indian people, 
which will have to pay this additional 
compensation. So, apart from being 
subjected to the rrultinational poison the 
country also will have too pay the price for its 
ill- effect.

There is a saying in English that if one 
wants to dine with the devil one ought to have 
a long spoon but if the devil is the devil of 
world imperialism, if the deevil is the devil of 
multinational group then that devil would not 
allow you to have a long spoon and that is 
very evident from the Bhopal case. The 
Bhopal case first mad it evicfcjpt and today in 
this imposition of Super 301 we are realising 
it on lie too well once more, in the meantime 
eight years have passed.

The 1985 Act was made and it was add, 
I have read the Act, to see that the claims 
were dealt with speedily, effectively, equitable 
and to the best advantage of the claimants, 
t would not go on the point of best advantage 
of claimants as I think I have argued that 

' polntearller.Sofarasthespeedisconcemed,

you have already heard what has happened 
to the office of the Commissioner. Even now 
tt is not fully equipped. How many of the 
tribunals have been set up and apart from 
that so far there has not been any 
comprehensive inquiry into the implicit of 
disaster, the sodat and environmental fall 
out of the disaster; its long term affects, how 
H might affect the coming generations., the 
child in the womb and to decide on adequate 
remedial measures there has been no inquiry 
so far, no comprehensive inquiry no far on 
this.

There was one Commission, Justice 
N.K. Singh Commission but that was 
summarily disbanded before it could produce 
its report. So, we find that after the disaster 
forffive long years not even an interim relief 
was paid. It must be said to the credit of the 
National Front Government that it at least 
managed to allocate Rs. 360 crores for 
interim relief at the rate of Rs. 200 per month 
for all the residents of the gas affected wards 
for the next three years. But that is all. The 
fact that nothing has been done in all these 
years was used as an argument in the 
Supreme Court for accepting whatever was 
available once and for all. That is you have 
not got ahything In all these years, so If you 
wait of much longer than possibly you will get 
nothing that is why get wherever you can. 
That was the attitude and that attitude, i am 
sorry to say that was reflected even in the 
Supreme Court Judgment This is what the 
Supreme Court has said.

That compulsions of the need tor 
immediate relief to tens and 
thousands of suffering victims could 
have in our opinion wait till these 
questions, the is other judicial 
issues, vital though they be, are 
resolved in the due course of judicial 
proceedings, that is why hastily this 
final settlements of $ 470 million 
was arrived at and one* for ail 
justice was denied to the victims".

The Act has said that it was meant for an 
effective solution-speedily, effectively and 
equitably. It has been effective in one thing: 
in persuading the judiciarythat because they
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are poor and helpless any small act of charity 
form Union Carbide Company would be 
good enough for them. That is what they 
have been effective. And equitable? Of 
course, they have shown utmost lenience, 
exemplary lenience, but so far as victims are 
concerned, equltability has been ensured 
only in so far as no one has got anything. 
That is where the equltability lies.

Now, the Government, after all these 
seven or eight years, has brought a small 
Amendment to the Act by giving the 
Commissioner some powers. We have no 
objection to this Amendment as such, but we 
would propose that you modify the Act 
altogether, constitute a Commission with the 
necessary authority for time-bound enquiry 
and monitoring.

Sir, towards the end of my speech, I 
would like to say that the present policy of the 
Government is likely to bring many, more 
multi-nationals into the country and not just 
one Union Carbide Company. So. many 
other such companies are likely to come.

In fact, the Government has passed two 
Acts in this very Session in which it has 
admitted the dangers of this unrestricted 
entry; one is the Harmful Insects and Pests 
Act and the other is the Public Liability 
insurance Act. Here, you have admitteo the 
harm and the damage that can be done by 
the multi-nationals, by unrestricted import 
from abroad. But these two Acts are not 
enough. They are nothing. They are just 
going to be straws before the storm. Pollution- 
creating technologies are going to be 
transferred from the North more and more. 
Ultimately, what happened in Bhopal? There. 
It is not just the environmental question alone 
but it is the fact that the culprits are even now 
going Scot-free, the fact that they have the 
effrontery to throw scops to our people as if 
they are bggers, the fact that they have the 
effrontery to challenge the authority of the 
Indian judiciary and that they have the 
effrontery to deny to our people justice and 
offer them charity only. This reveals the play 
of politics behind Bhopal and such other

environmental issues.

Hera, wo are directly in confrontation 
with people who can get away with murders 
of thousands of people. Today, there is one 
Bhopal. But what happened in Bhopal in
1984 may happen anywhere in India some 
years from now, maybe not a sudden disaster 
but a slow disaster. But as big a disaster, we 
cannot rule it out with unrestricted entry, that 
is being given to the multi-nationals.

Therefore, Sir, it is our submission, It is 
our demand that these criminals, these 
international criminals must be brought to 
book and justice, not charity, not a few drops 
of pity; that is not f orthe victims of Bhopal gas 
tragedy; but full jystice must be ensured to 
them; and it is as a step towards this that 1 
support this Resolution and I request the 
other Members, may colleagues, to support 
this Resolution with me; and I request the 
Government most strongly to accept this 
Resolution as well. Thank you.

MR. CHAIRM AN: Shri Sriballav 
Panigrahi.

SRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Chairman,, Sir.....

DR. RAJAGOPALAN SRIDHARAN 
(Madras South): There is no quorum.

M R CHAIRMAN: Mr. Sriballav Pangrahi, 
you please resume your seat.

Let quorum bell be rung.

Now there is a quorum. The hon. 
Member,.

SHRI-SRIBALLAV.PANIGRAHI: Mr. 
Chairman, I thank Shri Satyagopal Misrafor 
having moved this Resolution which at least 
provides an opportunity for discussion on 
this subject .which also in turn gives us a 
chance or an opportunity to make a review of 
this matter.

Definitely, it Is a matter of disgrace that 
even after eight years of the occurrence of
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this disaster this matteris still being discussed 
here.

This was one of the greatest disasters of 
the century Killing thousands of innocent 
people, spread over 30 wards in Bhopal city. 
After more than eight years, we are discussing 
it in Parliament. This is not a happy situation.

After this disastrous incident took place 
the Governments both at the Centre and 
also in the State, no doubt, took prompt 
actions within their limitations to provide 
relief and to arrange the rescue operations 
Thereafter the Government of India also 
enacted the required legislation. Prior to that 
there was no such legislation.

The incident took place on the midnight 
of and December, 1984, rather into the early 
hours of the 3rd December and on March 29,
1985 after the Eighth Lok Sabha was 
constituted, at the earliest opportunity, 
Parliament passed the Bhopal Gas Leak 
Disaster (Processing of Claims) Act, 1985. 
The matter was aiso agitated in the concerned 
courts of law. It was aiso raised in the courts 
in the U.S.A. aiso. But it was rejected by the 
Judge there in different pleas, the plea of 
jurisdiction, etc.

17.00 hrs.

Thereafter the Union of India preffered 
the claims before the District Judge’s Court 
Bhopal. Even there, the matters are delayed. 
In our judicial system delay is Its companion. 
Something should bee done overall, to scuttle 
this delay in our juridical system. We all know 
the justice delayed is justice denial In spite of 
that justice is being delayed. Under the 
present cumbersome procedure there is 
inordinate delay in deciding even such 
matters in district courts. Whatever it may 
be, the District Court, Bhopal passed and 
Interim order directing the Union Carbide 
Corporation to make a payment of Rs. 350 
crores, It was an interim order.

Sir, please look at the tragedy. When 
there was an appeal against this Order 
before the Madhya Pradesh High Court, one 
honorable judge there got it reduced by Rs. 
100 crores, from Rs. 350 crores to Rs.250 
crores. Of course, again appeal was made 
against that by the Government of India. 
What I mean to say is that the Government

has tried in its own way not only to protect the 
interests of the victims but also to provide 
necessary relief, etc. as speedily as possible.

Then, lot is been said about the quantum 
of amount finally settled at470 million dollars. 
Naturally in such cases., there cannot be any 
limit. The sky is the limit. And whatever the 
highest figure could be achieved, that is 
welcome. I cannot say what could be the 
exact amount. But as much as possible 
should be arranged, should be attempted at.

17.02 hrs.

[SHRIMATI MALINI BHATTACHARAYA 
in the Chaii]

Whatever we may say here, there can 
be no substitute for human life. We may pay 
one lakh rupees, two lakhs of rupees or one 
million. But that amount can be paid only to 
the next kin of the deceased. The valuable 
life, which had been lost, cannot be got back. 
Therefore, I emphatically say that there can 
be no substitute for human life by way of this 
compensation, payment of money and other 
things. But under the circumstances, when 
there has been an accident or a disaster, a 
pertinent question arises as to whetherthat 
could have been averted. Certainly it could 
have been averted had all precautionary 
measures been taken well in time. Who are 
responsible of this disaster? That is not yet 
known in clear terms and the reasons, the 
circumstances, leading to such disaster are 
not yet known.

Some times, even in our public 
undertakings, for example Coal India Ltd., 
here and there, in the process of construction 
there were some accidents. In the last rainy 
season, Indravatl Reservoir Multi-purpose 
Project was under construction in Orissa, 
And there was a channel. More than 100 
labourers were working in that. Suddenly 
flood water rushed in without Anybody's 
knowledge and a disaster too place. These 
are all every unfortunate things. But when it 
takes place, we should know the reasons 
and the circumstances of it And particularly, 
when a large number of multi-national 
corporations are now interested to come 
over to India to irvest and to set up their 
industrial units, we have to draw adequate 
lesson f rnmthis Bhopal disaster. It should be 
real'y an eye-oper,©*-
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MADAM Chairperson, while you were 
speaking from here you have said that this 
was a criminal neglect, i agree with you. 
Madam this disaster claimed hundreds of 
lives thousands of lives and driving further 
lots of people to untold misery. Again several 
thousands were maimed permanently and 
lakhs are stitl under a psychological trauma. 
So, naturally, for such criminal; negligence 
the exemplary punishment should be meted 
out to those on whose negligence such 
disasters takoplace. 1 here is no two opinions 
about it. again, there was a question how 
such a hazardous industry could be located 
near or inside a populouscity? We have to 
draw leson and see that In future such things 
do not take place. There was a legal battle 
about jurisdication, about the quantum etc. 
etc., and when all these things were going on 
, finally on 14 February, 1989, there was a 
settlement; there was some sort of a 
compromise effected in the Supreme Court 
and it was with the consent of all the parties 
Our Supreme Court judges also in their 
wisdom described it as fair, just and 
reasonable The logic ot the settlement was 
that it will provde speedier relief to the 
helpless victims. This is very significant but 
one riding factor was there that speedier 
relief would be provided. Of course, 300 
billion dollars was the claim preferred. There 
is a lot of gap when compared to the 470 
million dollars paid, in India it also appears to 
be a huge amount but actually from the 
American point of view and again considering 
the gravity of the situation here It is a meager 
amount. Even in some otherdisasters where 
the loss was much iess, the multinational 
corporations paid compassion of the order of 
1 billion dollars. But. here in our, situation and 
in our anxiety to provide speedier relief to the 
victims, there was a settlement arrived at this 
amount. But, I am pained to observe that the 
purpose underlaying, that is speedier relief, 
is defeated by not having created a situation 
to make disbursement of this compensation 
amount to the victims till today. This is very 
unfortunate pari of the story. The highest 
apex court decided something and why 
there is further delay. What is the reason of 
this delay? Even this settlement attracted 
three review petitions including one filed by

the Government of India and that was again 
finally disposed of only a few months before 
in October last, wherein this amount, 470 
million dollars, was confirmed. Of course, 
there is an improvement in the sense that 
earlier in the judgment there was some 
restriction about starting the criminal case. 
That restriction was lifted in their judgment 
delivered In October. Together with this, 
certain other conditions also have been laid 
down by the supreme Court The Supreme 
Court nullified its own judgment in 1987 
Bhopal gas leak case and 470 million dollars 
settlement was upheld. Cnminal prosecution 
of Carbide officials and others was allowed. 
This is no doubt an improvement and a 
welcome feature.

Again, there was a direction given to the 
UCC or UCIL authorities to set up a 500- 
bedded hospital for the victims in eighteen 
months’time andforfree medical surveillance 
ot victims for a period of eignt years I do not 
know whether that period would run from the 
date of judgment or froTi the date of 
occurrence. If it isfromthedste of occuronce, 
then I think that period also is going to be 
over.

As stated earlier, whatever might be the 
gap, as a Welfare State, it would be the 
responsibility of the Gover rnent of India to 
make good the loss., I wouid like to knew 
from the hon. Minister whether all these 
directlonc given have been honoured or are 
being honoured by the UCC and the UCIL 
because their Chairman and managing 
Director, Mr. Anderson ic now said to be 
absconding.

As I Understand, this isalh-tmder 
investigation by CBI. How long will the CBI 
take to complete its investigation? If it is 
earned on indefinitely, then naturally the 
credibility of a reputed organisation like CBI 
will get jeopardised. Therefore, the 
Investigations should be completed soon.

Not only it is a question of fixing up the 
total amount, it is a question of making 
payment to the Individuals, there was some 
order, some arrangement for paying a 
monthly interim allowance of Rs. 200 or 
somethings like that, which again. I think, is
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going to be adjusted against their final 
payment. As I said, in such cases the sky is 
the limit and there cannot be any substitute 
for human lives and human sufferings. 
Whatever has been paid by way of interim 
allowance, should not be adjusted. Over and 
above that, this final payment should be 
made. This is a request to the Government 
of India for their consideration. It should not 
be the practice to make some payment at the 
rate of Rs. 200 per month or something like 
that.thon making calculations and then again, 
at the time of final disbursement, adjusting 
that amount. This should be over and above 
what has been paid to them by way of interim 
allowances.

As regards the payments to be made to 
the individual victims, again the respective 
claims will have to be referred to the 
Commissioner, Arbitrator or something like 
that. The procedure prescribed is also civil 
court procedure. In such cases also, if there 
is any dispute, then it will take a very long 
period further worsening the situation. The 
child who was unborn at that time, who was 
in the mother’s womb, has since been born 
and is now 8 years's old. may be with 
deformities and physical disabilities. How 
long should such children go on suffring? 
Naturally, the special courts with the special 
procedure prescribed should be hurried up 
to do justice. Some responsibilities are also 
given to the State Government there.

Who is monitoring all these things? We 
have created some Commissioners for this 
purpose. But even their officers, their court 
rooms are not ready and it is taking in 
ordiantely long time for the officers even to 
get the court rooms to function from. It is 
something like that. Due seriousness should 
be attached to the matter. Regular monitoring 
should be there. It should be seen that C.B.I. 
does this work very promptly giving to most 
proiprty. At the same time, about the other 
thing that is criminal cases etc., the C.B.I. 
has decided about it after the October 
judgment of the Supreme Court and the 
C.B.I. has started action in this direction. But 
there are several hurdles coming in the way. 
The C.B.I. has taken steps to move the court 
for orders to be passed for confiscation of

assists and properties of Mr. Anderson and 
for ensuring the appearance of the accused 
in the criminal case.

But, I am told, according to the U.S. laws 
such seizure or confiscation of property is 
not allowed. Something like that is going on. 
But, I think, we have some sort of treaty also. 
We have extradition treatey with America. 
Government of India should take this up at 
the highest level with their counter-parts in 
U.S.A. about this also.

There is no dispute about the tact that 
whatever higher amount could be arranged 
for these victims of the gas tragedy, it should 
be arranged. All sorts of efforts should be 
made with all seriousness in that direction 
and that also as quickly as possible. That 
way I would suggest what it will be better if the 
hon. Minister, and the Government of India 
as a whole, make a review of this case and 
whatever is lacking is made up. Wherever 
there are loopholes, they should try to plug 
them in alf possible methods. There is no 
harm in talking to leaders of different political 
parties if need be • in this regard to take their 
views. What is there about It? We are 
interested in providing maximum relief to the 
victims, we know that the Government of 
India is also interested to help the victims of 
this tragedy. I know that the Government of 
India do not have any sympathy with the 
U.C.C. authorities. But still, a lot of delay is 
taking place.

But, there are certain lacunae inherent 
in our judicial system as stated earlier- delay 
is its companion. It so happens that even 
when a partition suit or a civil suit is filed in a 
s u b - ju d g e 's  court by the grand- fattier. The 
same mature for hearing during the giand 
son's time long after the death of grand 
father anlalso the father. But. anyway, in this 
case that has got to be*pussued on war 
footing. This cumbersome procedure could 
be got over and some summary type of 
procedure could be introduced. This problem 
should be addressed to, by the Government 
of India and if need be, in consultation with 
the leaders of different political parties. So, 
earthling possible should be donefomaximise 
the compensation amount and also that
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should be paid as quickly as possible.

With these words, I conclude

SHRI SUDHIR GIRI (CoplaH: Madam, 
Chairman. I am on a point of information. The 
district of Midnapore in West Bengal has 
been declared literate today. This is a very 
cheerful and inspiring news to the whole 
House as well as to the nation. I bring this 
news to the House through you.

MR. CHAIRMAN: Thank you for the 
information I think the House joins with you 
in expressing its happiness.

Cf
SHRI P.C. THOMASiMuvattuouzha): 

Madam Chairman, I congratulate the Member 
for having brought this Resolution for giving 
compensation to the victims of Bhopal gas 
disaster and aiso to see that the legal steps 
are expedited. I am sorry that the Resolution 
has to be brought after some years of the 
disaster pointing out clearly that we hava 
totally failed in securing proper justice and 
proper composition to the victims, it is true 
that the settlement amount is only470 million 
dollars whereas the claim made by the 
Governemnt on behalf of the petitioners, as 
a petitioner is about 3 million dollars. It is a 
fact that we had to come to a compromise for 
such a meagre amount compared to the 
huge losses suffered and aiso compared to 
the fact the employer who was to give 
compensation is a multi-national company, 
the UCC. But. even then we have not been 
successful to see that such an amount is 
disbursed. The legal battle is going on.

Now, the Supreme Court has granted 
permission for the prosecution and it was on 
the basis of that permission an arrest warrant 
was issued by the Chief Judicial Magistrate. 
The owner of that company is an accused in 
acase foran alleged act of criminal negligence 
and it Is rather unbecoming that the 
Government is unable to bring the accursed 
to the Court. Now, the steps for extradition 
are to be taken. I do not know whether the 
U.S. Government has taken the plea that 
extradition cannot be made at all. There are 
cases where even though there is treaty for

extradition, the Government of foreign 
coucntries have made certain please on 
technicalities with regard toextradition. Here 
I do not think that such plea has been made 
by the concerned party. However it is for us 
to see that extradition steps are expedited 
and the accused is brought back to India. I 
think, If further steps which are necessary to 
be taken are to be taken by the Government 
in very serious manner.

There are no two views regarding the 
matter that proper compensation has to be 
secured and given to the claimants at an 
early date. It is even a failure that even 
though proper laws have been made, an 
proper loss has been estimated, tribunals 
have not been established so far, Even if the 
laws have been framed and implantation has 
been taking place, it is sorrowful fact that 
steps in this regard are to go a iong way. I 
would request the Government to take it <* 
very seriously and see that tnbunals are 
constituted at a very early date and 
compensation is fixed for each individual 
case

With regard to other aspects, I do wish 
to repeat but I am in full consonance with the 
fact that the Government should be duty 
bound to take immediate further steps to see 
compensation to the maximum extent is 
obtained from the U.C .C and maximum is 
paid to all the claimants. It is case where 
disaster is the largest of its kind and it is a 
case where disaster is continuing still which 
is causing more and more problems. It is fact 
reckoned with and to see that compensation 
for continuous losses are properly assessed 
and given to the victims in proper manner.

I would also draw the attention of the 
Minister to the cases of this nature which are 
taking place elsewhere also. In Kerala I 
would try to bring one aspect, though this is 
not directly concerned. We have got some 
companies including public sector 
companies. The factories of our own public 
sector are also causing somekindof leakages 
and effiuentes from their side are causing so 
much damage to the people. I have submitted 
this fact to the Minister even otherwise also. 
There is the case of FACT which he visited 
also. He knows it. it is In Cochin, in my
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constituency. The effluents of the factory of 
Cochin Division of FACT is coming thorugh 
a river and is causing, continuous loss to the 
cultivation of poor fanners who are having 
lessthan SOcents. These lands have become 
uncultfvabie for quite a long time because of 
this. It is almost 17 years since these lands 
had been cultivated by many of these 
persons. Some of them went to court and 
there are cases where the courts have 
decreed and ordered for giving 
compensation. Even now, the company which 
is a large scale company which is well within 
Its limit to pay compensation or to acquire 
that quantum of land which ties nearby and 
to pay compensation to the farmers is not 
doing it. I would submit to the hon. Minister 
through you, that this may be considered 
very seriously and steps may be taken to 
grant compensation to the persons who are 
sustaining losses for the last 17 years. They 
are not in a position to earn their livelihood 
because of the fact that their lands have 
become totally uncultivable. I am not going 
into the further details.

m
I support the Resolution and I commend 

the hon. Member who has taken pains to 
bring for the this Bill and also to give the 
elaborate history of the Bill regarding the 
Resolutio

I would also request the Minister to take all 
steps to give compensation at the earliest 
and also to secure the presence of the so- 
called accused who is absconding not only 
from the hands of court but also from the 
country and I would think that it is a matter to 
be taken very seriously by the Government 
of India.

SHRI DAU DAYAl JO SH1: (Kota): Mr. 
Chairman Sir. the non. Members are ol the 
opinion that the culprit should be called here 
and the procedure of law should be initiated. 
Thp hon. Members have shown such a 
feeling which is praiseworthy. Today, in the 
Navbharat Ttmes a news-item has appeared 
that in Bhopal a case has been filed m the 
Court of Chief Judicial Magistrate. A lawyer 
representing the Union Carbide has said in 
the Court of Shri Gulab Sharma, magistrate 
only today that his client no longer has any

faith in the Indian Government. Now I doubt 
whether the former director will be able to 
present himself in the court of India In future 
. I think In India, there cannot be greater 
disaster of the century than this. The culprit 
came only once but he was allowed to go 
scot free within 6 hors, it appears that our 
case is weak. The way we are fighting the 
case appears to be deficient somewhere, 
quite decisively, a monitoring cell should 
becreated in the Supreme court of India and 
the concerned Minister should take it 
seriously. The doctors of that area tell us that 
even after this disaster, people shall not be 
free from any disease. People will become 
blind, they will become hunch-backed, or 
they will become lame. For many generations 
we shali have to face this kind of a situation. 
The Supreme Court has passed orders that 
a hospital of 500 beds should be constructed 
and the Union Carbide should bear the entire 
expenditure for 8 years. Also a sum of 
rupees fifty crore was to be received for its 
maintenance. There is no seriousness 
tgwards it. Till now, there is no likelihood of 
laying foundation. Anderson is not a very big 
person, he is a great industrialist. But why do 
they not want to take stringent action against 
him? Cuba has written to the U.S.A 
demanding the extradition of the killers of 70 
people to Cuba. The World Bank should tell 
the Government whether these victims will 
be able to get relief or not. Ithink, they will not 
be able to get it. There are shares for It They 
are deposited in Calcutta even today. Let the 
Governemnt confiscate them why does the 
Govermment not want to confiscate them? 
It is true that the legal procedures are such 
that after they are confiscated, that man can 
appeal in the Court within 6 months. Then the 
case wii continue for 2 years to decide 
whether he is guilty or not. Today he is saying 
that he is not guilty while there can be no 
greater crime than this. So. his shares should 
be confiscated and a sum of Rupees 50 
crore be given for the Hospital. Because the 
Stale Governemnt has its own limitations, it 
cannot do much with its budget. There are 
thousands of people there who are ill and 
thousands have lost their eyesight, it is a 
question of life and death, that is why it is my 
submission that they should get the 
compesmation money as soon as poss'ble
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and the culprit should be called and the case 
should be msfcluted according to rules and 
the punishment should be given. If we fail to 
punish him and depend only on the 
compensation amount in the hope that we 
will get compensation and only then 
assistance will be given to the poor, then 
there can be more disasters in the country 
As the hon Chairperson has said it herself 
that foreign companies are rapidly 
establishing the»i ho.d in India In such a 
situation, thi5, she jld be *a*en ve'y seriously 
I do not see any senousnoss The mishap 
that took place yesterday in Delhi is not an 
oromary mishap Godowns are there in the 
densely pop jlateuarea I he hon Minuter is 
no here, the rui*rt i ©quire that after the 
statement by the Minister there can be n o 
discussion II tms shipment ic> made m the 
R«jya Sabha then certainly the Government 
w 31 be pulled up 1 have got concrete proof 
that one owner o jt ot the thi eo owners of the 
factory was allotted a plot of land elsewhere 
but he wants to possess* ihe property at both 
the places In this way, such mcider ts take 
place The Chernobyl mctdent is one such 
example the entire world

In Rajasthan, there is an atomic power 
pioject Once in three years testing is earned 
Out Preparation for testing creates fear 
among people It is true that people are 
trained by carrying out testing which is 
desirablefrornthesecuntyangie Thereisno 
road up to the distance of 20 25 miles near 
the atomic power project but only the 
ur.metalled pathways are there and when 
testing is earned out there, people are tilled 
with fear for thred to tour hours The work of 
rescuing people is done on a tnal basis In 
this connect on, it is my submission that m 
our country there should be atomic power 
range liKe military range and there should be 
specifiebudget for this purpose With that we 
can connect such dangerous areas with 
road so that people may reach there with fast 
speed But the Government is not serious 
about it

Once there was a discussion here on 
atomic power and Mr Ceorge and I had

made a mention of it. A lot of apprehensions 
develop there and various diseases spread 
there. That is why we should pay attention to 
it God may not bnng such a tragic day, but 
what is destined, may happen any time, that 
is why we should pay attention to it and make 
ail the facilities available Eighth years have 
elapsed since the Bhopal gas disaster took 
place and I have been here for two years, I 
did not see a single session when discussion 
on this might have not been held But with no 
result Neither is the case being decided, nor 
is Anderson himself taking It seriously if the 
former Chief of the Union Carbide of India 
had any idea of the Government s powers, 
he would have certainty taken serious 
decision on It The Supreme Cojrt had 
delivered a judgment and thereafter another 
judge provided relief to them Now instead of 
acting m a responsible manner towards that 
person, why another appeal hat been made? 
Today, you will defimte'y fmdpeople opposed 
to the verdict in every alley and by lane of 
Bhopal, who are victims of the Bhopal g.*s 
tragedy, who are suffei trig to th s date, who 
have lost their families, their chidden, who 
have lost their eyes and w no are giving birth 
to deformed children Thorafore, the main 
culprits should be arrested and action should 
be taken against them under the provisions 
envisaged In the Private Member s 
Resolution We should certanly provide 
justice to the people whose families have 
been ruined, who are born blind Thit» will 
enhance Irdias image in the eyes of the 
international community, otherwis e i* we allow 
the Amoucan millionaire to go s*,ot free, our 
image will be spoiled

Mariam Chairperson, therefore, I would 
like to congratulate the hon Member tor 
bringing forward this Resolution and sincerely 
hope that the Governemnt will take serious 
note of ft Further, if the hon Minister takes 
action against the guilty, then a sense of 
confidence will be instilled in the minds of the 
people of this country that the guilty, 
howsoever powerful and influential he may 
be , will definitely be punished Cuba has 
given an ultimatum to the Americans to 
immediately hand over the two culprits 
involved fn the plane crash, that took place 
eight years ago Similarly, wetoo should take
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a firm decision and make an announcement 
today itself so mat the people may get relief.

[English]

SHRI PRAT AP SlNGH(Banka) Madam 
Chairman, l rise in support oi this Resolution 
moved by my esteemed colleague, Shri 
Mishra I wish I couid have said that it is a 
timely Resolution But nevertheless, the 
importance of this Resolution is not reduced 
because the entire matter of the sufferings of 
these people who are affectedby the tragedy 
at Bhopal is still a iive issue with us today 
which has been unresolved for so many' 
years

I will not dwell o •; to much detail about 
the chronology of these events But i am 
saddened to see that oven till date we, find 
that they stii) are resort.ng to agitations here 
in De'hi at Boat Club seven years attar they 
were struck by this sad accident or tragedy 
It would have been an interesting exercise,
I would imagine, to try and see how much has 
been spent of Government funds tn trying to 
assess how much compensation should be 
paid to these people Tne machinery of 
Government whiuh has been involved in 
trying to enquire and to fm#tftrt as to what is 
a just payment for a human life or a human 
life which is going to be incapacitated for a 
long time to come, I would probably ft ol tha» 
we have spent far too much time and money 
in coming to this conclusion which if it had 
been given in time immediately as reuef to 
these people would have been far better We 
might have made mistakes A few persons 
would have slipped through the neck who did 
not deserve to be compensated But that 
wojid have been far better than delaying 
justice to these people for so long I seriously 
think that we should now set about the 
process of thinking and finding out tragedies 
such as these of lesser magnitude and 
perhaps, even greater one. that may hit us 
from time to time. We must realise and it is 
not a very impossible task to come to an 
understanding as to what Is the proper 
compensation for a human life which is lost 
What should be the proper compensation for 
a person who has lost his limbs or lost his

ability to earn in a proper way and proper 
salary? I feel that every Government has 
tried its best to compensate these people 
and to bring the guiitiy to justice. But 
unfortunately, as my esteemed colleague, 
Shri Pamgrahi was saying, justice was 
delayeo and therefore, justice denied

I do not wish to add too much to alt this 
because all my colleagues who have spoken 
before me have given you the full details of 
the facts But is a saddening tnought to find 
that the person who is accused with tne 
prune responsibility in tras ttagedy, Mr. 
Anderson, was first of a!!, able to sl.p through 
thiscounliy wnout too much efton ancfeven 
with certuir aMounl o* asstsicucti horn the 
Governments cor,corned

I am not casting any aspersions because 
at that time, there was no way ot say lng that 
he was a cnminal But h« vtng now found that 
such a person was responsible for tnis 
tragedy, I think we should take a very U n  
stand, as my colleague, Shri Mishra had 
suggested and we should ask for the 
extradition oi this individual and try our best 
and put the mu>imum pressure on the United 
States Government to see that this man is 
brought to book in this country of ours And 
he must Uce a tnal and that particular 
company Union Carbide Corporation-should 
be askeo to compensate adequately and 
properly toi their misdeeds here As was 
suggested, their assists Itere should be 
frozen, by any method by which we can take 
something out ot tnese people It is a 
worthwhile exercise One of my good friends, 
mentioned earlier that they are trying some 
kind of wangling outside by passing over 
certain interests to some solicitor or to some 
firm So we must be aware of this UCC is still 
an existing company within this country and 
very much within your control There is no 
reason why we cannot, at this point of time, 
bnng them to their knees and force them to 
compensate those people who were tragically 
hit by the incident in Bhopal

With these worlds. Madam Chairman, I 
conclude my speach and thank you for the 
opportunity that you have given to me.
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SHRI SUR YA-N AR AYAN ...YAP  AV 
(Saharasa) Madam Chairperson, the case 
pertaining to the Bhopai Gas Tragedy has 
been pending for almost a decade now 
When this tragedy took place. I was a 
legislator of the Bihar Assembly Ivery vividly 
rememberthat when this tragedy took piace. 
the Central Government of the time made 
several announcements regarding provision 
of relief to the gas affected employees and 
steps to check the environmental polutlon 
caused by the disaster Later on, I was 
elected to the Parliament

When this accident took place, I myself 
visited the site and saw the plight of the local 
people there i have my doubts on this 
Government as well Why is it so because 
while on the one hand the number of 
unemployed is increasing by leaps and 
bounds, on the other, the conditions of the 
employees working in gas and petroleum 
units, whether it be the one at Bhopai or 
Government undertakings like Bokaro Steel 
Plant, Assam refinery. Sindri fertilizers etc, 
in the aftermath of such tragedies becomes 
pitiable To add Insult to injury, the 
Government doesn't fulfil promises given a 
decade back and this obviously has resulted 
in apprehensions in the minds of the people 
and a sinking example in this regard is that 
while today we are discussing the problems 
of the gas affected people .our hon Minister 
is too busy in chatting with others* He is not 
even aware as to who is speaking Please try 
to make him understand the seriousness of 
the situation

Moreover, in this country courts have 
come to be ridiculed the courts had said in 
their judgments that the Government should 
make immediate arrangements for the 
payment of compensation God forbid, but it 
the hon Minister or the Prime Minister had 
become victims of such a tragedy, then what 
would have happened? There cannot be 
anything more unfortunate if a Government 
employee is involved in an accident and he 
is not adequate ly compen sated A number of 
excuses could be put forward that there is 
shortage of funds that some compensation

has been given, and that priority in recruitment 
to Government jobs ts given to the wards of 
the victims, but these wont serve any 
purpose The question is whether the 
Government has made adequate provision 
to meet the basic requirements of the people. 
On the country as perthe agreement with the 
U S A ,  the accused was brought to India 
and within 5-6 hours, he was sent back. This 
is where the fault, the defect, the demerit lies

Therefore, to have long discussions on 
it doesn't carry much significance The 
question is whether the Government has 
implemented the court's directive with regard 
to the gas affected people, who have lost 
their lives, who have become handicapped 
and whose studies have come to a standstill 
Here also, we are told that under the rules, 
this particular issue cannot be discussed, 
nothing could be said about the President, 
but why are the rules not being observed in 
this case? The Supreme court had given a 
ve.dict in this regard Why don't you want to 
implement it? What is the difficulty?

Therefore. I urge you to provide full relief 
to the gas-affected people on humanitarian 
grounds Please make arrangements for 
providing a decent a means of livelihood to 
the families of the gas-affected and also 
provide adequate compensation to them.

One should not forget that there was a 
possibility of a similar accident in Bokaro 
Steel Plant, when a pipe leaked, but H was 
detected in the nick of the time and an 
accident averted Had it not been prevented 
, then the vcitimis and the affected people 
would have faced the same fate of the 
Bhopal victims, who have been running from 
pillar to post for the past 10 years Why are 
you bent upon demoralising your own people? 
This is not a good thing Therefore, it is my 
humble submission to the hon Minister that 
being our own citizens, we should 
sympathetically consider their case and in 
conformity with the court verdict, the 
Government should make maximum 
arrangements to provide relief and 
compensation to them. I would also like to 
add a word of caution here If proper 
arrangements are not made for the gas
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affected people, then the people of urban 
areas including those working in factories, if 
notthoseof the villages may resort to rebellion 
If there is reoccurrence of such an incident at 
any other place. Therefore, the Governemnt 
should remove these apprehensions from 
the minds of the people and provide them 
relief.

Madam. I thank you for providing me 
with an opportunity to speak. As it is a matter 
concerning grief-stricken -families, the 
Government should give it a serious thought 
and implement the court verdict.

[English]

MR. CHAIRMAN: The time for this 
discussion is already over and therefore it 
has to be extended. 1 would put it before the 
House that the time for the discussion of this 
Resolution be extended by one hour.

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Thank you. The time 
for this discussion is extended hv ana hour 
Shri Sudarsan Raychaudh|t

SHRI SUDARSAN RAYCHAfcHURI 
(SeramporeyTK!i3am Chairrnarf;unqparG35 
tragedy has been caused by a multi-national 
corporation. We must draw certain lessons 
from this tragedy. What Is pertinent these 
days, is ourattitudetowardsthe multi-national 
corporations. The new economic policy and 
the new industrial policy of this Government, 
in fact, have thrown our country open to the 
foreign multi-nationals.

We have our experience with Pepsi, a 
multi-national company. Does it abide by the 
contractual obligations? In today’s 
newspaper, there is a report which says that 
at every stage, Pepsi has beenflouting all the 
obligations and our Food Processing Ministry 
are at sea. Whert Pepsi came here, they 
have told that their objective was to inltitate 
horticultural revolution in Punjab. This has 
been proved to be nothing but an pug-wash. - 
When the Union Carbide came to India, 
similar tali promises were made that it would 
help us in achieving self-reliance in chemical
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industry. But, what we got was this tragedy.

What are the experiences of the Third 
World countries with these muti-natlonal 
corporations whch were now inviting now 
with open hands? Apart from the fact that 
they come here with obsolete technology, 
pollutant technology which would not have 
been permitted in the countries of their origin, 
we can recall what Lawrence summers, the 
Chief Economist of World Bank has said. He 
said that the dirty industries should go tot he 
South.

Apart from these, these multi-nationals 
come with some other ulterior motives and 
many of them indulge in destabilising them.

You can remember the Pepsi’s role In 
Chile and if actions are taken against them,, 
the real actors behind them, the imperialist 
power behind them, becomes active.

We know the fate of Chile when Salvador 
Aiiende nationalised two foreign companies 
Anaconda and Kenccott. We know the fate 
of Mossadegh's Government when they 
nationlised Anglo-Iranian Oil Company in 
Iran. We knowthe fate of Arbenz Government 
in Guatemala when they nationalised the 
United Food Company owned by the United 
States.

18.00 hrs.

So. one lesson should be drawn from 
Bhopai. We should be aware of multinational 
corporations. The tragedy took place in 
December, 1984. Forly-two tonne MIC gas 
leaked from one of the tanks of the UCC. 
About eight thousand peopie died. A  survey 
report of Willy Scinece Forum says that even 
till today, every day at east one person dies 
as aconsequence of that gas leak. According 
to an official report. 2.5. lakh people have 
become ill during the last seven years. 
Eighteen thousand have become 
permanently disabled. Those who survived 
among them, many have lost their immunity 
system.

On the matter of componsation, legal 
battle is going on. Meanwhile people are
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suffering. As you know, the Government is 
paying Rs. 200 par month per ha ad as relief. 
People have to stand in queue for more than 
twelve hours to receive this dole. From the 
begining of the case, Union Carbide sought 
to distance itself from its Indian division. 
Instead of accepting even a degree of 
responsibility, this is patently wrong.

I would like to ask several questions. Is 
it not a tact that the key personnel's training 
of the Bhopal factory was done in the United 
States St sett? Is it not a tact that the main 
safety audit ot the Bhopal plant was done in 
1982 by the Ford Foutaim of Danbury and it 
located ten major safety flaws which were 
ignored? Is it not a fact that the design plan 
tor three critical systems that failed gas 
tower, flairtower andthe walor .spray systems 
came from the parent company.

Hie technical manuals for Bhopal were 
based on original documents issued by the 
UCC. So, the Union Carbide cannot deny its 
responsibility The Union Carbide chief 
Warren Anderson cannot be left scot-free

Today's Times of India has come out 
with a report that at Bhopal chief Judicial 
magistrate's court. UCC conu&el delacred 
that UCC would not appear before the Indian 
courts It has lost faith in Government of 
India. This reminds me ot a similar loss of 
faith in one State’s judicial systems by another 
Srate. We may refer the case of Litya where 
in the United States it has declared that is has 
r.o faith in the Lrtyan judicial y. And that is why 
two persons, whom they are accusing are 
culprits for that local aircrash. They must be 
handed over to the United States and 
detained, we know that no amount of 
compensation would be adquate. But Warren 
Anderson must be extradited There is one 
indo-Amencan extradition treaty. So, we can 
legitimately demand that Anderson should 
come here to face criminal proceedings. The 
Indianlawprovidesforattachmentof property 
for non-apperamce in the court and the CBL 
we learn, has moved an application for the 
attachment of the UCC property in India. It 
would be in contravention of the spirit of law

If the UCC sells their shares. Now Union 
Carbide is trying to sen their shares in the 
UCIL. This should not be allowed to be sold. 
Moreover, Union Carbide Karamchari Sangh 
has also moved a petition in the Supreme 
Court. It has issued notices to UCC and 
others directing themto file their reply. Under 
the circumstances. I urge upon the Central 
Government to see that the UCC should not 
be allowed to sell its assets in UCIL until the 
criminal cases pending in the Bhopal court 
and the Supreme Court are disposed of.

Madam, regarding the hospital, the UCC 
should provide necessary funds for the 
construction of hospitals. We should not 
allow them to escape from appeanng in the 
court by selling the property in the guise of 
raising funds tor the hospital.

Lastly, I would like to request one more 
thing The Government ot India can easily 
move the United Nations and even the 
Security Council We have seen how the 
Security Council has invoked the sanction 
atjamst Lib> a tor their failure to extradite the 
two ailoged criminals of Lockerbie bombing 
Chapter 7 has been invoked by the Secunty 
Counc.1. Chapter 7 is invoked only when 
there is breach of peace, threat to peace or 
an act of aggression. We know the Libyan 
case It dees not account to breach of peace, 
threat to peace or an act of aggression 
Inspite of that, at the behest of the United 
States, the security Council has taken this 
decision not to invoke Chapter 6 which asks 
for negotiations with Pscdic nations but 
invocation of Chapter. 7 So, we can ask the 
Secunty Council and the UN that if chapter 7 
can be invoked against Libya for its failure to 
extradite the two Libyans to the United States 
or Britain, is it possible for the United Nationls 
to invoke Chapter 7 in a similar way against 
the US, If it faiis to extradite Warren Anderson 
to India?

Thank you Madam.

PROF. SUSANT A CHAKRABORTY

seven years have passed since the Bhopal 
gasieakage tragedy. Now. tt should be seen 
in the background of the role of the
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multinationals in the third world countries. 
We alt know that the multinationals invest in 
the third world countries not in the interest of 
the development of the economy of those 
countries. It is also found that in the 
development process that they believe, they 
export all the tads and ills that are there in 
their technology or functions, Bhopal gas 
tragedy is only one of the examples of such 
type of actions adopted by the multinationals.

Seven years ago, on 2-3 December, 
1984, we knew that due to gas leakage in 
Bhopal, several thousands of Indians had to 
die and the survivors who are still there bear 
marks of the sufferings. The scientists are of 
the opinion that the survivors may never 
regain their vitality or power that they had. 
Now, Madam, the entire matter is in the 
court. The Supreme Court came out with the 
judgment that a sum of 470 million US dollars 
be paid as compensation to those who have 
suffered due to the gas leakage tragedy. It 
ordered the Union Carbide Corporation of 
America to deposit the amount with the 
Register of the Supreme Court. Now, we 
cannot question the judgment of the Supreme 
Court. The hands of law are very long. Still, 
fierce rimlnality in this field are of the opinion 
that the Supreme Court's decision has 
extinguished the criminal law in India. As 
compared to the Government of India’s claim 
of three billion dollars, the sum of only 470 
million dollars as compensation, is a miserable 
pittance. The general feeling is that the 
Union Carbide Corporation has got away 
very cheaply for an accident that claimed 
nearly 4, 000 lives so far, maimed several 
thousands for their life, and inflicted a 
psychological traum on lakhs of people.

Madam, before this claim was settled in 
Supreme Court, the Bhopalcourt hadpassed 
a judgment. The Judicial Magistrate of 
Bhopal District'Court pronounced on 9 
February 1989 fnat Mr. Anderson should be 
placed before the High Court He is 
absconding Madam, the fact of the matter is 
that the criminal case that was launched by 
the CBI was never withdrawm. The UCC 
however challengeAthe authority of the 
Indian Court and stated that Mr. Anderson 
could not be lodged in India.
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The proclamation that was made in the 
Bhopal Court’s Judgment was very significant. 
It says that Mr. Anderson has committed the 
offense of culpable homicide amounting to 
murder, voluntarily causing grievous injuries 
by weapons or other means and co missioning 
of such offences with criminal intention, 
knowledge, etc, punishable under Sections 
204, 326, 429 and 35 of the Indian Penal 
Code 1860.

Now, I know that it is very difficult to 
extradite Mr. Anderson. But the Government 
of India has certain responsibilities. The 
matter should be taken up with the United 
States or the officials of the UCC based in 
India would have to face the music. If action 
on these lines is not taken, it will go to prove 
that we In India are in such a position where 
we have to accept the dictates of the United 
States of America whether it be in the field of 
economics or whether it be in the social or 
other fields. Madam, we must come out of 
this sort of a situation. It does not add to our 
prestige. So, before I finish my speech, I 
would again request the Government of 
lndia4o see that the survivors of the Bhopal 
gas leak tragedy are treated humanely. The 
decision of the Union Carbide Corporation 
with regard to the proposed hospital should 
be implemented. We should see to it that 
they cannot block the money by setting up a 
trust in the name of a hospital. In this way, 
they are only trying to evade their 
responsibility. They just thought it wise to 
make the people bear the brunt of this gas 
leak tragedy. Again, I would request the 
Government to wake up the situation and 
deal with the case accordingly.

18.15 hrs.

r.AI | ATTPMTIAM TO MATTLR or
URGENT PUBLIC IMPORTANCE

Strike by Share Brokers - CONTDi. 

[English]

MR. CHAIRMAN: Now. we go back to 
the Calling Attention Motion and I would 
request Shri Rupehand Pal to complete his 
speech.
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SHRI RUPCHAND PAL (Hooghly): 
Madam, I will not take much of the time. I 
have already made some points. I have Just 
two or three points more. I would like to ask 
some questions to the hon. Minister.

18.17 hre.

[SHRI P.M. SAYEED in the Chaii]

This is the direct outcome of the recent 
economic measures adopted by the 
Government. This is the direct fall out of it 
The irony of the situation is that one bull 
operator is strong enough to put everything 
out of gear. CBI and RBI are making inquiries. 
I just want to know from from the hon. 
Minister whether any FIR has been lodged or 
not and when this great offender is going to 
be arrested.

According to very conservative 
estimates besides Rs. 600 crores of rupees 
not less than Rs. 500 crores has been 
hijacked from other banks inciudng some 
foreign banks. I would like to know whether 
those officials who are responsible for this 
have been f ounde out and the other operators 
have been found out or not. I would like to 
know whether any FIR has been lodged and 
if not when the FIR is going to be lodged.

I raised this point when I spoke on the 
General Budget, that is there is a secracy 
clause in banking. Government is speaking 
so much about the conspiracy and other 
things but they are not doing away with this 
secracy clause nor did the hon. Minister 
replied to that point raised by me. Now, i 
would like to know whether on these sordid 
things Government is prepared to do away 
with the secracy clause of financial 
institutions.

Secondly, in the income tax thert is one 
Section, (think it is 291 where it is stated that 
even at the time of raid, if a person is making 
voluntary disclosures for evident purposes, 
the man may be ottered immunty from any 
punishment according to the law of land.

MR. CHAIRMAN (SHRI P.M. SAYEED): 
You have to ask question. You have already

taken seven minutes.

SHRI NIRMAL KANTt CHATTERJEE 
(Dum Dum): If you have over done this 
exercise of setting questions for the students 
then there is always a preamble part first and 
then the question follows.*

MR. CHAIRMAN: That Is the reason 
why I am allowing five minutes to each 
Member, otherwise, to put question five 
minutes are not necessary.

SHRI RUPCHAND PAL: Sir. my last 
question is that the Government has offered 
immunity for voluntary disclosure, for 
deposition in National Housing Banks, etc. 
for the fourth time. How much money has 
been deposited? Whether after this bitter 
experience for the fourth time, what steps, 
the Government propose to take or deterrent 
action the Government propsoe to take to 
unearth blackmoney so that the parallel 
economy may not paralyse our economy 
and may not just repeat the things that have 
happened in the share market today?

[Translation]

PJRQF. RASA SINGH RAW AT (Ajmer): 
Mr. Chairman, Sir, through you,1 would like 
to say that there is nothing new in the 
statement andby the hon. Ministerof Finance. 
He has repeated the things which have 
already appeared in ali the newspapers. If 
the hon. Minister of Finance goes through 
today’s newspaper, he will find the points for 
which we expressed our concern yesterday. 
Today also, there are reports in newspapers 
under broad headings that

[English]

"Further decline in daily equity share 
suffers further losses in Madras.”

[Translation]

The abrupt decline in share prices and 
increase in theri prices in the very beginning 
all over the country suggest that there is 
something wrong in thesystem and therefore, 
the hon. Minister of Finance should have
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disclosed it in his statement today as to 
whose mind is working behind ail such events 
in which share prices rise in the beginning 
and fall thereafrter. Some names had 
appeared in the newspapers. Yesterday, our 
leader, Shri Vajpaye raised a question before 
you. It has all along been appearing in 
newspapers that one of the nationalised 
banks, probably the State Bank of India has 
made available crores of rupees to a certain 
person through a share broker. Why no 
informaton is being given about it. How far 
it is true and who are these people? Who is 
working behind the curtain and who is being 
given this money etc.? Through whom all 
these issues have come to light and who is 
manipulating the market.

Sir, it has appeared in the press. Some 
names have also come in the newspapers. 
Though those names should not be 
mentioned here, yet I am making a reference 
to them because this issue is related to the 
economy of the entire country. Therefore. I 
want to know about the persons, the big 
manipulators like Haishad Mehta, Valtabh 
Seth, Nemish Shah. Rajendra Bhatia I want 
to know the people who are creating such an 
environment in the country.

As the hon. Chairman has directed that 
only questions should be asked, I would like 
to draw his attention to two to four points. Mr. 
Chairman, Sir, there was a provision under 
section 12 (1) SEBI Act under which a Board 
was constituted on 21.2.92 and as per the 
terms of registration prescribed by the 
Security and Exchange Board of India, all the 
brokers and sub-brokers workig under the 
stock exchanges should get themselves 
registered within three months and the last 
date for the same is May 21.1992. That date 
is coming closer and I would like to know 
whether anyone has got himself registered 
till date or not. There is resentment among 
them and they do not want to get themselves 
registered . Probably, the Stock Exchnage 
has 16 Chairmen who held their meeting and 
sent a memorandum to the hon. Minister of 
Finance. The hon. Minister of Finance went 
to Bombay and gave his sermon there too for 
the better management of Stock Exchanges.

He gave several such directives and he had 
certain expectations from them. But they are 
adamant and nobody is ready to cooperate 
In the matter. They quetion the necessity of 
registration. In such a situation, is the 
Government considering to extend this date 
and will it hold any talks with them?

Sir. through you, I would like to ask the 
hon. Minister of Finance whether prior to 
making such provisions, the experts working 
in Stock Exchanges or their Chairmen, 
brokers or speculators were consulted 
regarding constituion of the Board regisraiion 
of brokers by citing examples of foreign 
countires. Who are these vested interests 
and hidden enemies? Who are deciding the 
course of action of bazar from underground 
before or after a strike which is deliberately 
engineered by them. I want to know whether 
decline in share prices is not caused by the 
economic policies of the Government? It 
needs to be reviewed. Please reveal the 600 
crore scam of S.E.B.I. There is a proverb 
"evilcommunication corrupts good manners’ . 
There ts a need to think over it deeply. With 
the sudden decline in the cost of shares, 
small and middle investors are facing great 
trouble. What the Government is going to do 
to remove theii difficulties? How will it 
safeguard their interests? The provisions 
made by the Government are not being 
enforced. What does the Government think 
about those who have suffered losses of 
crores of rupees and who are likely to suffer 
more losses. What measures will be taken 
by theGovernmentto safegaurdthe interests 
of small and new investors? Is it a fact that in 
case the shares are not available according 
to demands, permission would be given for 
rights issues as has been laid by the hon. 
Minister of Finance. This should be clarifed. 
Is the continuous rise in share-prices caused 
by the concessions given in the Budget? Has 
It encouraged the capital investors? Is it a 
fact tha t the situation created by import of 
gold,Investment of foreing capitals and 'satta 
bazar* is due to the new policy of the 
Government. (Interruptions)

MR. CHAIRMAN: You can put only one 
question.
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PROF. RASA SINGH RAWAT: With 
this rise a fake organisation has come into 
beign in some of the markets ot Indore and 
crores of rupees have been amassed. The 
name of organisation is investees Club. I 
would like to teil the hon. Minister of Finance 
that such onganiations are functioning as 
parallel stock exchanges and making a daily 
business of Rs. 25 lakh illegally. The bnrokers 
of gold - markets in cities have constituted 
such clubs. They are dolg illegal work. What 
measures are being taken to ban the activieis 
of such people? In this connection, the hon. 
Minister of Finance should also give an 
explanation whether he will take any 
measures to ban the unlawful institutions. 
Th e  Civil communication corrupts good 
manner.* With these words, I conclude.

[English]

SHRI. SOBHANADREESW ABfluaafiL 
VA^jtjJJVijayawada): Mr. Chairman, Sir. I 
fetfTTnat the strike by the sharebrokers 
throughout the country for nearly ten days is 
most unfortunate and it is condemnable. 
They have taken the nearly 15 million 
shareholders for a ride.

The trend is inceasing now in such a way 
that even the people who are in the remote 
corners and in rural areas of the country, are 
very much interested in purchasing the 
shares and investing inthe equity capital. For 
what purpose have they resorted to the 
strike? They do not want to register their 
firms. It is common knowledge that even a 
small, petty trader even in a village has to 
register either underthe Sales Tax or Central 
Sales Tax or some other provision. But these 
people who want to earn crores of rupees do 
not want to register themselves. Every game 
has got its own rules. But these people do 
not want to have any rules for their game. So.
I urge upon the Government to be very firm 
in dealing with these share-brokers. The 
interests of the investors should be given the 
highest priority.

Registration will definitely make these 
stock brokers accountable to the public about 
the deals which are carried out daily by them. 
It will also inject transparency into their

transactions. Nowadays It is common 
knowledge that Inside trading is also taking, 
place in almost all the stock exchanges. The 
SEBI provisions, to some extent, may bring 
down such transactions also. I would like to 
seek some clarifications from the hon. 
Finance Minister.

My Information is— subject to correction
—  that there is a difference in carry forward 
charges which ar called bad! charges, which 
are two percent at Bombay and ten percent 
in Calcutta These are, carry forward charges. 
Is it a fact and is it to abet and facilitate 
unscrupulous trading practices beign 
conducted? I would like to know this from the 
hon. Minister.

The other day I had applied and I was 
given a cheque f or Rs. 50,000as an advance 
for the purchase of a car. It was given on the 
State Bank of India. But as there was no time 
to encash it after I went to my place —  I had 
an account inthe State Bank of India— I sent 
it for cashing it. The Manager said that Rs. 
500would be charged as collection charges.

When i came across this news item m 
the paper that a particular individual whose 
name my colleague has mentioned as * I was 
surprised. He was able to take Rs. 600 
crores from a nationalised bank for 
speculates purposes and without interest! 
How is it possible ?Let the hon. Finance 
Minister explain how this had happend. What 
is the modusoperandi ? Does It mean that at 
present there are several lacunae and 
deficiencies in the practices and procedures 
that are involved? (Interruptions)

I also want a categrfcal clarification from 
the hon. Finance Minister whether similar 
incidents have taken place in the other banks 
also to the extent of several hundred of 
crores of rupees, where on the same lines, 
on the pretext of advancing money have 
been given to some people? I want to know 
this from, the hon. Finance Minister. By 
these transactions by these so-called big 
deals, how much profit have they made? 
When has it come to your notice? Since how 
long has this been going on and how many 
people have benefited by it?
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would like to know from the hon. 
Firi&nce Minister as to what will be the 
implication, what will be the impact, ot the 
present transaction and the selling down the 
shares tor payment of hundres of crores of 
rupees, which he had taken from the State 
Bank of India., Also I want to know its likely 
impact on the investment made by the smaii 
and medium levelpeople who havepurchased 
the shares. Also it is learnt that two 
subsidiaries of State Bank of India one 
nationalsied bank, and a foreign Bank aiso 
Invovled in such shady transactions. How is 
that the officers of these selling banks issued 
bank receipts andpiedgedto deliver securities 
to the stock broker? How the stock brokers 
could coiled such an unprecedented and a 
huge amount of money for speculative 
purpose? Is it not fact that apart from some 
officials in the State Bank of India Branch, 
near that Bombay Stock Exchange, the 
counterparts in other banks also helped this 
big bull? What action has been taken by the 
Government against that 
person ?....... ( Interruptions)

MR. CHAIRMAN: What is big bull?

SHRI SOBHANADREESWARA RAO 
VADDE' That is the terminology given to
* ( Interruptions)

MR. CHAIRMAN: You should not reter 
the name.

SHRI SOBHANADREESWARA RAO 
VAOOE: I did not have any pleasure tn 
mentioning his name. That is why I said, ‘btg 
bull’

MR. CHAIRMAN: The name may be 
deleted from the record.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): This name has been mentioned 
many times today. You are too 
late..... ( Interruptions)

MR. CHAIRMAN: You can refer a big 
bull or a big cow or anything but not the 
name.

SHRI SOBHANADREESWARA RAO 
VADOE: What action has been taken against 
this person as welt as other persons who 
have subverted the law of the land and 
succeeded in getting hundreds of crores of 
rupees for speculative purpose?

A farmer or an ordinary businessman 
has to fill up many things and even after 
giving some securities, he is not getting a 
loan. But here is a man who had taken Rs. 
600 crores. How? I want to know from the 
hon. Finance Minister as to what Is tf v  latest 
status of the nine Mutual Funds, wftc. are 
holding part ot the equity of some ot the 
public seder undertakings; and also whether 
forward trading has already taken place 
even before the shares ot these public sector 
undertakings are yet to be listed. Also how 
much profit the Mutual Funds are going to 
make? Who are the people going to benefit 
from this? Will it be ordinary people of this 
count7  or some big people, who are doing 
such type of Operations? What steps the 
Government is going to take to see that this 
type of incident do not re-occur in future.

Only some months back, our Deputy 
Chairman of the Planning Commission 
inaugurated one Share Brokers' Welfare 
Association at Vijayawada. Sir, whether you 
believa It or not, foru Stock Brokers* 
Association are now functioning in 
Vijayawada city alone. That is how a large 
number of people arecoming forwardnowto 
invest in the industrial enterprises. And this 
is a very critical time when the investors hope 
should not be dashed. The Government 
should have come down with an iron hand 
against these people, however big they may 
be, and against the bank off icials or wherever 
are the officers who have colluded with these 
type of people mercilessly. We would like to 
kwow what stringent steps he Is taking and 
clarify regarding the questions which we 
have raised. Thank you. sir.

SHRI SR1KANTA JENA (Cuttack): We 
can only submit to the Chair and If the Chair 
permits, we can put the questions.

‘Not recorded
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MR. CHAIRMAN: The Chairman is 
bound by the rules.

SHRI SRtKANTA JENA: That is what 
extactly I am submitting. Sir, Ultimately the 
Finance Minister will reply. (Interruptions).

MR. CHAIRMAN: For your information 
I may read out from Chapter 16 of the Rules 
of Procedure regarding Calling Attention.

SHRI SRIKANTA JENA: I know that. 
But the only thing I want to submit to you 
about this National Stock Exchange which 
was decided and why the Government is 
totally silent about this matter &nd the Bombay 
Stock Exchange is totally against this National 
Stock Exchange. Though It was decided two 
years back, yet it has not 
bee n..... ( Interruptions).

MR. CHAIRMAN- Ithinkamong of these 
five Members, this aspect has also been 
covered in the form of questions The hon. 
Minister may answer this. e

SHRI SRIKANTA JENA. It has not been 
covered. Secondly, about this membership, 
why this restriction, why the Stock Exchange 
people are monopolising wnatever they want? 
They can give the membership to anybody to 
their choice. Supposing, eligibility 
conditionalities are fulfilled, then let everybody 
become the Member of the Stock Exchange. 
What is wrong in that? Why is the Government 
not directing the Stock Exchange? The bye- 
taws of the Stock Exchange were formulated 
during the British time. Now, the Bombay 
Stock Exchange people are monopolising. 
The Government should give the directive 
that if the members, the applicants, fulfil the 
conditionalities, let them become* the 
Members; let them come from the open 
market. Why the supporters of the brokers 
are only supporting those brokers....

MR. CHAIRMAN: I think, all these 
questions are also asked by many of the hon. 
Members.

SHRI SRIKANTA JENA: These are the 
two points. Let it be open for all those who are 
eligibel. Do not restirct this and do not allow

the unscrupulous elements sitting at Bombay 
Stock Exchange to make money on that 
account.

MR. CHAIRMAN: You leave the floor to 
the hon. Finance Minister.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Sir. I am very grateful 
to all the hon. Members who have raised 
issues and also sought clarifications.

Broadly speaking, there are three types 
of concerns which have been expressed. 
One relates to the behaviour of the Stock 
Market in recent months. Secondly, the need 
to protect small investors. Thirdly, there has 
been concern about certain malpractices 
which have been noticed in the financing ot 
transactions relating to Government 
Securities.

Now, I would like to deal with each of 
those issues before I come to specific 
questions which were asked by the hon. 
Members.

It is true that in recent months, until two 
days ago. the stock markets rose very 
significantly. Now, I must confess to you that 
I do not have a full-proof answer as to what 
determines the stock market prices. This is 
an open issue because stock market prices 
not only fluctuate violently in this country but 
in several other countries and there have 
been certain treatises written on this subject 
But, I think the state of the art does not the 
permit a definitive answer as to what 
determines teh stock market prices.

As far as I am concerned, I have been 
saying eversince I became the Finance 
Minister that there are the real factors, the 
fundamentals of the economy and there are 
other factors which influence stock market 
prices and the two need not go, I think, 
together, therefore, I have never claimed 
that what I am doing is justified by the 
behaviour of the stock market. So. I do not 
need a certificate from the stock market to | 
justify what we are doing is for the benefit and 
in the interests of our country. Most recently, 
in an exhaustive interview that t gave to The
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Economic Times„ I pointed out these facts. 
The risks that are there with the behaviour of 
stock markets can diverge from the 
fundamentals that many times the prices 
that prevail in the stock market, have no 
relation to the price earning ratio. This is a 
problem not only in India, it is also a problem 
in Japan, it is a problem in several other 
countires, therefore, I had suggested that a 
prudent investor should, I think, be careful in 
dealing with the stock markets, particualrly I 
would say that in the context of the small 
investors. Government has, precisely for 
that matter, set up Mutual Fund and the Unit 
Trust and other banks have come into being 
to help small investors. Therefore, there are 
nsks in the stock market. The has to be 
accepted as a fact of life.

I would also like to say that Government 
are interested in a healthy functioning of the 
stock market. But that does not mean that i 
should lose my sleep simply because stock 
market goes up one day and falls next day. 
Now, today’s news is that the stock markets 
have gone up very significantly. Those who 
were saying that the fall in the market shows 
the failure ot the Government, they might like
to think..... ( Interruptions). So, today the
markets have gone up. The sensitive index 
of the Bombay Stock Exchange has gone up 
from 3,674 yesterday to 3,833. I am not 
going to say that this is an endorsement of 
our policy. Markets do fluctuate and. 
therefore, I think we have to take these 
things in pur stride. All I can say is that I have 
been concerned about the state of health of 
the markets and whatever is possible for the 
Finance Minister, I have done that.

In this context, I would like to mention to 
you that I met the Presidents ot the major 
Stock Exchanges on March 28 and impressed 
on them the need to maintain efficiency and 
orderly stock market to promote the 
confidence of investors by streamlining 
operations and. in particular, to take urgent 
action in the following areas:

Capital adequacy norms for
brokers;

Uniform trading hours;

Faster clearance and settlement of 
transactions;

Increasing corporate membership; 
and

Checking inside the trading and 
price-rigging.

This has been the issue which has agitated 
several hon. Members and I have been keen 
to emphasise to the Stock Exchange 
authorities that they must find foolproof ways 
of dealing with these things.

I would also like to informk the House 
that I have been discussing this matter with 
the Governor of the Reserve Bank, and the 
Governor, in the course of the credit policy, 
has sought to ansure that instructions do 
exist to the banks that they must not be 
fanning speculations by way of providing the 
excessive bank credit for share transactions.

\ would like to recall that in the context 
of the sharp increase in the prices of shares 
and to discourage the use of bank credit for 
speculative activity, the Reserve Bank has 
asked the banks to ensure that there is no 
increase in credit outstanding to individuals 
against shares, debentures and stocks. Also 
I would like to say that some particualr 
berokers came to the attention of the Income- 
tax Department and, therefore, the Income- 
tax Department has also conducted searches 
on several business and residential premises 
of a group of share-brokers consisting of 
some individuals and some companies. This 
was done long before all these things came 
in the newspapers.

SHRI SRIKANTA JENA: What is the 
result of these raids?

SHRI MANMOHAN SINGH: It is under 
investigation, t think it is not proper for me to 
indulge in this.

I would also say that I have been generally 
conoerned about the bank cards and soon 
after I became Finance Minister, I asked the 
Reserve Bank to set up a Group to took into 
the system and procedure from the point of
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?]jg kb Fj è] eo jks `kejc lna_eoahu pd]p, F
_]j ]ooqna pda Ekqoa pd]p sdkokran eo
cqehpu* sehh ^a ]llnklne]pahu`a]hp sepd, Fd]ra

o]e` pd]p pdeo ajmqenu odkqh` ^a _kj`q_pa`
qj`an pda kran]hh oqlanreoekj kb ] Aalqpu
DkranjknkbpdaOaoanra ?]jg kb Fj è], Qd]p
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SHRI SOBHANADREESWARA RAO 
VAOOE: You have mentioned about the 
discrepanioes inthe ledger which is maualiy 
recorded. Did you find out this discrepancy 
only very recently? was it not continuing 
since quite sometime?

SHRI MANMOHAN SINGH: This was 
found out towards the end of March. So, i 
think, it might have continued. We are looking 
at all the accounts, so that if this practice had 
contnued, we will get to know of it.

SHRI GEORGE FERNANDES: it has 
been going on for two years.

SHRI MANMOHAN SINGH: As you said, 
if it is two years, I will pass on that information 
to the Reserve Bank. Now, I would like to 
touch upon some of the points which have 
been raised in this debate. With regardto the 
functioning of SEBI and the brokers’ strike, 
let me say that it is our intention of implement 
the SEBI legislation with firmness, with 
fairness and, therefore, there should be no 
doubt on that. Whatever is necessary to 
implement that legislation, we will do so and 
I would like to say that SEBI came into being 
in 1987. Until this year, it was not given the 
statutory backing. We have done this in the 
course of this year, precisely because we 
care about the Investors’ protection, precisely 
because we care about the healthy 
functioning of our capital market. We will 
ensure that, now that the SEBI has come into 
existence, it has got statutory powers SEBI 
does act as a watch-dog. as a guardian of 
what happens in the stock market and that 
our markets do function efficiently. This is an 
obligation that SEBI has been asked ot 
discharge and I sincerely hope that all 
segments ol ourcommunlty Including brokers 
and other elements will cooperate with SEBi 
in discharging these functions.

The issue fo economic policy was brought 
in by Shri George Fernandes and I think 
another hon. Member also raised this point. 
I do not have to go into a long debate. As t 
said, stock prices do fluctuate. Today, there 
has been a significant rise in the stock 
market prices. I am not going to claim that it

is true that cur economic policies are sond 
and I think, we can cany on this debate 
endlessly.

As regards the relations of f u ndamentals. 
I have already mentioned that not only in this 
country, but in many other countries also 
stock market prices do not bear, I think, a 
proper relation between price and earning 
ratio. Many times, what governs stock market 
prices is the current income earning capacity. 
Here, i am speaking as a layman, because 
I am not an investor, i do not own any shares. 
But, I think, from whatever literature that I 
have studied that in addition to the current 
income earning capacity, stock market 
obviously have some views about the capital 
appreciation and this is related to the geneal 
state of the economy and various other 
factors. I do not claim to understand all these 
factors, but i do agree with Shri Fernandes 
that very often the behaviour of stock market 
does not bear any relation with the 
fundamentals. You can get cases of the type 
that he has mentioned that a company has 
not declared dividends, but its shares are 
booming.

Shri Fernandes aiso referred to the 
problems of smail investors. I assure him 
that we will remain alert and I would like to 
point out, however, that investments in stock 
marekts are a risky proposition and it is for 
this very reason that we had set up mutual 
funds because small investors do not have 
knowledge, they do not have experience, 
they cannot take advantage of quickly 
changing economic conditions of market 
sentiments and therefore, institutions do 
exist to protect the interests of small investors. 
SEBI will pay particular attention to protecting 
the interests of small investors. Another 
point Shri Fernandes raised was about filing 
of FIRs against the brokers, against bank 
officials and others involved. I can assure 
him that as soon as we get to know all the 
facts, appropriate action wiil be taken.

19.00 hrs.

SHRI G E O R G E FER N AN DES 
(Muzaffarpur): I am worried about one thing.



467 Calling Attention APR IL 30,1992 Strike by Sham Brokers 468

[Sh George Fernandes]

These operators are big sharks Their mala 
tides have been established Now whether 
it is six months or two years, Rs 600 crores 
plus of the State Government or Rs 2,000 
crores of all the banks, these are matters ot 
detail But the fact is that they have committed 
breach of trust They have committed acts 
which are offences under the Indian Penal 
Code I think, there should not be any doubt, 
at least among those of us while debating 
this issue

Therefore, my point is, it all that we are 
going to do is to drag this on as one more 
case, as many issues keep dragging on in 
this country and never come to an end, and 
things will not improve I accept the Minister's 
point that the stock market has its own 
dynamics About dynamics and what kind of 
fluctuation there can be , we can have a 
longer debate I know, this is not the occasion

I would certainly like the Minister to give 
an assurance today on thefloor of the House 
that very effective penal action is being taken 
against these manipulators who have tried to 
cheat the banks, who have made a kill at tne 
expense of the banks, who have put the 
banks to the loss But tor the fact that the 
whole thing got unearthed they would have 
carried on merrily I shudder to think, 
supposing the market had crashed before 
the fraud was d scovered, what woul have 
happened to our money These operators 
are unscrupulous people The would have 
siphoned out the fund from this country 
They would have been very safe But our 
public financial institutions would have been 
the losers apart from small investors Those 
who have money to squander away and who 
want to gamble from horse races to share 
markets, I could care less But I am certainly 
concerned, as the hon. Minister Is 
concemeed. about the small man I am glad 
that he has conveyed the message that It ts 
a risky proposition and if the people want to 
invest they must go to the Mutual Funds or 
such other institutions that have been set up 
by the Government for the purpose But I 
want him to be very categorical about the 
penal action against those people who are

not only Just operators but those who are 
allied with them.

SHRI MANMOHAN SINGH: I share the 
concern of the hon Members and let me 
assure the House that effective action will be 
taken and that include every type of action 
But Investigation should be allowed to be 
completed The Reserve Bank is engagged 
in these investigations I will ask the Reserve 
Bank once again to expedite it As I said, we 
will take effective action to punish all those 
who are found guilty in this

SHRI GEORGE FERNANDES I want 
to see them in jail soon I

SHRI MANMOHAN SINGH I have said 
eftecitve action

Well, some other issues were raised 
about housing and black money They do not 
have much relation to what we are disucssmg 
today But I can answer those questions

I think, under the housing scheme, we 
collected about Rs 150 crores Obviously 
this scheme was not very successful it was 
closed on 31st January

As far as the black money is concerned, 
I think, it is a problem We have to tackle It 
We have to pool our wisdom , how to deal 
with this problem effectively

I think, I have answered some of the 
questions of Mr V Sobhabnadreeswara 
Rao About the behaviour of the stock brokers,
I do not have to say more I agree with him 
about the undesirability of practices like 
insider trading and this is the matter, wê will 
pursue vigorously, once SEBI comes into 
being It is now a functioning organisation It 
will be its responsibility to see that practices 
like msidertrading and other similar practices 
are curbed.

With regard to toward sale of PSU 
shares, I do not have information just now 
with me I will enquire into It. ( Interruptions)

SHRI GEORGE FERNANDES: What 
about national stock exchange and the
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question of opening it to anybody.

SHRI MANMOHAN SINGH: As far as 
the naitonal stoke exchange is concerned, I 
have mentioned to the hon. House that we 
have, in principle, agreed to set up national 
sotck exchange. I will come back to this 
House later on about the woiking of this 
modality.

SHRI SRIKANTA JENA (cuttack): What 
about the new membership in the stock 
exchanges?

SHRI MANMOHAN SINGH: I cannot 
answer that question because I wiill have to 
examine the implications of your suggestion.

[Translation]

PROF. RASA SINGH RAW AT (Ajmer): 
Will the Government do something in respect 
of the take institutions which are indulging 
inshare business illegally.

[English]

SHRI MANMOHAN SINGH: Hon. 
Member has referred to illegal entities. I think

the law of land should take care of those 
illegal entities. He has mentioned a particuair 
organiation in Indore. I will pass on-that 
information.

About the secrecy clause, I think over a 
period of time, we should have greater and 
greater transparency. But I think I cannot 
promise you today starightway that I can 
overnight remove. I think I have said that it 
has been our endeavour and it is in my 
endeavour to think that over a period of time 
our banking system functioning is made as 
transparent as isfeasible. There arepracticai 
difficulties. It is not our problem. This is a 
problem all over the world. Therefore, I 
cannot lay down a rigorous time-table. But 
that is the direction in which we are moving.

MR. DEPUTY SPEAKER: The House 
stand adjourned to meet again at 11.00 AM 
on Monday, the 4th May, 1992.

19.06 hrs.
•

The Lok Sabha then adjourned till Eleven 
of the Clock on Monday, May'4, 1992/ 
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